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L O K  S A B H A  D E B A T E S

LOK SABHA

Friday, December 20, 1974/

Agrahayana 29. 1898 (Sake)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

Oiling on GoM and Gold Ornaments

+

*555. SHRIMATI SAVITRl 
SHYAM:

SHRI ONKAR LAL BERWA:

Will the Minister ot FINANCE be 
pleased to state:

(a) whether Government propose 
to fix a«&e ceiling on keeping of 
Gold and Gold ornaments by an 
individual ot a family;

(b) if so, the salient feature* there
of; and

(c) when and how it is likely to 
come into force?

m K  MINISTER OF STATE IN THE
m in istry  o r  t o a n c e  (Shri
PFANAB KUMAR MUKHERJEE): (a; 
to (e). There is a proposal made to 
Go\crnirent to impose a ceiling on 
private p&mmtim of gold ornafeenta 
and v m m  But than are constitu
tional and administrative dUBcuWa* 
to W ixwat * eeHinf. Tb# mat- 
*** U uftdeir fcfewldefttlon ot Oo*era- 
went
3005 U S-*,

rnvfar *  sft ^ t o  ** n r  wm- 
t®I?TT fort I  I V f t

I  iro% a w  % ( i i )  «irn Jr <1% 
'JBT «IT fa  q W  |
— tt xTbt t o r  i ____

W*m UN W
I ?

m W t  w u r : *  inft t o  
g ' - v r  % huwi ir air t fw  

ar «trt w  $ f w  m  s iW c t  
W r « r f f|
afar v* fcr x  q w |  <ftt
fa?wr 5r ^ (  fa?r*f t f  v
*rrfe% <% % fw w  jtrr|  facHT

^  m

% fa4tf*fir?nn*ft$ *T SflTfft (  I

aftaft w firft w w : *r4t 
| fa  w *  < tt wrcrrtf *jt $st 

arr 7^t arfrrtf it n r  x?r
| f ik  snsrrc $r ^ffsnr ait $— *rr
ifeft T O r m  fa  <t**t *f»nr fa?prr f

SHRI PRANAB KUMAR MUKHER
JEE: The hon. lady member has sug
gested that some ceiling should be im
posed on the ornaments and possession 
of fold. Already m my reply 1 have 
said that a proposal is uniter the con
sideration of the Covertoment Bu* 
at «ba same time, t&tttfc *t» ton*



difficulties, both administrative and 
constitutional in imposing such a 
ceiling. All these matters are under 
the examination ol the Geverpnwp*. 
About the quantum ol gold, how much 
of it was purchased by black money, 
etc., I do not know whether it is quite 
relevant to this. ^  ^

w M l w in

qf̂ -afTT f  fFiT W v  <. 00 
3T* tfiT 2C0CSi* W

facT-TT ||t ff^T«r<?In 
qicrr si^srvr *r
«»T I i? 3TJn*T $ fa  «l><¥
% 3Tt̂  *K fas* % 31% *»

fatrr <r“\t fsprrit % ?r£t 
f # t f ? ^  M r  v.n ;  £,*3
?r»apTT ^ i^ffpr %*tt

SHRI PRANAB KUMAR MUKHER- 
JEL1. The ceiling in 1966 per family 
was 4000 grammes per family and
2,000 gm per individual This is not 
primary gold; this is gold used in 
ornaments But regarding the actual 
number of people who have filed re
turns, for that specific question, I 
would require notice.

*ft y w  w *  vBprm %
bit* w r  qr Frn % aA  Jr aft ^ftwt 
smrr $ sta  'nrf^fr 
$ ?r tftaft it %m <lsn f*n ^ i v*  

s t * t t  % fw r it f t o  aft $

^'fatft v t  aft w^Ct 
It—-wr ir * rrn : f ^ R
w *?it |  ?

SHRI PRANAB KUMAR MUKHER
JEE- There is no question of creating 
any panic. It has been clearly ex
plained that the proposal came to the 
Government but there are certain 
dijfculties and in reply to the main 
question I liave already stated that.
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f«rfa v t  fas** sr»w —  w 
w w  w rr* «ft *r.*r wmr— a*  
fm *  ?

n « w  m&w, . *m *t 4V, *n *Ct
?W59(t^tW 1

SHRI PRANAB KUMAR MUKHER- 
JEE it is difficult to quantify and Say 
the time.

SHRI R. S. PANDEY: A very im
portant question was put by the hon. 
lady Member with regard to ceiling 
on gold. May I Know whether Mr. 
Mohan Dhana once upon a time moot* 
ed the idea that per family the ceil
ing might be 10 tolas and may I know 
whether the Government has taken 
steps to impose the ceiling and bring 
in a Bill m the House?

SHRI PRANAB KUMAR MUKHER- 
Jee Then Member referred to Shri 
Mohan Dhana’s suggestion I have 
already said that this quettion as well 
as other proposals which he gave were 
under consideration. There are cer
tain difficulties in implementing that 
proposal and that is why it is under 
detailed examination.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): May I 
add that gold is a very sensitive ques
tion, particularly with regard to 
ladies I am glad that an hon. iadv 
Member has taken a very so-called 
progressive view but there is a good 
deal of opposition particularly from 
the women section with regard to the 
celling... . (Interruptions) We have 
to take note of that before taking any 
decision in regard to the imposition 
of ceiling. All these aspects will be 
taken into consideration before a final 
decision is taken on this.

SHRI N. K  SANGHX; May X know 
whep the Gold Control Act was first 
brought in the country only five tolas 
of gold could be kept and the rest had 
to be surrendered to th* Government? 
Has that been repealed?

Oral Answers 4DECEMBER 20, 1974
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8&BX C. SUBKAMANIAM: Even
now nobody is entitled to keep aw  
quantity of primary gold. That is 
prohibited, not even five tola* of pri
mary gold. With regard to ornaments 
my hon. ladies colleague gave the 
ceiling with regard to declaration- 
Even then there is no ceiling with 
regard to possession; beyond a certain 
ceilihg a declaration will have to be 
-made.

PROF. MADHU DANDAVATE: The 
hon. Minister in his reply to the main 
question said that the Government 
had before it a proposal for imposing 
a ceiling on gold out that in view of 
practical difficulties they have not 
been able to move forward with this 
poposal for a ceiling. I should like to 
know whether it »s not a fact that » 
number of black money holders are 
utilising their black money for the 
purchase of gold and one of the diffi
culties is that you do not want to 
embarrass the black money holders 
and that is why you are not imple
menting the proposal?

SHRI C. SUBRAMANIAM: As far 
as the possession of gold ornaments 
is concerned, once we are able to 
trace them in the form of ornaments 
or in the form of gold, then they have 
to explain the source from which they 
purchased. Therefore! there is no 
question of any soft corner for smug
glers; I do not know from where that 
soft comer comes, but not from the 
Government any how. We shall take 
all the necessary steps for the purpose 
or dealing with the smugglers either 
in the form of gold or in other forms 
of wealth.

n^Nrmif
W  fa  m  fwita irfprr«fi ^ fojn 
| » «ft
* *  t  $  i tgr* q frn to m ?

«<f fa  9$  SPY jq m
t o  *n% t* 

m m m vnr * wfotfr

?

fc*rfT
UTh ^ I

SHRI PRANAB KUMAR MUKHER- 
JEE: We shall take that into conside
ration.

SHRI MURASOLLI MAR AN: The
hon. Minister has stated that there 
was a proposal to bring forward a 
ceiling on the possession of gold and 
gold ornaments. Does it mean that 
you are leaving out diamond and pla
tinum and other precious metals?

W W  . *T3T5T 3FT| I
s t w s  *  %fr it far ^

^RT I

9$ 1973—74 Sf faHT HUT

* 5 5t>. finjfei f o r : *wt fa *
* qr %

(V) V* 1973-74W r o *  fa-rft 
^Ttf! ir; fsiVhw fa*lT
m\ m i ft tifcr i 
v n srtftn i ;

( s )  wt % faafor
% $  f«rf*ra qifori 5»rrmfpft if
sn>r * T Wt t  fm *  w r w  
** | ;

(q) qfe tit f w
HfT! ^  ^ fc|<» *T fT^T^

\

THE MINISTER OF STATE DC THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE: (a) 
The Estate Duty demand created 
during the year 1973-74 was Rs. 11.4% 
crores. The collection out ol curren*
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demand during the year amounted #> 
Rs. 2.06 crores.

(b) and (e). The Estate Duty Act 
1953, provide* lor appeal* to the 
various appellate authorities such at 
Appellate Controller of Estate Duty. 
Income-tax Appellate Tribunal, High 
Court and Supreme Court These pro
visions are similar to the provisions to 
other Direct Tax Acts and are intend* 
ed to provide opportunities to the 
garth. at dispute to prove their case.

: «r*WI aft, 11.42
*  *  2 . 06 UHLt* fRQK VJ apjJT 

,l«Tr|m tft 1 7 , 1 8 i 
flft % WFfT ’fffJTT g fa  WTSflTC ^ ^
wm f W  I  fa  ^  fa firasft
f*rr(V finrr* | fasft w

| w  vrror |
v w r  v n w  qsr m  at w*x\x ^  
w r o f  *> % fa *  fo r*  | fa
??£? *fe$T(?ft i953% vr^rqr *mta;r 

*5Y wrcr a ta  Tgt | ?

SHRI PRANAB KUMAR MUKHER- 
IEE: There are certain legal impedi
ments in collecting estate duty even 
after its assessment and the hon. 
Member has correctly pointed out 
that out of Rs. 11.42 crores demand 
created, the real collection is only 
Rs. 2.06 crores. If he looked into the 
Slgures actually out of that Rs. 11 42 
:rores demand created, nearly Rs. 6.44 
;rores were disputed. As a result of 
that, the net collectable amount is 
*s. 4.08 crores out of which Rs. 2.05 
:rores were collected. So far as the 
’state duty assessment and realisation 
ire concerned, there are a series ot 
:ompUcaied procedures. Regarding 
itrearalining the procedure, as 1 have 
dready said. It is under the conside
ration of thfe Oovemmnt and we are 
rying to bring is some amendments
o bring it on par with other direct 
axes

w nrift
N n  S m n  * m w  i  m w  m m

®Tih*iT IRplWr f ^BtWT WfWP t̂f
n *  % wru <n: < xbx * *  * *  mtr i * *  
aiffr % m  <ft yrft vtfm  Ht awnuft

* x  % *¥  v t  % w w ft * rcr f mtjjk 
f  fa  3*  f*r *ft vsm A m  *t, tft 

& *  nm fa anft* $m<
? ^ * $ f a f a f r r a * > * s f r  w r  

arctfH t  fa  jn (k
*  ut 3 1 <ftt m m  *
$  i fw  % star 11  *ft *wr?fa 
% fiwrmt *tfV s$fan?r % fa *  w txrx 
xm $®  *>* | fa  v r  «wyr *  wk-
ifor fa *  It ftatrif xn *r 

*At ^  f«rr ^
%  f̂ rar fvvnif
qx aft vr
m i  *pt sRrm fo  x p

SHRI PRANAB KUMAR MUKHER
JEE: There are some difficulties in the 
assessment and even after assessment 
in the actual collection. The host. 
Member, while making some sugges
tions, has himself admitted that be* 
cause of these procedural difficulties, 
the collection is less than the actuual 
demand created. We are looking into 
it

^  < m  w m  v m m t : aw starc 
aft f«m *9(> $ ?ft if

«ft fw. kiVc

wtnrr
v t 'v m  

$  n w fa  tmj;, f t m *  m  v ft*
«|!T%WtpT9rfW^ 18KW%^WrT|l

m  | fm  ^  n  f*nw
mx f w  fv  xm t wmst |  t*r

W W * W v W *



,<9 Oral Answer* AGRAHAYANA» .  1899 (SAJCA) Oral Answers f 0

*wwt *jflw  .* *rrc % at ^  «m
% *%  it*  *  i w w  * r c *  fa** 

‘ m nx  i v r #  « ft* t  qerrtt at
I

SHRI PRANAB KUMAR MUKHER- 
JTBE: If a specific question is put I 
will deal with it.

'SHRI KRISHNA CHANDRA HAR
DER: The hon. Minister in his reply 
stated that Rs. 11.42 crores were a&se tr
eed for estate duty. Even though more 
than Rs. 4 crores were due from the 
assessees, only Rs. 2 crores and odd 
were paid. What about the balance 
of Rs. 2 crores? What steps were 
taken to realise this amount? What 
are the names of those assessees and 
the amount which they have to pay 
to the Central Government?

SHRI PRANAB KUMAR MUKHER- 
JEE: As far a& the arrangement for 
realising the balance estate duty is 
concerned, all the provisions in the 
law are being taken up to realise the 
estate duty. Regarding the total num
ber of assessments lor the year 1973- 
74, I can give the figure. It is of the 
order of 28,225. Out of these 28,225. 
how many have Daid and how many 
have not paid, I have not those figures 
with me.

SHRI D. N. TIWARY: The inherited 
property is an unearned income. On 
unearned income, there is more 
income-tax than on earned income. 
The inherited property is, in a way, 
an unearned income. Will the Gov- 
earment take steps to treat it as un
earned income and levy tax according 
to the Income-tax law?

th e  m inister  o r  finance
(SHRI C. SUBRAMANIAM): Income- 

if different from estate duty. This 
:* * Vftfcrty, not an income. Any

JJJJf W *  When the property 
9 m m  ftotn one person to another,

then we levy estate duty and that is* 
also progressively Increased according 
to the increasing value of the proper
ty inherited. Therefore, 1 do not 
think we can apply once and for ell 
the principles applicable to income*, 
tax to th© inherited property.

/
Slek Tea Ckurdeam

*557. SHRI TUNA ORAON: Will
the Minister of COMMERCE be pleae- 
ed to state what speedy steps Govern
ment are taking to open the closed tea 
gardens and to regularize the works of 
sick tea gardens in North-Eastern 
region?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Proposals for amending the Tea Act 
in regard to the taking over of the 
management of the closed and sick tea 
gardens and management through ap
propriate agencies to nurse them back 
to normalcy are under examination of 
the Government.

: fm
fiiRr fa?** apt ^  $
% *.t ^  fr*r t  *7* *  m  w  
^  ^  £  

tnre TO*r ^rt>n ?

PROF. D. P. CHATTAPADHYAYA: 
It is under active consideration. That 
is what we are precisely considering 
now.

: *rn? *T*roit v  t o

% t  *&t ^ n r
iwririy*rrfcr*s*«nf-|

*r armr jf lip b m  vr wrfsraf
% v r

* ROr D P- CHATTOPADHYAYA: 
when the question $t taking ov*r ot 
tea gardens to* been considered, one
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of the issue under consideration is 
the availability of the garden labour 
in the garden or in the adjacent drea. 
It has been recommended among other 
th<nga that when these gardens are 
re-opened, first consideration should 
be accorded to these labourers. Many 
ol them are found to be Scheduled 
Caste and Scheduled Tribe, people. 
Certainty, their case will be favour
ably oons^red when we re-open the 
gardens,, t

«ft <qr fa 3I>

si*pc H  | aftf«R>i vr t o t t  

% f  i faraw
46 V\vft ^

Shr srwsft fafJrerit t , vNft ̂ fw r  
*pt ji^a  ^ r r  srnraft f w s r f t  | »

PROF. D. P. CHATTOPADHYAYA: 
I have already said that the Govern
ment is fully aware of the problems. 
The Government is sympathetic. That 
Is why the very question of re-opening 
the gardens is being actively consi
dered. But many of the gardens have 
remained closed for 10 to 15 years. 
Some of them, on examination, have 
been found to be beyond redemption. 
So, many of the labourers of the 
gardens which have remained closed 
for 10-15 years cannot be considered 
unemployed in the sense that a Har
den or an industrial unit has closed 
down just now and the labourers have 
become unemployed. Many of them 
may have taken employment else
where. I cannot give the exact num
ber of unemployed labourers for the 
last one decade or so. But I can as
sure the hon. Member that when these 
tea gardens are re-opened, unemploy
ed labourers of those gardens will be 
taken back first.

SHRI JYOTIRMOY BOSU: Is it or 
Is it not a fact that the West Bengal 
Government was making repeated re
quests and at the same time they were

even forming a sort of corporation of 
their own in order to take over «r  
nationalise the side tea Hardens and 
that the process has been going on 
for the last 1} years or got It It also 
not a fact that the Tea Board has been 
strongly in favour of taking over the 
sick tea gardens and is it also not a 
fact that due to the interference of a 
particular House of Calcutta, namely, 
the Duncan Brothers headed by Mr. 
R. P. Goenka, Mr. K. P. Goenka, etc., 
the nationalisation process has been 
scuttled, delayed and sabotaged?

PROF. D. P. CHATTOPADHYAYA: 
The Government of West Bengal 
thought of taking over one or two 
tea gardens at one stage under the 
D.I.R. But it is well known that, 
unless an all India policy regarding 
take-over of the gardens is taken, it 
will be very difficult for one State 
Government to take over. Regarding 
the question of management, for ex
ample, the Assam Government has 
taken over the management of certain 
gardens. If any State Government, 
whether it is West Bengal or any other 
State Government, can take the res
ponsibility and form a corporation of 
their own for running and managing 
these things, we have no objection. 
But the all India aspect of the things 
have to be borne in mind.

The other question is whether the 
Tea Board has desired take-over. The 
Tea Board is aware and the hon 
Member is also aware—because he is 
very closely associated with the Tea 
Board—that, without amending the 
Tea Act and other necessary legisla
tion, it is not possible to take over. 
So, the question of its being delayed 
or scuttled does not arise; the hon. 
Member’s attributing it to some or 
the other House is very unfortunate, 
unjustified and is not correct.

SHRI JYOTIRMOY BOSU: I have 
found myself completely helpless 
the Tea Board because the Tea Board 
has no power, although it is consider
ed to be some sort ol an independent 
statutory body, and the anxiety In «*e
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Tea Board has been almost unanimous 
that tbs tick tea gardens should be 
nationalised. The West Bengal Gov- 
eamment wanted to do so, but it is 
Prof. Chattopadhyaya and others who 
are putting hindrances on the way.

SHRI DXNESH CHANDRA GOS- 
WAMI: I hope the hon. Minister will 
agree that taking ever the manage- 
ment of the sick tea gardens is not 
the real solution because once they 
become healthy, they will have to be 
handed over back to their owners. 
The hon. Minister has, at various 
points of time, assured us that he 
would try to bring the necessary 
amendment to the Tea Act in order to 
confer powers on the State Govern
ments to take over the gardens. May 
f know what is standing in the way 
of making necessary changes in the 
Tea Act, at least conferring the power 
on the State Governments to take 
appropriate action to take over the 
sick tea gardens in case the State Gov
ernments feel it necessary to do so?

PROF. D. P. CHATTOPADHYAYA: 
There is no legal bar for amending 
the Act As 1 have said, that is pre
cisely what we are considering, en
abling the Central Government to have 
the power to take over the gardens, 
to institute an inquiry irto the liabili
ties and assets of the sick tea gar
dens. The problem *s, before we bring 
about certain legislation, certain vital 
information is absolutely necessary, 
namely, the liabilities and assets of 
the tea gardens to be taken over- 
Now, those investigations are over. 
We have now a dear picture of the 
liabilities and assets. The question ot 
legislation is .being actively consider
ed and we hope that we will be able 
to bring the necessary legislation in 
the near future.

SHRI INDRAJIT GUPTA: Since the 
Minister has Just now said that the 
Preliminary investigations are over, 
urould be kindly tell us whether, in 
the Government's view, the aick tea 
gardens are aaly those gardens which 
have actuary closed down or do they

include those gardens also whose cte* 
sure can be apprehended on good 
grounds, such as, financial instability, 
failure to do adequate re-planting and 
so on or due to management lapses, 
in other words. That is the first part 
of my question—whether these side 
gardens mean only those which are al
ready closed or will it also include 
those whose closure is apprehended 
due to management lapses?

Secondly, can he tell Us how many 
such gardens either closed already or 
whose condition is precarious are 
there in this north-eastern region of 
India to which the question refers?

PROF. D. P. CHATTOPADHYAYA: 
The cntana of sickness have been 
defined.........

SHRI JYOTIRMOY BOSU: As is
your attitude to jute-growers.

PROF. D. P. CHATTOPADHYAYA: 
m terms that if a particular gar

den suffers losses m three out of 
five previous years, it is considered a 
sick garden. The second criterion is 
if the garden's produce is less than 
25 per cent of the produce of the ave
rage produce of other tea gardens 
situated in the same district and. 
thirdly, if they fail to fulfil the statu
tory obligation. These are the three 
criteria in terms of which sickness is 
determined.

Just by this criteria, 43 gardens 
have been found to be sick and on a 
scrutiny it was found that out of these 
43, 13 are beyond redemption and 
only in the case of 30, we are consi
dering taking over. The take-over 
liability of the Government would be 
of the order of Rs. 8 to 10 crores 
and we are thinking ol taking over 
some earlier and others later on. Ini
tially, we would need Rs. 2 to 3 crores.

SHRI PILOO MODY: What will you 
do after taking them over?

SHRI B. K. DAS CHOWDHURY-* 
The question put by the hon. Mem
ber and the reply given by ihe hon*



Q w ltn tm rt Q r i t o m *

Minister are vwy much ciaar. 93b* 
Minister gave certain figum about 
tbe dek atm dOMd gardens number* 
fog about 43 out o l which tome are 
dosed for vary long years. I would 
like to Jcwnr from the lion. Minister 
whether it is not a fact Chat if we 
take tbe all India picture ol tea plan
tations, we find a large number of 
uneconomic gardens on which hon. 
Member, Shri Indrajit Gupta rightly 
put the emphasis. I would like to 
know the definition laid down by the 
Government for cn uneconomic gar 
den. The uneconomic gardens in the 
country are nearly to an extent of
10 per cent. If that is so, is the Gov
ernment also considering to do some
thing for the betterment of these un
economic gardens along with the sick 
and the old gardens which are under 
consideration of the Government?

Secondly, a Task Force has already 
submitted a report nearly nine months 
ago and I would like to know from 
the hon. Minister what difficulties 
stand in the way of the Government 
who are taking an unusually long 
time, to get this Act amended.

PROF. D. P. CHATTOPADHYAYA: 
I have said in response to the ques
tion of Shri Indrajit Gupta as to what 
are the criteria of a sick garden ac
cepted by the Task Force. Shri DaS- 
chowdhury is referring to what are 
called uneconomic tea gardens.

A circular or a sort of a question
naire was issued by the Te8 Board 
to all tea gardens eliciting informa
tion arising from their own economic 
position. Now, in response to that 
questionnaire, many tea gardens- 
and their total planted area is 23.039 
hectares, that Ut nnearly 8 per cent 
of the total area of plantation— 
have claimed to be uneconomic 
They have claimed to be uneconomic 
to get some financial advantages and 
they have submitted their claims but 
we do not consider them so and we are 
looking into the matter.

Btgarding the second question, as 
I Itave thready suubmitfc-d, H U trttt 
the Task fore* has submitted i*

nnof* i  *» 9 m o m  «*»< W f «*» 
m x  #»• » * “ (*•
n n  » » » « * * •  i* 0*a$  into flw 
pros and cons of the matter. We are 
also «xtfajring the possibility of ob
taining some raoney, as I haw# refer
red to, from IRCI so that we can 
extend financial help to fhest tea 
gardens. So, it is not that we are 
sleeping over the issue. We are acti
vely considering the matter.

Statute*? Rules for ftiporvfcaiy 
Staff of S.BX 

+
*558. SHRI VASANT SATHE:

SHRI DHAMANKAR:

Will the Minister of FINANCE be 
pleased to state:

(a) whether no statutory rules
have been framed governing the
service condition of supervisory
staff of subsidiaries of State Bank of 
India, despite the fact that there is 
a provision in the State Bank oi 
India Subsidiaries Act;

(b) if so, the reasons therefor;
(c) whether the Board of Directors 

ignored the provision of the Act to 
deprive the supervisory staff from 
the security of service; and

(d) what steps have been taken 
to safeguard the interest of supervi
sory staff against victimisation?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). The terms and conditions ol 
service of the supervising staff of the 
subsidiary banks are governed W 
terms of Section 11(1) of the State 
Bank of India (Subsidiary Banks 
Act, 1959 read with Section 80(1) 
thereof. Tbe State Bank of India has 
reported that as these terms and con
ditions are not the same In all the 
subsidiary banks, it ia having dfceus; 
sions with tile All India OfRcers 
Association of fttbtfdlaiy **mn * itb 
a view to fnunc uniform »*fWl*tions 
under Section 93 of fee * « * jj*  
India (ftubsidiaty »**•>. M , 198»-
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reported that disciplinary procedures
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were seven subsidiaries. When they 
wtm takes* over, there were different 
conditions with regard to emoluments. 
When you go in tor the purpose ot a
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obtaining in the > subsidiary banks for 
the supervising staff are in conformity 
“#fth the principles ot natural justice.

SHRI VASANT SATHE: Sir, is the 
hon. Minister aware that as per Sec
tion 43 of the State Bank of India 
Subsidiaries Act, 1059 there is a pro* 
vision .that, with the approval ot 
Reserve Bank, in respect ot subsidiary 
banks, the State Bank should make 
regulations, not in consonance with 
the Act and the rules made there- 
under, to provide lor all matters for 
which the provision is necessary or 
expedient for the purpose of giving 
•effect to the provisions under this 
Act?

Now, although fifteen years have 
passed after this Act was passed in 
1959, no rules or regulations have 
been framed to govern the service 
conditions like appointment, dismissal* 
removal, disciplinary action etc. for 
the supervisory m ff of the State 
Bank’s subsidiaries like the state Bank 
of Bikaner and Jaipur etc. There
fore, at present, if the disciplinary 
actions are taken purely on the whims 
and fancies of the management and 
there is no way to know whether any 
regulations or rules have been follow
ed or not. What they refer to you is 
the administrative instruction which 
is given under Rule 11 etc. This is 
neither here nor there. Why have the 
rules not been framed which are 
mandatory and statutory? This is 
what I wanted to know from him.
Would you kindly enlighten me on
this?

SHRI c. SUBRAMANIAM. I agree. 
Under Section 63 regulations have 
been trained for various matters ex
cept for the service conditions. All 
the others are covered. But, the ques- 

i» with regard to the service 
JW glep*, particularly, this concerns 
w* WM* Bank. As a matter of fact 
**** * * *  eight units and Bikaner 

were together. There

uniform scale of pay, naturally, the 
demand is for the higher pay and 
then to make that uniform. This ifl 
the real difficulty which pushes up 
the cost of administration inordinate
ly. That is why the matter has been 
taken up and discussed and then cer
tain draft rules have been*framed and 
they have been referred to the AU- 
India Officers’ Association. This i« 
under discussion. I think very soon 
it would be finalised and the regula
tions will be passed. But it is not as 
if there are no rules and regulations 
governing these seven units. They 
had their own original service regUi 
lations. They are being followed. 
What 1 said was that even in those 
things, no doubt they are not uniform, 
but still, they conform to the princi
ples of natural justice. Therefore 
they cannot act according to the 
whims and fancies. Even the existing 
regulations lay down certain condi
tions with regard to which only they 
can take disciplinary action.

SHRI VASANT SATHE: Now, Sir, 
I am grateful to the hon. Minister for 
saying that although there are no 
specific rules framed yet the princi
ples of natural justice are being fol
lowed. I had brought a specific case 
to the notice of the previous Finance 
Minister and the Minister of State for 
finance where all well-known princi
ples of natural justice including not 
giving the chargosheet, not holding 
any enquiry and not an iota of en
quiry, on principles of natural justice 
were followed. 1 his is under (c) 
whether the Board of Directors ig
nored the provision of the Act which 
is strictly within their purview.
I want to know even if a Member of 
Parliament brings a specific case of 
violation of principles of natura! 
justice to the notice of the Minister 
i* that to be taken casually and ulti
mately the opinion of the Chairman 
of the State Bank that it would create 
an embarrassing position tor him is 
to be accepted. Itoe reply given to
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the Member of Parliament is that it 
is regretted nothing can be done in 
this matter although the State Minis* 
ter for Finance was convinced that 
principles of natural justice were vio
lated. Will you re-conslder if 1 
satisfy you?

SHRI C. SUBRAM ANIAM: The let
ter was written to my predecessor in 
office and he had called for the records 
anri gone into and came to the con
clusion that nothing wrong had hap 
pened. I also persued the documents 
and came to the same conclusion. 
That is why I wrote to the hon. Mem
ber that nothing more can be done in 
the matter. That does not mean we 
have taken it in the casual manner 
if we do not agree with the hon. Mem
ber and we are senous only if we 
agree with the hon. Member. That 
should not be the attitude. We have 
gone into the facs of the caSe. This 
question has been raised earlier also 
on the floor of the House and, there
fore, it is not a question which has 
been looked into casually. Quite 
seriously we have gone into it and on 
the basis of the facts available I had 
written to the hon. Member that noth
ing more can be done in the case.

SHRI VASANT SATHE: The State 
Minister of Finance, Shri Ganesh, had 
examined the case He was asked to 
examine it by the Finance Minister 
and he has gone on record to say that 
he had discovered that principles of 
natural justice have been violated. 
How does the Minister say that the 
previous Finance Minister was satis
fied that there was no violation of 
principles of natural justice?

SHRI C. SUBRAMANIAM: 1 also 
said I have gone into the facts of the 
case and my judgement is there is 
nothing to interfere in thig case and 
I have written to that effect to the 
hon. Member. He may disagree with 
me. He is entitled to do so.

SHRI VASANT SATHE: You had 
not asked me to satisfy you.

SHRI C. SUBRAMANIAM: It k  m  
individual cftae.

SHRI VASANT SATHE; 1 am satis
fied that I brought a genuiae ease to* 
your notice. What is the value of 
the Member of Parliament if you do 
not hear the Member of Parliament 
and you rely more on the Chairman 
of the State BankT

SHRI PILOO MODY: Mr. Speaker, 
Sir, it is quite evident that ideas of 
natural justice on that aide and on 
this side differ very widely.

MR. SPEAKER: You address this
to Mr. Sathe, to your neighbour. You 
just explain to him.

SHRI DHAMANKAR: Mr. Speaker, 
Sir, it is very cruel and unfair on the 
part of the State Bank of India.

MR SPEAKER: You are both from 
Maharashtra. Natural justice there 
is the same as anywhere else.

SHRI DHAMANKAR: Sir, it is very 
cruel and unfair on the part of the 
State Bank of India to prolong this, 
issue. During the last fifteen years, 
the supervisory staff of the subsidia
ries of the State Bank of India have 
been left to their fate. They have 
been' denied natural justice. There 
are no rules and regulations. There 
are cases of violation of natural jus
tice. No discipline is maintained. 
Staff is moved, demoted, action is 
taken...

MR SPEAKER: Whatever your
views may be, you ask your question

SHRI DHAMANKAR: My question 
is, how long the State Bank of India 
is going to take, in regard to this 
discussion with the All India Officers* 
Association, leaving the fate of these 
supervisory staff to the mercies of the 
higher authorities? There is no na
tural justice, I would like to have a 
specific answer, how long the State 
Bank of India is going to take to fina
lise the rules and regulations in re
gard to the subskttafy banks tiff the 
State Bank o f India? This rfhouW
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not be left to the whim* and fancies 
of the Chairman of the State Bank of 
India.

MR. SPEAKER: You are infected 
by Mr. Sathe. You are normally very 
cool

SHRI DHAMANKAR: I am infect- 
ed with the injustice done to these 
people.

MR. SPEAKER: Let him give a
reply.

SHRI C. SUBRAMANIAM: I have 
already replied that draft rules have 
already been framed and it has been 
circulated to the Officers’ Association 
for their comments and on the basis 
of their comments, we have to finalise 
it. As 1 have already said, the main 
question is about the scale of pay, 
whether they should have the high
est scale of pay and if so, whether it 
should be applicable to all the subsi
diary banks or whether we should 
have something via media This is 
under consideration and very soon I 
am sure it will be finalised.

SHRI DHAMANKAR: I would like 
to know specifically, whether this 
will be finalised before the next Bud
get Session?

SHRI P. M. MEHTA; Mr Speaker, 
Sir, whether or not it is a fact that 
Grade II Officers of the subsidiary 
banks even at the maximum, which 
they reach normally after putting in 
20 years of service, are drawing less 
than clerks working under them and 
less than what they themselves would 
have drawn had they refused promo
tion to Grade II and therefore the 
Officers Grade II of the State Bank 
of Saurashtra and subsidiary banks, 
totalling about 3500, have launched 
agitation in a peaceful and constitu
tional manner without obstructing 
the work and without causing incon
venience to the customers since 10th 
December, 1974 and if so, what steps 
will Government take to redress the 
long-pending grievances of these 
Grade XI Officers of this subsidiary 
Bank of State Bank of India?

SHRI C. SUBRAMANIAM: This is 
a specific question with reference to 
a particular bank. I cannot irameJi- 
ately answer with regard to thia par
ticular instance. But, there are diffe
rent rules and regulations governing 
these various units. No doubt, there 
are certain anomalies. That is why, 
we want to regularise them by mak
ing uniform rules and regulations ap
plicable to all the units and the draft 
rules and regulations have already 
been framed and very aoon decision 
will be taken. On' that basis, what
ever anomalies are there, whatever 
injustices are there, will be removed.

SHRI K. P UNNIKRISHNAN- May
I know from the hon Finance Minis
ter, whether his Ministry has issued 
any circular to the State Bank of 
India and its subsidiaries saying th?t 
Members of Parliament cannot <pnd 
in representations? I am saymg this 
not only as a consequence. I can 
quote hundreds of examples where 
the Officers, the Management, the 
Managing Director and Chairman 
have been telling the junior cfRcers 
'If you get any representation from 
MPs, send it to us. They are be*ng 
victimised Are we going to be 
treated this way? Is this the idea of 
the Finance Minister, his Ministry that 
the Members of Parliament Should be 
treated this way?

Hundreds of cases can be brought 
to your notice Have you issued any 
such instructions or how is it happen
ing in the SBI and its subsidiaties*

SHRI C. SUBRAMANIAM: I can
not immediately answer this question, 
whether any such circular has been 
issued. I shall certainly look into it 
and see what sort of circular has 
issued and whether it does any injus
tice with regard to the functioning o f 
hon. members.

SHRI P G MAVALANKAR: I had 
raised this question in some detail on 
Monday, the 16th, and had specifical
ly invited Government’s attention' to 
the various outstanding problems of 
these officers in seven subsidiaries of
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the SBI. It is fitfit that these subsi
diaries .have Afferent rules josd fcaefc- 
jgrounds. But the fad  remains that 
fthese officer* of the subsidiaries, num- 
.t>erinf almost £$00, have a large 
muraber of outstanding problems. I 
am surprised that from Monday t!U 
Triday, in  spite of my making a de
mand on the floor of the House noth
ing has happened. Now may I ask 
•whether the Minister is aware of the 
'fact that these officers, about 5,000 in 
number, are from the 10th of this 
imonth on a peaceful agitation without 
•disturbing service -to customers with
out having any agitational or violent 
approach, pressing for one simple 
thing. They want the chairman and 
managing directors of the subsidiaries 
?to start a serious and earnest dialogue 
'With them with a view to solving 
these outstanding problems. How 
long are Government going to take 
jco meet this request erf the officers?

SHRI C SXJBR AM ANIAM: The
-same question was put earlier, but 
the hon, member puts it in his own 
style, I agree, a very acceptable style 
1 am not immediately in a position 
to give an answer with regard to ihis 
particular branch, but I appreci
ate the way in which they have orga
nised the agitation, if that is correct, 
-without interfering with service to 
customers. This might perhaps be an 
example for other trade unions to 
adopt. But apart from that, if there 
are any grievances, I shall cert'rimy 
look into them. If there is such an 
agitation going on, I shall see how it 
<can be rectified.

n  r̂rfwr $-4*arr wfararfc 
aft 3 3  CTgvM faro} ? ,
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SHRI PILOO MODY: Ask him how 
many Subramaniams are in the State 
Bank.

SHRI C. SUBRAMANIAM: This
question makes many assumptions, 
that they treat the representations ot 
hon. members with some sort of con
tempt. I hope it is not true.

SHRI DARBARA SINGH: It is true.

SHRI C. SUBRAMANIAM: Let me 
have a look into it before I say any
thing categorical about It. But as tor 
the other suggestion made, I shall look 
into the state of affairs with regard 
to representations by hon. members, 
whether any circular has been issued 
by the Finance Ministry. I shall look 
into the whole matter and inform the 
hon members.

Assistance to States to meet Natural 
Calamities

•*559 SHRI B. K. DASCHOW- 
DHURY Will the Minister of FIN
ANCE be pleased to state

(a) whether, on account of reports 
of large scale distress, movement of 
people from the country-side to towns 
and cities and starvation deaths fol
lowing floods and droughts, Govern
ment have decided to make a one
time departure from the recommen
dation of the Sixth Finance Commis
sion that States should meet the 
costs of natural calamities from their 
own resources; and

(b) if so, the States that have re
ceived special assistance from the 
Centre in this regard and the res
pective amounts thereof?

THE MINISTER OF FINANCE 
SHRI C. SUBRAMANIAM): (a) and 
(b ). Following the recommendations 
of the Sixth Finance Commission, the
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previous scheme of providing noiv- 
Plan Central assistance to State to
wards expenditures necessitated by 
natural calamities baa been rescind
ed with effect from the current finan
cial year. According to the present 
policy, financial assistance for relief 
expenditures would be considered* 
where absolutely essential, only by 
way of advance of plan assistance or 
of assistance under Drought-prone 
Areas Programme, Tribal Develop
ment Plan previsions etc. No depar
ture from this policy is contemplated. 
The question of providing such ad
vance assistance under Plan to the 
States affected by drought and floods 
in the current financial year is under 
consideration in consultation with the 
State Governments concerned.

SHRI B. K. DASCHOWDHURY: 
Having regard to the fact that drought 
and floods affect us very badly this 
year and though human nature bat 
the innate capability to deal with the 
situation, this situation may sound 

academic but the fact remains that 
the aftermath of the calamity is still 
very much alive. In view of this 
will the Government and the hon. 
Minister tell us whether they have 
assessed the magnitude of the calami, 
tv throughout the country and if so 
what is the loss both m terms of 
human lives and other property? In 
view of these losses both in terms of 
life and property, in view of their 
huge magnitude, will not the Govern
ment think it fit to go outside the 
^cope of the Sixth Finance Commis
sion recommendations to give such 
help wherever it is needed?

SHRI C. SUBR AM AN1 AM: The
Sixth Finance Commission went into 
this problem of drought and flood, 
particularly on the basis ol experience 
we had a few years ago when crores 
of rupees were just spent on flood and 
drought relief but no assets were 
created by that expenditure. That Is 
why the Sixth Finance Commission 
made a. specific recommendation. whe» 
'her drought relief or flood relief it 
^ould be with reference to the pro-

gsammes already in the Plan and 
therefore if there was any necessity 
advances caft be made for the pur
pose of implementing the Plan pro* 
grammes; nothing should be taken, 
outside the Plan programmes. Of 
course if an extraordinary situation 
arises, where aU these provisions 
will not be adequate, we are 
not going to say that the Sixth 
Finance Commission has recom
mended and so whatever might be 
the magnitude o l human misery, we 
are not going to look into it  Fortu
nately this year it has been possible- 
to contain it within the recommenda
tions of the Finance Commission. 
Various teams have visited drought 
and flood affected States and they 
have made reports and those reports- 
have been made available to the State* 
Governments and talks had gone on 
and by the end of this month a deci
sion will be taken on the basis
of the recommendations......... (In .
terrupHonsh

SHRI a  K. DASCHOWDHURY: I 
did not have a proper reply from the 
hon. Minister. In view of the great 
magnitude and natural calamity that 
took place in some of the States, what 
assistance he was going to give? He 
has not answered that Win the hon. 
Minister name all those States and 
districts? We have been saying that 
a very large area had been affected 
by natural calamities. Cooch-Behar 
district and many other districts in 
West Bengal were the worst affected. 
If so, what does the hon. Minister 
propose to do?

SHRI C. SUBRAMANIAM: Last 
year and even during the current 
year there have been a number o f 
States which were affected by drought 
as well as floods; the States to which 
we sent teams are: Assam, Bihar,
Gujarat, Haryana, Jammu and Kash
mir. Karnataka, Kerala, M.P., Mani
pur, Orissa, Rajasthan, U.P. and also 
West Bengal. The central teams have 
made assessments and submitted their 
reports and the discussions with the 
State Governments are over and we* 
are now to take positive decisions 
whether advances will have to be-
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made from the Plan allocations lor 
the purpose ol taking steps to meet 
the situation.

SHRI PILOO MODY: I am surpris
ed that the Minister considers that 
drought relief and flood relief should 
be part ol the Plan programme and 
not a human problem; to keep people 
alive there is very difficult and money 
is required for that purpose. If you 
want to pursue your Plans nobody is 
stopping you; I agree with you that 
you should pursue but where is the 
money to give the relief that is requir
ed ......... (Interruptions).

SHRI JYOTIRMOY BOSU My 
question is not being answered.

MR. SPEAKER; It cannot be helped.

SHRI C. SUBRAMANIAM I do 
agree without financial resources no 
work can be taken up and financial 
resources arc being provided But 
how are the financial resources to be 
utilised? It is only on the Plan pro
jects which have been included in the 
Plan, that is all . . .  (Interruptions).

SHRI PILOO MODY There is no 
-money ior it

WRITTEN ANSWERS TO QUES
TIONS

Raids by Income Tax Authorities

*560. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 

'Starred Question No. 588 on the 30th 
August, 1974 regarding raids by In* 
come-tax authorities, and state:

(a) the details of assets in cash 
and kind seized in the course of raids 
on the premises of (1) M/s. Jindal 
India (Pvt., Ltd.,) (2) M/s. Jindal 
•Pipes (3) Shri D. S. Jindal (4) Shri 
*8. R. Jindal (5) Shri B. C. Jindal in 
Calcutta and Jindal Group in Delhi;

(b) what are the specific charges 
against each ol them;

(c) what action, if any, has been 
or is being taken in this regard; and

(d) whether Shri B. C. Jindal of 
Jindal Group is one of the major 
share holders of Matuti Ltd., Harya
na?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (e). Searches in Jindal Group 
of cases were conducted by the In
come-tax Authorities in June, 1974. 
Besides books of account and docu
ments, valuable assets were seized in 
various cases. In cases where valu
able assets were seized, orders under 
section 132(5) of the Income Tax Act, 
1961, have been passed after making 
the requisite enquiries,, including pre
liminary scrutiny of the account 
books, estimating the undisclosed in
come in a summary manner and re
taining the assets seized to the extent 
of tax liabilities. Particulars of assets 
seized, concealed income determined 
ti/s. 132(5) and assets retained a$ re
sult thereof m the various cases of 
this Group arc given in the Statement 
laid on the Table of the House 
[Placed iv Library. See No. 8856/74]

It is too early at this stage to indi
cate the specific charges against each 
of the persons of this group. Prima. 
facie, members of this Group are 
found to have indulged in under
statement of receipts, unaccounted 
expenditure and acquisition of un
explained assets.

Further investigations are in pro
gress for completion of regular assess- 
ments.

To ensure effective investigation, 
the cases of this Group which were 
formerly being assessed at Calcutta 
and Delhi have now been centralised 
in the charge of Commissioner of 
Income-tax, Delhi (Central)-. Other 
cases of this Group which are pre
sently in the charge o f Commissioner 
of Income-Tax, Patiala, are also be
ing centralised at Delhi
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(d)  According to the  returns filed 
with the Registrar of Companies, Har
yana, upto 1st July, 1974, Shri B. C. Jin
dal held 12,500 equity shares  (of 
Rs. 10 each) of Maruti Ltd.
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Directive Issued  to  Nationalised 
Banks in regard to credit facilities by 
Nationalised Banks to People in Vil

lages

•562 SHRI M S PURTY: Will the 
Minister of FINANCE be pleased to 
state*

(a)  whether  Government  have 
issued any directives to the nationa
lised banks to ensure that the peo
ple in villages enjoyed credit  faci
lities with a view to  changing the 
socio-economic  conditions  in  the 
country-side; and
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<b) if *o, the salient feature* there
of?

THE MINISTER OF FINANCE 
(SHRI C. SUBRaMANIAM); (a) and
(b). Extension ot branch network in 
underbanked rural areas so a# to make 
banking facilities available to the
people in villages and enlargement 
of the flow of credit to small borro
wers like farmers, artisans, craftsmen, 
small industrialist, small retailers etc. 
have been the basic objectives pursued 
by the public sector banks in tbe post- 
nationalisation period. This has been, 
to a large extent, achieved by the 
banks through a sustained branch ex- 
pension programme to extend cover- 
arge of the rural areas by the banking 
system, evolution of specific schemes 
to suit small borrowers, simplification 
of forms and procedures, changes In 
the security norms, adoption of area 
approach for intensive coverage, set
ting up of specialist agencies like 
Multi-service- agencies and Agricul
tural Development Branches, adoption 
of necessary legislative and adminis
trative measures for facilitating the 
now of bank credit to agriculture, 
drawing up of credit plans for specific 
areas and effective liaison with the 
State Governments and participation 
in the area development programmes 
such as SFDA, MFALA, minor irriga
tion schemes etc., evolved by the Go
vernment agencies. To reach the 
poorest strata of the people, a special 
'Differential Interest Rate Scheme' is 
also being implemented in 274 back
ward and SFDA/MFALA districts.

These measures have, over the last 
five years, resulted in a significant in
crease in the coverage of and also in 
the flow of or edit to people in rural 
areas. However, having regard to 
the organisational and other constra
ints faced by the banks, it will also 
be necessary to set up local institu
tions like Farmers’ Service Societies 
and rout bank credit to ryots through 
such institutional Intermediaries so 
that the pace of coverage of rural 
ereas gets quickened. The Govern* 
ment and the Reserve Bank of Indie

hav* been, from time to time* $&Ub 
iog the banks d  the <*$&
sidered necessary to incteine the pw& 
of their progress in this dfcefcitlun.

Additional incentives to Exporters

•563. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be pleas, 
ed to state;

(a) whether Government have 
framed any scheme to provide addi
tional incentives to exporters to* 
relieve them of the prevailing cons
traints on industrial production; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). In the Import Policy 
for Registered Exporters for the year 
1974-75, a specific provision has been 
introduced whereby exporters who 
export products on which import re* 
plenishment is less than 50 per cent 
of the FOB value, could seek addi
tional import replenishment for an 
amount equal to 10 per cent of the 
normal import replenishment per
missible against such export. Ex
porters have also been allowed to 
utilise a value upto 10 per cent of 
the value of their licences under the 
Import Policy for Registered Ex
porters for allocation of furnace oil 
required for export production.

Dhawan Committee Report

*564. SHRI N. K. SANGHI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the Dhawan Commit
tee was appointed in 1973 to evaluate 
the performance of Avro aircraft;

(b) whether the production of Avro 
aircraft in the country and its supply 
to Government aviation agencies, 
like Indian Airlines and lktd!*b Air 
Vbrce has been seriously hsmstruag 
in the absence of the tndhsgi of thte 
Committee’s report; «td
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(c) when the report of that Com
mittee is likely to be received by 
Government? 

THE MINISTER OF TOURISM. 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (c). The one
man Avro Evaluation Committee cor.
sisting of Dr. S. Dhawan, appointed 
in April 1973, has not yet submitted 
its report. As the evalution involves 
considerable amount of flight tests and 
analysis, it will take some time for 
the Committee to finalise its report. 
The Committee is doing its best to 
finalise the report as quickly as 
possible. 

(b) Seven HS-748 aircraft manu
factured iby Hindustan Aeronautics 
Ltd., Kanpur, for s,upply to Indian 
Airlines have encountered cerfain 
problems in meeting the specified per
formance standards. The Dh'lwan 
Committee is conducting evaluation 
trials and the deliverv of these sevc·n 
aircraft to Indian Airlines will be clE·
cided after the precise reasons are de
termined on the basis of thes.e trials. 

Se far as Indien Air Force is con
cerned. deliveries against !AF crders 
are being made. 

Opening of Branches of Nationalised 
Banks in Punjab 

''565. SHRI B. s. BHAURA: wm 
the Minister of FINANCE be pleased 
to state the number of new branches 
proposed to be opened by the nationa
lis.ed banks in Punjab during the Fiith 
Plan Period? 

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): For 
branch expansion programmes, com
mercial banks formulate three year 
rolling plans. Reserve Bank of 
India have reported that currently the 
bank are engaged in formulating their 
branch expansion plans for the three 
year per'iod 1975-77. Reserve Bank 
have also reported that as at the end 
of September 1974, public sector 

300� LS-2. 

banks, including the fourteen nationu
lisced banks, haa 67 licences/allot
ments, on hand for opening offires in 
Punjab. 

Raids in Gujarat 

*566. SHRI P. G. MAVALANKAR: 
Will the Minister of FINANCE ·be 
pleased to state; 

(a) the number of Income-tax 
raids conducted on the business pre
mises and residential places of indi
viduals and firms in Ahmedabad and 
other cities of Gujarat during the 
months of September, October and 
November, 1974; 

(b) the names of these indivi
duals/firms and the amou;-it seized 
and valuable articles confiscated dur
ing these raids; and 

(c) whether the said individuals 
,have been found guilty and if so, 
action taken against them'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
PRANAB KUMAR MUKHERJEE): 
(a) and (b). The names of 166 indivi
duals/firms whose prom'ises were 
searched by the Income-tax au,;horl
ties in Gujarat during the months of 
September, October and November, 
1974 and the value of the assets seize<l 
as result of these searches are given 
in a statement which is laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-8857/74]. 

(c) Seized materials are under 
scrutiny. In respect of 4 cases orders 
u/s. 132(5) of the Income-tax Act, 
1961 have been passed estimating the 

undisclosed income at a total figure of 
lh 19,02,739 and retaining the assets 
to the extent of Rs. 13,47,938. In re
gard to other cases where valuable 
assets have been seized, necessary. 
action for passing orders u/s 132.(5) 
of the Income-tax Act, 1961 has been 
initiated and the orders will be passed 
within 90 days, of the seizure. Further 
action as may be called for under the 
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law Including levy of penalty and 
launching of prosecution will be taken 
wherever warranted
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Rationalisation of Tax Procedure

*568 SHRI RAJDEO SINGH: Will 
tho Minister of FINANCE be pleased 
to state

(a) whether Government propose 
to rationalise Income-tax ptooetiures 
*0 that evasion is minimised;
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(b) whether the tax payers in our 
country are hardly between 5 per 
cent to 10 per cent; and 

(c) if so, whether the dictum of 
present Income-tax system "the 
more you earn the more you lose" 
enoourages evasion? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB KUMAR MUKHERJEE): 
( a) Lately, several legislative measures 
have been taken to rationalise and 
streamline the law and procedure un
der the various direct taxes euact
ments. Some of the important measu
res are as follows:-

(i) Introduction or procedure for 
summary assessments under 
the Income-tax Act through 
the Taxation Laws (Amend
ment) Act, 1970. 

(.ii) Remlacement of separate ae
ductions under section 16 or 
the Income-tax Act in 1espect 
of .... expenditure on_ travelling 
taxes on professi01is, books, 
etc. by a standard deduction 
m the case of salaried tax 
payers by the Finance Act, 
1974. 

(iii) Exemption from the require
ment of filing the return or 
income voluntarily in the case 
of salaried tax payers (other 
than directors of and persons 
holding shares carrying 20 
tier cent of the voting power 
in the company) having salarY 
income not exceeding Rs. 
18,000 and income eligible for 
deduction under section 80L 
not exceeding Rs. 3,000. 

(1v) Regulation of admission or 
additional evidence (b0th oral 
and documentary) before the 
Appellate Assistant Commls
s10ner, through insertion ot 
rule 46A Li the Income-tax 
Rules by the Income-tax (Se
cond Amendment) Rules, 1973 

-

and corresponding provisions 
m the Rules under other 
direct taxes en�ctments. 

The measures at (i), (ii) and (iii) 
above are intended to release officers 
from routine work so as to t'nable 
them to concentrate on cases of tax 
evasion. The Taxation Laws (Amend
ment) Bill, 1973 pending before the 
Select Committee of the Parlinmem 
contains provisions for rationalising 
the procedures e.g., introduction of 
Permanent Account Number. confer
ment of concurrent jurisdiction on 
Inspecting Assistant Commissioner ana 
the Income-Tax Officers under him 
and authorising the Inspecting Assist
ant Commissioner of Income-tax to 
call for the records of a case and issue 
such directions as may be necessary 
etc. 

(b) The population o.f the country 
according to 1971 census was about 
55 crores. The number of Income-tax 
(including C::>rporation Tax) payers on 
the registers of the Income-tax Depart
ment at the end of the financial years 
1971-72, 1972-73 and 1973-74 and the 
percentage it bears to the total ponu
lation of the country is as under·-

No. of Percent-
tax-p�yers age to to-

Financial Years at the end tal popu-
of Finan- lation 
c ia year 

1971-72 32,08,516 0·58 

1972-73 33,88,259 0·62 

1973-74 35,31,086 0·63 

(c) The present slab rate system o:f 
Income-tax and wealth tax aims at 
achieving the objective of reducing 
the disparities in incomes and wealths 
which is' the basic principle of pro
gressive taxation. The Direct Taxes 
Elnquiry Committee (Wanchoo Com
mittee) had expressed the view that 
the prevalence of high rates of taxes 
is the first and foremost reason for 

tax evasion beca11se that is what 
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makes evasion, in sPil'e of attenriftnt 
risks, profitable and attractive. The 
Committee accordingly recommended 
that the marginal rate of income-tax., 
including surcharge, should be brougllt 
down from 97.75 per ce!lt to 75 per 
cent with simultaneous reduction. ir1 
tax rates at the middle and lower 
levels. _ ,This recommendation has 
been accepted by GovernmeY.Jt with 
minor modifications and implementea 
through Finance Act, 197'1.. 

Alleged statement for providing legal 
protection to Shri Yusuf Patel 

*568-A. SHRI BHOGENDRA ,JHA; 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether an ex-member of Lok 
Sabha has alleged through open state
ment in the Press that while a Mem
ber of the Fourth Lok Sabha he had 
approached the Prime Minister for 
providing legal protection to Shri 
Yusuf Patel in exchange for revealing 
smuggling operations; and 

(b) if so. the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB KUMAR MUKHERJEE): 
(a) and (b). The q1-1estion presum

ably is based on the news item appear
ing in the "Motherland., dated 17tb 
October, 1974, regarding a Press Con
ference held by Shri George Fernand
es, an ex-Member of Parliament. This 
news item has been seen by the Gov
ernment. 

According to the news item Shrl 
Fernandes had written to the Prime 
Minister and others "that Yusuf Patel 
who had fallen out with Mastafl hat'.! 
met him (Shri Fernandes) in New 
Delhi and offered t.o tell all about the 
smuggling activities in the country, if, 
in return, he was protected f1 om 
Mastan". 

The records have been checked up 
and it has. not been possible to trace 
any such letter from Shri GeOrit! 
Fernandes. 

Ex-Gn.tia Compensation for Enemy 
Prope1'1ies 

'569. SHRI SAMAR GURA: Will 
the Ministe:- of COMMERCE be pleased 
to ::Jtate: 

(a) whether most of the applications 
received from migrants from former 
West Pakistan for ex-gratia compea
sation for enemy properties have been. 
expedit[ous1y dealt ·with; 

(b) if so, the reasons for inordinate 
delay in dealing with similar applica
tions from the migrants from former 
East Pakistan; 

(c) the total number of applications 
receiv':'d, disposed of and still out
stan Jmg in regard to migrants from 
former West Pakistan and East 
Pakistan about such ex-gratia com
pensation; 

(d) whether Government have set 
up a tiru€ Iim·t for finally dealiRg 
with the issue of ex-gratia compel\
sation in regard to migrants froni 
former Ea3t Pakistan; and 

(e) if so, facts thereof? 

THE DEPUTY MINISTER IN Tl'IE 
MINISTRY OF COMJVIERCE (SHRI 
VISHW AN ATH ?RAT AP SINtiH): 
(a} and (b). No discrimination is 
made between migrants from former 
East Pakistan and West Pakistan in 
dealing with their applications for ex
gratia grant. 

(c) About six thousand applications 
for ex-gratia grant hdve been received 
so far, of which nearly ·80 per cent 
relate to the claims from East Pakis
t m and .20 per cent to that from West 
Pakistan. Out of tnesP, total claims, 
882 claimants have been paid, of which 
452 are from East Pakistan: and 4311 
from West Pakistan. 
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(d) and (e). :-lo, Sir. No time 
limit for dealing with the payment 
ot ex-grati.a grant have been fixed. 
l;Jowever every effort is made to dis
pose of claims as expeditiously as 
possible. 

Nationalisation of Jute Inclnstll'y 

,.570. DR. RANEN SEN: 

SHRI C. K. CHANDRAP
PAN; 

Will the Minister o! C"'OMMERCE 
e pleased to state: 

(a) whether the West Bengal Gov
ernment are considering the question 
of nationalising the Jute industry; 
and 

(b) if so, the Central Government's 
reaction thereon? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYAJ: 
(a) Government have no in!ormation 
on this. 

(b) Does not arise. 

Sub6idies to Organisations 

"'571. SHRI K. r,,IALLANNA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government have de
cided to stop all subsidies to certain 
organisations to meet their losses; 

(b) if so, whether Government l:ave 
also considered that this slashing of 
�ubsidies will embrace even those 
organisatiCl'rls who are showing an 
overall profit, fuough they may be 
losing in certain operation; an<'I 

(c) if so, the salient features of the 
polioy of Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR. MUKHERJEE): 
(a) to (c). In 1.he oontext of the 
current difficult financial situati� 

Government have decided on various 
economy measures. On Au.gust ;jO, 
1974 Government took certain addi
tional measures to effect maximum 
@conomy in admini5trative and non
Plan expenditure o! Government. 
These included Instructions regarding 
grant of subsidies to public sector 
undertakings. It was decided that 
subsidies given specifically for carry
ing out certain special responsibilities 
which result in losses, even though 
such undertakings may be earning pro
fits or breaking even on the, whole, 
should be stopped and· the undertak
ings should take tne rough with the 
smooth. Similarly enterprises suffer
ing cash losses were directed tc, �mi
nate such losses fully by the end ot 
the next year and 1.n the meantime 1t 
was considered desirable to impose a 
l O per cent cut on subsidies to meet 
their cash losses in 1974-75, These 
instructions exclude the subsidies re
quired to meet cash losses of enter
prises which are In the construction 
phase or operate in certain key sectors 
like steel. coal, mines, fertilizers, etc. 
where the pricing policy is a major 
decision to be taken by the Govern
ment. 

Increase in Iron-Ore Export 

''572. SHRI SHRIKISHAN MODI: 

SHRI P. GANGADEB: 

Will tale Minister of COMMERCE 
be pleased to state: 

( a) whether there has be�n an 
increase in the iron ore export: a;::i 

(b) if so, by how much would the 
il'O'n ore export go up in Hl74-75? 

THE MINIST:EJR OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
<a) and (b). While exports in quan
titative terms may he somewhat static, 
the export earning will register on 
increase. During 1973-74, our e,irnings 
from export of i!·on ore were Rs. 
132.85 crores. The target for the 
current year, 1974-75, ,� R,s. 175 
crores. 
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I>eiay in issue of Import Licences and 
Release Orders

*574 SHRI M. C DAGA Will the 
Mimsiei of COMMERCE be pleased 
to state

(a) whether the oftito oi the Chief 
Controller of Import and Export 
takes too much time m issuing import 
licences and release orders,

(b\ the minimum timr required in 
issuing tkie licences for the cases 
which have been recommended by 
the D G T D , and

(c) whether Government propose to 
adopt some method which can cur
tail the time in issuing the licences 
to the industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMEBCS <SH*tt 
VISHWANATH PRATAP SINOH) 
<a> No, Sir

(b) Time Umits have bean prescrib- 
ed for disposal of applications for im
port licences according to which im
port licences for xaw materials are 
required to be issued within 90 days 
of the receipt of the application com
plete m all respect

(c) The procedure adopted for deal
ing with import applications is review
ed on a continuous basis and various 
steps are taken to curtail *he tune in 
issuing the licences

i974%*vift«pnr«ifi*fNNftfvi’!fe 
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firor q w w w  S  xm  iW t {*ft wm 
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«Fr H v r l fnrr arrwc %
% w  ^  to t  fpc * iw  inrfcr

*fRrm m m wwrn 
m m  v m  * m  (t < * >
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%• *ftr innw t srcrfte t>% 
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lneentiveg to Weavers

5300 PROF NARAIN CHAND 
PARASHAR WIU the Minister ol 
COMMERCE be pleaaej to state

(a) whethei there is an> scheme to 
give incentives to the Weaveis m the 
country to earn their livelihood by 
their old profess on of v.t«\infj, and

(b) if ao, whether there are any ar
rangements under which regular sup
ply of Yarn is to be provided to these 
weavers?

THE DEPUTY MINISTER XN TH® 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINOH)
(a) and (b) The handloom industry 
is being developed both by the State 
and Central Government through 
State and Central Schemes respective
ly While all day to d*v development 
and welfare of the weavers is looked 
after bv the State Governments, the 
Central Government, besides giving 
financial assistance m the farm ol 
block loans and grants to the States 
for development of the industry, pro
vide the infra-structure for technical 
assist mce to the indu frv on an all 
India basis The various schemes 
undertaken by the Central and State 
Governments are for the betterment 
of the handloom w&a\or$ md to en 
able them to earn thei~ living through 
their traditional profession of weaving 
These schemes inter alia include—

(&) providing working capital 
loans at concessional rate of 
interest from the Reserve 
Bank of India through tt* 
State Cooperative Banks.
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<b) setting up of Handloom Fin
ance Corporation in States to 
provide loans to handloom 
weavers outside the coopera
tive sector.

<c) exemption ol excise duty on 
handloom cloth and hank yam 
of plain reel ot counts below 
51 New French Counts (60 
British Cbunts).

<d) reservation ol certain fieldf of 
production exclusively for 
handloom sector, and

(e) supply of pap*r designs and 
woven samples, produced by 
the weavers service centres, 
at concessional rates to weav
ers in the cooperative fold.

2. Supply of yarn is being made 
through the normal trade channels 
There is, however, the voluntary sche
me of Indian Cotton Mills' Federation, 
Bombay, under which yarn is being 
supplied to weavers at prices prevail
ing on the 28th M.irch, :974 The 
prices of cotton yam have fallen fur
ther and there is at present no diffi
culty with regard to availability and 
price of cotton yarn.

Boosting Of Engineering Export
5301. SHRI JHARKHANDE RAI: 

SHRI D. K. PANDA:
Will the "Minister of COMMERCE 

be pleased to state-

(a) whether an official committee 
has submitted a report pointing out 
the strategy to boost export of engi
neering goods;

(b) if so, the broad features thereof; 
and

(c) whether Government have ac
cepted all the findings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH),
(a) and <b)t The Committee on Engi
neering Exports set up in January fhis

year under the Chairmanship of Shri 
M. Sondtt, has submitted its W o r t
recently. Some ol :he more important 
features of the findings and recom
mendations of the Committee on engi
neering exports are as follows.—

—Export target of about Rs. 600 
crores for 1978-79 for engi
neering goods should be con
sidered feasible.

—Production apparatus set up at 
huge cost of our resources 
should be freed from avoid
able constraints and bottle
necks in order to increase pro
duction and generate surpluses 
for export.

—Procedures for grant of various 
export benefits should be sim
plified.

- Export should be provided with 
adequate credit.

(c) Various findings and recommen
dations made m the Report are being 
eximined

Fall in Prices of Natural Rubber
5302. SHRI C. JANARDHANAN- 

Will the Minister of COMMERCE be
pleased to state:

(a) whether fall m price of natural 
zubber is feared by the growers as 
there would be excess natural rubber 
stock for five months at the end of 
the year; and

(b) it so, the measures being taken 
or proposed to be taken to ensure 
•mall growers ot remunerative prices’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH),
(a) and <b) It is reported tbat gro 
wers apprehend prices of natural 
might fall due to its increased avail' 
ability during this year.

The ruling market prices ot natural 
rubber are around Rs. 700/- pa* quin
tal which is much above the level of
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minimum notified price of Rs. 520/- 
per quintal for Grade I rubber. Gov
ernment however, continue to watch 
the situation

RaMs in Shafejahanpnr
5303. SHRI SARJOO PANDEY: Will 

the Minister of FINANCE be pleased 
to state:

(a) whether in September, 1974 
Excise Inspector raided various pre
mise* and confiscated smuggled goods 
from Harnamdas Contractor and his 
partners in Shahjahanptur (U.P.);

(b) if so, the facts thereoi;

(c) further action being taken in the 
matter;

(d) whether a number of smugglers 
of Shahjfehanpur were arrested in 
1973-74 fer smuggling activities; and

(e) if so, the particulars thereof?

THE MINISTER OF STATE IN THi. 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) to (e). The requisite information 
is being collected and will be laid on 
the Table of the House

1w  v t a  $  ifrin ^  p n  i r o n
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Air Services in Madhya F n M i

5305 SHRI MARTAND SINGH. 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state-

(a) the names of the cities m Madhya 
Pradesh where air services have been 
demanded by the State Government; 
and

(b) the reaction of the Central Gov
ernment thereto?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BA
HADUR). (a) Jabalpur and Kanha 
National Park, besides resumption of 
air services to Raipur

(b) Raipur is one of the 16 station > 
to which air services were ducon- 
tiued by the Indian Airlines from 
18th March. 1974 being hi f̂hl> un
economic m the context of th*» steep 
increase m the price of aviation fuel 
and the decision of Indian Airlines to 
phase out Viscounts and Dakota^ from 
its fleet. There are no prospects 01 
air services to these places being re
sumed m the near future

Jabalpur and Kanha National Park 
are among the list of 20 towns drawn 
up by the Corporation for possible In
clusion in its net-work during the 
Fifth Five Year Plan period Due to 
the steep increase m the price of 
aviation fuel and the consequent in
crease in the cost of operation, the 
Corporation is reviewing the list of 
towns proposed to be included in »te
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net-* Ark during the Fifth Plan per
iod It is too early yet to say how 
many of them will be brought on the 
air map.

Recruitment of Technical Cadre ot 
Officers by Nationalised Banks

5306 SHRI S A MURUGANAN- 
THAM: Will the Minister of FINANCE 
be pleased to state the names of the 
nationalised banks having recruited 
technical cadre of officers for pro
cessing loan cases from priority sec
tors of agriculture, small-scale indus
tries and other self-employed persons 
and the pay scales prescribed foi 
them4’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) • All the 
14 nationalised banks have technical 
officers to help in the processing of 
applications for loans to priority 
sector While some banks have re
cruited them directly as technical 
officers others have recruited them as 
part of their general cadre officers 
Some banks have also taken technical 
officers particularly agricultural offi
cers, on deputation from Central and 
State Governments Particulars about 
pay scales nre being obtained and will 
be laid on the Table of the House

Golcha Properties Limited

3307 SHRI BHAGIRATH BHAN- 
WAR- Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Unstarred Question No 1709 on the 
22nd November, 1074 regarding Golcha 
Properties Limited and state*

(a> whether the scheme has since 
been placed before the Raia^than High 
Court for acceptance and if so. when 
and whether this has pincr* been ac
cepted by it;

(b) whether Government have ask- 
ed the ex-Directorjt r4 thn Company 
for adequate amount to supplement 
the fund and if so, the total amount

that has been demanded and the rea* 
sons for delay in submitting the same; 
and

(c) whether Government propose to 
dispose of the properties to obtain this 
amount in case it is not forthcoming 
from the ex-Directors?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) *
(a) The scheme was placed, for ac
ceptance, before the Rajasthan High 
Court at Jodhpur on 4th October, 
1974 The matter has not vet been 
decided by the High Court.

(b) On acceptance of the scheme by 
the High Court, the Ex-Directors of 
the Company will be required to sup
plement the funds of the 
Liquidator by about Rs 60 lakhs. Since 
the scheme has not so far been ap
proved by the High Court, there is 
no question of any delay on the part 
of the Ex-Directors in the payment 
of the amount

(c) If the aforesaid amount is not 
paid by the Ex-Directors, the scheme 
will fail m which event the company 
will continue to remain m liquidation 
and the properties will continue to 
T̂ st in the Liquidator

Capital raised by New Satgram 
Colliery

5308 SHRI SATYENDRA NARAY- 
AN SINHA* Will the Minister of FIN
ANCE be pleased to refer to replies 
given to Unstam d Question No 2749 
on the 29th November, 1973 and Un- 
stnm'd Question 5735 on the 21st 
December, 1973 regarding IBRD loan 
for coal industry and fresh invest 
ment in coal industry respectively anti 
state;

(a) whether the owners of New 
Satgram Colliery had raised more than 
Rs. 02 50 lakhs as capital from public 
through means other than Boiun 
Shareg or amalgamation capital:
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tb) the other mines owned by the 
Company, its total subscribed capital, 
shareholders Reserves as on 41st 
March, 1973; and

(c) bonus share capital issued by 
them since IBRD loan?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE j: 
(ai Yes. Sir. Selected Satgram Col
lieries Ltd. (now changed to Shethxa 
Mining and Mfg Corporation Ltd.) 
owners of New Satgram Colliery had 
raised capital of Rs 64.35 lakhs dur
ing 1961-70 through means other than 
Bonus Shares or amalgamation

*b) Information is being collected 
and will be laid on the Table of thi' 
House.

<e) Bonus shares of Rs 5 lakhs 
only were issued during 1961-70

Increase in prices of fertilisers 
supplied to India

5309. SHRI N. E HORO- Will the 
Minister of COMMERCE be pleased to 
stater

(a) whether East European coun
tries have been pressing for increas* 
jn the prices of fertilisers to be suppli
ed by them to India;

(h) if so, the particulars of the fur
ther increase in prices demanded by 
them and how these prices compare 
with the corresponding prices prevail
ing in other supplying countries; and

(c  ̂ the extent to which these ferti
lisers are to be imported from these 
countries?

THE DEPUTY MINISTER IN THF 
MINISThr OF COMMERCE (SHKI 
VISHWANATH PRATAP SINGH)- 
fa) One East European country had 
asked for increase ■> the price of 
fertilizers in accordance with th* 
term* of th© contract

(b) After negotiations it was agreed 
to increase the price by eleven per 
cent and the increased price compares 
favourably with the prices of theee 
fertilisers prevailing in other supply
ing countries

(c) 2 15 lakh tonnes in the current 
year.

Tourists visiting Goa
5310 SHRI PURUSHOTTAM KAK- 

ODKAR: Will the Minister of TOU
RISM AND CIVIL AVIATION be
pleased to state.

(a) the total number of tourists wfco 
visited Goa during the last two years: 
end

(b) the particulars of sites visited 
**v them?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH) (a) The Department 
of Tourism maintains a record of 
foreign tourists arrivals on an aH- 
India basis and not on State-wise 
basis. The figures pertaining to do
mestic tourists movements are not 
maintained by the Department of 
Tourism

The number of international tourists 
arrivals during the last two years
was:

Year Intemrtienol
Tourist 
Arrivals

1972 342,950

1973 409,80s

According to a Survey conducted in
1972-73, 4.79 per cent’ of the total in
ternational tourists visited Goa during 
the poriod of the Survey

According to the information furni
sh d ly  th,* State Government of Goa, 
th ' nirnb.”. of tru sts  (Indian and
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foreign) who visited Goa during 1972 
ware 99,624 and in 197$ the number 
was 126.244.

(b) The places popular with tour- 
ists are the Calangute, Colva, Vagator 
and Miramar beaches, various temples 
and churches in old Goa and Mayem 
lake.

Export of cok and coir goods

5311 SHRI NAWAL KISHORE 
SHARMA- Will the Minister of COM
MERCE be pleased tt state:

(a) whether there has been a sharp 
rise in export of coir and coir goods.

(b) if so, the facts thereof and the 
extent to which India's manufacturers 
are in a position to meet the rising 
demand of coir and coir goods;

(c) the names of the countries from 
where the demands are increasing and 
the foreign exchange expected to be 
earned annually; and

(d) the steps Government are consi
dering to assist the producers and 
manufacturers for export of coir and 
coir goods?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir. Export of coir products 
during April-October, 1974 and the 
corresponding period last year was as 
under:

Qty. in Value in
tonnes Rs.

April-October, 1974 23361 0 953*80
April-October, 1973 23496*0 778*40

(b) The rise in demand can be met 
%y Indian manufacturers.

(c) There is slight increase in the 
(demand from EEC countries, USSR

and USA. The total foreign exchange 
earning by export of coir during the 
current financial year is expected to 
be Rs. 15 crores.

(d) Negotiations are being held with 
EEC countries for reduction of tariff 
barriers on coir products imposed by 
them. The Kerala State Government 
has been iequested to arrange for 
procurement of all available husks in 
Kerala and their proper distribution 
and to take drastic measures against 
the hoarders of husk so that raw 
material can become easily available 
to manufacturers

Remittances by Individuals working 
in Foreign Companies

5312 SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of FIN
ANCE be pleased to state-

(a) the number of persons, both 
Indians and foreigners, separately, 
working in the private corporate sec
tor companies in India on a salary of 
Rs 5000 P.M and above as on 1st of 
January of the years 1972, 1973 an* 
1974, year-wise; and

(b) the amount repatriated abroad 
by them during the last three financial 
years, year-wise?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): <a> A
statement showing the number of 
foreigner in both foreign controlled 
and Indian companies and Indians 
working in foreign controlled com
panies on a salary of Rs. 5000 and 
above is attached; information re
garding number of Indians working in 
Indian companies is not available

(b) It is not possible to compute 
the total amount repatriated abroad 
by this category of foreigners because 
remittances by foreigners are not 
classified on the basis o f their oeeu~ 
pation and their income.
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Statement 

As on 
1st January 1972 

As on 
1st January, 1973 

As on 
1st Januny, 1974 

Indians* Foreig- Indians* Foreig- Indians* Foreig-
ners** ners** ners*"' 

No. of persons on a salary 
of Rs. 5000/� P.M. and 
above. 

795 !045 674 NA NA 

*"T�is relates _to No. of Indians working in foreign controlled companies only; informa
tion regardmg Indians working in Indian companies is not available. 

'"*Includes non-Indian short term techvicians. 
NA : Not available . 

.Miisuse of Power and Funds by certain 
Officials of C.C.I. 

5313. SHRI VAYALAR RAVI: Will 
the Mini'ster of COMMERCE be pleal'.
ed 1.0 state: 

• a) whether Government received 
any representation regarding the mis
use of power and misappropriation of 
funds by certain officials of the Cotton 
Corporation o-f India; and 

(b) if so, the broad features ther�of 
aiv:1 the actions taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) and (b). The information is be
ing collected and will be laid on the 
Table of the House. 

Import of Copper Clad Wire 

5314. SHRI M. R. LAKSHMINARA
YANAN: Will the Minister of COM
MERCE be pleased to state: 

(a) whether dumet or copper clad 
wire used for manufacturing bulbs L."'1 
the country is imported; 

(b) if so, the quantity and the name 
of the country from ·where it is im
ported; and 

(c) the landed cost thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) Dumet or copper clad wire jr, 
allowed for import in consultation 
with the Directorate General of Tech
nical Development". 

(b) and (c). Details of actual im
ports of this item, if any, are not 
available as the item has not been 
separately classified in the 'Revised 
Indian Trade Classification' on the 
basis of which Foreign Trade Statis
tics are maintained. 

Slashing prices of cloth by nationalised 
textile mills 

5315. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of COM
MERCE be pleased to state: 

(a) whether the Nationalised Textile 
Mills had slashed down the prices of 
c:10th by 35 per cent which do other 
private sector mills had done; 

(b) whether the private sector tex
tile mills would be asked by Govern
ment to slash down the prices of 
cloth to the same extent; and 

(c) if not, whether Government 
would consider taking over these pri
vate sector Textile Mills in public in
terest? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a)  The reduction in prices of cloth 
effected, by  Mills,  whether in  the 
public sector or in the private sector, 
varies from quality to equality  and 
from mill to mill  It is, therefore, 
not possible to say whether the mills 
in the public  sector  have  effected 
larger reduction in prices than the 
mills in the private sector.

(b) and(c) Do not arise.

Deposits/unsecured loan  received by 
Universal Steel and Alloys Ltd from 

Nationalised Banks

5316 SHRI DINEN BHATTACHA- 
RYYA. Will the Minister of FINANCE 
he pleased to state-

(a) the amount of deposits or  un
secured loans received by the Univer
sal Steel and Alloys Ltd., New Delhi 
f̂om the Nationalised Banks during 
the last three years;

(b) the amount of  secured  loans 
advanced to this concern by the Indus
trial Finance Corporation of India an1 
the banks;

(c) the amount of profit after tax 
made or loss incurred by the Company 
during the last three years; and

(d) the  constitution,  giving  the 
names, of the Board of Directors of 
I he Company?

THE  MINISTER  OF  FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b). In accordance with the practices 
and usages customary among bankers 
and also in conformity with the pro
visions of  the  Banking  Companies 
(Acquisition and Transfer of Under
takings) Act,. 1970, information relat
ing to the individual constituents of 
the nationalised banks is not to  be 
divulged.

The Industrial Finance Corporation 
of India had sanctioned to Mjs. Uni
versal Steel and Alloys Ltd,, on 26th 
August 1971, a rupee loan of Its. 50.00 
lakhs which has been fully disbursed.

(c)  According to the annual report* 
of the Company, the profit and loss 
of the Company during the last three 
years were as under:

(R8.in lakhs)

Year ended 30th April Profit Loss

t972 0 05

1973 4 58

1974  • i-8o*

*The above hgures ol profit (after 
t«ax)!loss art1 after accounting for the 
deptepialion to the extent of Rs 4 55 
lakhs c*nd Rs 6 99 lakhs provided for 
during the years 1973 and 1974 (ended 
30th April), respectively  No piou- 
sion for taxation and development re
bate has been made m the year 1974 
as according to the annual report of 
the company, there was no assessable 
income as pej the Income Tax Act.

(b)  The Constitution of the Board 
of Directors of the Company as  on 
30th April, 1974 was as under:

vShri Riuftaq Stngh 

Shri J.B. Did tcbanji 

Shri H.S. Mehta .

Shri V.B. Desai  .

Shri S.P. Baneriee .

Shri H.R. Gupta .

Shri S. Chakrabarti 

Shri S. C. Agrawal 

Shri S.S. Kanwar .

.  Chairman 

Direct, r 

»

1
»s

fr»

*$

. Managing 
Director
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Import of newsprint from tioreign 
count1ies 

5317. SHRI R. V. SWAMINATHAN: 
Will the Minister of COMMERCE be 
pleased be state: 

(a) whether Government have fina
lised some deals in November, 1974 
for import of newsprint from foreign 
countries; 

(b) whether any agreements have 
been signed with Soviet Union, Bang
ladeGh and Canada; and 

(c) if so, the main features of the 
.agreements? ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) The State Trading Corporation 
has finalised a contract in November. 
1974 with a Canadian firm for import 
of approximately 12000 M.T. of news
print for supply during the period 
January to August, 1975. 

(b) and (c). The State Trading 
Corporation had earlier finalised con
tracts with suppliers in Canada, USSR 
and Bangladesh for the supply of 
1,12,669 M!Ts., 95,000 M!Ts. and 17,000 
M!Ts. respectively of newsprint for 
shipments during the perlod from 
.July, 1973 to May, 1975. 

Pending cases of Income Tax 
defaulters 

5318. SHRI RAMCHANDRAN KA
DANNAPP ALLI: Will the Minister of 
FINANCE be pleased to state: 

(a) the total number of cases pend
ing against Income-tax defaulters all 
over the country at the end of Nov
ember, 1974; 

(b) the number of cases in which 
the amount involved is Rs. 25,000 and 
below; Rs. 25,000 to one lakh; Rs. one 
lakh to five lakhs and above Rs. five 
laklui; and 

( c) a brief outline of the steps 
taken by Government for the speedy 
disposal of these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) 
The latest' information regarding In
come-tax (including Corporation-tax) 
cases is available only as on 31st 
March, 1974. As on that date the 
total number of cases in which de
mand (induding demand not' fallen 
due or not otherwise enforceable) wa� 
standing in the registers of the De
partment, was 21,48,096 . 

(b) The information regarding the 
number of Income-tax and Corpora
t'ion-tax cas·es involving demand of 
Rs. 25,000 and below and between 
Rs. 25,000 and one lakh is not sel)ara
tely available. The information to 
th€ extent available is as under: 

Amount of Income-tax 
(iricluding Corporation-tax) 

No. of 
cases 

Upto s. I lakh in each case 21,41,533 

Over Rs. I lakli and upto Rs. 5 
lakhs in each case 4,934 

Over Rs. 5 Lakhs in each case. . � r,629 

( c.) All appropriate steps provided 
in law, including the following, are 
taken depending on the circumstances 
of <each case, for speedy disposal of 
such cases: -

(1) Levy of penalty u\s 221 of the 
Income-tax Act, 1961 for non-pay
ment of tax. 

(2) Attachment' of money to the 
asscssee u\s 226(3). 

(3) Attachment of money in 
courts u\s 226(4). 

( 4) Distraint and sale of movable 
property u\s 226(5). 



Written Am:wers DECEMBER 20, 1974 Written Answc,s 

(5) Issue of Recovery Certificate 
u!s 222. 

(6) At'tachmentlsale of movablei 
immovable property. 

(7,) Detention of assessee in Civil 
Prison. 

Apart from the above, the follow
ing administrative steps have also 
been taken for the same purpose: 

(1) Commissioners of Income-fax 
are required to ensure early dis
posal of appeals pending with Ap
pellate Assistant Commissioners in 
cases of disputed demand and to 
contact Members of Income-tax 
Appellate Tribunals and Chief Jus
Hces of the High Courts for early 
disposal of appeals/references in 
·Nhich large amounts of revenue are 
involved. 

(2) Cases involving arrears bet
ween Rs. 1 to 10 lakhs are being 
watched by Commissioners of In
.come-tax. 

(3) The Central Board of Direct 
Taxes reviews cases involving de

mand of more than Rs. l O lakhs in 
each case and issues guidelines to 
the field officers for effective action. 

Reising of Capital by Companies 

531-9. SHRI P. VENKATASUB-
BAJAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are aware 
that a large number of private and 
Government companies are raising 
their capital by inviting fixed depo
sits }oans from the public through 
notices in the Press; 

(b) the rules under which these 
companies are permitted to accept 
fixed deposit loans from the public 
and whether a copy thereof will be 
laid on the Table of the House; and 

(c) whether Government are con
templating to make certain changes 

and thereby imposing restrictions on 
the companies for accepting fixed de
posit loans from the general public, 
and if so, the broad outlines thereef? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) 
While fixed deposits/loans from the 
public have been a traditional �ource 
of funds in the case of certain compa
nies for a long time, Government have 
noticed that, of late, here is an increas
sing resort to this source by �mpanies 
for meeting their requirements of 
funds. 

(b) Under the powers vested in it by 
Chapter IIIB of the Reserve Bank of 
India Act, 1934, the Reserve Bank of 
India has issued the following :.ets of 
directions for regulating the deposit
acceptance activities of non-banking 
companies: -

(i) Non-Banking Financial Compa
nies (Reserve Bank) Direc
tions, 1966; 

(ii) Non-Banking Non-Financial 
Companies (Reserve Bank) 
Directions, 1966; and 

(iii) Miscellaneous Non-Banking 
Companies (Reserve Bank) 
Directions, 1973. 

These directions and amendments 
made thereto by the Reserve Bank 
from time to time have been published 
in the Gazette of India. The Reserve 
Bank has informed that copies of the 
aforesaid three sets of directions, and 
of the brochure issued by it in March, 
1974 �0hich explains the principa[ 
features of the directions, have been 
sent by it to the Parliament Secretariat 
for being kept in the Parliament 
Library. 

(c) The Banking Commission had 
made certain recommendations for a 
restructuring of the existing scheme 
of control over the deposit-acceptance 
activities of non-banking companie-3. 
On ·considering these recommendations 
Government have, inter alia, decided 

' 

.I 

.I 



65 Written Answers AGRAHAYANA 20,1088 (SAKA) Written Answers 66
W * H J v 4 t° ' T '
feat th* existing statutes in this behalf (c) how does it compare with the
end tbe directions issued thereunder suggestion of tbe Planning Commis-
Should be tightened. With a view to 
examining this matter in depth and to 
make specific recommendations for 
farther action, the Reserve Bank has 
constituted a , Study Group whose 
deliberations are in progress.

Self-employment Scheme

5320. SHRIMATI PREMALABAI 
CHAVAN: Will the Minister of
FINANCE be pleased to state:

(a) the number of Self-employment 
Schemes sanctioned and loans given 
by the nationalised banks under “the 
Half-a-Million Jobs”  programme in 
1973-74 and 1974 to date;

(b) the bank-wise break-up there
of; and

sion to cast a specific duty on the 
banks to create at least 10 self-em
ployment schemes per branch in
1973-74 and 25 per branch in 1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
According to tbe available information, 
public sector banks have sanctioned 
13,804 applications under the Half-a- 
Million Jobs Programme upto the end 
of June 1974, the amount outstanding 
being RS. 12.00 crores. The bank- 
wise data are set out in the attached 
statement.

(c) The suggestions of the Planning 
Commission are more in the nature of 
a broad indication and no specific 
target as such, has been set either for 
individual banks or for bank branches 
for sanctioning cases under the Haif
a-Million Jobs Programme.

Statement

S.
No.

Name of the Bank No. of Applications 
sanctioned

Amount out - 
standing 
(Rs. in 
(lakhs)

X. 155-20
2. Subsidiaries of SBI 25-21
3* Central Bank of India 62* 90
4- 266-18
5* 22*72
6. 37*5*
7- United Commercial Bank. 258'90

C&nara Bank . 45*11
9- 38-78

10. Dina Bank 20-70
If. 87*02
12. 12*42

13. Allahabad Bank 52*05
*4* XftdifnBank . 79-4$
II of Mahartshfrq * 304 35‘ Ms

Indian Overseas Bank
**

T o m  . 13804

0*73
* t

1200-0$

*008 LS-3.
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Manufacture of fake currency note*

3321. DR. H. P. SHARHA: Will the 
Minister of FINANCE be pleased  to 
state:

ta) whether a  racket  involving 
manufacture of fake currency  notes 
•of Ha. 20 denomination has recently 
been unearthed;

(b) if so, the  findings  in this re
gard; and

(c) the modug operandi  of  the 
racket as revealed as a result of the 
recent investigations and the number 
and other particulars of the persons 
found engaged in the business?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
to  (c). On  30th  November,  1974 
Byculla Police of Bombay  unearthed 
a racket involving  printing of fake 
currency notes of RJs. 20/- denomina
tion and arrested four persons, namely, 
Sarvashri  Premsunder  Satyadev 
Sharma (the main suspect), Jamaluddm 
Mohamad Isaq, Ataulla Inayatulla and 
Samulla Rahimatulla in that connection. 
During investigation,  the police  re
covered from the culprits dies, blocks, 
machines for printing fake notes be* 
sides recovering six-hundred and sixty* 
five pieces of forged  R& 20/. notes. 
On a prima-facie examination of these 
notes, the forgery was found to be of 
a very crude type. Expert examina
tion of these notes has been taken up 
in the Nasik Press and further investi
gation of the case by the Bombay C.I.D. 
is in progress.

Arrears of bMne-ttt against Film 
Astm and Acftrem

5322. SHRI  VARKEY  GEORGE: 
Win the Minister at  FINANCE be 
pleated to state;

*  * >■ /  * f
(a) the number of Income-tax case* 

petwMag at present in respect of the 
film actors and actresses;

(b) the amount  of 'tax arreat* 
against them during the current fin
ancial year;

(c) the number of film actors and 
actresses being prosecuted  due  to 
non-payment of Income-tax; and

(d) the number of persons on whom 
action is yet to be taken?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB  KUMAR  MUKHERJHE): 
(a> to (d). Information is being collect
ed and will be laid on the table of the 
House as early as possible.

Sound and Light Programmer

5323 DR. K. L RAO:  Will  the
Minister of TOURISM  AND  CIVIL 
AVIATION be pleased to state:

(a) the amounts spent  on  Sound 
and Light  programmes  at  various 
places in the country during 1973-74; 
and

(b) the approximate daily expen
diture on and income from such shows 
at each of these places?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA  PAL 
SINGH): (a)  and  <b).  Tlie  India 
Tourism  Development  Corporation 
operate* Sound and Light  Shows at 
the Red Fort, Delhi, Sabarmati Ashram, 
Ahmedabad and Shalimar Gardens at 
Srinagar. A statement indicating the 
amount at approximate daily expendi- 
tuna on and iacom* from vucfc tbort 
at each  |g ittattot
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J  <
Red Rort Sabarmati Sbalimar

Rs. Rs. Rs.

Average daily income . . * 879*00 77-00 230*00

Average daily expenditure 211*00 351*00

Aartituee by IDBI to U.P. and 
Gujarat

5324. SHRI  AMARSIGNH  CHAU- 
DHARI:

SHRIMATI SAVITRI 
SHYAM:

Will the  Minister of FINANCE 
be pleased to state:

(a)  whether the assistance by the 
Industrial Development Bank of India 
to UP. and Gujarat has substantial
ly declined in 1974;

(b) if so, the reasons therefor; and

(c) how much assistance has been 
given to U.P. and Gujarat during the 
last two years by Industrial Develop
ment Bank of India?

THE  MINISTER  OP  FINANCE 
(SHRI C. SUBRAMANIAM):  (a) to
(c). The  total  financial  assistance
sanctioned  and  disbursed  by  the 
Industrial Development Bank of India 
to the industrial concerns located  in 
the States of U.P. and Gujarat during 
its accounting years 1972-73 and 1973- 
74, (July-June), was as under:—

(Rs. in crores.)

Financial Assistant

Ssnctir red Disbursed

State 1972-73  1973-74  *972-73  1973-74

1. U. P.

2. Gujarat

7*83

8-84

794 

16 oo

3 oi 

11*01

6 55 

16 48

It would be observed from the above 
figures that the financial  assistance 
sanctioned and disbursed to industrial 
concerns located in the States of U.P. 
and Gujarat during the year 1973-74 has 
not declined but has increased as com
pared to the assistance given during 
the year 1972-73.

fcttftiftumti paftd to deporiton by M/s. 
Glebe Motor Co. Limited

5325.  sum G. P. YADAV: Will the 
Miniater* of FINANCE  be pleased to 
state:

 ̂ U> Oi# Motor flt Instalment* paid 
dtpotftoc*  by  M/a.  Globe

Motors Co Limited, New Delhi after 
the decision and direction given by 
the Delhi High Court;

(b) whether the last instalment due 
for payment has been released; and

(c) if not, the reasons therefor and 
what action Government propose to 
take against defaulting concern and 
ensure immediate payment to the de
positors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA  ROHATGI): (a) Slid (b). 
Tbe Company has  reported to the
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Department o f .Co®P#Ry Affairs that 
4 Instalments have been paid by it 
alter the decision and direction given 
by the Delhi High Court and that the 
payment of 5th instalment was start
ed, but could not be completed. An 
application has been made by the 
Company before the High Court for 
permitting it to complete the payment 
of this instalment by 31st July, 1975. 
The Question of payment of last 
instalment would arise only after the 
payment of the 5th instalment has 
been completed The Company has 
stated that it has filed an application 
before the Delhi Hi*h Court for ex
tension of time for payment of the 
last instalment.

(c) Non-payment of instalments on 
time is stated by the company to be 
due to dislocation of its work mainly 
as a result of shortage of power As 
the Company is functioning under 
the supervision of the High Court, 
there is little that the Government 
can do in the matter

Ammtomat rfABjpcft/Sxperft f t n *  
Control Act

5327. SHRI PRABODH CHANDRA:
SHRI M. RAM GOPAL 

REDDY:
Will the Minister o f COMMERCE 

be pleased to state:

(a) whether Government propose 
to amend the Import and Export 
Trade Control Act; and

(b) if so, the nature of amendments 
proposed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE SHRI r 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Government have not as yet 
taken a decision on the nature of the 
amendments The proposals are 
still under consideration

Sugar exports to E.E.C.

5326. SHRI RAM SHEKHAR 
PRASAD SINGH:

SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether India has received 
orders from the East European coun
tries who have agreed to take 1.4 
million tonnes of sugar annually 
from developing countries; and

(b) if so, what will be India’s total 
sugar exports to these countries and 
on what price?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP 8XNGH):
(a) No> Sir.

(b) Does not arise.

V.IP. treatment to a smuggler in 
Kerala in Police custody

5328 SHRIMATI B1BHA GHOSH 
GOSWAMI Will the Minister of 
FINANCE be pleased to state.

(a) whether Government are aware 
that one smuggler Mr. K. M. Abdul
lah received warm .felicitation in a 
Police station in Kerala from the 
Police Officials and he was allowed 
to speak with the newsmen like a 
V IP .; and

(b) if  so, the reason for providing 
such facilities?

THE MINISTER OF STATE IN THE 1 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHEHJfiE>:
(a) and (b). Report from the State 
Q0vmwm& indicate* tfcat Mr. K. S. 
AMuHtih did not h* ot
treatment at iacUMjy referred to*
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Employment provided by Public 
UndtttsUnp

5329. SHHI SOMNATH CHATTER- 
JEE: Witt the Minister of FINANCE 
be pleased to state the number of 
persons given employment in the 
different Central Government under
takings and bodies, State-wise, during 
the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI 
PRANAB KUMAR MUKHERJEE): The 
total employment in the Central 
Government industrial and commercial 
enterprises was as follows daring the 
last three years:

1970-71 .. 6,59,920
1971-72 ... 7,01,290
1972-73 .. 8,04,792

A study of the State-wise employ
ment in 1972-73 indicated the following 
distribution:

Estimate of State-wise employment 
in the Central Government manufac

turing and mining industries

Percentage

1 . Andhra Pradesh 5.60
2. Assam 2.67
3. Bihar 29.69
4. Gujarat 2.83
5. Haryana less than 1
6. Himachal Pradesh it

7. Jammu and
Kashmir O

8. Kerala 1.99
9. Madhya Pradesh 8 68

10. Maharashtra 3.75
11. Mysore 12.67
12. Orissa 7.76
13. Punjab 1 14
14. Rajasthan .92
18. Tamil Nadu 6 59
18. Uttar Pradesh 4.19

17. West Bengal 11.48

Working of Industeiftl traits Finance* 
by Industrial Reconstruction Corpora- 

tion of India
5330. SHRI D. K. PANDA: Will the 

Minister of FINANCE be pleased to 
state:

(a) the number of industrial units 
in Delhi which have been financed 
and for which new management has 
been created by Industrial Reconstruc
tion Corporation of India (I.R.C.I.);

(b) whether all such units have 
started working;

(c) if not, the names of the units 
which have not yet started working; 
and

(d) steps being taken by I.R.C.I. to 
see that these units start functioning 
without delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) • (a) to (d). The 
Ganesh Flour Mills Company Limited. 
Delhi is the only industrial undertak
ing at Delhi in respect of which 
the Central Government, by an order 
issued on 8-11-1972 under Section 
18AA(1) of the Industries (Develop
ment & Regulation) Act, has autho
rised the Industrial Reconstruction 
Corporation of India Ltd, (IRCI) to 
take over its management as the 
Authorised Person for a period of 
five years. The IRCI has sanctioned 
to this undertaking reconstruction 
assistance aggregating Rs. 93.30 lakhs.

The Ganesh Flour Mills Company 
Ltd. has five factories (units) of 
which three viz., (1) Delhi Vanas
pati Unit. (11) Hindustan Break Fast 
Foods Manufacturing Factory and 
(iii) Ganesh Electrical Fan and Frac
tional Horsepower Unit are located in 
Delhi. One unit v iz , Kanpur Vanas
pati Unit is located at Kanpur and 
another unit viz., Solvent Extraction 
Plant is at Bombay. Of the above 
five factories (units), all except 
Ganesh Electrical Fan and Fractional
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Horsepower Unit at Delhi are func
tioning at present. No assistance has 
so far been provided to Ganesh Elec
trical Fan and Fractional Horsepower 
Unit. The feasibility of reopening 
this unit was studied with the help 
of an expert consultant and the 
management committee of the mills 
decided in August, 1974 that the re
opening of this unit at this stage 
would be detrimental to the recons
truction programme of other units of 
the company in view of the large 
additional capital expenditure and 
working capital necessary for this 
purpose. However, the Management 
Committee also decided to explore 
possibilities of utilising the fan unit 
to the best advantage of the under
taking.

Pae of Helicopters by smugglers for 
smuggling purposes

5831. SHRI P. A. SAMINATHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether smugglers are openly 
using helicopters for smuggling pur
poses in view of strict checking on 
the ground; and

(b) if so, what steps Government 
propose to take in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) and (b). According to 
intelligence reports available, the 
smugglers are not using helicopters 
for smuggling purposes.

Arrest o f gmngglen in Dadxm and 
Nagar Hav«li

5332. SHRI R. R. PATEL: Will the 
Minister of FINANCE be pleased to 
state: "

(a) whether any smugglers have 
been arrested in the Union Territory 
o f Dadra and Nagar Haveli; and

(b) if so, the names thereof and 
the value of articles recovered from 
them?

THE MINISTER OF StATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE) : (a) No smuggler has been ar
rested in the Union * Territory o f 
Dadra and Nagar Haveli.

(b) Does not arise in view of (a> 
above.

Visit by Bormege Trade Delegation
5333. SHRI Y. ESWARA REDDY: 

Will the Minister of COMMERCE 
be pleased to state:

(a) whether a Burmese trade dele
gation visited India recently; and

(b) if so, the matters discussed and 
the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH);
(a) and b) A 4-member purchase- 
cum-goodwill delegation from Buima 
led by H.E. U Thein Nyunt, Deputy 
Minister for Trade, Burma, visited 
India in November-December, 1974 
to negotiate and finalise arrangements 
for purchase of commodities from 
India, under the Special Payment 
Arrangement between India and 
Burma. During the discussions with 
the delegation, it was agreed that 
India and Burma should increase their 
trade and strengthen their economic 
relations. In the course of their stay 
in India, the Delegation concluded a 
contract for purchase from India of 
cotton textiles worth Rs. 40 lakhs 
under the said arrangements.

Price Increase for Indian Iron Ore
5334, SHRI RAGHUNANDAN LAL 

BHATIA:
SHRI PURUSHOTTAM 

KAKODKAR:

Will the Minister of COMMERCE1 
be pleased to state:

(a) whether India had any further 
talks recently with Japan o m  pro
posed price increase lor Indian Iron
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(by if to, whether any deadlock 
lues arisen in the previous talks; and

(c) whether the deadlock has since 
teen narrowed down in the latest 
talks?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The Minerals and Metals 
Trading Corporation has successfully 
negotiated with Japanese purchasers 
of iron ore price increase ranging 
from 34 per cent to 40 per cent over 
last year’s levels.

Bonns demand by Jute Workers
5335. SHRI ROBIN SEN: Will the 

Minister of COMMERCE be pleased 
to state:

(a) whether the jute workers 
have demanded bonus at the rate of 
20 per cent and for that they went 
on a day’s token strike on the 24th 
September, 1974 and again for 30 
minutes strike during working hours 
in their shifts on 7th October, 1974 
to press their demands; and

(b) if so, the steps taken to meet 
the demands of the workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) This demand has also figured 
in the Notice of Strike from the 6th 
January, 1975 served by the workers 
and the Government of West Bengal 
have initiated the conciliation discus
sions on the demands in the nature 
of industrial dispute.

w w ?  m  fwwfm

5334. \ w m  1WT: : f*TT
fm  m  fa  »

(V ) 1 ftmwrc, 1972 Ir 31
1973 m
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Special Cell to look into the Affairs 
of Jalan Group

5337. KUMARI KAMLA KUMARI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to establish a special cell under his 
Ministry to look into the irregulari
ties in the affairs of Jalan Group per
taining to the shares in factories 
owned by them; and

(b) if not, the steps Government 
propose to control the shares o f 
Jalan Group in many factories owned 
by them?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) A  Special Cell for large 
industrial houses has already been
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established under the Directorate ot 
Inspection (Investigation), for look
ing into the aftairs of large industrial 
houses- from tbe income—tax angle. 
The Bajoria-Jalan Groups (partners 
o f Soorajmull Nagarmull of Calcutta) 
have been assigned to the Special 
Cell for detailed investigation.

(b) Does not arise.

Fall in Prices of Coition in Gujarat 
and Maharashtra

5338. SHRI P. M. MEHTA: Will
the Minister of COMMERCE be pleas- 
ed to state:

(a) whether cotton growers in 
Gujarat, and Maharashtra are facing 
sharp fall in prices and glut in the 
market;

(b) if so, what are the main reasons 
for this;

(c) what assistance Government 
propose to provide to these growers;

(d) whether Government have been 
approached by these States to have 
monopoly purchases of cotton to help 
them; and

(e) if so, the steps taken by Gov
ernment?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) •
(a) Reports have been received about 
some fall in cotton prices compared 
to peak prices of the last season, in 
various cotton producing centres in
cluding Maharashtra and Gujarat. 
The prices are however understood to 
be ruling higher than in the corres
ponding period last year.

(b) The poor offtake of cotton by 
the trade and the mill sector follow
ing the credit squeeze and the slow 
movement of yam and cloth <r the 
market have been responsible for 
the decline in cotton prices.

(c) to <e), Government W e  noted 
that while cotton prices have deejjn- 
ed In recent weeks computed to the 
peak levels reached in Aug.&tptetth 
her* 1074, they are atUl ftuHiif 
higher than in tbe corresponding 
period last year. However, to enafel* 
the Maharashtra State Cooperative 
Marketing Federation which is the 
monopoly procurement agency in 
Maharashtra and the Cotton Corpora
tion of India to take up some market 
operations, Reserve Bank of India 
has allowed a credit limit of RS. 20 
crores and Rs. 10 crores respectively 
to these agencies.

Accununulation of Stocks in Textile 
Mills

5339. SHRI D. B. CHANDRA 
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government had con
stituted a Study Group to look into 
accumulation of stocks in Textile 
Mills and suggest measures to clear 
them and to ensure steady produc
tion and distribution; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH);
(a) and (b). A Study Group under 
the chairmanship of the Textile Com* 
missioner has been appointed to study 
the situation about accumulation o f 
stocks with the cotton textile mills; 
make an assessment of the factors 
responsible for it and to suggest 
measures to be taken for Clearing the 
accumulation and ensuring a steady 
flow of production and distribution 
flow of production and distribution 
with a view to benefiting the u n 
availability o f textiles.
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farafitem  arrested m fer M1S4

9340. SHRI HAMENDRA SINGH 
BANERA? «W1H 'the Minister ot 
tJNANCE '.be pleased to state the 
jnamei ol the smugglers, now arrest- 
« d  under MISA, who were previous
l y  arrested, prosecuted, convicted and 
acquitted under offences pertaining 
to smuggling with dates of arrests, 
prosecution, the term of imprison, 
inent, if undergone, amount of fine 
imposed and other details of their 
notorious activities?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER

JEE) • It would be difficult to com
pile the information as required by 
the Hon'ble Member, within a rea
sonable time. If the Hon’ble Mem
ber desires to have information about 
*ny particular person or persons, the 
same will be collected and furnished.

Recognition to All India Defence
Accounts Employees Association

5341. SHRI RAMAVATAR 
SHASTRI:

SHRI R. M. MADHUKAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether All India Defence 
Accounts Employees Association which 
has its Headquarter at Calcutta is the 
proper authority to grant recognition 
to its Branch Association;

(b) if so, why C.DA., Patna and 
other officers are not prepared to hold 
talks with the office bearers recognis
ed by the Headquarter;

(c) whether recognition is being 
delayed by raising alien issues, un
warranted questions and untenable 
■objections by the C D .A , Patna;

(d) whether comphints regarding 
making direct administrative involve
ment in the matter o f Service As
sociation jfey the CD.A., Patna have

also been received by Government; 
and

(e) if ao, what action Government 
propose to take in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a ) ’ The All India Defence 
Accounts Employees’ Association, 
Calcutta, may grant affiliation to any 
branch formed in any office of the 
Defence Accounts Department Grant 
of formal recognition by the Depart
ment is, however, confined to the 
Headquarters Association.

(b) Since 1071, there have been 
two factions amongst members of the 
Patna Branch of the All India 
Defence Accounts Employees’ Asso
ciation, Calcutta. The factions got 
involved in a court case. CDA, 
Patna then ceased to deal with either 
faction. An Executive Committee of 
the Patna Branch of the Calcutta 
Association was reported to have 
been elected on 2-8-1974. The ques
tion as to wheTHer the C.D.A. can 
now deal with the Executive Com
mittee is under examination.

(c) No, Sir.

(d) Yes, Sir. -

(e) No actlort, as the complaints 
were not found” to be justified.

Crop Insurance Scheme in Coimbatore

5342 SHRI HARI SINGH: Will
the Minister of FINANCE be pleas
ed to state:

(a) whether the General Insurance 
Corporation of India, Bombay and 
State Bank of India are collaborating 
in an comprehensive Crop Insurance 
Scheme in South India m the area 
of Sathyamanglam in Coimbatore 
District; and

(b) 11 so, the salient features there
of and financial condition of the 
above Insurance Scheme?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHJLA ROHATGI): <«) Yea, Sir. 
General Insurance Corporation is im
plementing in Satyamangalama area 
in Coimbatore District a Pilot Crop

Insurance Scheme under which State 
Bank of India provides drop finance 
to insured farmers,

(b) Salient features of the scheme 
are as follows:

Crop covered • * •

Risks covered • * •

Period of ritk 
Minimum guaranteed yield 
Sum insured •

Irrigated MCH—5 cotton, winter variety.
All risks subject to mmimum exclusions like theft, 

nuclear and war risks and negligcnce of insured.
Winter 1974-75 

400 Kgs, per acre.
Rs. 1545 per acre.

Rate of indemnity m case of short fall Rs. 3*87 per Kg. 
in assessed yield

Premium payable by Farmers *

Total No. of Farmers covered is 
Total area covered * * *

**• 45t££ out, of wh,ch Rs- 15 per acre is payable 
^ ® ‘  ry ôr providing the necessary mtra»» structure.

145
215*50 acres.

Financial results of the scheme will 
be known only by March/ AprU 1975 
t.c., at the end of the crop season.

Action taken against Marati Ltd. for 
violation of RJB.I. Directions in 

respect of Company Deposits

5343. SHRI RAMDEO SINGH;
SHRI MADHU LIMAYE:

Will the Minister of FINANCE 
be pleased to refer to the Maruti Ltd. 
Report and account for 1973-74 filed 
with the Register of Companies, Delhi 
and state:

(a) whether a dealers* deposit of 
Rs. 21891042 shown at the page 10 of 
the said report can be considered as 
the dealers' deposit offered on com
mercial consideration in view of the 
fact that the dealers were not given 
any products, nor obtained any return 
on the said deposits, and, especially, 
in view o f the fact that at the part 
cular point of time no indus'- t 
licence had been obtained by the 
company end even its prototype had 
not been tested and approved;

(b) whether this dealers' deposit 
is not included in the RB.I. definition* 
of “deposit” in force; and

(c) if it is included in the defini~ 
tion of "deposit”, especially because 
these deposits are made for the non
commercial considerations, what 
action has been taken or is proposed 
to be taken against the Company for 
its violation of RJB.I. directions in 
respect of Company deposits?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMAN1AM) * (a) t»
(c). The Reserve Bank of India has 
reported that in terms of paragraph 
2(1) (f) (ix) of its Notification Ncx 
DNBC. 2/ED(S)-66 dated 29th Octo
ber, 1968, any money received from 
purchasing, selling or other agents 
in the course of or for the purpose of 
the business of the company or any 
advance received against orders tor 
goods, properties, or services (in the 
present case dealership deposits) *8 
not included in the definition of 
“deposit” . The Reserve Bank has 
added that the directions have not laid 
down any specific conditions such a* 
interest or return to be paid on the

I
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deposits, to be fulfilled before such 
amount should qualify as dealership 
deposit, nor is there any requirement 
that the company should have received 
an industrial licence since the direc
tions for non-financial companies are 
general and make no distinction bet
ween companies on the basis of the 
nature of their business. The Re
serve Bank has further added that as 
no violation of the directions is in
volved, the question of taking action 
against the company does not arise.

Benefits to Government Servants 
working in Public Sector Under

takings

5345 SHRI 1ND£R J MALHOTRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government Servants, 
who joined the public undertakings, 
are not being given the benefit of 
transfer of leave when they are being 
given other benefits, Hke pension etc.; 
and

* t IF* wft farfe

5344 . erreraft n r f :  w
wrfvRHj in? spt f̂ rr vnr %

(«P) 1973-74 %
*  fwnr-fe s>r

t a r  , %ffr

(«r) crfr3rr*f 
fw ft  VR ?

w ifw  «rwmn if w b ft («ft
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% ^TR5T % tr fw r, «r#rr,

ĉtor, yr m fp ft w t f  %
**ff vt m  frtrr i
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m x m ,  s m i f m ,  i w r *  
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE). (a) 
and (b). The Government servants 
who have joined the Central Govern
ment industrial and commercial enter
prises fall in two categories.

(l) Those whose services were 
lent to the enterprises in pub* 
lie interest on deputation 
terms; and

(ii) other who suo motu applied 
for posts in the public enter
prises.

Government initially extended libera
lised absorption terms to Government 
servants of the first Category, and 
these included grant, of pensionary 
benefits in addition to pay (accept m 
case of those nearing retirement) end 
transfer of earned leave to their cre
dit. etc. Those in the second category 
and permanently absorhed in the en
terprises have also been subsequently 
allowed pensionary benefits m addi
tion to pay. in cases where they were 
equally liable to exercise compulsory 
option for permanent absorption or 
reversion to their parent cadres with
in rigid time limits. The question 
whether leave benefits should also be 
extended to them is under considera
tion.
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Agreements for Avoidance ot IkWMo 
*' Taxattw * >
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5346, SHRI ft. N. BARMAN: WiU
the Minister of FINANCE be pleased 
to state:

(a) the names of the countries with 
-which India had concluded agree
ments or held discussions on avoid
ance of double taxation of income;

(b) in what spheres these agree
ments or discussions will benefit 
India; and

(c) what will be their impact on 
Indian economy?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) <i) India had entsrod into double 
taxation avoidance Agreements with 
the following countries1—

(1) Austria
(2) Ceylon (Sn Lanka)
(3) Denmark
(4) Federal Republic of Germany
(5) Finland
(6) France
(7) Greece 
(A) Iran*
(9) Japan

(10) Lebanon*
(11 Norway
(12) Pakistan
(13) Romania**
04) Sweden 
(15) Switzerland*
(Id) U.A.R.

•Limited to aircraft profits.

*’ Limited to aircraft and shipping 
profits.

09

(il) India has hold discussions for 
negotiating agreement* for tvoidanfte 
of double taxation o f incbme with fed 
following countries:—

(1) Belgium
(2) Canada
(3) Czechoslovakia
(4) Hungary
(5) Italy

(6) Kenya
(7) Malaysia
(8) Singapore
(9) U.K.

(10) U.S.A.
(11) Yugoslavia

and Cc)’ The nr'Rin object of such agreements 1S to stimulate the
: r fr̂ Pita1’ technoio«y and person- 

r0n\ one °°untly *o the other for 
accelerating economic development,

tovosejgators for trans
lation work In Commerce Ministry

5347. SHRI NAWAL KISHORE 
SINHA:

SHRi BHARAT SINGH 
CHOWHAN*

Will the Minister of COMMERCE 
be pleased to state:

1 T y pos‘s are ttere of Hindi Investigators for translation
work in his Ministry;

(b) whether in March 1872, Home 
Ministry asked the Ministries to con-
Pn«. ( .Per °* tm,P°r«T  HindiPosts into permanent ones;

_.Jc?Jvhether instructions of the Home 
Ministry have been implemented; and

* (dL Hinot' reasons of andthe likely date for their implementation?

m inister  IN THE 
MINISTRY OF COMMERCE (SHRI
(a )^ p oItoTH PRATAP Sn^ H ):
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<*) Yes, Sir

f <c) and (d) Of the 12 posts, 8 have 
.been made permanent Because the 
Wftai&atiQnftl set up m the Directo
rate of Exhibitions and Commercial 
Publicity was under study and was 
likely to undergo a change, no post on 
4hpt side could be made permanent 
When the position was last reviewed 
during August, 1974 The position 
will be reviewed again dunng the r.ext 
financial year

fexpert of Railway wagons to Bangla 
desh

5348 SHRI GAJADHAR MAJHI 
Will the Minister of COMMERCE be 
pleased to state

(a) whether any negotiations are 
being conducted regarding export of 
railway wagons and coaches to Bangla
desh, and

(b) if so, the number of wagons and 
ooaches proposed to be imported by 
Bangladesh from India?

THE DEPUTY MINISTER IN TH!: 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) and (b) Negotiators are m pro
gress for the supply of 12 numbers 
Third das® Luggage-cum brake vans; 
and also lor construct on ot bodies on 
80 numbers of metre gauge under- 
frames, to be supplied by Bangladesh 
Railways Contracts for supply of 
50o wagons and 50 coaches to Ban
gladesh have already been concluded 
during this year

Caairal team to States to assess 
drought situation

t SHRI SUKHDEO PRASAD 
W « # A ; Wtfl the Minister of FIN
ANCE b* pleased to state:
* (a) Whether awaasmant iob carried 
#*er%|r the <3anfcral team in regard to 
drought attuatton in the States has been 
©waptefrd. and

(b) if so, the nature of the assistance 
given to the States during the current 
year?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANrAM) (a) aw1
(b) Central Teams have assessed the 
financial needs of the Government ot 
Assam, Bihar, Gujarat, Madhya Pra
desh, Orissa, Rajasthan and West Ben*' 
gal for tackling the drought/flood 
situation m the current year The 
question of providing assistance to 
these States m accordance with the 
present policy m this regard is under 
consideration

Setting up of Export Corporation
5350 SHRI M RAM GOPAL REDDY 

SHRI R S PANDEY-

Will the Minister of COMMERCE 
be pleased to state

(a) whether States have been urged 
to set up Export Corporations to boost 
the country’s exports, and

(b) if so, the reaction of the State
Governments thereto’

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH,
(a) \es Sir

(b) The reaction of the State Gov
ernments is very encouraging As 
iruirij as fourteen Corporations from 
the \ anous States and Union Terri
tories have already been recognised 
by Government as Export Houses to 
cater to the requirements of export
ers m their respective jurisdiction

SAS examinations In the office of CDA, 
Patna

5351 SHRI BHOLA MANJHI Will 
the Minister of FINANCE be pleased 
to state

(a) whether a number of taipleyee* 
of CDA Patna Office httve m l been el- 
lowed to appear at the SA.S Part I
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and n  Examinations since the year 
1072;

(b) whether confirmations/promo
tions of large number of Employees 
who were due for promotions/confir
mations since 1964 have also been 
.stopped;

(c) whether such actions have been 
taken against the staff only because 
they were members of the Association; 
and

(d) if so, what action Government 
propose to take m the matter?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) A few employees who did not 
fulfil the prescribed requirements, 
were not allowed to appear for the 
S A S  Examinations held m 1972 and 
the succeeding years.

(b) No, Sir.

(c) and <d). Do not arise

Seizure of cash and valuables during 
raids by income tax authorities 

in Delhi

5352 SHRI R V SWAMINATHAN 
Will the Minister of FINANCE be 
pleased to state:

(a) whether over Rs 50 lakh worth 
of cash, jewellery, stocks and promis
sory note* have been seised by the In- 
•come-tax authorities during various 
raids i$ the Capital on the 22nd Nov
ember, 1974;

(b) if so, the main feature* thereof; 
and

(e) action taken against the petaoatf 
M i  rupmrthle?

THE MINISTER OF S^ATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
a) to (c) Searches were conducted 

on 21st November, 1974 and the fol
lowing day by the Income-tax autho
rities at Delhi in the cases of certain 
groups of persons dealing in copper, 
stainless steel and stairless; steel-war- 
es Simultaneously, on the same 
day, searches were conducted in the 
cases of a motor transport group. The 
number of premises covered in these 
searches exceeds 50.

As a result of these searches, the 
following assets were seized-

Value 
(Rs. m lakhs)

Cash . 9 5*

Fi\ed dep^n R-\cip s. 18 78

Jewellery 7 29 
(approx.)

Apart from the above, substantial 
stocks were located in respect ot 
which prohibitory orders u /s 132(4) 
of the Income-tax Act, 19t>l have been 
<<erved on the parties concerned 39 
bank lockers have also been sealed, 
m the course of search operations, 
which are yet to be opened Books 
of accounts and documents have also 
been seized

Seized documents are under scru
tiny In the cases where valued as
sets have been seized, necessary ac
tion has been initiated to pass orders 
under section 132(5) of the Income- 
tax Act, 1961 for determining undis
closed income in a summary manner 
and retaining the seized asset* to te* 
cover the tax liabilities, further ac
tion, as may be called for under the 
law, will be taken on completion of 
investigation*.
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Offer from Fokker V.F.W. international 
for setting op manfactnring units In 

India

5853. SHRI R. S. PANDEY:
SHRI YAMUNA PRASAD 

MANDAL:
Will the Minister o ’  TOURISM AND 

CIVIL AVIATION be pleased to state.

(a) whether the Fokker VFW Inter
national has offered to set up manufac
turing unit in our country; and

<b) if so, the reaction of Government 
thereto?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and (b). No offer from Fok
ker Company to set ud manufacturing 
facilities in India by them has been 
received. However, a proposal was 
received from M/s. Fokker V. F. W. 
International in 1970-71 to establish 
manufacture of Fokker F-28 aircraft 
by the Hindustan Aeronautics Limi
ted under licence. It could not be 
pursued as there was no demand for 
such an aircraft in India. The Com
pany revived this proposal m Octo* 
ber, 1974. There is, however, no 
change in the position as there is no 
indication of likely demand of this 
aircraft.
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U. N. Emergency Operation of relief 
in

5355. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of FINANCE 
be pleased to state:

(a) whether U. N. Emergency opera* 
tion of relief in India had been hit 
hard by increase in prices of oil, food 
articles and fertilizers; and

(b) if so, the broad feature* thereof?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM> * (a) 
and (b). In pursuance of a Resolution 
adopted by the U. N. General As
sembly at its Sixth Special Session, 
held in May, 1974, the Emergency 
Operation was launched to provide 
timely relief to the developing coun
tries most seriously affected by the 
recent economic conditions so as to 
enable them to maintain unimpaired 
their essential imports for the dura
tion of 12 months. A list of 29 
countries, including India, has been 
indentifled by the U. N. as those most 
seriously affected. Assistance under 
the U. N. Emergency Operation can 
be provided through bilateral or mul
tilateral channels, and a Special Ac* 
count has been opened in the 17. N. 
to receive contributions for extending
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multilateral assistance. India has 
so far received 17 million from the 
UN. Special Account and a further 
sum of $50 million as grant has been 
allocated bilaterally by the E. E. C. 
out of its first tranche contri
bution to the U. N. Emergency Opera
tion These funds are expected to 
be used for the purchase of essen
tial commodities from the member 
countries of the E E. C.

Steps to check incidents of Hijacking

5356 SHRI YAMUNA PRASAD 
MANDAL Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state

(a) whether Government are aware 
of the recent increase in the incidents 
of hijacking of planes, and

(b) if so, the remedial measures 
taken to prevent such incidents of our 
planes and on our soil9

THE MINISTER OF TOURISM 
AND CIVIL AVIATION fSHRI RAJ 
BAHADUR) (a) Compared to pre
vious years, there has been no in
crease m the incidents of hijacking in
1974

(b) The following measures have 
been taken to prevent incidents of hi] 
ackmg of our planes and on our 
soil —

(a) Screening of pas^engpr lists 
to pickout potential hnackers/ 
saboteurs for detailed in
vestigation by the CID,

(b) Frisking of outgoing pas
sengers, domestic and irter- 
national,

(c) Hand baggage to be fully 
searched along with the pas
senger;

<d) In high-nsk areas, unac
companied baggage, cargo 
andpostal parcels, to be de
tained for 24 hours, before be
ing loaded into aircraft as a

precaution against time- 
bombs;

(e) Posting of armed guards for 
aircraft parked on apron for 
immediate take-off;

(f) Surveillance of passengers i »  
airport departure areas by 
plain clothes staff of the CID; 
watch on passage between de
parture lounge and aircraft;

(g) Control of access to the ap
ron bv posting guards at en
trances leading to it and 
restricting entry to those em
ployee* displaying photopas
ses on their coat lapels or 
over their shirt pockets and t 
bonafide passengers.

(h) Carrying out anti-sabotagp 
check of the aircraft before 
parking it on the apron for 
embarkation of passengers antf 
loading of cargo and

(i) Installation of metal detec
tors at bel<»ctr»d airports

Transfers in the Office of CDA, Patna

5T)7 SHRI K M MADHUKAR 
Will the Mmistn of FINANCE 
be pleased t0 state

(a) whether every year heavy ex
penditure is incurred on transfers and 
All India Transfer Liabilities Allow
ances m Defence Accounts Depart
ment,

(b) whether various disturbances 
are caused to the establishments due 
to frequent transfers of the low paid 
Class HI and Class IV Employees m 
thra Department; and

(c) if so, whether Government are 
formulating and implementing the 
policy of regional transfer in all CDA 
Offices and particularly in CIXA. 
Patna Office where transfers axe made 
on large number* every y*ax»T
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THE MINISTER OP STATE IN 
THE MINISTRY OP FINANCE 
(SHRI PRANAB KUMAR MUK
HERJEE): (a) No, Sir.

(b) and (c). No, Sir, Since the 
Defence Accounts Department has to* 
provide services to the Armed For
ces, units and formations of which 
are located at various stations, trans
fer is inherent in the services of em
ployees of the Departments and is 
stated explicitly in the terms of 
service. The requisite transfers are 
affected by Controllers (including 
CD A, Patna) according to well- 
recognised norms. The question 
of incorporating them m a for
mal transfer policy is under considera
tion.

Purchase of Jute in Orissa
5358. SHRI ARJTJN SETHI: Will the 

Minister of COMMERCE be pleased 
to state:

(a) whether the Jute Corporation 
of India has made any arrangements 
to purchase jute from the growers in 
Oriasa;

(b) if so, the broad outlines there
of and the official rate of jute per 
quintal; and

(c) whether the arrangements are 
not quite satisfactory and adequate to 
help the growers to sell their stocks?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Jute Corporation of India 
has established 3 Departmental Pur
chase Centres. Besides 30 procure
ment centres have been set up by the 
Cooperatives Societies, which act as 
the agents of the Jute Corporation of 
India. The Jute Corporation of 
India has been buying jute on the 
average at price of ranging between 
Rs. 145/- and Rs. 155/- per quin
tal.

(c) The size of the crop, the re
sources of the Jute Corporation of 
India ana the strength of the co

operative machinery have been kept 
in mind in making the arrangements. 
These have enabled the maintenance 
of prices which have not fallen be
low.

Central Assistance to States for Fifth 
Plan

5359. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the Central Govern
ment have released to the various 
famine and drought affected States in 
advance funds from the Central assist
ance for the entire Fifth Plan period;

(b) if so, the amount of such ad
vance assistance released so far to 
States, State-wise;

(c) whether any further advance 
has been assured to Orissa for 1974- 
75;

(d) if so, how much;
(e) the over-all ceiling of Central 

assistance for the Fifth Plan period to 
Orissa as a whole; and

(f) how much of this over-all assist
ance has been advanced to Orissa by 
now and on what accounts?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (8)
No, Sir.

(b) Does not arise.
(c) and (d). The question of ad

vance of Plan assistance to the Gov
ernment of Orissa towards drought 
relief expenditure is under considera
tion in consultation with the State 
Government.

(e) and (f). The allocation of Cen
tral assistance to States for their 
State Plan for the Fifth Plan pe
riod as a whole is yet to be finalized. 
However, a sum of Rs. 32.70 crores has 
allocated to Orissa as the normal 
Central assistance for their Annual 
Plan of 1974-75.

3005 LS—4.
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5360.  PROP.  MADHU  DANDA
VATE : Will the Minister  of FIN
ANCE be pleased to state:

(a) whether the General Secretary 
of the recognised All India Bank of 
Beroda Employees Federation, wqr&- 
ing as an employee at the  Bombay 
mam branch  of the bank has  been 
suspended on the grounds that he led 
a demonstration of Bank  employees; 

and

(b) if so, whether following I.is sus
pension the All India Bank of Baroda 
Employees Federation has been asked 
to explain why their  recognition 
Bhould not be withdrawn?

THE  MINISTER  OF  FINANCE 
(SHRI  C.  SUBRAMANIAM):  (a)
and (b).  Bank of  Baroda has  in
formed that the bank had suspended 
Shri M. RajagepaJ, an officer of the 
bit* who also  happens  to be the 
General Secretary of the All  India 
Bank of Baroda Employees  Federa
tion, for certain acts  of misconduct 
under the Bank of Baroda  Officer* 
Service Rules  and that the  suspen
sion order has since been withdrawn. 
The bank has further reported that 
the All  India Bank of Baroda Em
ployees  faction  which  is the 
Union recognised by the bank under 
the Code of  Discipline has  been 
asked to explain eettain breaches of 
the Code  before the bank considers

moving  for  derecognition  of  the 
Union.

Financial Assistance given by pnbKe 
Financial Institutions and Nationalised 

Banks to Xniiastria! Units

5361.  SHRI  BIRENDER  SINGH 
RAO:  Will the Minister  of FIN
ANCE be pleased to state the total 
financial assistance which have been 
given by public financial institutions/ 
nationalised banks to Industrial Units, 
Other than the Monopoly houses, dur
ing the last three years, year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE  (SHRI
MATI SUSHILA  ROHATGI): Banks 
grant assistance normally for work
ing  capital  purposes  which  are 
generally expressed as limits in the 
shape of overdrafts, cash credits, bills* * 
guarantees etc. within which  a bor
rower is supposed to operate.  These 
limits are reviewed from time to time 
depending upon the performance and 
needs of the borrowers. It is, therefore, 
not possible to indicate the amount of 
money granted to any category  of 
borrowers during a particular period. 
Figures  of outstanding  advances 
against borrowers within these limits, 
as on particular dates, are, however, 
maintained, by the banks. According 
to the latest available data furnished 
by the Reserve Bank of India the eg* 
gregate amounts of outstanding  ad
vances hjr the ii nationalised hanks 
to industrial units other then those 
hdoming to 75 urge iwhwfcfcl houses 
as on the last Fridays of December 
1971, 3972 and 1973 were as under:

.___________pt er$m)

As on the tot Friday otfDtonnba

Aggregate amount of outstanding adwnccs to industrial units 
outer than those belonging to the 75 large industrial

 ̂ ......................................................................'£.?  Sfi?

Note : (i) Figures within brackets indicate percentage to lots! bark credit of 
the 14 nationalised banks.
(li) The expression 'Outstanding Advance*’ used in %  irdicstes
tbe arocmnt drawn by the borrower! rtf 00 the dates specified (ft the cfltim 
of their operation of the limit* sanctioned to tfeem end does not tne»» 
that they are overdue from the bomwwt.
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The financial assistance sanctioned 
and disbursed by the all-India term- 
lending financial institutions viz., the 
Industrial Development Bank of India, 
the Industrial Finance Corporation of 
India, the Life Insurance Corporation 
o f India, the Unit Trust of India and

the Industrial Credit and Investment 
Corporation of India to industrial units 
other than those belonging to TO
large industrial houses, during the
years 1971-72, 1972-73 and 1973-74,
were as under:

<F* in crores)

1971-72

Sanc
tioned

Disbur
sed

1972-73
Sanc
tioned

1973*74
Disbur

sed
Sanc
tioned

Disbur
sed

Industrial Development 
Bank of India (July- 
Jtme)* . . . ,i8 - i

ledwtpal Finance Corp
oration of India (April*
Match) . . 30*47

Life Insurance Corpora
tion of India (April- 
March) . . . 20*88

Unit Tbast of India (April*
March) . . 5 97

Industrial Credit & Invest
ment Corporation of 
India (Apnl-March) 22-15

63-0 98 5 78 S 15ft 1 ” 7 3

15*48 41 *<8 23-05 41 c9 24-53

3*83 9-85 4 65 1630 12 51

0*74 3-73 •80 4' 6i 3*56

17*66 28 61 21 18 41*23 25 02

*Figtw»s are exclusive of . 
tions, special credit to

i a p a a t e i n b y  B.T.C.

5862. SHRI SHASHI RHUSHAN: 
Will the Minister of COMMERCE be 
please* to state:

<«} whether the State Trading Cor. 
poration has taken over the import of 
dry fruits;

(b) if so, from which countries and 
<*> wfcat fenga;

(c) whether dry fruits are not being 
Imported from Iren and if ao, the 
sa*eo»» therefor;

(d) whether import from Iran la 
against free foreign exchange and

more profit than import fron* 
which 1* on bart^? deal;

*»<i

to shares and bonds of financial insttaT 
and guarantee assistance.

(e) whether Government propone to 
reconsider the question of importing 
dry fruits from Iran also?

THE DEPUTY MINISTER IN TH* 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). Import ef dry fruits is not 
canalised through the S.T.C. However, 
on 3&>1<M974, the S.T.C has been 
g&yen a C.C.P. worth Rs. 25 lakhs for 
import of dry fruits from Afghanis- 
an.

(c) Dry ffuits are being imported 
from Iran.

(d) Payments under the Trade 
Agreement between India and Iraa 
are effected in freely convertible cur
rencies acceptable in both countries. 
Under the patera! trade arrangement
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between India and Afghanistan, the 
imports from that country are coun- 
ter-balanced by exports from India. 
As regards profits, it is difficult to 
make a comparison as the import is 
done by a large number of indivi
duals.

(e) In view of reply to part (c), 
the question does not arise.

JLower Status of Technical Officers 
Recruited by Punjab National Bank

5363. SHRIMATI PARVATHI KRI
SHNAN: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the Punjab National 
Bank has recruited technical officers 
with experience and higher technical 
knowledge than the Clerical and Ac
counts Officers but gave them a 
lower status;

(b) whether Banking Commission 
and Pillai Committee leport have re
commended this anomaly to be re
moved; and

(c) if so, what action <ias been taken 
by Government and the future policy 
of Government in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
to (c). Punjab National Bank has re
ported that it has recruited technical 
officers mainly in the following offi
cer grades-—

(i) Assistant Agricultural Officers
and Assistant Economic Offi
cers—

Officer Grade *E’ viz. Rs. 325 
20-445-EB-25-620.

(ii) Agricultural Officers, Small 
Scale Industries Officers, Pro. 
perty Officers and Assistant 
Personnel Officers—

Officer Grade ‘D’ viz. R*. 565 
29— 640—30— 790— 35—860— 
EB—35—930—40—1130.

(ill) Personnel Officers, Training 
Officers, Financial Analysts 
etc.—
Officer Grade *C' viz RS, 

700— 30—790— 35—030—40—
1050— E B-—40-—1090*—45—  
1315.

Other technical officers like Mana
ger—Management Development; sec
retary; Manager—Small Scale Indus
tries and Special Officer (Agr.) have 
also been appointed by the bank at 
grades higher than those mentioned 
above.

For each category mentioned above, 
the bank specifies qualifications and 
experience. Applications are invited by 
the bank through open advertisements 
besides internal circulation and per
sons conforming to the specifications 
are given test/interview before selec
tion is made for offer of appointment. 
In a recent selection lrxde thm gh 
Internal circulation a number of clerks 
have been selected/appointed m Offi
cers Grade ‘E\

The bank has also reported that 
there is no designation as ‘Accounts 
Officer’ in the bank.

The Pillai Committee appointed in 
pursuance of the recommendation of 
the Banking Commission that the sala
ries and other emoluments of the staff 
of the banks at various level* will 
have to be standardised, has submit
ted its report, which is under exami
nation in Government.

Release Orders Pending with S.T.C.

5364. SHRI B. V. NAIK: Will the 
Minister of COMMERCE be pleased 
to state:

(a) how does the State Trading 
Corporation assess the effective de
mand for the commodities it dealt 
with in the country;

(b) whether release orders issued 
two years back still remain to be 
honoured by the State Trading Co*- 
poration or its agents and if  so, of 
what commodities in particular; and
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(c) the action Government propose 
to take In the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH: (a) 
The State Trading Corporation f'tses- 
se& requirements of various items, 
imports of which Is canalised through 
the Corporation, in consultation with 
the industry and the concerned Govern
mental authorities.

(b) All release orders issued two 
yeans ago have been fully serviced 
excepting those in respect of Penta 
Erythritol and Gum Arabic. It has 
not been possible to arrange import 
of these items on account of high in
ternational prices which were not ac
ceptable to the industry

(c) Efforts to procure supplies of 
these items are continuing.

Raids on Bird and Co. of Calcutta
5365. SHRI INDRAJIT GUPTA: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether Income-tax investiga
tion authorities have carried out raids 
and searches on the office premises of 
Mjs. Bird and Co., Calcutta, on the 
22nd November, 1974;

(b) if so, the purpose of such action 
and the outcome thereof;

(c) whether residences of the Direc
tors of the said Company v.cre »Jso 
raided and searched for incriminating 
evidence;

(d) if so, the names of such Direc
tors; and

(e) whether the Company’s Chair
man has been traced?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)-
(a) to <e). No search was conducted 
in the case of M/s Bird and Co., Cal- 
cuttta on 22nd November, 1974 by the 
Income-tax authorities. However,

searches were conducted in the busi
ness premises of M/s Heilgers (P) 
Ltd., which is one of the group of 
Bird and Co. and is situated in the 
same building as M/s Bird nnd Co. 
Pvt. Ltd., on 22-11-74 as also the iesi- 
dences of two of its directors and 
others connected with the company by 
the Income-tax authorities. The two 
directors are S/Shri Pran Prashad 
and K. L. Dua. Besides books of ac
count and documents, Rs. 55,800 was 
seized during the search operations. 
Seiaed materials are under scrutiny. 
The Chairman of the company 
seaiched was m the office premises of 
the company.

The above searches were conducted 
as a î art ol the drive against tax 
evasion.

Commodities Exchanged for Goods 
Smuggled in India

5366. SHRI P. R SHENOY: Will
the Minister of FINANCE be pleased 
to state whether any assessment has 
been made about the kind of ^oods 
exchanged for goods smuggled into the 
country and if so, whether any essen
tial commodities such as rice, vanas
pati, baby food are exchanged for the 
goods smuggled from abroad?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)* 
For goods smuggled into the country, 
the goods normally smuggled out are 
opium, silver, antiquities and precious 
stones Recently some reports regard
ing smuggling of small quantities of 
rice and pulses have also been receiv
ed

Ad Hoc Licences Issued to Pondicherry 
Parties

5367. SHRI MADHU LIMAYE: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether he has received any 
communication dated the 3rd Sep
tember, 1974 from a Socialist M.P.
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seeking information About the ad Hoc 
licences issued to Pondicherry parties;

(b) if so, the information sought; 
and

(c) the information given in answer 
to this communication?

DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) : (a) 
to <c). No Communication dated 3rd 
September was received from a Socia
list MP. Seeking information about 
ad-hoc licences isued to the Pondi
cherry parties.

Art Silk Weaving Industry

5368. SHRI ISHAQUE SAMBHALT; 
Will the Minister of COMMERCE be 
pleased to state:

la) whether the art silk weaving 
industry is in great difficulty; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b). There are some market re
ports of accumulation of stocks due to 
fall in demand but tt is difficult lo 
assess the Quantum of the accumulat
ed stocks because production of art 
silk fabrics is mostly in the decen- 
tialised sector.
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Barter Deals between India and 
other Countries

5370. SHRI S. R. DAM AN I; Will 
the Minister of COMMERCE be 
pleased to state:

(a) the salient features of existing 
agreements of barter deals between 
India and other countries and how are 
they working; and

(b) whether any more fresh agree
ments are under negotiation and if so, 
the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) • (a) 
and (b). At present no barter deals 
with other countries are in operation. 
There are also no proposals of this 
nature under consideration.

Amount Collected by LXC. in Eastern 
Region

5371. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
FINANCE be pleased to state:

(a) whether the amount collected 
by Life Insurance Corporation as 
premium in the Eastern region has 
not been invested there and as a re
sult this region has been lagging be
hind in development;

(b) if so, whether Government have 
taken steps to modify or revise the 
present system of investment by LIC; 
and

(c) what are the major ohannals of 
investment of LIC funds?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE SHRI
MATI SUSHILA ROHATGI): (a)
and (b). The amount available for 
investments in the states is not the 
total premuim income but the pre
mium income less (i) cost of idminis- 
tration (ii) claims (iii) surrenders 
(iv) loans to policyholders and (v) 
investments in Central Government

securities. The actual amount invest
ed in a particular state is in' accord
ance with the needs and Institutional 
capacity of the state ooncemed to 
absorb L.I.C. investments.

The table below shows the total 
premium income and investments 
made in the Eastern Region as com
pared to all the states during the last 
five years:

Eistem All the 
Region States

(In crores of Rs.)

Premium income 
from 1969"
70 to 1973-74- • 293 1673

Gross 197 1045

Preccntage of total 
gross investments
to premium ip come 67’ 45 6**47

In order to correct regional imba
lances in its investments, the LIC has 
been asked to explore possibilities of 
devising new schemes, with the ap
proval of the Planning Commission, 
which might suit the needs and ins
titutional capacities of such states. In 
case the approach of devising new 
schemes fails, the market borrowings 
of the States concerned is to so 
planned that the LIC gets an oppor
tunity of taking up a larger share in 
them than what has been the case so 
far.

(c) Major channels of investments 
of LIC’s funds in conformity arith the 
Statutory provisions are detailed toe- 
low

(i) Securities of Central Govern
ment State Governments and 
other State Level Agencies 
e.g., Central Cooperative Land 
Development Banda, Electri
city Boards and other Statu
tory Corporations.
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(ii> Debentures and Shares oi
Public limited Companies.

(iii) Loans to (a) State Govern
ments for Housing Schemos.

(b) Municipalities for Water 
Supply and Sewerage 
Schemes.

(c) Zilla Parishads for rural 
piped water supply sche
mes.

(d) Apex-Co-operative Hous
ing Finance Societies.

(e) Housing and Urban Deve
lopment Corporation Ltd.

(f) Sugar Co-operative So
cieties.

(g) State Electricity Boards.
(h) Companies for industrial 

purposes.
(i) Policyholders under 0¥H 

and other mortgage loan 
schemes for Housing.

(iv) House property and Land.

4&eiease of Fuads in Advance to Orissa, 
Bajastitaa, Gujarat and Madhya 

Pradesh

5372. SHRI NATHU RAM 
AHIRWAR:

SHRI CHANDULAL 
CHANDRAKAR:

Will the Minister of FINANCE 
~be pleased to state:

(a) whether the State Governments 
'Ot Orissa, Rajasthan, Gujarat and 
Madhya Pradesh approached the Cen
tral Government to release plan funds 
for the next two-three years in ad
vance to the State Governments this 
year to meet the scarcity conditions 
in  the States;

(b) If go, the Central Government's 
reectioo thereto; and

(c) if the matter is still under con
sideration how long will it take lor 
the Central Government *o decide it?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). The drought situation in the 
States of Orissa, Rajasthan, Gujarat 
and Madhya Pradesh has been asses
sed by the Centre and the assessment 
has been communicated to the S'«ate 
Governments. They have been reques
ted to indicate the steps being taken 
on their part to tackle the situation. 
The replies of the Governments of 
Madhya Pradesh, Oris?a and Rajas
than have been received and are under 
consideration. The reply from the 
Government of Gujarat is awaited. It 
Is expected that decisions in this, re
gard will be taken soon.

Criteria regarding allocation of 
amounts for Market Borrowing 

for different States

5373 SHRI N. K. P. SALVE: Will 
the Minister of FINANCE be pleas
ed to state:

(a) whether Government have fix
ed any criteria regarding allocation 
of amounts for market borrowing for 
different States;

(b) if no criteria have been fixed, 
on what basis are these amounts allo
cated;

(c) whether in the matter of fixing 
the amount of market borrowing, no 
consideration is given to 'ritoria like 
backwardness and the financial dis
cipline exercised by the State Govern, 
ment; and

(d) whether the Madhya Pradesh 
Government have asked for permis
sion to raise loans by market borrow
ing and if so* the reaction of Govern
ment thereto?
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THE MINISTER OF FINANCE 
(SHRI C. SufiRAM ANIAM ): va)
to (c). Having regard to the likely 
availability of resourees for sustain- 
tat public borrowings programme, it 
was decided at the time of formula
tion of the annual Plan for 1974-75 
that the overall allocation of open 
market borrowing by the State Gov
ernments and their agencies in 1974- 
7& may generally be kept at the same 
level as in the previous year i.e., 
1973-74. Apart from this Andhra Pra
desh, Gujarat, Karnataka and Maha
rashtra were allowed additional bor
rowings to discharge the liability of 
repayment of Hyderabad State Deve
lopment Loans in accordance with the 
recommendation of the Sixth Finance 
Commission The question of allocat
ing market borrowing amongst the 
States on the basis of well-defined 
consideration is engaging the attention 
of the Planning Commission

(d) The Madhya Pradesh Govern
ment had approached the Central Gov
ernment for permission to raise an 
additional loan of Rs. 10 crores in the 
current year. The request of the State 
Government has hot been agreed to 
as the resources available for sustaining 
public borrowings programme do not 
permit of any additional market bor
rowings.
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(«r) sflr (*r). *mnr wt vr*
tit 3TT | I

Production of c r i s p «  yarn by nylon 
filament yarn spinners

5375. SHRI RAJA KULKARNI: 
Will the Minister of COMMERCE be 
pleased to state;

(a) how many of the existing nylon 
filament yam spinners produce their 
own cnmped yarn;

(b) the names of auch spinner*;

(c) whether these Nylon Spinners 
who are producing ctimped yam are 
required to have a separate industrial 
licence for producing crimped yam 
other than Industrial licence needed 
for producing nylon filament yam; and

(d) if no separate industrial licence 
for producing crimped yarn by the 
nylon spinners is required, then what 
are the reasons for following this 
policy?

THE D&PCTTV MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PR'ATAP gJNOH) : (a) 
Five out of eight existing nylon fila
ment yam spinners are produting 
their own crimped yam.

(b) 1. M/s. J. K. Synthetics, Kota.
2. M/s. Modipon Ltd, Modinagar.
3 M/s. Qarware Nylon Ltd., 

Fimpri, Maharashtra.
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4. M/s. Nirloh Synthetic Fibres & 
Chemicals Ltd., Bombay.

5. M/s. Stretch Fibres Ltd., Nag
pur.

(c) No, Sir.
(d) Crimped yarn also is nylon 

filament yam only but subjected to 
certain twisting and processing to 
give it better textile properties. As 
such no separate Industrial Licence it 
required for producing crimped nylon 
yarn by the nylon spinners.

Enquiry Into sources of income of 
members « f  managing Committee of 

Globe Motors Co.

5376. SHRI DEVENDKA SAT
PATHY: Will the Minister of FIN
ANCE be pleased to state:

(a) whether Government have re
ceived complaints that the Members 
of the Managing Committee of Globe 
Motors Co., Delhi are xnisultilising the 
public deposits with them by incurring 
expenditure disproportionate to their 
salaries;

(b) whethre Government have madt 
any investigations; and

(c) if so, the result thereof and ac
tion taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a)
to (c). Income-tax Department have 
not received any complaint in this 
connection. Information* from the De
partment of Company Affairs is beitig 
collected and will be laid on the Ta • 
ble of the House, as soon as the same 
is collected.

Applications from foreign companies 
loir renewal of trade nalks

5377. SHRI VEKA&IA: Will the
Minister of FINANCE be pleased to 
state:

(a) the names of the foreign com
panies which have applied for the

renewal ot the use of their trade mark; 
and

(b) the names of the companies 
whose applications haVe been accepted 
and manes of firms whose application* 
have been rejected giving reason* 
therefor?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
A list giving names of companies etc. 
who have applied to the Reserve Bank 
of India under Section 28(1) (c) read 
with Section 28(3) of the Foreign Ex
change Regulation Act, 1973 for per
mitting the use of their trade marks 
is being compiled and will be laid on 
the TaBle of the Lok Sabha.

(b) These applications are under 
examination in the Reserve Bank of 
India.

% ***  fftr mflf & *rf qgftfiwf

5378.
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(«ft i (%)
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Setting uR ol Indo-British  Economic 
Committee

5380 SHRI BANAMALI BABU- 

SHRI VIRBHADRA SINOH 

SHRI Y ESWARA REDDY; 

SHRI R. V SWA3VUNATHAN 

SHRI RAM SHEKHAR PRA
SAD SINGH;

Will the Minister of COMMERCE 
be pleased to state

(a)  whether a Joint Indo-British 
Economic Committee is likely to be 

set up in the curent year;
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(b) if ao, the broad features of tihe 
proposal; and

(c) by what time a final decision 
is likely to be taken in the matter’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SH5U 
VISHWANATH PRATAP SINGH)
(a) and (b). Theie is a proposal un
der consideration of the Government 
of India and the Government of the 
United Kingdom for setting up an 
Indo-U K Joint Comm ttee. It is 
expected that the lunct on* 'cbjectwes 
of the Committee woulJ include iden
tification of ways and means of in
creasing the scone of economic co
operation between India and U K. 
consideration of nromouonal activities 
such as exchange of trade missions/ 
delegations, participation in fairs and 
exhibitions etc tu stimulate two way 
between the two countries consistent 
with their international obligations etc. 
The Committee, it is proposeo will 
have an advisory capacity and may 
make recommendations to the two 
Governments with a view to attain 
the obpectives. The Committee will 
meet periodically.

(c) Since the proposal is under con
sideration of ooth the Governments It 
is difficult to indicate at this stage the 
likely time by which this would be 
formed.

Relaxation on credit curbs

5381 SHRI VIRBHADRA SINC-H: 
Will the Minister of FINANCE be 
pleased to state*

(a) whether Union Government pro
pose to relax credit curbs on selective 
basis, and

(b) if ao, the mam features of the 
proposal?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and 
<b). The credit policy for the current 
busy season (November, 1974 to April*

1975), announced by the Reserve Bank 
of India on 29th October, 1974, provid
es for selective deployment of ciedit 
for sustaining investment, augmenting 
production and facilitating distribution 
of essential commodities. The credit 
situation is kept under continuous 
watch by the R^ssrve Bank of India 
and the Government and necessary
changes will be made as anc' when the 
situation demands.

5RTTT Sflft
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Programme to restructure rural
h»»hliy

5383. SHRI ARVIND M PATEL;
SHRI VASANT PATHE;
DR H P. SHARMA-

Will the Minister of FINANCE 
be pleased to state.

(a) whether a Ihigh level Ministerial 
Committee has reca/nmer ded an am
bitious programme to restmcture rural 
hanking in the country;

(b) whether the scheme recommen
ded wiU cover the entire rural area; 
and

(c) if so, when will the Scheme be 
put into effect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) (a> to (c). A 
Group, led by Shri T A PrU, Minister 
for Industry and Civil Supplies, went 
into the question of finding out til* 
most appropriate institutional struc
ture in our rural areas for meeting 
th* credit and other requirements of 
toners, especially small and marginal 
farmers and other rural producers. 
The Group felt that the farmers should 
have an institution as close to their 
farmland as oossible to provide Dupa 
with a full pacfcace of services includ
ing credit (both short term and term), 
supply of inputs, marketing services 
and technical guidance. The existing 
or new co-operative societies would 
need to be made larger, mas* viable, 
professionally managed, and taken to 
tfce level of v *m m ’ Service Societies, 
a* contemplated by the National Om- 
mission on Agriculture, bv tils «p4 <£ 
the 6th Plan period. While such 
societies may continue to bt financed 
by well run central co-operative banks, 
the public sector banks aftei careful? 
identifying the areas in which the con
tort co-operative banks axt net capable 
of working efficiently, should tty la 0 t  
up such societies in the avea of ope
ration of their rural branches with the 
assistance of the State Governments 
concerned. The branch expansion
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programme ol the public sector banks 
in faHlung rural areas .should duly 
take account of the strength and 
potential oi such co-operatives in a 
particular area.

The Ministry of Agriculture and 
Irrigation is taking follow-up action 
towards implementatioii of these re
commendations ir consultation wilh 
the Reserve Bank of India, Depart
ment of Banking and State Govern* 
anents.

1— 8 of Import licences to various 
Mills

5384. SHRI PRIYA RANJAN DAS 
MUNS1: Will the Minister ol COM* 
MERGE be pjea&ud to state:

(a) how many import licences have 
been issued to Century Rayon, Mafatlal 
Group, D.C.M. for importing synthetic 
fibre and other textile materials from 
abroad in the years 1972-73 and 73-74;

(b) whether any investigation has 
yet been made as to how the total 
imported goods were utilized in the 
actual production capacity; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWAftATH PRATAP SINGH):
(a) Particulars of all the import licen
ces issued are published in the weekly 
bulletin of industrial licences, import 
licences and export licences, copies ot 
which are available in the Parliament 
LtMry. Firm-wise statistic* are noi 
feeing maintained.

<b> No, Sir.
(c) Does not atise.

l i f —co sheet of Uma levestaeenta 
fttmte Limited Bewtey

5385. SHRI MADHURYYA HAI> 
DAR: Will the Minister of FINANCE 
be leased to state:

(a) whether Government art aware 
th«t tfa* M l P O ^ t  of Uma Invest- 
n^nts Private Uwited, Bombay * hlch

ryns chits, for 1973 is not a public 
document yet; and

(b) if ao, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
The balance ?heet of U*na Investments 
Private Limited, Bombay, is now open 
to the public for mspsction as it has 
been taken on record by the Registrar 
of Companies Bombay, on 18th Decem
ber, 1974.

Privileges and responsibilities of lead 
banks

5386. SHRI SHANKERRAO SAV
ANT: Will the Minister ol FINANCE 
be pleased to state:

(a) the previleges and responsibili
ties of lead banks appointed foi various 
Districts;

(b) wheflher any machinery hag been 
created to supervise tite working of 
lead banks and if so, what is it; and

(c) which are the 1*M banks for 
each of the Districts in Maharashtra?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The lea» 
Bank Scheme envisages allotment to 
commercial banks of specific districts 
where they would take the lead i»  
surveying the potential lor bankpsf 
development, in extending branch net
work and expanding credit facilities. 
The lead bank is expected to act aa 
consortium leader and invoke the ce- 
operation of other banks operating I* 
the district, in mobilisation of depo
sits, locating actual and potential cre
dit needs and catering for these.

(b) Each lead bank is responsible 
for the implementation of the Scheme 
in its lead districts. The performance 
in this regard is periodically reviewed 
by the Boards of Directors of the con
cerned banks. The District t^vel
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Consultative Committee set up in each 
district, under the scheme is the pri
mary body for initiating and coordi
nating the action plans of banks in 
the area. Banking developments in 
each State are also reviewed at the 
meetings of the State Level Coordina
tion Committees and also at the meet
ings of the Regional Consultative 
Committees.

(C> The required infoimation is set 
out in the attachci statement.

Statement

LEAS BANK IN MAHARASHTRA

Name of th? Lead Bank Name of the district

State Bank of India i. Nandet*.
Group . 2. Parbahani.

3- Bhir

4- Osmanabad.
Central Bank of Inrtia t. Abmedragar.

2. Dhuha.

?. Jalgaon.
4. Buldham.

Akola 
6. Amaravau.
7 Yeotnal.
8. Aurangabad*

Bank of India . i. Wardha.
2. Nagpur.

flhandara.
4. Chanda.
5. ShoJapur.

6. Sangli.
7 . Kolhapur.
8. Ratnagiri.

9. Kolaba

* Jointly with Bank of Maharashtra.

Name of thegLead bank Name of the Dtetriet

Bank (f  Mihar.ishtra 1. Safara

2. Poona.

3. Thana.
4. N#sik.

State Capitals Air-linked with Delhi
5387. SHRI ANADI CHARAN DAS: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the capitals of the States which 
are at present connected with Delhi In
direct flights of Indian Airlines; and

(b) whether there is any proposal 
to connect Bhubaneswar with Delhi 
by direct flight?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR). (a) The following State capi
tals are connected by direct flights of 
Indian Airlines with Delhi*—

State Capital

Andhra Pndesh Hyderabad
Bihar Patna
Gujarat Ahmedabad
Jammu & Kashmir St inagar
Karnataka Bangalore
Madhya Pradesh Bhopal
Maharashtra Bombay
Punjab/Haryrma Chandigarh
Rajasthan Jaipur
Tamil Nadu Madras
Uttar Pradesh Lucknow
West Bengal Calcutta

(b) The average traffic between 
Calcutta and Bhubaneshwar durtntf 
the year 1973-74 was 15 pasiengera 
per day each way. Ihis is inclusive 
of passengers between Delhi *nd
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Bhubaneshwar.  A direct Boeing-737 
service between Delhi and Bhubanesh
war will, therefore, not be commerci
ally justifiable and In view of the diffi
cult financial position of Indian Air* 
lines, it would not for the present be 
feasible to introduce a direct Jet ser
vice between Delhi and Bhubanesh
war.
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High Ieve1 committee on Export Credit 

5390. SHRI D. P. JADEJA: 
SHRI ARVIND M. PATEL: 

Will the Miriister o! COMMERCE 
be pleased to �tate: 

(a) whether a high level committee 
on Export Credit i8 being constituted; 
and 

(b) if so, the function of the Com
mittee irr relation to export perfor
mance of the industries? 

THE DE:f:'UTY MINISTER 1N THE 
MINISTRY OF COMMERCE (SHR1 
VISHWANATH PR'\.TAP SINGH): 
(a) ancl (b). The matter is ;inrler 
consideration. 

Extension of annual trade exchanges 
between . India and Bangladesh 

5391. SHRI H. N. MUKERJEE: 
Will the Minister of COMMERCE be 
pleased to sta�e: 

. (a) whether India and Bangladesh 
had again extended the annual trade 
exchanges between the two countries 
for three months upto 1December 31, 
1974; 

(b) if so, the broad features thereof; 
and 

(c) how far this would make up the 
shortfall of Rs. 35 c-rores under the 
three years' balanced trade agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAF SINGH): 
(a) to (c). ln @rder to maintain the 
flow of essential goods on either side, 
the terminal date for the first year's 
Trade plan cf the protoeol to the 
Trade Agreement between India and 
Bangladesh, which was expiring on 
27th September, 1974, was extendQd 
upto 31st Dec�moer, 197<;.. During the 
trade talks held in Dacca in Septem
ber, 1974, it was agreed that: (i) the 
contracts already conoluded will be 
extended till J·J ··12-Hl74 on some t-erms 
ai:id conditions including pri"es; �ii) in 
the case •f coal from Ir.dia and jute 
from Bangladesh the quantities envl
saged for supply during the period 
were respectiv�ly 1.65 lakh tonnes of 
coal aml 1 lakh bales of jute; (iii) en
deavours wouid be made to bring 
down the imbalance in the trade· dul'.
ing the period of extension. As sup
plies. of. goods from both sides are 
still underway and the period of rJeU
very for supply of coal and jute has 
now been extenEle;1 upto 28·-2-1975, the 
extent of shortfall woula be known 
after the supplies from bot;h si'cles 
have been completed. 

Violation of Import Control Regulation 
by Karnataka Exports Ltd. 

5392. SHRI M KATHAMUTHU: Will 
the Minister of COMMERCE be pleas
ed to state: 

(a) whether the Karnataka Exports 
Limited has violated the import con
trol regulations; and 

(b) if so, the particulars thereof and 
action being taken thereon? 

-· 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a). Certain reparts have been received 
that Karnataka Exports Limited has. 
prima~facic, violated the provisions of 
the Import Trade Control Regu
lations.

(b) After preliminary investigation, 
it has been observed thal Ihe firm has 
failed to discharge its export obliga
tion which was imposed on the Hcen- 
ces issued to *hem as an Export House. 
The investigations have also revealed 
that the firm could possibly have dis
tributed imported law material to 
units who were not erttjtlod to “jet 
such material. After investigation is 
completed, such action ai la consider
ed necessary under the LT.C. Regula
tions will be taken against the firm.

Corporation for Cashew Cultivation

5393. SHRI VAYALa R RAVI: Will
the Minister of COMMERCE be pleas
ed to state:

(a) whether the Cashew Corpora- 
tion ol India has finalised any scheme 
for setting up a separate Corporation 
for the promotion of cashew cultiva
tion in the country with the aim of 
achieving self-sufficiency in the pro
duction of raw cashewnuts; and

(b) i? so, the broad outlines of the 
scheme and the progress made so far 
in its implementation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PPATAP SINGH)* 

No. Sir.

(t>) Does not arise.

Meeting of Ore-Producing Countries

5394. SHRI M. RAM GOPAL RED
DY- WUi the Minister of COMMERCE 
1)0 Pleased to state:

(a) whether international meeting 
of ore-producing countries is contem- 
Piated shortly; and

pating countries?

THE DEPUTY MINISTER IN TH® 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATA1 - SINGH):
(a) In pursuance of the decision taken 
at the Ministerial Meeting nf the 
Group of Iron Ore Exporting Countries 
held in Geneva in November, 1 (fit. a 
meeting of the Preparatory Committee 
ot senior officials of these countries 
will be held in New Delhi from 13th 
to 15th January, 1975.

(b) Algeria, Australia, Bolivia, Bra
zil, Canada. Hhile, Gabon, Guinea, 
Liberia. Malawa, Mauritania, Philli- 
pines. Peru, Sierra Leone, Swaziland 
Sweden, Tunisia and Venezuela have 
been invited to participate in this 
meeting.

Revision of Wage Structure in PubUe 
Undertakings

5395. SHRI U. S. PANDEY: W»H the 
Minister of FINANCE be pleased *o 
stale:

(a) whether revision of wage struc
ture in Public Undertaking) is under 
the consideration ol Government; and

(b) if so, the tentative time by 
which a final decision in this regard
would be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE vSHRI FRA- 
NAB KUMAR MUKHERJEE): (a) 
and (b). Wage structures in public 
undertakings have been revised on the 
basis of bi-latJial negotiations between 
management nnd unions. AH such 
wage settlement *̂Spr  ̂ required'to fc® 
approved by Governmf.it. During the 
course of tha last one year sixty settle
ments have been arrived at. It is the 
endeavour of Government to ensure 
that in the process of wage revision, 
disparities wh-.ch exist between undei- 
takings are pro^r^ssu ely removed and 
rationalisation of pay structures and 
other fringe benefits are brought 
about.
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Relief· :w�rk1 undertaken Ill Madltya 
Pradesh 

5396. SHRI BHAGIRATH BHAN
WAR: Will �he Minister of FINANCE 
be pleaser;'! to state: 

(a) whether in spite of the Central 
aid being given, the M.P. State Gov
ernment has decided to take up only 
those schemes under the relief works 
which have been included in the Fifth 
Five Year Plan; and 

(b) if so, the reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and 
(b). According to the information 

• given by the Governm�nt of Mar.hya 
Pradesh, they have starte,i non-Plan 
and other scarcity relief works also to 
provide employment to needy persons 
affected by the c1.irrent drought, al
though priority has been given to 
Plan works wherever they exist in 
the affected areas. The question ot 
assistance to the State Governme!1t to
wards relief expenditure is under con
sideration in consuitation with them. 

Alleged criticism of India for Iron Ore 
Policy towards Japan 

5397. SHRI B. s. BHAURA: Will the 
. Minister. of COfyqV.rERCE _be pl_e�sed 
to state: 

(a) whether Japan has severely 
criticised Ind1a for its iron ore policy 
towards Japan; and 

(b) if so. the, facts thereOf and 
Government's response thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRA'TAP SINGH): 
(a) Statements to this efi'cct on behalf 
of the Nippon Steel Corporation have 
come to Government's notice. 

(b) There 11as been some shortfall 
in supplies of iron ore to .Tapan dur
ing the current year because c,f diffi
culties in transp,>rtation. However, 
efforts are being made to improve the 
position. 

Branches of S.B.I, in rural areas of 
Ork.sa 

5398. SHRI P. GANGADE.B: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the total number of branches 
of State Bank of India in rural areas 
of Orissa; 

(•b) the number of new branches 
to be opened in the near future; and 

( c) the factors taken in account 
for opening of new branches by the 
bank? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINA-NGE (SHRIMAl'l 
SUSH:f-:t,A ROH.A'FG-I}: (a): As at the 
end of July, 1974 ihe State Bank of 
India had 115 oili.ces in Orissa, or 
which 59 were located at rural cen
tres. 

(b) Reserve Bank have rr.ported 
that banks �r� (:Urren!ly engaged m 
formulating their three year rolling 
branch expansion plans for the perfect 
1975-771. As at the end of July, J 974 

/ the state Bank of India were, how
ever, reported to have on hand 20 
licences/ allotm•?r. ts for openjng !::ran
ches at rural centres in Orissa . 

(c) Main criteria adopted by banks 
for opening new branches relate to 
such aspects as the potential for mobi
lising savings and for 1endhg to pro
ductive venhres, the availability ol' 
infrastructure facilities, the lead res
ponsibility, existing bank branch net
work etc. 

Tourists visiting Orissa 

5399. SHRI P. GANGADEB: 
the Minister of TOURISM 
CIVIL be pleased to state: 

Will 
AND 

(a) the total number of tourists 
who visited Orissa during. the last 
two years; 

(b) the number of sites visited by 
them; 

I .. 
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(0) whether a pari of the money 
earned by Government from totfrists 
was spent on those tourist spots; and

(d) if so, the facts thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH)* (a) and (b). 
The Department of Tourism main
tains a record of foreign tourists 
arrivals on an all-India basis and 
not on State wise basis. The figures 
pertaining to domestic tourists move
ments are not being collected by the 
Department of Tourism.

The number of international tourist 
arrivals during the last two years 
was:

Year International tourist
arrivals

1972 • 342.950

1973 • • 4<>9»895

According to a Survey conducted 
in 1972-73, 1.4 per cent of the total 
international tourists visited Puri and 
0.9 per cent visited Bhuvaneswar 
during the period of the survey.

(c) and (d). The Central Govern
ment does not earn any direct re
venue as such from tourists visiting 
tourist {daces except in some cases 
entry tees for monuments under the 
control of Central Government

A aw at r t m o i i  by IJP.BJ. totaias- 
triea and Ortaa Stale Industrial 

Development Corporation

5109. SHRI P. GANGADEB: Will 
the Minister of FINANCE be pleased 
to state:

Orissa State Industrial Development 
Corporation during the last two 
years;

(b) the particulars of projects for 
which applications for loan from 
Orissa are pending with Industrial 
Development Bank of India;

(c) by what time decisions tre 
likely to be taken thereon; and

(d) if not, reasons therefor?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) 
Presumably information is desired in 
respect of the financial assistance 
given by the Industrial Develop
ment Bank of India (IDBI) to indus
trial concerns located in Orissa. Dur
ing its last two accounting years, 
namely, 1972-73 and 1973-74 (July- 
June), the IDBl sanctioned total fin
ancial assistance to various industrial 
concerns in Orissa as follows:—

(Rs. in crores'

Year (July-June) Financial assistance
sanctioned

1972-73 . i ‘ 73

1973-74 , 3* 58

Out of the above financial assis
tance, direct financial assistance sanc
tioned to two industrial concerns 
with which the Industrial Develop
ment Corporation ol Orissa Limited Is 
associated as promoter/shareholder, 
was as under:—

(Rs. in crores)

Year (Juiy-June) Financial assistance 
sanctioned

(a) the tnw"** advanced by (b) to (d). The required infor-
th* IndiHtrlal Dev«lopm «t Bank ol m«tton is *W«n In the attached
India to diScrtnt lndurtrlaa ant the Statement.
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(Amount Rup -es in Lakhs)

SI.
JSo. Name of the Unit

Project cost Assistance
sought  Pte*cnt pMtion. 
from  the 
IDBJ

1  Indian Rare Earth* Ltd. oo

2  Jayshree Chemicals Ltd  450 00

3  Konarak Jute Mills Ltd.

4 Orissa Tyres Ltd

5  Hira Steels and AUovn Ltd  150 00

6  Utkal Gases Ltd 16900

1200 00*  The Cn. has yet to fumuh the 
institutions with a compre
hensive apphcatior and detailed 
project report for the proposed 
integrated industrial complex

290 00*  The proposal i8 being examined 
with special ref to market ard 
process feasibility

45000  Not indicat- Undti  consideratior. 
ed

2600 00  Do

Do

Di

C >  has  vet to obtain  C G 
cltarancc and make arrai g< 
m<*nts loi foreign exchargr

R vi'ed projtct report is a\\aittt| 
trom the  compan\

Certain  basic information ip 
eluding letter of intent k 
awjited from the company

♦In participation with other financial institutions

srtar %  tv im ffaw?

5401.  nm wnr  : wt

(v)  *pwff*r *rforar  %
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tit faa*ft *ff frrarw srr̂fr arrfoft, 
«ftr

(«r) $ fto-fa* wrf «rr 
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<tar  »h?  3 mimi
fwfef  «rwft

5402.  «tm ww tftftafi 

fafr nf«nw m  ^

5P̂ fiff  :

(̂?)  TO S$ffr it *4  1973 

it  w   1974 

jt«pt frjrrr̂t  it ftffr-fw   ̂*rf  *r 

rT«Ti 3*ft *T*fa it fafpfV 

vmvm it swcr  fv*«ff *pt fa*fa §r?rr,

(sr)  s?r  * fi;wr  'ffar

fwfcft *f«T 5Tt%iT ft, ^

(*f) w !?>  rf «fr afp-R f̂ r 

ftraifem *r Mr ww ftw  vr  it

«rf fn#T it f S  ?f &  ''

wifvrm ehrm *f wNt («ft 

ftrwmn *m far$): (-«) iw-T-wf

TT̂r-mT fn 1 f'T VW?

I I
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IFUlf

1403. ^ lim WTO iftfwi . w
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«r «rr fan:«i * farr, fa*r n srcr f¥*Rt 

Trter w r fc«T »ur ;

(*)  wr *rur s**r % qpt% qpt «f?T̂r 
writo ft frrfiwt, wtfar̂rf ?r«rr w* 

fawrf % v?* * ff̂ rf **-* w *n*te 

fp*rr $ ; ^

(ir)  $t tfti&t'ft *pwit ̂  

w srfafw ft  ?

«nfawr  *Hn*w  it  swrft  («ft 

srowr faf): («;) fjrarfar* 

vq-e vtvt sjsrrf *fo*r it *r 4300 1/4 
Vf5,  ifflWr #r*f,-»T it % 3916 1/4
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Five-Star Melt

5406.  PROF.  NARAIN  CHAND 
PARASHAE:  Will the Minister of
TOURISM AND  CIVIL AVIATION 
be pleased to state:

(a) the names of the  Five-Star 
hotels in the country;

(b) their  annual income and ex
penditure along  with  the  total 
strength of their establishment;

(c) the number of  Siugle  and 
Double Bed room* and family suites 
in each one of them; and

(d) whether it is proposed to open 
more aunh hotels during the Fifth 
Five Year Plan?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  TOURISM 
AND  CIVIL  AVIATION  (SHRI 
SURENDRA  PAL  SINGH):  (a)
and (c). A statement containing the 
required information is laid on the 
Table  of  the  House. [Placed  In 
Library.  See No. LT-8859/74].

(b)  The required  information in 
respect of the Public Sector Hotels 
is tabulated below:

(i) Ashoka Hotel, Nets fietfii

(Classified as 5-Star Dulaxe ffotel) 

(Rs. in lakhs)

X *79-73 

1073*74 9•

wfWWf w PWT-

*m | I

Income . 

Expenditure  . 

Sufi Strength.

Wa-73  *>73-74

Rs. 3x9*36 Rs. 350-16

Rs. 292* 30 Rs. 30S’22

As on  As 00 
31*3*71
IJOl 15”
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(ii) Akbar Hotel, New Delhi

(Offering facilities and standards of 
5-star Category)

(Rs. in lakhs)

*971-73 1973-74

Income . 95-17 11*74

Expenditure . 8838 106 69

Staff Strength 1 As on 
31-3-73 

345

As on 
31-3-74 

408

(iii) Hotel Ashoka,, Bangalore

(Offering facilities and standards of 
5-itar Category)

(Rs. in lakhs)

1972-73 1973-74

Income . 74' *3 84*31

Expenditure €%' 50 77*46

Staff Strength: As on 
31-3-73 

280

As on 
31-3-74 

*35

The above information in respect 
o f hotels functioning in the Private 
Sector Is not maintained by the De
partment of Tourism.

(4) There is no proposal at pre- 
teat under consideration for con
struction of New 5-star hotels in the 
Public Sector by the ITDC. How. 
over, there are some hotel projects in 
the private sector which ere under 
planning or are at various stages of 
construction and depending upon the 
availability of financial resources and 
«m stm tion  material etc., these 
hotels tnlght cometxp during the Fifth 
#an  ported.

Animat at lean advanced by LJLC. to
Volfey holders for Honse Bonding 

PurpoMB

5406. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of loan ad
vanced to the Policy holders by the 
LJ.O for house building purposes 
during the Current financial Year 
and the preceding three years;

(b) the categories of policy holders 
who are eligible for the sanction o f 
this loan; and

(c) the total provision being made 
in the Fifth Five Year Plan on this 
account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
During the year 1973-74, LIC had 
sanctioned under its “Own Your 
Home" Scheme as also under its 
township development, Scheme for 
providing houses to its policy holders 
a sum of Rs. 567.91 lakhs. The cor
responding figures for the preceding
3 years, i.ei, 1972-73, 71-72 and 
70-71, LIC amounted to Rs. 557.09 
lakhs, Rs. 488.45 lakhs, and Rs. 371.62 
lakhs respectively. Information for 
the current year is not readily 
account?

(b) The categories of policy hol
ders who are eligible for being sane, 
tioned these loans are:—

( 1) Policyholders who are em
ployees and who satisfy the LIC 
about the stability of their employ
ment Permanent or confirmed "Em
ployees of the following will gene
rally be deemed to satisfy this con
dition.

(i) Central or State Govern
ment.

(ii) Municipality, Municipal Cor
poration,. Local Boards, any
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Authority or Corporation or 
Board constituted by an Act 
of Parliament or State Legis
lature or any Government 
Company

(tii) Any Company whose shares— 
Preference and or Ordinary— 
are Approved Investments as 
defined in Section 27A (I) of 
the Insuiance Act, 1938

(iv> Any other Employer approv
ed by the L IC

(2) Othei policyholders

(c) The pic vision made in the 
Fifth Five Year Plan for total loan 
assistance to the pelicy holders is 
estimated at Rs 3,829 42 lakhs

Support Prices for Jute and Cotton

5407. SHRI MADHU LIMAYE Will 
the Minister of COMMERCE be 
pleased to state

(a) whether Government have 
declared minimum support pnces for 
jute and cotton this year,

(b) the likely production this year 
and

(c) the role envisaged for the Jute 
and Cotton Corporations in the pur
chase operations this year7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) While the statutory minimum 
pnee for raw jute has been fixed 
such pnces for cotton have not yet 
been fixed.

(b) Estimated production of taw 
jute and cotton m this season is 40 
lakh bales and 62 lakh bales respec
tively

<c) Jute Corporation of India is 
employing its available resources in 
the purchase of jute in the markets 
Where the ruling pnces are compara
tive)? nearer the minimum support

levels The extent -of market opera* 
tion& of Cotton Corporation of India 
is being actively considered

Multinational Organisation by Latin 
American Coffee producing 

Countries

5408 SHRI C JANARDHANAN
Will the Minister of COMMERCE be 
pleased to state

(a) whethei Latin American Coffee 
producing countries decided to form 
a multinational organization to fix 
jus»t pnces for the product, and

(b) if so. Government’s reaction 
thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE <SHPJ 
VISHWANATH PRATAP SINGH) 
<a) and (b) It is reported that cer 
tain coffee producing American 
countries have decided to establish i  
new Multinational comnany with the 
object of obtaining higher prices for 
coffee from the *orld market Fur
ther details about the proposed com
pany art yet to be known befoie Go- 
\ eminent could consider the implica
tions

Anomalies Jn Salaries drawn by 
Officers of R.B.I.

5409 SHRI BIBHUTI MISHRA 
Will the Minister of FINANCE be 
pleased to state

i) whether many officers in the 
Reserve Bank of India are drawing 
monthly emoluments much less than 
the staff working under them and 
much less than what the officers 
themselves would have drawn had 
they continued to remain as work
men staff,

(b) vtfiether the Reserve Bank is 
eager to solve the above anomalies 
but is unable to do so because of the 
obstacles played by the Department 
of Banking in his Ministry; and



149 Written Answers AGRAHAYANA 29,1896 {SAKA) Written Amwen 15©

(c) what action Government have 
taken to remove such anomalies?

MINUTER OF, - FINANCE 
(SHE! C. SUBRAMANIAM): (a)
Reserve Bank of India have reported 
that while it is not possible to say 
how many officers of different cadres 
in the Reserve Bank draw monthly 
emoluments much less than the staff 
working under them, it is a fact that 
a large number of officers in the low
est cadre of officers, vtz, Stair Offi
cers Grade II draw lees emoluments 
at present than what they would 
have drawn had they continued as 
workmen staff because of ditferenre* 
in the method of payment of dear
ness allowance to the clerical and 
officer categories of staff.

(b) and (c). Certain proposals 
made by the Reserve Bank of India 
regarding the revision of dearness 
allowance to their officer staff are 
under examination m Government.

3. Calicut
4. Jabalpur
5. Kolhapur
6. Sholapur
7. Shillong
8. Hubli
9 Mysore

10. Pondicherry
11. Jullundur
12. Ludhiana
13. Kota
14. Safem
15. Tuticonn 
16 Bareilly 
17. Dehradun 
18 Gorakhpur
19. Kanha National Park (MP)
20. Tirupati.

Of the above cities, Tirupati has al
ready been airhnked.

Expansion Scheme of Air India and 
Indian Airlines

5410 SHRI B. S BHAURA' Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether the implementation of 
Schemes m A11 India and Indian Air
lines envisaged for the Fifth Five 
Year Plan period has been started; 
awl

(b) the names of the 20 new cities 
included in the expansion of the 
Indian Airlines net work?

TH* MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Yes, Sir.

(b) The names of the 20 cities 
drawn up tor possible inclusion in the 
Corporation's net work during the 
Fifth Plan period are as follows*

X. Sural
2, Ambaia Gantt.

Due to the steep increase in the 
price of aviation fuel and con
sequent phasing out of uneconomic 
aircraft like Dakotas and Viscounts 
services to about 16 cities had to be 
discontinued. Indian Airlines are 
therefore reviewing their fifth plan 
proposals and it is too early to say 
whether all the 19 cities mentioned 
above will be air-lmked and services 
to the 16 cities, which were discon
tinued, will be restored during the 
Fifth Plan period.

Export ot Marine Products

5411. SHRI DHAMANKAR: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether marine products ex
ports are fetching a fairly good price 
in the markets abroad but are facing 
the constraint of high ocean freight 
rates because of long destinations; ’

(b) what steps, ii any, Govern
ment propose to take to retain its
foot-hold in the World maxfcet;
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(c3 whether any proposals are 
utader consideration of Government 
to bring down costs incurred on 
catching fish and other marine pro
ducts so that their competitive 
strength in the World market is im
proved substantially; and

(d) If so, what are they?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) With sustained publicity in 
markets abroad through participation 
in fairs/exhibitions, advertisement 
etc to project the image and availa
bility of Indian marine products and 
simultaneous efforts in increasing in
ternal landings of exportable varie
ties it is hoped that we will be able 
to maintain our position in the World 
markets.

(c) and (d) The cost of marine 
products for exports will be brought 
down by increasing the marine land- 
tfngs, increasing the productivity of 
fishing craft and improving the pro
cessing facilities. The chief schemes 
during the Fifth Plan towards this 
end are (a) introduction of deep sea 
fishing trawlers and mechanisation 
of fishing boats (b) development of 
fishing ports and harbours, refri
gerated godowns and transport (c) 
modernisation of processing facilities, 
diversification of export products etc.

Evasion of Central Excise Dntgr by 
Tea Estates

5412. SHRI PURUSHOTTAM KA~ 
KODKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether Tea Estates and their 
management in and around the areas 
of Mohanbari /Dibrunarh, Assam are 
systematically evading payments of 
huge amounts of accumulated central 
excise duties;

(b) if so, whether Government 
have so long failed to tike effective 
steps to realise the does quickly 
titfpHi iMWVjf pigfiti MflMMt INK
Estates;

(c) whether these management# 
have already made provision for lia
bilities in their own books of 
accounts; and

(d) the steps proposed to be taken 
in this regard along with list of tea 
estates having liabilities of more than 
Rs 15 lakhs each on this account?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI KRANAB KUMAR MUKHER- 
JEE): (a) In 1971, some of the tea 
companies had challenged the vali
dity of zonal classification and zonal 
structure of excise levy on tea and 
filed writ petitions in Calcutta High 
Court The Hon’ble High Court 
granted ad-interim injunctions allow
ing the tea companies to pay eentral 
excise duties at lower rates pending 
final judgment. The Hon’hle High 
Court 'have since pronounced their 
final judgment in a number of cases 
and held that zonal classification and 
zonal rates of excise duties were in 
order As a result of this, the tea 
companies concerned are now requir
ed to pay the differential amount of 
central excise duty, which, with the 
passage of time, has accumulated 
considerably.

(b) For realisation of the arrears 
of Centra} Excise duty, demands have 
since been issued to tboee tea estates 
whose cases have been decided by 
the Court. The tea estates have re
quested for phased collection of ar
rears of duty. These reqtsmts are 
under consideration.

(c) and (d) The management 
some of the tea estates have inform
ed that they had made provision tor 
meeting the contingent HatoiUties but
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due to credit squeeze, they had utilis
ed the funds for other purposes. All 
possible efforts are, however, being 
made to recover the outstanding dues 
as early as possible.

The names of the tea estates hav
ing a liability of more than Rs. 15 
lakhs each in and around Mohanbari/ 
Dibrugarh in Assam are Nahartoli, 
Balijan North, Kharjan, Chabua, 
Bokel. Namdang and Mokalbarie.

Braiton of Income Tax by Tea 
Companies

8413. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of
FINANCE* be pleased to refer to the 
reply given to Unstarred Question 
No. 3427 on the 23rd August, 1974 
regarding evasion of Income-tax by 
tea companies and state:

(a) whether the requisite informa
tion has since been collected;

(b) whether evasion of central 
taxes can be estimated by taking into 
account of entry tax dues of these 
companies to the State Government; 
and

(c) the names of such companies 
having capacity to accommodate 
about 2 lakhs tea chests?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): (a) Information regarding the 
more important concerns running tea 
warehouses in Calcutta to the extent 
available has been collected and is 
being separately furnished.

(b) No, Sir. However, it could be 
of some use.

<«> The information is being col
lected and will be laid on the Table 
of the House.

Uftiftff of ben on Export of Kfcand- 
•ari Sugar *

5414. SHRI M. MATHAMUTHU: 
WiU the Minister of COMMERCE be 
pleased to state:

(a) whether Government have 
decided to lift the ban on export of 
Khandsari Sugar; and

(b) if so, the facts and objectives 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). There is no control at present 
on the export of Khandsari under the 
Export Control Order or under the 
Sugar Export Promotion Act

Embezzlement by Officers of Delhi 
branch of Fire and General 

Ingnram* Company
5414. SHRI M. KATHAMUTHU: 

Will the Minister of FINANCE be 
pleased to state

(a) whether an embezzlement of 
nearly 8 lakhs, involving senior offi
cers of the Delhi branch of a leading 
Fire and General Insurance Company 
has been discovered;

(b) if so, whether any investiga
tion has been conducted into the 
matter; and

(c) if so, the results thereof and 
the further action being taken in this 
regard?

1HE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROKATGI): (a) to (c). A 
case of embezzlement of about Rs. 8 
lakhs in the matter of settlement of 
claims 011 certain medical insurance 
policies of the AFIA Unit (Delhi 
Branch) of the United India Fire and 
Genera! Insurance Company came to 
light in July-August, 1974. Prima 
facie the fraud was committed by m  
employee by getting cheques prepared
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for bogus claims which could not be , 
detected due to lack of vigilance on 
the part of the supervisory officers. 
The matter has been reported to the 
Police and investigation is in progress.

The General Insurance Corporation 
has already placed three officers and 
an employee under suspension and also 
oidered a detailed enquiry to fix per
sonal responsibility of individual 
officers and employees for the occur- 
ance of this fraud.

The General Insurance Corporation 
is also examining the accounts and 
claims settlement procedures with a 
view to preventing such happenings in 
future.

Export of Human Hair

5410. SHRI M. KATHAMUTHU: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether the earnings from the 
export of human hair have increased; 
and

(b) if so, the particulars thereof?

THB DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH). (a> 
No. Sir.

(b) Does not arise.

Amount advanced by I.D.B.I. to Indus
tries and Rajasthan State Industrial 

Development Corporation

5417. SHRI SHRIKISHAN MODI: 
Will the Minister of FINANCE be 
pleased to state:

(a) the total amount advanced by 
the Industrial Development Bank of 
India to different industries and the 
Rajasthan State Industrial Develop
ment Corporation during the last two 
years;

(b) the particulars of projects for 
which applications for loan from 
Rajasthan are ponding with Indus* 
trial Development Bank of India;
and

(c) by what time decisions are 
likely to be taken thereon?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMAN1AM); (a)

Presumably information is desired in 
respect of the financial assistance 
given by the Industrial Development 
Bank of India (IDBI) to industrial 
concerns located in Rajasthan. During 
its last two accounting years, 1972-73 
and 1973-74 (July-June), the IDBI 
sanctioned total financial assistance to 
various industrial concerns in Rajas
than as follows:*—

rRv in crores)

Year (July-June) Financial Assistance 
Sanctioned

1972-73 . 2-77
»973-74 . 6'12

Out of the above financial assistance, 
direct financial assistance sanctioned to 
two industrial concerns with which tbe 
Rajasthan State Industrial and Mine* 
ral Development Corporation lim ited/ 
State Government is associated as 
promoter, was as under:*—

(Rs. in crorcs'l

Year (July-June) Financial Assistance
Sanctioned

1972-73 NIL-
1973-74 . 3 «»

<b) and (c). The required informa
tion ir ?l reM In the attached State
ment.
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SI.
No. Name of the C >ncem

Ptoject cost. Assistance
sought Pre‘ cn t po* it on

from IDBI

t Aravail 1 Swachalit Vahan Ltd 282 00

2 S w a^ h i Mali & Allied 04 50
Industries Ltd.

3 Rajasthan C'nta<ners Lt<*. 250*00

4 Hindustan Sugar M’IKs Ltd. 640 00

5 Jaipur IMyog Ltd. 18000

6 Sterling Alloy Steels Ltd. 13500

7 Sa«*aswaty Sr«rel & Alloys 105 00
Ltd

8 Rarhi Alloys & Sleds Ltd 109 ?0

9 Patiwal Mini Sfeel'India) Ltd. i 35*4'T

10 Rajasthan Somnirg & 360 00
Weaving Mills Ltd

199 50* The application is> in an advanced! 
state of prc ccM>ing.

62 00* Detailed application rectntly re
ceived from the co. is under 
examination.

142 00* The Proposal is under consi
deration.

60 00* The company has yet to satisfy 
IDBI about the need for 
assistance, m view of its
substantial ca«h accruals.

N«t indicated Report from Consultants on the 
company’s project is awaited.

99 00* The company is reconsiderir g
the projects in view of the
present market conditions etc.

S2 00* The proposal is under considera
tion.

N >t indicated Additional information called 
from the company is awaited.

D->. The company is yet to finalise 
the financing arrangements and 
indicate the assistance required, 
if any, from IDBI.

D». The company is understood to 
have deferred its expansion 
project pending completion * f 
its existing project.

*In participation With other fita-vcial institutions and/or banks.

Tourists Visiting Rajasthan

5418. SHRT SHRIKISHAN MODT 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state-

(a> the number of tourists who 
visited Rajasthan during the last two 
years;

<b) the number of sites visited by 
thew»; and

(cX whether part of the money 
earned by Government from tourists 
was spent on those tourist spots?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CtVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH), (a) and (b). The Department 
of Tourism maintains a record ol 
foreign teunsts arrivals on an all-India 
basis and not on State-wise basis. The 
figures pertaining to domestic .tourists
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movements are not being collected by 
the Department of Tourism.

The number of international tourist 
arrivals during the last two years 
was:—

Year International Tourist 
arrivals

*97* . . 34**950
1973 • • 409,895

According to a Survey conducted in 
1072-73, 11.31 per cent of the total in
ternational tourists visited Jaipur and 
3.32 per cent visited Udaipur during 
the period of the Survey.

(c) The Central Government does 
not earn any direct revenue as such 
from tourists visiting tourist places 
except in some cases entry fees for 
monuments under the control of Cen
tral Government.

Remittances by Foreigners Working in 
Private Companies

5419. SHRI CHANDRA SHEKAR 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) the number of persons, both 
Indians and foreigners separately, 
working in the private sector com-

160 

panies in India on a salary of Rs. 8000 
PJM. and abov* as on 1st of Janu
ary of the years; 1979,197* and 1874 
till date year-wise;

(b) the amount repatriated abroad 
by these foreigners during each of the 
three yews; and

(c) what steps, if any, are con
templated to Indianise these posts 
gradually?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) state
ment. showing the number of foreig
ners In both foreign controlled and 
Indian companies and Indians working 
in foreign controlled companies on a 
salary of Rs. 2,000 and above is attach
ed; information regarding number of 
Indians working in Indian companies 
is not available.

(b) It is not possible to compute the 
total amount repatriated abroad by 
this category of foreigners because 
remittances by foreigners are not classi
fied on the basis of their occupation 
and their income.

(c) <Tn terms of Section 30 of the 
Foreign Exchange Regulation Act, 1073, 
foreign nationals have to take permis
sion of the Reserve Bank of India, who 
exercise a strict scrutiny with <a view 
to minimising the number of foreigners 
taking up employment in India.

Written AHswerg OTCEMBEK 20, 1974 Written Answer*

Statement

As on As on As on
xst January, 1972 January, 1973 *st January, 1974

Indians* Foreig- Indians* Foreig- Indians* Foreig
ners** new** ner»**

Ho. o f Persons o n » salary tooao 1184 1*116 976 HA HA
of Rs. aooo P.M, and 
above

"This relates to No. of Indians working in foreign controlled companies only; information 
regarding Indians Working in Indian companies is not available.

^  Include* non-Indian short terms; tecta ichisnB.
N A : Not available.
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Foraatiea of WocM Steel Forum

5420.  SHRI PURUSHOTTAM KA- 
KODKAE: WiU the Minister of COM' 
MERCE be pleased to state:

(a) whether India had taken any 
initiative to form World Steel Forum;

(b) if so, whether the forum would 
negotiate reasonable prices for  ore 
on the lines of other  international 
commodity agreements;

(c) whether the scheme hat been 
finalised at the general meeting held 
in November, 1974; and

(d) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH) (a) 
to (d) A Minister level meeting of the 
Group of Iron Ore  Exporting Coun
tries was held in  Geneva early in 
November, 1974 under India's Chair
manship,  where  the  participating 
countries agreed that there was need 
for closer co-operation amongst them 
and it was desirable to set up a per
manent mechanism to continue and 
further the  work which had  been 
carried on by the Group. It was de
cided to set up a preparatory com
mittee of senior official of the parti
cipating countries to examine in depth 
the form and detailed provisions for 
an Association of Iron Ore Exporting 
Countries for consideration at  the 
next Ministerial meeting to be  held 
in March/April, 1975.
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Advance import entitlements given te 
M/s. Hindustan Lever Limited

5422 SHRI C. K CHANDRAPPAN: 
SHRI K M. ‘MADHUKAR’:

Will the Minister of COMMERCE be 
pleased to state*

(a)  whether any advance  impart 
entitlements were given to M/s. HXn-
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dustan Lever Limited against export 
commitments; and 

(b) whether Hindustan Lever 
Limited have honoured these export 
commitments and if not, the reasons 
t-:J.erefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b): The information is being col
lected and will be laid on the Table of 
the House. 
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Aetion taken against ,Maruti Ltd. for 
violating the R.B.I. Directions 

5424. SHRI MADHU LIMA YE: Will 
the Minister of FINANCE be pleased 
to refer to the Maruti Ltd. Annual Re
port for 1973-74 filed with the Regis
trar of Companies Delhi, and state: 

(a) whether in view of the admit
ted fact (at page 18 of the said Re
port) thait out of the "share applica
tion mouey" received by the Com
pany o:t over Rs. 46 lakhs, there are 

not even formal application forms 
for an amount of Rs. 20 lakhs, this 
latter amount should not be treated 
as deposits; 

(b) whether this amount of Rs. 20 
lakhs plus the deposits-other than 
those guaranteed by the Directors of 
Rs. 1595175-shown at page 8 of the 
said Report do not exceed the Re
serve Bank limit of 25 per cent of 
the "paid up share capital plus re
serves and minus losses"; and 

(c) if so, the action taken against 
the company for violating the R.B.I. 
directions in respect of deposit accep
tance by non-finclncial Companies? 

THE MINISTER OF FINANCE 
(SHRI C. SUBRAj.VIANIAM): (a) to 
(c). Sub-clause (x) of clause (f) of sub
paragraph (1) r>f paragraph 2 of the 
Non-Banking Non-Financial Companies 
(Reserve Bank) Directions, 1966 stipu
lates, inter alia, that any money receiv
ed by. way of subscriptions to any 
shares or stock or any bonds or deben
tures (such bonds or debentures being 
secured by a charge on or lien on the 
assets of the company) pending the al
lotment of such shares, stock, bonds 
or debentures, does not constitute 'de
posits' for the purpose of the said dir
ections. The Reserve Bank has re
ported that the clarifications of Maru
ti Limited have been sought by it as 
to how the amount of Rs. 20,43,500 
referred to at page 18 of the Annual 
Report etc., of the company for the 
year ended 31st March, 1974 could be 
treated as subscription money .in ab
sence of formal applications in support 
of such amount and that th!t question 
wilP be further examined in the light 
of the clarifications from the company 
which are awaited. The Reserve Bank 
has, however, added that even if the 
said amount of Rs. 20,43,500 received 
as share application money without ap
plication forms is treated as 'deposit' 
the deposits held by the company 
would be within the ceiling limit pres
cribed in paragraph 3 (2) (ii) of the 
directions and the question of taking 
action against the company for violat
ing the directions does not arise. 
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Yarn Project la Gujarat

3425. SHRI P. M. MEHTA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have de
cided to set up biggest yarn project 
in Gujarat State;

(b) if so, what will be the total 
cost involved in the project;

(c) whether Union Govt rpment’5: 
capita] investment will he then- m 
the project;

(d) if so to what extent, and

(e) when will the project ‘■tart 
production and what will be the an
nual production ol polyester filament 
yam of the project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
The Government of India have decided 
to set up a Polyester Filament yarn 
project with a capacity of 3,500 tonnes 
per annum expandable to 7,000 tonnes 
per annum at Koyali, District Baroda 
(Gujarat).

(b) Investment approval for the pro
ject issued in March. 1972 envisaged 
an investment of Rs. 15.39 crores. Pro
posal for the revision of the cost esti
mates of the project from Rs. 15.39 
crores to Rs. 24.75 crores are under 
consideration of the Government

(c) and (d ): Government of India 
directly participate in the equity

capital on 50:40 basis with the co-ope
ratives of yam users.

(e) The project is expected to go 
into production in 1976-77. It will have 
a capacity of 3,500 tonnes per annum.

tJ.S. Scheme to eSmmeliao snrplm eU 
loads

5426. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state’

(a) whether Government are aware 
cf a meet of finance experts from the 
group of 10 leading non-communist 
tiading nations to wotk out details 
of a Unittd State*, scheme to channe
lise surplus oil fund.* to countries that 
n^e 1 them;

(b) whether fund requirements of 
India are before them; and

(e> if so. the broid outlines of its 
terms and conditions*’

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). The U.S. had, in the middle of 
November 1974 proposed a scheme for 
major industrial countries associated 
with the Organisation for Economic 
Cooperation and Development 
(OECD), whereby a part of the funds 
flowing back from the Oil Producing 
Countries would be redistributed 
among them under a common loan 
and guarantee facility so as to relieve 
these consuming countries of the 
balance of payments strains resulting 
from high oil prices. The U.S. 
scheme also suggests the setting up 
of a separate Trust Fund managed by 
the I.M.F. for making available at 
concessional rates assistance to the 
developing countries who have been 
most seriously affected by the recent 
economic events.

The Government, however, is not 
aware of the response of other coun
tries to this scheme or of any further 
developments in the matter.

Pending flnalisation of the scheme, 
the question of placing India's require
ments before them does not arise.
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linrtw W««M«I mttoogmri If
individuals/Cowpa#ie*/Instittttioiui ̂

5427,  SHHI P. A. SAMINATHAN: 
Will the Minister of TOUBiISM AND 
CIVIL AVIATION be pleased to state 
the steps being taken to regulate the 
possession and use ol helicopters by 
individual/companies/institutions?

THE MINISTER OP TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): The possession and use of heli
copters ,like that of any other type of 
aircraft, are governed by the provisions 
of the Aircraft Rules,  1937  framed 
under the Aircraft Act, 1934. The rele
vant provisions are reproduced below-

Rule 4:

“Use and operation of aircraft—No 
person shall use or operate or assist 
in using or operating an aircraft save 
in accordance with their rules.

Rale 5:

“Registration and Nationality and 
registration marks—Subject  to  the 
provisions of rule 33 op person shall 
fly, or assist in flying aircraft unless—

(a) it has been registered, and

(b) it bears its nationality and 
registration marks and  the 
name and residence  of  the 
owner  affixed  or  painted 
thereon in accordance  with 
rule 37 or, in the  case  of 
aircraft registered elsewhere 
than in India, in accordance 
with regulations of the State 
in which it is registered.

Provided that the prohibition impos
ed by this rule shall not apply to air
craft flown in accordance  with the 
special permission in writing of the 
Central Government and subject to any 
conditions and limitations which may 
be specified in such permission.

Rule St:

Sub-Rule (2): “An aircraft may be 
registered in India in  either of the 
following categories, namely:—

(a) Category A—Where  the air
craft is wholly owned either—

(i) by citizens of India; or

(ii) by a company  or  cor
poration  registered  and 
having is principal place 
of business within India 
and the Chairman and at 
least two-thirds  of  the 
directors  of which  are 
citizens of India; and

(b) Category B—where  the air
craft is wholly owned either—

(i) by persons resident in or 
carrying on business  in 
India who are not citizens 
of India; or

(xi) by a  company  or cor
poration registered else, 
where than in India and 
carrying on business  in 
India*'.

As far as registration of  aircraft/ 
helicopter in favour of foreign nation
als foreign companies is concerned, the 
same is done after obtaining clearance 
from the Ministry of Home Affairs (In
telligence Bureau).

As far as use of Helicopter is con
cerned, they, like, any other tpye of 
aircraft are also subject to rules fram
ed under the scope of the Aircraft Act, 
1934.

getting op of industries la Lebanon 
with Indian Collaborated

5428.  SHRI NAVAL KISHORE SH- 
ARMA: Will the Minister of  COM
MERCE be pleased to state:

(a) whether negotiations are going 
on for setting  up  industries  with 
Indian collaboration in Lebanon;

(b) if so, the subjects  discussed 
and the salient features of the indus
tries to be set up;
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(c)  the broad outlines ol the agree
ments, n any, reached between the 
two countries; and

<d) the time by which the indus
tries ate expected to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRAT AP SINGH): (a) 
Negotiations for setting up Joint ven
ture abroad are  undertaken  by the 
Interested Indian entrepreneurs after 
preliminary  feasibility  studies.  On 
finalization, the concerned Indian parti
cipant submits the proposal  to  the 
Government for approval.  No such 
proposal has been received from any 
Indian entrepreneur in  the Tecent 
past.  Neither has there been  any 
bilateral discussion with the Govt, of 
Lehanon, on the subject.

(b)  to (d) These questions do not 
arise.
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V.I.P. treatment given to sanggiers 
la JaJJa

5430. SHRI P. GANGADEB:  Will
the Minister of FINANCE be pleas
ed to state:

(a) whether V.I.P. treatment  has
been accorded in Jail to some of the 
top smugglers recently arrested under 
MISA; ..

(b) whether this is seriously en
gaging the attention of the Central 
Government;

(c> whether any instructions have 
been issued that no extra facilities 
should be granted to  the  detained 
smugglers; and

(d)  if so, what are those instruc
tions?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB KUKMAR MUKHERJEE):
(a) No, Sir.

(b)  to (d) Persons detained under 
the Maintenance of Internal Security 
(Amendment) Ordinance, 1974, under 
orders passed by the Central Govern
ment are given  the  facilities avail* 
able to prisoners m the ordinary class. 
In respect ol persona detained under 
orders pawed by the State Govern
ment authorities, the  facilities  are 
governed by the relevant rules of the 
respective State Governments.
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Special Courte to fct* smufften)
5491. SHRI SHRIK3SHAN MODI; 

Will the Minister of FINANCE be 
pleased to state:

(a) the total number of eases of 
smuggling pending in the courts be
fore MIS A was amended; and

(b) whether such cases would also 
be tried by special courts proposed 
to be set up by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) About 300 major prosecution cases 
relating to customs offences, involving 
goods exceeding Rs. 1 lakh in value in 
each case and important conspiracies, 
were pending in various courts all 
over India before MISA was amended.

(b) The Government are examining 
the Law Commission’s recommenda
tions regarding setting up of special 
courts for trial of economic offences 
including the offences under the 
Customs Act.

Development of Handloom Industry 
In Maharashtra

5432. SHRI DHAMANKAR:
SHRI VASANT SATHE;

Will the Mink, er of COMMERCE 
be pleased to state:

(a) the allotment made in the Fifth 
Plan for the development of hand- 
loom industry m Maharashtra State;

(b) the names of the various items 
and the heads of account under which 
allotments have been made for the 
purpose; and

(c) the steps taken/proposed to be 
taken to boost up the export of hand- 
loom items abroad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CO^EMtERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) Tentative outlay fbr the

development of the handloom indus
try unukir the Draft Fifth of the 
Maharashtra State is Rs. 6J2 crorea. 
This tv «tativ* outlay is subject to 
revision when the Fifth Five Year 
Plan is finalised. The development 
programme envisaged under the 
State’s draft Fifth Plan for the Hand- 
loom Industry consists of schemes for 
rebate on sale of handloom cloth, 
financial assistance to State Handloom 
Corporation, share capital contribu
tion to the State Apex Society and 
Weavers’ societies and weavers, fin
ancial assistance to State Cooperative 
Marketing Federation, subsidy on in
terest on loans to Weavers’ Coopera
tives under the Reserve Bank of 
India’s Scheme of Handloom Finance, 
contribution to thrift fund of the 
weavers, provision of training and 
common service facilities, etc.

(c) The following are the important 
steps contemplated during the Fifth 
Plan for increasing exports of hand
loom cloth and garments: —

fi) Participation in international 
fair and exhibitions;

(ii) regular and effective publi
city through advertisement in lead
ing Journal and magazbuN}

(iii) sending delegations and 
study teams to study, explore and 
create markets;

(iv) grant of replenishment lic
ences for import of dyes and che
micals and readymade garment 
machinery items under the Import 
Policy;

(v) Compensatory cash assistance;
(vi) efforts to obtain and avail 

of tariff concessions whenever pos
sible, from foreign governments 
under trade arrangements, negotia
tions, etc..

(vii) assistance to exporters in 
the form of supply of market In
formation, supply o f raw materials 
at competitive rates etc.;
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(viii) necessary simplification ot 
inspection procedures and certifi
cation required for exports to cer
tain countries;

(ix) setting up of more Weavers 
Service Centres to assist the hand- 
loom weavers in producing new 
designs and to bring about techni
cal improvement in production of 
handloom so that sales will increase 
in the local and foreign markets; 
and

(x) opening of foreign offices by 
the All India Handloom Fabrics 
Marketing Cooperative Society and 
the Handicrafts and Handloom Ex
port Corporation

World Bank assistance for agricultural
extension programme in Chambal 

Command Area

5433. SHRI BHAGIRATH BHAN
WAR Will the Minister of FINANCE 
be pleased to state:

(a) whether the World Bank had 
recommended a new agricultural ex
tension programme on experimental 
basis in the Chambal command area;

(b) the outline of the programme 
and the estimated total production as 
a result thereof; and

(c) the amount of money to be 
contributed by the World Bank, the 
Central Government and the State 
Government, separately?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM): (a)
Yes, Sir. World Rank assistance has 
been obtained for Chambal Command 
Area Development Project located m 
Kota and Bundi Districts of Rajas
than. This Project is for command 
area development—provision of all the 
necessary physical works and agri
cultural supporting services to en
able full realisation of the benefits of 

irrigation facility.

(b) The Project covers drainage 
over 187.000 hectares; lining at 14 
km. of canals where seepage is ex
cessive; increasing the capacity of
850 km of canals and building or im
proving 60 control structures; on-farm 
development on 50,000 hectares; con
struction and improvement of 250 km 
of roads; afforestation and erosion 
control on 1000 hectares; provision of 
15,000 nutrient tonnes of fertilisers; 
strengthening of agricultural exten
sion, research and cooperation; pur
chase of equipment for project ad
ministration, and a feasibility study 
for a second phase project. At full 
development, the project will bring 
major benefits to the State and the 
annual production of foodgrains will 
increase from 140,000 tonnes to 350,000 
tonnes. The net value of the addi
tional production will be about Rs. 9,75 
crores ($13 million).

(c) The total project cost will be 
about Rs. 88,63 crores ($91.5 million), 
of which Bank financing will be about 
Rs 39 crores ($52 million) and the 
balance of expenditure would be met 
by the Government of India and the 
Rajasthan Government.

Iron ore exports by BOiT.C.

5434 SHRI M. KATHAMUTHU: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Minerals and Metals 
Trading Corporation has suffered a 
less of about Rupees Six Crores on 
its iron ore exports during the last 
year;

(b) if so, the facts thereof and the 
reasons therefor;

fc) whether export in the form 
of pig iron is more beneficial than 
iron ore; and

(d) if so, whether Government 
have any proposal under considera
tion to streamline the iron ore export 
trade and if so, the steps being taken 
in this regard?
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THE DK»UTY MINISTER IN TBS 
MINISTRY OF COMM&RCB (SHRI 
VISHWANATH PRATAP SXNG»):
(a) No, Sir.

(b) Doe* not arise.

(c) and (d) While export of pig 
Iron would obviously earn larger 
quantum of foreign exchange per unit 
for the country the relative benefits 
of export of pig iron vis-a-vis iron 
ore would depend on several factors 
like availability, mfra-structural faci
lities, cost of production, world de
mand. etc. There is no proposal to 
set up plants exclusively for conver
sion of iron ore into pig iron for ex
port purposes other than the plans 
for expansion of steel industry in 
the country.

Supply of cement and iron rods to 
Nepal

5435. SHRI P. M. MEHTA: Will the 
Minister of COMMERCE be pleased 
to state*

(a) whether India has made it 
clear to Nepal that she will not be 
able to supply various commodities 
like cement and iron rods after the 
31st December, 1974;

(b) it so, the main reasons given 
by India;

(c) the reaction of Nepal Govern
ment; and

(d) what were the conditions on 
which India agreed to supply these 
commodities to Nepal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No. Sir.

(b) to (d) Dc not arise. -

AmumMas given by West itettfal 
Ckwenuaent to M  work***

5436. SHRI ROBIN SEN: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether Government are aware 
that jute workers and their unions 
are complaining that the assurances 
given by West Bengal Government 
and agreement made during the 33- 
days strike in January-February, 1974 
were not implemented; and

(b) if so, the reaction of Central 
Governrtfent thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Government of West Bengal 
and the Labour Ministry are siezed of 
the problems relating to demands in 
the nature of trade union disputes

Attitude of jute barons towards 
workers

5437. SHRI RABIN SEN; Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether Government are aware 
of the attitude of Jute barons who are 
forcing the jute workers to go in for 
another strike by not implementing 
their assurances; and

(b) if so, the steps taken against the 
jute barons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The notice of strike given 
by the National Union of Jute Workers 
has raised issues which are in the 
nature of an industrial dispute. The 
Government o f West Bengal have im- 
tfated conciliation talks on the de
mands included In the strflca notice.
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Fay scales of libontorr clerk* and 
Attendants

5438. SHRI SARJOO PANDEY: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether a letter dated 18th 
May, 1972 was addressed by the Cen
tral Board of Excise and Customs, 
New Delhi to the Secretary, Third 
Pay Commission regarding the Pay 
Scales of Laboratory Clerks and La
boratory Attendants working In the 
various laboratories of Central Board 
of Excise and Customs;

(b) if so, what action has been taken 
by the Pay Commission regarding pay 
structure of these categories off em
ployees and if no action has been taken 
the reasons therefor; and

(c) if some decision thereon has 
been taken, why the same was not in
corporated in the recommendations of 
the Third Pay Commission Report?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

<b) and (c). The Commission was 
an independent body and it is not 
possible at this stage to say what 
action was taken by them on this 
letter. The Commission made no 
specific recommendation regarding the 
pay structure of Laboratory Clerks 
and Laboratory Attendants. For posts 
which were not covered either by the 
specific or general recommendations 
of the Commission, it suggested allot
ment of appropriate standard scales 
of pay.

In the caw of Laboratory Clerks, 
the old pfty scale of Rs. 110—180 has 
been replaced by the revised scale ot 
Rs. m~430, The Ttvised pay scale 
for the port of Laboratory Attendant 
»  still unde* consideration.

Demands of Goldsmiths
5460. SHRI ONKAR LAL BEBWA:

SHRIMATT SATITRI SHYAM:
SHRI K. M MADHUKAH:
SHRI CHANDRA SHEKHAR 

SINGH;
SHRI AMAR SINK CHAU- 

DHARY;
WiU the Minister of FINANCE 

be pleased to state:

(a) whether Government are aware 
that Goldsmiths from various parts of 
the country had marched on 18th No
vember, 1974 from Red Fort to Boat 
Club in New Delhi to focus their de
mands and grievances;

(b) if so, the reaction of Govern
ment thereto;

(c) what are threir demands and* 
grievances; and

(d) the action taken by Govern
ment to redress the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir

lb) to (d>. The demands are a* 
under

(i) The Government should give 
up the proposed scheme for 
imposing a ceiling on private 
possession of gold ornaments.

(ii) The Government should spon
sor a scheme for import of 
gold and re-export of finished 
ornaments made out of it.

(iii) The goldsmiths should be ex
empted from repayment of 
rehabilitation loans given to 
them.

The proposals for imposing a ceiling 
on private possession of gold end gold 
ornaments are under the consideration*
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of the Government In view of the 
narrow differencb in the price of gold 
prevailing 1* *°ret£fi markets and in 
India, the Government are not in
clined, for the present, to pursue the 
scheme for import of gold and re-ex- 
port of ornaments made out of it. It 
is not possible to agree to any general 
exemption from repayment of loans, 
but individual cases of hardship are 
considered on merits by the State 
■Governments.

Meeting of Representatives of Akhil 
Bhartiya Swarnakar Sangh with 
Minister of State In the Ministry ot 

Finance

5440. SHRI ONKAR LAL BERWA:
SHRI AMAR SINK 

CHAUDHARY:
SHRIMATI SAVITRI SHYAM: 
SHRI CHANDRA SHEKHAR 

SINGH:
Will the Minister of FINANCE be 

pleased to state:

(a) whether a deputation of the re
presentatives of Akhil Bhartiya 
Swarnakar Sangh alongwith some 
Members of Parliament had met the 
Minister of State in the Ministry of 
Finance on 18th November, 1974 in 
connection with a charter of demands 
and grievances of Goldsmiths of the 
country;

(b) if so, the particulars of the de- 
putationists;

(c) the gist of the demands and dis
cussions and the outcome thereof; and

(d) what assurances were given by 
him to the deputationists?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAp KUMAR MTJKHER- 
JEE): (a) Yes Sir.

(b) The deputationists consisted of 
the representatives ol the Akhil Bha
ratiya Swarnakar Sangh and Shri 
Slta Ram Singh, M.P.

(c) and (d). The demands are aa
"rder:

(i) The Government should give 
tip the proposed scheme for 
imposing a ceiling on private 
possession of gold ornaments.

(ii) The Government should spon
sor a scheme for import of 
gold and re-export of finish
ed ornaments made out of it.

(iii) The goldsmiths should be 
exempted from repayments 
of rehabilitation loans given 
to them

The proposals for imposing a celling 
on private possession of gold and 
gold ornaments are under the con
sideration of the Government. In 
view of the narrow difference in the 
price of gold prevailing in foreign 
markets and in India, the Government 
are not inclined, for the present, to 
pursue the scheme for import of gold 
and re-export of ornaments made out 
of it It is not possible to agree to 
any general exemption from repay
ment of loans, but individual cases of 
hardship are considered on merits by 
the State Governments.

Akhil Bhartiya Swarankar Sangh
5441. SHRI ONKAR LAL BERWA:

SHRIMATI SAVITRI SHYAM;
SHRI K. M. MADHUKAR:
SHRI CHANDRA SHEKHAR 

SINGH;
SHRI AMAR SINH CHAU

DHARY:

Will the Minister of FINANCE 
be pleased to state;

(a) whether Minister of State in the 
Ministry o f Finance have received any 
letter dated 21(26-11-74 alongwith 
some resolution and Prcst Note from 
Akhil Bhartiya Swamakar Sangh;
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(b) if so, the broad outlines there
of; and

(c) the action taken by Government 
thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) Yes. Sir.

(b) The details of the demands 
contained m the resolutions are as 
under:

(i) The Government should give 
up the proposed scheme for 
imposing a ceiling on private 
possession of gold ornaments.

(ii) The Government should spon
sor a scheme for import of 
gold and re-export of finish
ed ornaments made out of it.

(Ui) The goldsmiths should be ex
empted from repayments of 
rehabilitation loans given to 
them.

(c) The proposals for imposing a 
ceiling on private possession of gold 
and gold ornaments are under the 
consideration of the Government. In 
view of the narrow difference in the 
price of gold prevailing in foreign 
markets and in India, the Government 
are not inclined, for the present, to 
pursue the scheme for import of gold 
and re-export of ornaments made out 
of it. It is not possible to agree to 
any general exemption from repay
ment of loans, but individual cases 
of hardship are considered on merits 
by the State Governments

Resolution passed by Central Com
mittee of AkhU Bharttya Swarnakar 

Saagh

5442. SHRI ONKAR LAL BERWA: 
Will the Minister of FINANCE be 
Pleased to state:

whether Government have re- 
c*iv«d, apples the resolutions passed 
in the Central Committee meeting of

Afchil Bhartiya Swarnakar Sangh 
held at Kanpur on 4, 5 and 6th at Oc
tober. 19T4;

(b) if so, the broad outlines thereof; 
and

(c) the adfcion taken by Govern
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) Yes, Sir.

(b) The demands are as under:*—
(i) The Government should give 

up the proposed scheme for 
imposing a ceiling on private 
possession of gold ornaments.

(ii) The Government should span- 
sore a scheme for import of 
gold and re-export of finished 
ornaments made out of it.

(iii) The goldsmiths should be ex
empted from repayments of 
rehabilitation loans given to 
them.

(c) The proposals for imposing a 
ceiling on private possession of gold 
and gold ornaments are under the 
consideration of the Government In 
view of the narrow diffemce, in the 
price of gold prevailing in foreign 
markets and in India, the Government 
are not inclined, for the present to 
pursue the scheme for import of gold 
and re-export of ornaments made out 
of it It is not possible to agree to 
any general exemption from repay
ment of loans, but individual case* at 
hardship are considered on merits fay 
the State Governments.
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w  m w  f v m  
wrT«wfTihrT ir«ww<rfH:
^ rf«a r  *rcf»nlx i
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1974—75 #  w W f  S  t i lW  f m  
WWI 1WT

5445. aft f iw  i w t  t o m
w x t  *nr varT* f<n *ASr f * :

( v )  W Tfrcvn: ^ fafirer W  
Ir qtwtff «TtlRT % W^cT
1974—75 ^  f«nfq?r

* T ^ « r  siffrrf *r 73ft 
5mr% wft *rv *?t $ ;

(< r ) uffr , ?ft s r  W f *  *m
w  t ;

( it )  f ^ - f a p f r * w t * f a f a i r  ^ sm fr 

§  Tlfr *PTT% *RT fsprr | ; *ftr

( * )  srvTT f*? f̂ cT̂ ft <T3ft
5T*nf srrW  ?

«hft («ft *fto gvgram ) : 
( * )  *  (*)• s t o t t  f*f*m  im rhnTO 

gfxs^Frm t art *»rirtfarcr % fatT 
W^WRT VST IgT* % fair senator * v ft 

ft 1 wt sr??TT?r srrerro : f t v r  
art «nft *r»rft *T*ft sftfer % f l ? w
t ,  Vfam *<T % cTC 3TT% <R
*r^tV *rwrr srcr $ «ft arrtffc t »

Sat back fen krnAoov export

5448. SHRI VASANT SATHE; Will 
the Minister of COMMERCE be pleas, 
ed to stale:

(a) whether Handloom export hat 
received a sharp set back during the 
current year.

(b) if so, the reasons therelor; and

<c> tho atep* taken/proposed to 
boost up handloom export?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise.

(c) The following steps have been 
proposed to be taken to boost up the 
exports of handloom goods:—

1 participation m international 
fairs and exhibitions;

2. regular and effective publicity 
through advertisement in leading 
journals and magazines;

3. sending delegations and stady 
teams to study, explore and create 
markets;

4 grant of replenishment licen
ces for import of dyes and chemi
cals and readymade machinery 
items under the Import Policy;

5 compensatory cash assistance;
6 efforts to obtain and avail ut 

tariff concessions whenever pos
sible, from foreign governments 
under trade arrangements, negotia
tions, etc.;

7 assistance to exporters in the 
form of supply of market Informa
tion, supply of raw materials at 
competitive rates, etc.;

8 necessary simplification of ins
pection procedures and certifica
tion required for exports to certain 
countries;

9. setting up of more Weaver*/ 
Service Centres to assist the hand
loom weavers in producing new 
designs and to bring about techni
cal Improvement in production of 
handloom go that sales will increase 
in the local and foreign markets; 
and

10 opening of foreign offices by 
the AU India Handloom Flabrtes 
Marketing Cooperative Society and 
the Handicrafts and Handloom Ex
port Corporation.
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LJ.C, toads In backward arm

5447. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether attention of the Gov
ernment has been drawn to the press 
reports that “Backward areas of the 
country attract less LIC funds” ;

(b) if so, the reaction of Govern
ment to the observation^ made there
in; and

(c) the salient featurts of steps 
taken/proposed to ensure ir creasing 
invesetment of LIC funds in backward 
areas for development purposes’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SKRI- 
MATI SUSHILA ROHATGI): (a) and
(b). Yes, Sir. The press reports 
seem to have been based on the find- 
ings of an Informal Group constitut
ed by fee Finance Minister which, 
inter alia, went into the question of 
the pattern of investments of LIC 
with special reference to their region- 
wise distribution. The Group observ
ed that the percentage of the premi
um income invested in a few of the 
States was less than the correspond
ing All-India average. Such regio
nal imbalances were primarily because 
of the dependence of LIC’s invest
ments upon the existence of agencies 
in the Staten that could absorb and 
use sizeable sums of money. In 
States, such agencies are State owned 
financial corporations, State Electri
city Boards, State level cooperative 
financing agencies, Municipalities and 
Public limited companies. In some 
of the States such agencies are either 
non-earistant or have not fully deve
loped.

(c) In order to correct such regio
nal Imbalances the LIC has been ask
ed to explore possibilities of devising 
new sehtjnes, with the approval of

the Hanning CommifiMon, which 
might suit the need* and institutional 
capacities of such States. In case the 
approach of devising new Schemes 
fails, the market borrowings of the 
States concerned are to be so plan
ned that the LIC gets an opportunity 
of taking up a larger share in them 
than what has been the case so far.

Further, the Ministry of Works and 
Housing, while making allocation of 
housing loans to State Governments, 
will also take into account the fact 
that many of the States still do not 
have central cooperative housing fin
ance societies.

Loan advanced by Nationalised Banks 
and Financial Institutions to Mai uti 

Ltd

5448 SHRI JYOTIRMOY BOSU 
Will the Minister of FINANCE be 
pleased to lefer to the reply given to 
Unstarred Question No. 383 on the 
12th November, 1974, regarding Ma- 
ruti Limited, Haryana, addressel to 
the Minister of Company Affairs, and 
state:

(a) the total amount of loans ad
vanced to the Company by (i) Nation
alised bank or banks (2) term-flnanc- 
ing institutions; and (8). other finan
cial institutions, to-date;

(b) whether the Company has re
cently received any overdraft from 
a Nationalised bank; and

(c) if so, the amount thereof?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). In accordance with the practi
ces and usages customary among ban
kers and also in conformity with the 
provisions of the Banking Companies 
(Acquisition and Transfer of Under
takings) Act, 1970, information relat
ing to the individual constituent? of 
the nationalised banks is not to be 
divulged.
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None of the all-India term lending 
financial institutions viz., the Indus
trial Development Bank of India, the 
Industrial Finance Corporation of 
India, the Life Insurance Corporation, 
the Unit Trust of India and the in
dustrial Credit and Investment Cor
poration of India Ltd. has so far sanc
tioned any financial assistance to 
M/s. Maruti Ltd.

Licences issued to business houses in 
Goa, Daman and Diu

5449. SHRI JYOTIRMOY BOSU- 
Will the Minister ot COMMERCE be 
pleased to state:

(a) how many import licences (have 
been issued to the business houses of 
Goa, Daman and Diu during the last 
three years;

(b) the names, addresses and parti
culars of ousiness houses who have 
been given import licences durmg that 
period and total value of the licences 
given to each;

(c) the items for which such licenc
es have been given in each case;

(d) whether these licences have 
been utilised and the scheduled goods 
imported;

(e) whether there are charges of 
misuse of import licences against some 
of these firms, if so, the facts thereof 
and action taken thereon; and

(f) whether all the firms who have 
been given import licences were esta
blished importers when Goa, Daman 
and Diu were under the occupation 
of Portugal, and if so, the broad fea
tures thereof?

THE DEPUTY MINISTER IN THIS 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). Particulars of all import 
licences issued including name and 
address of the licensee, items etc., 
are published fe the “Weekly Bulle

tin of Industrial Licences, Import Li
cences and Export Licences”, copies 
of which are regularly made available 
to the Parliament Library.

(d) Data relating to utilisation of 
individual import licence issued is 
not maintained.

(e) Necessary informaiion is being 
collected and will be laid on the 
Table of the Hcuse.

(f) Import ucences are issued n  
established importers, actual u^r*. 
Registered expo: tors and others as 
pei;mssi*>le unJer impoit po lev in 
force.

Total business undertaken by Tea 
Trading Corporation

5450. SHRI JYOTIRMOY BOSU 
Will the Minister of COMMERCE be 
pleased to refe- to the reply given to 
Unstarred Question No. 1655 on th« 
22nd November, 1974 regarding total 
Business undertaken by Tea Trading 
Corporation, ind state:

(a) when the T.T.C. was set up and 
when it started operation;

(b) the total capital invested to- 
date; and

(c) the reasons why the Corpora
tion has not started export business so 
far?

THE DEPUTY MINISTER IN THF. 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH),
(a) Tea Trading Corporation of India- 
was incorporated on 21-12-1971 as * 
Public Sector Undertaking but it ac
tually started functioning from 
4-10-1972. It was thereafter mainly 
engaged in establishing minimum in
frastructure required to start trading 
operations. The trading operations 
started at the end of 1973.

(b) Authorised capital of the Cor
poration is Rs. 3 crores. Issued and 
subscribed capital is Rs. 25 lacs. Out 
of this, Rs. 18 lakhs has beea invest
ed by Government as on date.
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(c) The Corporation has already 
commenced export business and bas 
made an enpwt of 5.5 tonnes ol tea 
in August UU. During 1974-75 the 
exports are cxr>ectea to be ol the 
•order ol 154 tonnes valued at Rs. 16.52 
lakhs out of a business of 240 tonnes 
valued at Rs. 23 lakhs.

.Limiting of powers to deal with the 
offenders ef Import/Export Trade 

Control Act

5451. SHRI N. K. SANGHI; Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether under the Import & 
Export Trade Control Act, the control 
authorities have only limited powers 
to deal with offences under the Act 
like over-invoicing and under-invoic- 
ing and other similar offences;

(b) if so, whether Government are 
considering to bring forward suitable 
amendments to the present Act so as 
to make it more effective in dealing 
with the increasing offences under the 
Act; and

(c) by what time, the amending le
gislation will be introduced?

THJ& DEPUTY MINISTER IN THE 
MINISTRY Or COMMERCE (SHRI 
VISHWANATH PRATAP SINGH),
(a) No, Sir.

(b) However, Government have 
tinder consideration certain proposals 
*o strengthen the penal provisions of 
the IMFEX Act and order* issued 
thereunder to ensure that offences 
which violate the provisions of ITC 
Regulations are dealt with more effec
tively

(c) It 1s not pcsrfble at this stage 
to indicate by wnat time the amend
ment will be effected.

Development ot Sapotma M i  in 
Gujarat as a Toorist Cento

5452. SHRI P. G. MAVALANKAR; 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to
state:

(a) whether the Saputara hills in 
South Gujarat are being progressi
vely developed as a tourist ccntre and 
a hill station; and

(b) if so, how and in what manner?

THE MINISTER OP STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH); (a) and (b). The 
development of a hill station on the 
Saputara hills is being undertaken 
entirely by the State Government 
No schemes have been included for 
this purpose in the Central Sector.

Publicity and information material 
produced by 1T.D.C.

5453 SHRI P. G MAVALANKAR- 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state

(a) whether India Tourism Deve
lopment Corporation is producing any 
routine as well as special publicity and 
information material for tourists at 
home and abroad; and

(b) if so, the mam features thereof’

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) The India 
Tourism Development Corporation 
produces a wide range of tourist lite
rature, audio-visual aids and display 
material for the Central Department 
of Tourism, several State Govprn; 
ments and its own Divisions, to serve 
the needs of overseas and demesne 
tourist markets.

(b) The following are the types of 
publicity and information material
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produced for the Department cl 
Tourism:—

(i) Multi-colour FOLDERS on dif
ferent places/areas of tourist interest 
primarily for distribution abroad. 
These are produced In English. 
French, German, Italian, Spanish. 
Japanese and Thai languages. Such 
folders are also proposed to be pro
duced in Persian and Arabic.

(ii) PAMPHLETS (printed in one 
or two colours containing detailed in
formation on places/areas of tourist 
interest in India primarily for domes
tic consumption

(iii) DISPLAY POSTERS—Colour
ful posters on different themes x»re 
produced for display publicity both 
in India and abroad.

(iv) Material for Sale—While the 
material mentioned above Is for free 
distribution. India Tourism Develop
ment Corporation also produces on 
its own guide books, maps and pic
ture post-cards for sale in India and 
abroad.

Tri-Star Air-buses

5454. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the Rolls-Royce-pow
ered Lockheed Tri-star Axr-bus visited 
India recently to give demonstration 
flights in the country;

(b) if so, the facts thereof;

(c) whether Government propose 
to purchase one or more of such air
buses and if ao, when and at what 
cost; and

(d) if not, the reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BA
HADUR): (a) and (b). There were 
demonstration flights at Bombay and 
Delhi in September ’74 of the Rolls- 
Royce-powered Lockheed Tri-star L- 
1011 aircraft.

(c) and (d). Indian Airlines are 
examining the economics of different 
types of wide-body aircraft for pos
sible induction in their fleet during 
the Fifth Plan period on the high 
density trunk routes where Boeing- 
737 arid Caravelle aircraft are in ope
ration. The Lockheed Tri-star is one 
of the aircraft being so studied. The 
studies are still in progress and no 
decision has yet been taken regarding 
the number and type of aircraft to 
be acquired.

Difficulties faced by Cotton Growers 
In Gujarat

5455. SHRI P. G. MAVALANKAR: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Cotton growers in 
Gujarat are finding it increasingly 
difficult to sell their produce in the 
market; and

(b) if so, the urgent and remedial 
steps Government have taken to help 
them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The cotton growers in 
Gujarat and certain other States had 
represented to Government against 
decline in cotton prices. Government 
have noted that while cotton prices 
have declined in recent weeks com
pared to the peak levels reached in 
August-September, 1974, they are 
still ruling higher than in the cor
responding period last year. Govern
ment are, however, watching the si
tuation.

3005 LS—?
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New Acconnts opened under the addi- 
tl«ud emoluments (Compulsory De

posit) scheme
5466. SHRI JAGANN ATHRAO 

JOSHI:
SHRI R. V. BADE:
SHRI ATAL BIHARI 

VAJPAYEE:
WiU the Minister of FINANCE 

be pleased to state:
(a) the number of new accounts 

•pened under the Additional Emolu
ments (Compulsory Deposit) Scheme 
and the expenditure to be incurred 
on it during the last two yeara;

(b) the amount of money deposited 
so far and the total amount of money 
likely to be deposited during the cur
rent financial year; and

(c) its impact on the economy of 
the country?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) In 
terms of the Compulsory Deposit 
Schemes notified under the Addition*)] 
Emoluments (Compulsory Deposit) 
Act, 1974, the responsibility for the 
maintenance of employee-wise ac
counts of the deposits is on the em
ployer (including the Drawing and 
Disbursing Officer in Government), 
who is the specified authority for the 
purpose. The Act extends to nearly 
18 million employees of the Central 
and State Governments, local autho
rities, public and private enterprises 
and other establishments in the orga
nised sector. The number of em
ployee-wise accounts opened would 
depend on the actual number of em
ployees who have received emolu
ments after the 6th July 1974 which 
include additional wages and/or ad
ditional dearness allowance as defin
ed in the Act. As the employee-wise 
accounts are kept in a decentralised 
manner and the nominated authorities 
under the Schemes are responsible 
only for maintenance of consolidated 
employer-wise accounts, the exact 
number of accounts so far opened 
under these Compulsory Deposit 
Schemes is not available.

During the last two years ot the 
operation ot the schemes, only the re
payment of the. remaining instalments 
of the deposits and payment of inter
est would be made as under:

(i) in July 1979, the fifth and 
final instalment of additional 
wages deposit and the fourth 
instalment of additional dear, 
ness allowance deposit with 
interest for the year, and

(li) in July 1980, he fifth and final 
instalment of the additional 
dearness allowance deposit 
with interest for the year.

As the normal repayments and pay
ment of interest indicated above 
would involve only one operation 
each year, the administrative costs at 
the level of each of the specified 
authorities <md nominated authorities 
would not be significant when com
pared to similar costs for the period 
for which Compulsory deposits have 
to be made. Expenditure on payment 
of interest on the balance of deposits 
would depend on the maximum bank 
deposit rate during that period as the 
Act stipulates that the rate of interest 
shall be 2-1/2 per cent above the 
maximum bank deposit rate.

(b) The total amount deposited 
with the Reserve Bank of India for 
the period ending 13th December
1974 is R&. 25.25 crores. The nmount 
likely to be deposited during the re
maining period of the current finan
cial year would depend on factors like 
the movement of the Consumer Price 
Index hereafter to which payment of 
additional dearness allowance to em
ployees in the organised sector h by 
and large linked in some form or an
other and the nature and extent of 
wages revisions in the organised sec
tor. As these cannot be foreseen with 
any reasonable measure of certainty, 
no accurate estimate of the amounts 
likely to be deposited under the 
Schemes during the remaining part 
of the current financial year it pos
sible at this stage.
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(c) Hie deposits received under the 
provisions of the Act are kept immo
bilised in a separate account with the 
Reserve Bank ol India. This will 
help to reduce the rate of growth of 
money supply with the public and 
thereby moderate the pressure of ag
gregate demand in the economy. The 
Act is a part of the various anti-in
flationary measures which have been 
taken recently in order to impart a 
measure of stability to prices. How
ever, it would be difficult any time to 
assess separately the impact of a 
single measure like the Act on the 
economy of the country. Also, it is 
too early to make a reliable assess
ment of the impact of all these mea
sures together on the economy though 
the indications so far are that they 
are exercising a restraining Influence 
on prices.

Accord on overflights and Air-links 
with Pakistan

5457. SHRI RAJDEO SINGH: Will 
the Minister of TOURISM AND CIVIL 
AVIATION l>e pleased to state:

(a) whether recently Pakistan has 
refused to withdraw its case pending 
before the International Civil Aviation 
Organisation as a result of which an 
accord on overflights and air-linkg bet
ween India and Pakistan could not be 
reached after five days’ talks in 
Rawalpindi;

(b) if so, whether our Government 
have instituted any case for burning 
our Dakota in Lahore; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) to (c). The discus
sions at Rawalpindi on the 1971 case 
before ICAO and on resumption of 
air-links including overflights were 
inconclusive and are to be continued 
in another meeting to be held at 
Delhi Further developments will 
depend upon the outcome of these 
talks.

Gloomy outlook of cotton Textile 
Industry

5458. SHRI RAJDEO SINGH: Will 
the Minister of COMMERCE be pleas
ed to state:

la) whether the outlook for cotton 
textile industry is gloomy on account 
of low cotton production and inade
quate production capacity of the 
domestic textiles machinery industry;

(b) whether target for export of 
textiles for the current year will be 
achieved;

(c) whether our textiles in the 
world markets are out-rriced by 
nearly 40 per cent, and

(dj if so, the plan envisaged to com
pete m the world market?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
fa) No, Sir.

(b) and (c). Our cotton textiles are 
at present out-priced in the world 
markets by 15-20 per cent. However, 
the export target of Rs. 235 crores for 
the year 1974-75 Is expected to be 
achieved, on account of better ship
ments in the Apnl-October period.

(d) A new Scheme of combined 
obligation for export of cotton tex
tiles and manufacture of controlled 
cloth, providing a set off in controlled 
cloth obligation against exports, has 
come into force from 1-10-1974. This 
Scheme is intended to provide indirect 
incentives to exporters of cotton tex
tiles.

Indifferent treatment by Publie Sector 
Banks to Agricultural Sector

5459. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the priority sector, 
agriculture in particular continues to 
get indifferent treatment at the hands 
of public sector banks in the country;
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(b) whether according to final 
figures which are out now of the total 
advances of Rs. 4,803 crores by 14 
nationalised banks, the State Bank and 
its subsidiaries the share of the priority 
sector was only 31.4 per cent with 
agriculture accounting for a meagre 9 
per cent; and

(c) if so, the reasons for this step
motherly treatment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHR1MA- 
TI SUSHILA ROHATGI): (a) end
(b). In pursuance of the objectives 
of bank nationalisation, public sector 
banks have been endeavouring to 
meet, in an increasing measure, the 
credit needs of small borrowers for 
their productive ventures in the prio
rity sectors viz. Agriculture, Small 
Scale Industry, Road Transport Ope
rators, Retail Trade and small busi
ness, Professional and Self-employed 
people and Education.

The outstanding advances of the 
public sector banks to th* priority 
sectors, in particular to agriculture, 
as at the end of June, 1969, Decem
ber 1972 (the date to which the data 
given by the Hon’ble Member relats) 
and June, 1974 are set out in the 
statement laid on the Table of the 
House (Placed in library. See No. LT- 
8860/74). Advances of public sector 
banks to priority sectors as a propor
tion of their total advances increased 
from 14.9 per cent in June, 1969 to 
25.7 per cent in June, 1974. The pro
portion of advances to agriculture 
have also increased during this pe
riod from 5.5 per cent to 8.9 per cent 
of the total advances. Further, while 
the number of borrowal accounts re
lating to agriculture, has increased 
from 1.64 lakhs to 18.39 lakhs, the 
number of borrowal accounts for the 
priority sectors as a whole increased 
from 2.6 lakhs to 26.21 lakhs, regis
tering a ten-fold increase. Thus, 
there has been a substantial increase 
in the advances of public sector banks 
to the priority sectors, particularly to 
the agiiculutral sector. It may be 
added that cooperatives continue to

play the major role in providing agri
cultural credit and the role of com
mercial banks in this field is supple* 
mentary.

(c) Does not arise.

Requirement of Jute by Mills
5460. SHRI SAMAR GUHA:

SHRI INDRAJIT GUPTA:

Will the Minister of COMMERCE 
be pleased to state:

(a) the latest facts about the prices 
of jute sold by the cultivators in West 
Bengal, Assam, Tripura and Bihar;

(b) whether there is any probability 
of distress sale of jute;

(c) whether any estimate has been 
made about requirements of jute by 
these mills for the year 1974-75, for 
domestic and international market and 
if so, the facts thereof;

(d) whether West Bengal Govern
ment had complained about paucity of 
funds for purchase of jut*» by the Jute 
Corporation of India and if so the facts 
thereof; and

(e) the steps taken or proposed by 
Government to save jute cultivators 
from distress sale of jute?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(aj A statement is attached.

(b) No, Sir.
(c) It is estimated that the jute 

industry would require about 70 lakh 
bales of raw jute in the 1974-75 
season.

(d) Yes, Sir. The West Bengal 
Government had requested that the 
credit available to the Jute Corpora
tion of India be enhanced.

(e) Though there have been no re
ports of distress sale, with a view 
to maintain prices the Jute Corpora
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tion of India has already been  in
structed to concentrate on such pock
ets where prices  are  comparatively 
low.  Besides  the funds position of

Jute Corporation of India has  been 
improved by increasing  the  credit 
limit by one crore and the  advance 
of a Government loan of one crore.

Statement

Statement showing the latest ruling prices of raw mte in different markets.

Centres
Price  Statutory

Date of (In rupees  Min.price
repoU per Quin-  (In rupees

ta!)  per Quin
tal)

Niwgmg (Upper Assam White) • • io-i2-1974 127*50 125‘CO

Dhubri (LoWer Assam) * • ■ 10-12-1974 125 00 12500

Cioch-Behar (Sel. Northern White) • •  9-12-1974 *37'5° 129 00

Riiganj (Semi-Northern white) • •  9-12-1974 133 00 12300

C>ssimba7.ar (Sel. Murshidaba-i Toss a)  * • *  « 10-12-1974 150-00 139-50

Haripal (Selected Daisec) 15800 146- 50

T36-50 12250

109-50 103 co

14700 134'50

U4'50 11450

Viiayanagaram (Bimli) • •  5-12-1974 12500 10600

Steps to improve Services of Indian 
Airlines

5461. SHRI SAMAR GUHA:

PROF. MADHU DANDAVATE:

Will the  Minister  of  TOURISM 
AND CIVIL AVIATION  be pleased 
to state:

(a) whether quality and quantity of 
food served by Indian Airlines to its 
passangers have very much  deterio
rated;

(b) if so, whether Government pro
pose to improve upon it;

(c) whether magazines which were 
formerly supplied to the air passengers 
have been withdrawn and if so, the 
reasons therefor;

(d) whether supply of magazines is 
proposed to be re-introduced; and

(e) whether bus services from and 
to international airports fur passangers 
have a’so become very irregular and 
disorganised and if so, the steps Gov
ernment propose to take lo improve 
such services?

THE MINISTER  OF  TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b) Serving of 
full meals on Indian services resulted 
in considerable waste  and frequent 
complaints  from  passengers  about 
the  quality  and  variety  of meals 
served due perhaps  to the  diverse 
and different food habits of passen
gers.  On most of the domestic fli
ghts the world over, full  meals axe 
not served.  Indian Airlines  accord
ingly discontinued  the  serving  of
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full meals on board the aircraft with 
the commencement of skeleton ser
vices during the lock-out period. 
From the 15th April, 1974 snacks are 
being served to passengers on flights 
of 1-1/2 hours duration or more, 
falling during meal time. Dissatis
faction has been expressed by some 
sections of passengers to the stop
page of serving full and hot meals 
and in regard to the quality and 
quantum of snacks served at present.

Indian Airlines have been asked 
to take due notice of the opinions 
and feelings expressed by the pas
sengers in this behalf and to take 
necesary measures to provide the 
maximum possible degree of satis
faction to the passengers consistent
ly with their objective of minimising 
their losses.

(c) and (d) The provision of maga
zines on Indian Airlines’ flights has 
been discontinued as it has been 
found that on the short duration 
flights the use of magazines by pas
sengers has been rather limited, poi- 
sibly because Indian magazines 
which are normally available at 
homes and offices of passengers, were 
being provided on flights.

(e) The transport coach services 
introduced by International Airports 
Authority of India at Delhi, Madras 
and Calcutta international airpcits 
are regular and properly organised. 
The contract for runing coach servi
ces at Bombay has been given lo a 
Co-Operative Ex-Servicemen’.! firm
and it is expected that coach service 
will begin operating by the ond i f  
the current month.

All India working pitas price Index 
and payment of D. A. to Central Gov. 

eminent employees
5482. SHRI SHRIKISIIAN MODI:

SHRI PRABODH CHANDRA:
DR. GOVIND DAS
KICHHARIYA:

Will the Minister of FINANCE 
be pleased to state:

(a) the latest figures of All India 
Working Claes Consumers Price Index 
(base 1960-100) for the last twelve 
months and twelve monthly averages 
thereof as supplied by Labour Bureau 
to his Ministry, to date;

(b) whether according to the index 
for the month ending 30th November, 
1974, six instalments of additional 
dearness allowance have become pay
able to Central Government emplo
yees after April, 1974; and

(c) whether the instalments men
tioned in part (b) above have been 
sanctioned to the employees and if n«>t, 
the reasons for the abnormal delay in 
sanctioning these instalments to the 
Central Government employees and 
how long would it take to sanction 
the additional DA. to them?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUK- 
HERJEE): (a) A statement contain
ing the tequired information fs atta
ched

(b) According to the scheme of 
dearness allowance as recommended 
by the Third Pay Commission and 
accepted by Government, dearness 
allowance is payable when the 12- 
monthly average of the All India 
Consumer Price Index for Industrial 
Workers (1960—100) goes up by 
every 8 points above 200 and a re
view is to be made should the price 
level rise above the 12-monthly ave
rage of 272 As the index average 
crossed 256, 264 and 272 at the end 
of May 1974, June 1974 and Vugust 
1974, respectively, three Instalments 
of additional dearness allowance have 
become due to Central Government 
employees after April, 1974. The en
titlement to dearness allowance be* 
yond the stage of 272 depends on the 
review to be made, as recommended 
by the Pay Commission.

(c> The question of sanctioning 
the instalments of additional dearn
ess allowance, referred to in part (b) 
above, is under the consideration of 
Government
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Month All india Workirg 12 monthly average of the price
Cla*s consumer price Index
Index (1960-100)

N'Jvember 1973 

D 'cembsr 1973 

January 1974 

February 1974 

March 1974 * 
April 1974 • 
May 1974 

June 1974 *
July 1974 
Augast 1974 • 
September 1974 
October 1974

Allotment of Electrolytic Copper
5463. SHRI M. C. DAGA: Will

the Minister of COMMERCE be plea
sed to state:

(a) the criteria and procedure for 
allotting wire bars of Electrolytic cop
per and who allots them and h.iv/ tbe*> 
are allotted;

(b) whether wire bars of Electroly
tic copper are allotted to industries 
engaged in the manufacture of non- 
ferrous rolled products, such as strips/ 
sheets/coils; and

(c) whether wire bars (Electrolytic 
copper) are allotted to other alloy 
producing industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) According to the present policy, 
Electrolytic Copper bars are allotted 
on the basis o f the recommendations 
of the Directorate General of Techni
cal Development and other sponsor

259 231*»3 as on 30-11-1973

260 236 00 as on 31-12-1973

264 240 50 as on 31-1-1974

267 245 00 as on 28-12-1974

275 249 91 as on 3I-3- I974
283 25S 08 as on 30-4-1974
294 260 58 as on 31-5-1974
301 *66-25 as on 30-6-1974

311 271 91 ai on 31-7-1974
321 27H 08 as on 31-8-1974

334 285-25 as on 30-9-1974

335 292-00 as on 31-10-1974

ing authorities. Normally, Electro
lytic Copper bars are allotted only 
to the manufacturers of cables and 
wires.

<b) Manufacturers of non-ferrous 
rolled and extruded products are not 
allocated Electrolytic Copper bars, 
except when there is shortage of 
other forms of Copper.

(c) Electrolytic Copper bars r.re 
normally not allotted to the other 
allo> producing industries. How
ever. if there is a shortage of other 
forms of Copper, Electrolytic Copper 
bars could be allocated.

Bank Deposits

5464. SHRI M. RAM GOPAL 
REDDY:

SHRI R. S PANDEY:
Will the Minister of FINANCE 

be pleased to state:
(a) whether there has beer, substan

tial outgo of bank deposits in the first 
hall of November, 1974; and
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(b) if bo, the reaaons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI- 
MATI SUSHILA ROHATGI). (a) and
(b)  During the weeks ending Nov 
8 and 15, there was some decline  m 
the deposits of  scheduled  commer
cial banks  As  will be seen from 
the figures given  below, the  trond 
since then has been an upward one

A o» Rs crore t

25-10-74 11206

i-u-74 11251

8-H-74 "234

15-11“74 1119̂

22-11-74 11261

29-11-74 11313

Week to week fluctuations In bank 
deposits are not an unusual feature 
in the banking business  Conditions 
m the money and capital  markets, 
temporary increases m the  needs of 
trade and industry  for  cash hold
ing etc, sometimes lead to sizeable 
weekly variations m deposits

fwr tar

5465. IWT :  aprr

r ?rm mswmn

 ̂f*TT  fa

(v) WT »TR̂r ir

rtfz?; fsrfriT vsrsrtf?* f 
%J, cfr w  *r wtr I

fapr̂r-fafr̂  T> qft

m ?. , srV

(*)  ?«n̂fr tr ir

■arcsnsr |  sri 1973 %■ 

sftrra  % sp*ftF wpt % TsFsrrwTr

y  n i*PawT v*rcrr?r wi "fir «rc 

rr  *r % sr?3hp  tfcvnc'A

vfcsr <ftr «n*nt fvnnw «fwww if 

xm ihft («ft gfct *m fa*): (w) 

tit* («r) r̂TOrRf

trq^RT^^TTjtt̂ WV W WT

TOT *TT TST I

*rotor qifew frraisr farow im u W  

*> wnv vtwî   n*  irtmwftn

5466. 1T*!T :  W.

tot fircm (

®Ft ?vr ̂  rT 

(T) ŝr̂T, UTiTO ifcr 3Tn*iT»T *T 

qrfzvtvtHiwrito TritTWH f̂asmr 

"3m*w T«rr%% far {*nvefH <r<frn favrff

fa*?* 5I7T *fT **<*T -J5 * *r<4 $ sffT *F-tT

fn*M'<r ffm ̂   f*rr<£ (19 e 3) *fr<

TfW'Tf Zfal&i f̂tfirr (1969) % 

srfwn 4; wrsrrr <r«  «<*r  ^

r

(v) «rf̂r $r, m *»r

wt  C.  *rV

(«i) w «w«pp <rr̂i?<f srrH't % 

ff# *rw <rw n<fr rvfr | qrv?§ far*- *ft 

w4V fr̂r  ffr̂ r cpti 

ir jtti -» % »r«fr»,̂  sr̂ r̂

M  5T|% t?

<nfew «ftt HĤfiwrnn 

TTt*r *nft 5̂ 1 <im Ri|): (v)

<rVr (w)

«f4if «rm̂T it Trfar  f̂%- 

bttt» v<m  & mrni

m  % <mr vtf hwrt ̂ rfinq ̂

11 *r<r»Kft % «rr<?r tfzn ftoitf 

w wr 5>2ir  £ * *r?[ fwi Wf
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. � i{t.: filir+r cf�t ,rr.: .:r.:i r.:;;p �fcf!:lTct 
!T�r., efi<:;t cfi"T fP=�fcf.'i'r cfil. ;;,r,,r <ti<: .::�1 
�I 

1 9 6 3 1:fi"T �r trf.:rfrr f ,:cfri it f<:1"tfir
f w cfif •ii::i't �ff c-cfi .:r.:iT�;;Ft" cfir,f?fii:rT cfi'T 
fcfcfi'IB '•lT{ffi'l:f q''{P:TU it fcf,l:ff ;;rr.;r 
'i:l'Tf� I �Y'{i:f qif c;, f <fctiHi' f;;·<r+r i 
�T�T �P:rfo.: .,·t f���"i it �liflcfi" �Tc�i, 
or<r.:;r"t.:: it �T� !;i'!fTqi, a.:rr 1fil'cfB+r it 
G"'{P:f<:'.Fia lIT<'ri' i <:1"ffiif a'fi ci:f!f "fiit 

f .,·,:jf+ra � � s:rf�a fefi� ;;,r� 
t, 

�ffiifai:fi q;:f,::.,· fi�i'qf h:gri 

( 1 9 6 9) it 'il}t �t:J; f+fl <::<FT tH icrf;;·
J;i<!irn sr�lif·.,r 1fiT .:r��n rr.: �� f�,:a <i'li'T 
'/:ff I '+IT<:'.cf qz{c;;;· FfifiHi' f;,ri.:r �� f <fi� 
G"<:'. icrf;:,: 1:1;ci i.ri'firn i.r�i;;- 0t:r qf'{'i:fffiii" 
cfiWT � I <i.Q q1fr.,· fcf•Hll' cfif �)'{ � 
;q��T<fT� it �T<f<::+f<:11 m� d�i i>;fi.:Cli<:: 
� m�"rm.: •irl;; it �"r icrf.,· t:1;ci 5fci;rn 
i.r�Ji.=rr efi'T >f•FU <f;'{al � I 

trtf�fac1\' q1fr;;· f.:q)i it 'lH<sfflf 
�rc:<?fr it �rrrcr a<tr .:i/i:r � 
.:r�ccr ..;r �T '3'��� fi:zn •FH � 1 �r.:a
q1:fc;;; fcr«iIB f;,·,r.:r cfif .:r;,t�'5f·i ff�;:iI"r 
i'flfa �ff �fEccfiTUf i �cf: �1,�q � I 

(ii) �n:a- rrlfci't" fcrcfim f�·iri:r ifi' 
t�efi' �'\ �Tc� it ;,',t i'tTi:f .,·ffr QT� t , 

Canvassing for JALANS by Chairman 

of I.C.I.C,I. 

5467. KUMARI KAMLA KUMARI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) w�ether Government are aware 
that Chairman of LC.LC.I, who was a 
former share broker is report.ed to 
be quietly canvas,sing for the JALANS 
for share value of Mysore Paper Mills 
Limited; and 
3005 LS-8 

(b) if so, the :steps taken by Gov
ernment in this regard? 

THE 
(SHRI C. 

MINISTER OF FINANCE 
SUBRAMANIAM) : (a) 

and (b). Government have no rea
son to believe that the Chairman, 
Industrial Credit and Investment 
Corporation· of India Limited, has 
been canvassing for the Ex-Jalans, 
in any manner. in respect of any tran
sactions in the shares of Mysore 
Paper Mills Limited. 

Employment �iven to Bunches of 
Nationalised Banks in Bihar 

5468. KUMAR! KAMLA KUMARI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of persons employ
ed in the branches of nationalised 
banks located in Chhotanagpur in 
general and Di:strict Palamau (Bihar) 
in Parti�ular in the year 1973; 

(b) the number out of them who are 
local people of that area; ;,.nd 

(c) whether any pre·fer,mce i'S given 
to the local people in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (.i) 

to (c). Information is being collect
ed and will be laid on the Table of 
the House. 

New Policy in Regard to Central 
Assistance to States 

5469. SHRI P. M. MEHTA: 

SHRI S. R. DAMAN!: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether Uniol'I. Government 
have decided t·hat Central Assistance 
to the States, hit either by drought or 
floods will hereafter be made avail
able only as advances against their 
respective plans allocations: 
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(b) if so, whether any financial 
assistance under the new policy has 
been given to any state so far;

(c) if so, whether Gujarat Govern
ment has asked for such assistance 
under the new policy; and

(d) the other state* who have asked 
for such assistance and Union Gov
ernment's decision on them?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANI AM) • (a)
Yes, Sir

(b) No, Sir
(c) Yes Sir

(d) Assam, Bihar, Gujarat Haiy- 
ana, Jammu & Kashmir, Karnataka 
Kerala, Madhya Pradesh Mamuwr 
Orissa, Rajasthan U P  and West 
Bengal have sought Central assist »nce 
for relief measuies in the current fin
ancial year

The assessment of the Centre in 
regard to the drought situation m 
Gujarat, Rajasthan Orissa and 
Madhya Pradesh has been communi
cated to the respective States *md the 
matter is under consideration m con
sultation with them Central learns 
have also visited Assam Bihmi and 
West Bengal and their repot ts will 
be considered by Government Situ
ation in UP and Haryana is bring 
assessed As regards the ofhrt 
States having regard to the non- 
Plan nature of their i equipments, 
they have been informed that thev 
will have to find the necessary funds 
from their own resources

Attachment of Properties of Smugglers

5470 SlfjRI P M MEHTA 
DR H P SHARMA

Will the Minister of FINANCE 
be pleased to state

(a) whether any final decision has 
been taken in regard to the take over 
of smugglers’ properties,

(b) if not, when the final decision 
is likely to be taken;

(c) whethei any assessment has 
been made as to how much property 
belongs to the top smugglers who have 
been arrested, and

(d) whether Law Ministry has been 
consulted in this regard and whether 
any Legislation is likely to be intro
duced lor the purpose?

THE MINISTER OF STATE JN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKH-
FRJEE) (a) and (t» The matter 
is undet consideration

(c) The case of smugglers and 
their a'-socidtcs are l>eing centralised 
with special units for investigation in 
depth from the direct taxes angle In 
some case*, searches have also been 
conducted It is too early to detei- 
mme at the moment the value of the 
properties of these persons particul- 
aily as the investments m various 
piopcrties are held benami

(b) The matter is under tonsidera 
tion in consultation with the Mtmsti\ 
of I «iw & Justice

Memorandum from A&hoka Hotel 
Employees Union

5471 SHRI C K CHANDRAPPAN 
SHRI H N MUKURJEE

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) whether Aahoka Hotel Em
ployees’ Union has submitted a memo
randum to him demanding the re* 
movai of Chairman and Managing 
Director of India Tourism Develop
ment Corporation in order to hold a 
fair enquiry against him for his alleg
ed irregularities;

(b) if so, the facts thereof; and
M l

(c) the reaction of Government 
thereto?
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THE MINISTER OP TOURISM 
AND CIVIL AVIATlOr (SHRI RAJ 
BAHADUR) («) to (c) A repre
sentation addressed to the Munster of 
Tourism and Civil Aviation by the 
Ashoka Hotel Employees Union 
was received in October, 1974 thiough 
a Member of Parliament in wmcn a 
demand was made that the Chuii- 
man and Managing Directoi, India 
Tourism Development Corporation, 
should be removed from his post to 
enable the Central Bureau of Investi
gation to complete their entiuir* into 
his alleged coirupt practices and 
dbupe of power and monej No ac
tion was taken on the repi esentation 
as the Central Bureau of Investiga
tion were already investigating in
to the matter The Central Bureau 
of Investigation’s repoit ha* since 
been received 1 he jeport does 
not reveal serious charges against 
the Chairman and Managing Mi - 
ector India Tourism Development 
Corporation and the mater has been 
rtlerred to the Central Vigilante 
Commission for their advice I* foie 
the mattei is finally disposed of

Allotment of Indian Cotton to Few 
Selected Mills by C.C I.

5472 SHRI C K C HAND RAPP AN
SHRI S A MURUGA- 

NANTHAM
Will the Miaistei of COMMERCE 

he pleased to state
(a) whether C C I allotted Indian 

cotton to a lew selected nulls who 
%t»re already having large stock with 
them,

(b) if no, the names of the mills and 
particulars of allotments made,

(c) at what price it was given and 
what was the market price at that 
time,

(d) how much of Indian cotton 
was available with them at the time 
of C O Ts allotment; md

(e) the names of mills who have 
either denied or whose applica

tion* were not considered and if bo, 
the reawttt therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH),
(a) Allotment of cotton has been 
made by Cotton Corporation of In
dia to a few exporting mills on the 
basis of Textiles Commissioner’s 
basis of Textile ( ommis-,ioner s release 
orders

(hi 7 he partKulars of the allotments 
made by Ihe CCI are as under -

Qty uf 
Cotton

Name of the Mill allotted
{.Bales;

Bomtu} Dyeing ^  Mfg Co 14,965
Usha Spg Sc w\g Mills k2,000

Lakshmi Cotton Mills 2,000

R B Motilal Poona Mills 4,000

Standard Mills Co 1,229

Malatbl 1 nu Spg & \g Mills 1*724

New Shorrock Mills (Ahmtdabad) 120

New Shoriotk Mills xNudu»d> boo

Madui a Mills 2̂ 3

U) The Corporation chaiged Rs 300 
more per candv above its puichase 
price to cover its progressing and 
and carrying charges

(d> Precise information is not 
available

(e) The Textile Commissioner had 
to cancel the release oiders in the 
case of following nulls as their 
cases did not fall within the norms 
pi escribed by him -

1 Navsau Cotton and Silk Mills 
Ltd

2 Cawnpore Textile Mills Ltd
3 Elgin Mills Ltd
4 Shri Sitaram Mills Ltd, Bom

bay
5 Bradury Mills Ltd.
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Decline in Export of Marine Product*

547$ SHRI S A MURUGA- 
NANTHAM*

SIIRI VAYALAR RAVI

Will the Mini iter of COMMERCE 
be pleased to state

(a) whether the export o£ Marine 
products has been declining during 
the last few jeara,

(b) if *'0, the quantity thereof ex
ported and the foreign exchange earn
ed duung the last three /ears, and

(c> the measures being taken to 
improve the situation’

THE DFPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SIIRI 
VISHWA NVTII PRATAP SINGH) 
fa) No Sir

<b) The qumtitv an<j the value of 
e\ports ot marine products dm mg 
the last throe vents were as follows —

Quanuu \ aluc
fm t >mKs (in Rs

ciorts

1971 ~2 4 4 5S

19 -\2-*n 3S993 59 72

IT *  74 522 9̂ «9 51

(r) Does not arise

Subsidiary Banks of State Bank of 
India

5474 SHRI S A MURUGANAN- 
THAM Will the Ministei of FINANCE 
be pleased to state

(a) whether Government r.ropose to 
integrate the* subsidiary ba»iks of the 
State Bank of India into one Inde
pendent Bank, and

H») if m, the salient features and 
objectives; thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
There is no such proposal under tke 
consideration of Government

(b) Does not arise.

Uneconomic Routes of Indian Airlines

5475 SHRI S A MURUGA- 
NANTHAM:

SHRIMATI PREMALABAI 
CHAVAN

SHRI AMAR SINH 
CHAUDHARY.

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
lefer to the reply given to the Un
starred Question No 1610 on the 22nd 
Novembei, 1974 regarding un-econo- 
mit routes of Indian Airlines and 
state

(a; the routes of Indian anline* 
which are operating at a loss,

(b) whether Government have any 
proposal to stop the operation of these 
un-economic routes, and

(c) if not, the steps being taken to 
make these routes profitable’

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR) (a) Route-wise econo
mics of services operated by Indian 
Airlines so far during 1974*75 
not yet been compiled.

(b) and (c) While the Indian Air
lines is expected to function, und<*r 
the Air Corporations Act, on busing 
principles, as far as possible, it hu< 
to perform its obligations as a public 
utility service Consequently, the 
Corporation is obliged to continue to 
operate some of the un-economic 
routes In order to meet regional and 
tourist requirements.
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Value ot Rupee

5478 SHRI RAMAVATAR 
SHASTRI

SHRI BHARAT SINGH 
CHOWHAM

Will the Minister of FINANCE 
be pleased to state

(a) whether the value of a rupee as 
measured by the All India Induutnal 
Workers Consumers Trice Index 
showed decline of 19 per cent in one 
year from 1972 to 1973,

(b) whether the value of a rupee 
with 1960 as 100 was 47 6 paise m De- 
c ember, 1972 and 39 5 p«ase m De
cember, 1973,

(c) whether the wholesale pace 
Index of Vanaspati «ho’Aed an m- 
ciease of 46 4 per cent from beginning 
of 1972 to the end ot January 1974 
coal marked an increase ot 8 6 per 
cent during the period, Kerosene
oil 42 5 per cent and edible ciL other 
than Vanaspati 96 per cent, and

(d) if the answeis to oarts (a) to 
<c) above be in affirmative, how Gov
ernment propose to compensate the 
lags of money value deposited with 
Government as Provident Fund of the 
employees even from a back date of 
1960 and if not, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM) (a) to
(c) Yea, Sir

(d) Savings held in the form of 
general provident fund are usually foi 
long periods and, as such, fluctuations 
in the value thereof are unavoidable 
However, the Government has tru'd to 
offset in a number of ways the cffcts 
of the decline in the real value of the 
general provident fund of their 
employees These measures include 
various tax exemptions revision of 
pay acales, additional dearness allow
ance, higher interest rates on out
standing balances of provident fund 
an* BberaHaation of gratuity and 
pensionary beitefta.

Recruitment in CD A , Patna

5477 SHRI RAMAVATAR SHAS
TRI Will the Minister of FINANCE 
be pleased to state

(a) whether recruitment in P«itna 
office of CD A is done on regional 
basis,

(b) if so, dates on which class HI 
and IV employees were recruited iu 
Office o£ Controller of Defence Ac
counts Patna and Ranchi, State-wise 
Hnce December, 1972,

(c) whether any unfair means are 
alleged to have been adopted m re
cruitments,

(d) whether existing policies of re 
gional recruitments have been violated 
bj the CD A , Patna, and

(e; if so, what action Government 
propose to take in the matter’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) 
va) The recruitment is generally done 
on »  regional basis from persona xe- 
gistered m the Employment Exchanges 
in the region In addition, Ex-Ser
vicemen and surplus staff of Central 
Government Departments who aie 
sponsored by the appropriate autho
rities serving employees eligible to 
apply for higher posts and dependents 
of deceased employees are alao con
sidered

(b) The information relating to the 
two stations le  Patna and Ranchi fc 
given m the statement attached State- 
wise information is being collected 
and will be laid on the Table of the 
House as early as possible

(c) While some allegations were 
received these were, on investigation, 
found to be not substantiated

<d) No, Sir

(e) Does not anse
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Statement

Daicj on which recruitment was done by C.D.A., Patna at Patna and Ranchi:

Patna Class III

Ranchi

Patna

Ranchi

Class HI

Class IV

Class IV

1972:
1973:

1 9 7 4 -

1 9 7 2 :

1973:

1974* 

1972. 
1973* 

197 4  •*

19721 
J973  y 
*9 7 4  J

5- 12-1972 and 7-12-1972*
22-2-1973 to 23-2-1973* 12-3-1973 to 16-3-1973*

n-7-1973 to 13-7-1973* >0-8- 1973, n-9-*973 to 
12-9-1973, 20-10-1973, 22-10-1973, 23*10-2973 to 
24-10-1973* X9-XI-I973 and 21-11-1973.

29-1-1974* 30-I-I974* 2-3-1974* 4-3-1974* 17-10-1974* 
19- 10-1974, 28-10-1974 and 18-11-1974.

Nil.
I9-II-I973 *023-11-1973.

28-2-1974 to 2-3-1974* 25-JI-I97, to 27-11-IS7-4.

Nil.

7-2-1973*
18-1-1974 and 19-8- 1974.

Nil.

Introduction of Central Government
Health Scheme in CD A , Patna
5478. SHRI RAMAVATAR SHAS- 

TRI: Will the Mimstei of FINANCE be 
pleased to state

(a) whether Government propose to 
introduce Central Government Health 
Scheme in C.D A , Patna;

(b) what will be the estimateJ 
annual cost of introducing such scheme 
in Patna; and

(c) the present expenditure on re
imbursement of medical bills and 
whether introduction of CGH.S. will 
be beneficial both for Government and 
Employees?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) There is no proposal at present to 
extend the Central Government 
Health Scheme to Patna.

(b) and (c). The information about 
present expenditure 1s not readily 
available; nor has any estimate been 
made of the cost of introducing the 
C.G.H. Scheme in Patna,

Violation of Foreign Exchange Regu
lations by concerns

5479 SHRI RAMAVATAR 
SHASTRI:

PROF MADHU DANDAVATE

SHRI N. E. HORO;
SHRI DINEN BHATTA- 

CHARYA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have re
ceived any complaints concerning vio
lation of Foreign Exdbange and Cus
toms Regulations against the manage
ment of the Hindustan Sanitary Ware 
Se Industries Pvt Ltd. ot Bahadurgar^ 
Somani Pilkington P vt Ltd. and 
Somani Ceramics and other concerns 
controlled by the Somani Bros, of 
Calcutta and against Shri H. L. Somani 
and other Director* at fhete com
panies; and

(b) whether any investigation! have 
been made on the baaif o l tbew com- 
plaint* and if *ot the Mfuttf thereof?
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THlg MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) Yea, 
Sir.

(b) Investigations are being ,nade.

Branches of Public Sector Banks in 
Andhra Pradesh

9480. SHRI Y. ESWARA REDDY: 
Will the Minister of FINANCE be 
pleased to state:

(a) the number of branches so far 
opened by the Public Sector Banks in 
Andhra Pradesh;

(b) whether there is any pjoposai 
to open more branches of these banks 
in the State during Fifth Plan period; 
and

(c) i f  so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSH1LA ROHATGI): (a) The 
number of bank offices of public sec
tor banks in Andhra Pradesh Increas
ed from 438 on the eve of bank 
nationalisation to 952 as at the end of 
September, 1974.

(b) and (c). Commercial banks 
formulate three year rolling plans of 
branch expansion. Currently the 
banks are engaged in formulating the 
plan for the three year period 1975— 
77, The Reserve Bank of India have, 
however, also reported that as A  the 
end of September, 1974, public sector 
banks had on hand 134 iicenccs/ 
allotments for opening oflicas in 
Andhra Pradesh.

IadO'Cxecttoslovak Joint Committee 
Meeting

5481. SHRI Y. ESWARA REDDY.
SHRI YAMUNA PRASAD 

MANDAL:
SHRI S. R. DAMANI:

Will th© Minister of COMMERCE 
l>e pleated to state:

(a) whether the Fifth Meeting of 
the Indo-Czechoslovak Joint Commit*

tee was held in New Delhi recently; 
end

(b) if so, the gist of the conclusions 
arrived at?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Both sides agreed upon 
measures to be adopted for—

(i) industiiai cooperation between 
the two countries with emphasis on 
fuller utilisation of capacities of 
Czechoslovak aided projects in India,

(ii) promoting sustained growth end 
diversification of trade between the 
two countries,

(iii) implementing the programme 
of cooperation in the field of science 
and technology; and

(i v ) cooperation for production and 
exchange of electronic items.

Arrears of Taxes against Bajaj Group 
of Industries

5482. SHRI RAMDEO SINGH;
SHRI SAT PAL KAPUR:

Will the Minister of FINANCE 
be pleased to state:

(a) the names of the Share-holders 
having share of Rs. 1000 or more in 
Bajaj Group of Industries who art in 
arrears of taxes;

(b) the amount of taxes outstanding 
against each of them; and

(c) the measures taken to realise 
these outstanding taxes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). The Bajaj Group of Indus
tries comprises 23 companies out of
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which a* many as 15 companies are 
Public Limited The number of share
holders holding shares of Rs 1,000 or 
more who could be individuals or 
corporate bodies, would be large and 
necessary information will have to be 
collected from the field formations ell 
over the country. Collection of the 
desired information, therefore, will in
volve considerable time and labour 
which may not be commensurate With 
the results However, if the Honour
ably Members desire to have informa
tion about any particular share
holder^), the same can be collected 
and laid on the Table of the Hou&e

Air link between Ahmedabad and 
various Cities of Rajasthan

5483 SHRI LALJI BHAI W<11 the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state*

(a) whether the existing flight on 
Delhi-Jaipur-Jodhpur-Udaipur Bom
bay route over flies within the airport 
control of Ahmed abad;

(b) whether Government propose 10 
piovide an additional landing of tms 
flight at Ahmedabad, and

(c) if so, the facts thereof7

THE MINISTER OF TOURISM AMD 
CIVIL AVIATION (SHRI RAJ 
BAHADUR) (a) The Indian Airlines 
Service IC—123/124 while operating 
DelhJrJaipuivJodhpur-Udaipur-Bombay 
sector does not fly within the 
control air space (50 NM) of Ahmctla- 
bad on the south bound sector where
as "it touches the fringes of the 
Ahmedabad control air space on the 
northern bound flight

(b) and (c) At present, Indian Air 
lines does not propose to provide a 
additional stop at Ahmedabad on this 
service There is, however, a jet ser
vice between Delhi Ahmdabad-Bom- 
bay.
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Export of Sijrra Yam
5485 SHRI NAWAL KISHORE 

SHAHMA- Will the Minister of COM
MERCE be pleased to state*

(a) whether India is likely to expoit 
rayon yam to foreign countries in the 
near future;

(b) if so, the particulars 0! the 
rayon yarn to be exported and the 
countries to which it will be exported; 
and
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(e) the estimated foreign exchange 
to be earned as a result of this e x 
port?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHHI 
VISHWANATH PRATAP SINGH): 
(a) Certain representations have been 
received from the rayon yam manu
facturers to lift the ban on the export 
of rayon yam on the ground tnat 
there Is accumulation of stocks with 
them. This request is under con
sideration in the context of total 
domestic need.

(b) and (c). Do not arise.

Difficulties faced by Polyester Units 
due to import of cotton and wool

5486 SHRI NAWAL KISHORE 
SHARMA: Will the Minister of COM
MERCE be pleased to state;

(a) whether the attention of Gov
ernment has been dra^n to the re
ported difficulties faced by the Polyes
ter units in the country arising from 
import of cotton and wool from 
abroad;

(b) if so, the facts theieot; and

<c) the steps being taken by Gov
ernment to meet their requirements 
and provide relief to Docst up pro
duction o f Polyester units?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c) The Association of Poly
ester Staple Fibre Manufacturers had 
been representing for import of DMT 
some months before when they were 
suffering for want of raw material. 
They had been suggesting that the 
foreign exchange that might be uti
lised for import of cotton could fce 
better utilised for import of DMT for 
hwkingr polyester fibre, At present 
there te no shortage of DMT supply. 
Hence this problem is no more there 
The present difficulty is of no accumu
lation ot stocks.
3005 LSr~9

Incentives to Agent* of L.I.C.

5487. SHRI NAWAL KISHORE 
SHARMA:

SHRI NAWAL KISHORE 
SINHA:

SHRI SHASHI BHUSHAN;
Will the Minister of FINANCE 

be pleased to state:

(a) whether the winning as well as 
consolation prizes have so far been 
Riven to all the Agents and Develop
ment Officers entitled to it by the Life 
Insurance Corporation of India-—Delhi 
Division for the competitions held dur
ing the financial year 1973-74;

(b) if not, the reasons for such 
delay and when it is proposed to give 
away the prizes:

(c) whether it is customary with the 
L.I.C.—Delhi Division that it sends 
cheques for Rs. 10 for the consolation 
prize and if so, the reasons therefor; 
and

(d) the particular efforts made by 
the LIC. to give more incentive to 
agents so that they may procure more 
business for the L.I.C.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and <b).
During the vear 1973-74. the Delhi 
D ivision^  Office of the LIC held three 
business competitions for Develop
ment Officers and agents. Out of the 
1749 prizes announced under the com
petitions. all hut 61 have since been 
distributed The mam reason why a 
few prizes sfiU remain to he distri
buted is that the priic-winners have, 
despite reminders, not come forward 
to collect them

<c> lt is not customary to give con
solation prizes by cheque or cash, but 
they may lie paid in thtt form if the 
prize-winner so desires

Id) Apart f-om commission, which 
increases with rise in business, the 
following incentives, among others.
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are prdtfided to agents for procuring 
new business —

(i) Bonus commission.
(ii) Gratunity and free term in

surance benefits.
(in) Membership of the Agent's 

Club at different levels, which 
entitle the agents to such pri
vileges and fringe btretits as 
office allowance, reimburse
ment of telephone charges 
conveyance facilities on spe
cial terms and sales promo
tional gift items

(iv) Competition prizes

Bight of patent by Tea Board for 
producing ‘Instant Tea’

5488 SHRI R N. BARMAN Will the 
Minister of COMMERCE be pleased 
to state

(a) whether the Tea Board along 
with University of Calcutta bolds the 
right of a patent for producing 
“ instant tea";

(b) if so, what progress has so far 
been made for popularising the patent 
and what steps have been taken for 
setting up research laboratories at the 
tea producing centres at Assam, West 
Bengal and Nilgiri,

<c) whether any such laboratory has 
been approved in West Bengal, and

(d) if so, the broad particulars 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) Yes, Sir

(b) Steps have been taken foi the 
setting up of a Pilot Plant at the 
Tocklai Experimental Station for fur* 
ther trial of the patented method. 
After the Pilot Plant studies are suc
cessful the question of popularising 
the method and its commercial exploi
tation will arise Further none of the

Research Institutions located in other 
tea growing ureas possesses the basic 
facilities required for such research.

(c) No, Sir
(d) Does not ause.

Central Assistance to Madhya Fiadesh 
for providing Tourist facilities

5489 SHRI BHAGJRATH BIIAN- 
WAR Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) whethei Madhya Pradesh Gov
ernment have asked for financial assis
tance from the Centre for the purpose 
of developing communication, trans
portation and accommodation facilities 
to be provided to the tourists in the 
State; and

(b) if so, the amount prooosed to be 
gi\en to the State Government for this 
purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SfJRENDRA 
PAL SINGH) (a) and (b) Proposals 
relating to the development of camp
ing i,Jtes at Khajuiaho and Dewas at 
an estimated cost of Rs 2 75 lakhs 
were received *n the Department ct 
Tourism from the State Govertanent 
for execution during 1973-74 Due to 
constraint on resources necebsitatuig 
re-lixation of i» nonties these propo 
sals couid not ,te considered under the 
programme of the Department of 
Tourism

Conversion of Handloom Board into a 
Statutory Board

5490 SHRI DHAMANKAR* Will lb* 
Minister of COMMERCE be pleased 
to state*

(a) whether an All-India Handloom 
Board is propsed to be converted into 
a statutory body and the handloom 
weavers would be brought within the 
co-operative field;
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<h) whether some special protection 
wtuld be given to the handloom indus
try for raiatag the lowest sections of 
the population to the minimum con
sumption level and for creating rural
employment; and

(c) what are the financial and other 
implications involved on the State 
Governments who have the primary 
responsibility for the handloom in
dustry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The reeommendat-ons cf the
Sivaraman Committee on Handloom 
Industry to convert the All-India 
Handloom Board into a statutory or
ganisation and 1o bring at least 60 
per cent oi the haniloon weaver*, into 
the cooperative field are under consi
deration.

0>) The recommendations of the 
Sivaraman Com-mttce m this, regard 
are under consideration and the final 
decisions are expected to be announced 
as early as possible

(c) We have no information on this 
point

Amount put into suspense account b> 
L.I.C

5491. SHRI NAWAL KISHORE 
SINHA

SHRI SHASHI BHUSHAN
Will the Minister of FINANCE 

be pleased to state:

fa) the total amount put into sus
pense account by the L.I C. during the 
last three years, year-wise; and

(b) What efforts are being made by 
the L LC, to locate the person* con
cerned or their survivors on maturity 
of policies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAT1 
SOSHILA ROHATGl)' (a) The total 
amount of premium deposits held m

su*pen%e accoaat at tbs end ol each 
of the last ^hree yecrs was as fol
lows;—

Date Atioh t
'R * c o m )

n - 3-1972 . 34;c5

31-3-1973 . 36*58

31-V1974 3 i'i5

<b> In the case of maurity claims, 
the LIC sends d’Wharfle vouchers to 
the policyholders, in advance of the 
maturity date, for being returned 
duly signed along with the policy 
documents. Where there is delay in 
complying with this reouirement, the 
Development Officials are deputed to 
contact the claimants and to assist 
them in completing the formalities. 
Location of claimants in respect of 
death claims doe* not present a simi
lar problem, since the LIC initiates 
action on the .mis of intimations from 
the claimants themselves
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Fall In Production or Rubber

540$. SHRI PRABODH CHANDRA: 
SHRI R S PANDEY

Will the Minister of COMMERCE 
be pleased to state:

(a) whether there has been a fall 
in the production of rubber during the 
current year; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE <SHR1 
VISHWANATH PRATAP SINGH)
(a) Production of rubber during the 
current year has t fallen from the 
level reached l,ist year

(hi Does not arise

Fall in Prices of Haw Jute

5496 SHRI PRABODH CHANDRA
SHRI YAMUNA PRASAD 

MANDAL

Will the Minister of COMMERCE 
he pleased to state

(a) whether recently West Bengal 
Government has communicated to the 
Union Government its concern ovei 
the steady fall m the puces of raw 
jute in the pnmnn markets of the 
State, and

(b) so, the 1 paction of Cential 
Government theteto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) and (b) West Bengal Govern
ment had drawn our attention to de
clining raw iuI? prices Jute Corpo
ration of India s opJ.M.ions have been 
activised further withm the financial 
resources available, in areas where 
the ruling prices are comparatively 
nearer the statutory minimum price

Release of Smugglers Detained under 
MISA

5497 SHRI R V SWAMINATHAN 
Will the Minister of FINANCE be 
pleased to state

(a) whether, even after tne ordi
nance barring the smuggle! s from 
going to the courts, many smuggler* 
have been released thereafter hy 
courts,

(b) if so how many and m which 
States
<c) the reasons therefor, and

(d) Government's reaction thereto?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE) (a) 
and (b) According to information 
available with Government upto 
18-12-1974 six detinues have so far 
been released bv the courts, after the 
Presidential Order dated 16-11-1974 
Two each have been released by Delhi 
and Karnataka High Courts and one 
each bj Madras and Gjjaiat High 
Courts

(cj The courts have generally 
held and that notwithstanding the 
Presidential Oraer, the Court has got 
a right to Iook into merits of deten
tion

(d) The concerned Governments 
have moved the High Courts for Leave 
to appeal against some of the above 
judgments.

CORRECTION OF ANSWER TO UN 
STARRED QUESTION NO. 2603 DT.

1-12-1972 RE EXPORT OF 
WOOLLEN CLOTH

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) • 
It is regretted that the following 
corrections are to be made in the 
replies given against parts (a) and 
(I'M of the above mentioned question — 

(Aj in leply to Part (a)—
(1) the total number of wool

len Mills in India which
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were exporting woollen 
cloth, should be 12 and not 
18, as given an the state
ment attached to the leply 
The names ol mills at Sr
6 and 12 in the statement, 
viz, Supreme Woollen Mills 
and Khushiram Dwarkanath 
Mills Limited, Bomba v, are 
to be deleted from the 
reply given, as these mills 
were not direct expoiters 
and were exporting indirec
tly, on the other hand the 
name of another mill, vtz, 
M/s Sailesh Textile Indus
tries, Bombay, has to be 
included.

(n) The name of 'Modella 
Woollen Mills" appealing 
at Sr 2 in the statement 
may be read as ‘ Modella 
Textile Industries Private 
Limited"

(B) In part (b), the following 
names of countries are to be 
added to the reply given and 
the names of two countues 
vtz, Bulgaria and South 
Yemen Republic, are to bo 
deleted —

U S S R , Switzerland Syria 
Jamaica, Fiji Australia 
France, Italy Lebanon
Nigeria Ghana Muscat
Bangladesh Mauritius
Uganda, Aden, Malaysi i
and Cyprus

2 A satement indicating iea-
sons of delay for amending the reply 
is attached

3 An Assurance was given m res
pect of Part (c) of the Question 
Necessary information in this respect 
is now available and is given in the 
statement laid on the Table of the 
House [Placed tn Library See No 
LT-8882/743*

The delay m carrying out the cor
rections to the replies given against 
Parts (a) and (b) of Lok Sabha Un
starred Question No 2603 on 1-12-1972 
is due to the fact that it u only 
while compiling the information re
quired for reply to part (c), that 
the omissions in the information 
given in respect of part (a) and (b) 
came to light Hence these correc
tions have been earned out along 
with the submission of the reply to 
part (c) of the Question

(Interruptions)

12 brs

MR SPEAKER Do not get up with
out my permission

-ffsT aTWi ( gwr  )

MR SPEAKER Nothing will go 
on record When I am standing you 
arc not called to speak Before you 
start youi programme allow me to 
read the ruling on the pending Goenka 
î sue and other issues

12 05 hrs

QUESTION OP PRIVILEGE 
AGAINST SHRI R K  GOENKA 

M P —contd

MR SPEAKER Sarvashri Priys 
Ranjan Das Munshi, Bhogendra Jha 
Indrajit Gupta, S M Banerje<>, 
Ramavatar Shastn, K P Unrokrish- 
nan D C Goswami Darbara Singh 
Sha<*hi Bhushan and Vayalar Ravi 
gave notices of question of privilege 
against Shn R N Goenka, M P 
arising inter alia from the following 
news repoTt published in the Patriot 
dated the 4th December, 1974 —

"Three directors of the Indian 
Express group are to stand trial 
for cheating, forgery and criminal

♦Not recorded
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conspiracy. Besides the directors -  
Mr. R. N, Goenka, his son, Mr 
B. D. Goenka and Mr. B. D. Goen- 
ka’s wife, Mrs. SaroJ Goenka- 
two other employees of the Express 
group of companies will stand tria* 
on similar charges.

The case was committed for tria) 
by the Special Metropolitan Magis
trate of Madras to the court of the 
Chief Metropolitan Magistrate, New 
Delhi on Saturday___

The prosecution case was that 
the accused entered into a criminal 
conspiracy in 1968, to cheat the 
bank, commit forgeries and falsify 
the account books and stock re
cords of the companies with a view 
to obtaining excess cash credit 
facilities from the bank."

Sarvashri Priya Ranjan Das Munsh! 
Bhogendra Jha, S. M. Banerjee, K. P 
Unnikrishnan, D. C. Goswaml, 
Darbara Singh and Shashi Bhushan 
made their submissions in the House 
on the 13th and ,16th December, 1974 
regarding the admissibility of their 
notices. The members deferred to 
the alleged charges against Shn 
Goenka and contended that the im
pugned conduct of Shri Goenktt was 
derogatory to the dignity of the 
House and inconsistent with the high 
standards expected from Members of 
Parliament.

Shri R N. Goenka made his sub
mission in the House on the 18th 
December. 1974. He stated that these 
allegations related to a period when 
he was not a member of the House. 
He added that he was not in a posi
tion to go into the merits of the case 
since the matter was pending in a 
court of law and that he would pre
sent his rebuttal in the court. He 
also submitted that the allegations 
and charges made by some members 
against him should not have been 
permitted to be made and pleaded 
that a question of privilege against a 
member could arise only if the mem
ber had been guilty of misconduct or

misdemeanour as a member of the 
House.

As stated in my ruling in the House 
on the 2nd December, 1974, in order 
to constitute a breach of privilege or 
contempt of the House, the miscon
duct ot a member should relate to 
business in the House. In the present 
case, as the impugned conduct of Shri 
R. N. Goenka does not relate to busi
ness in the H2rt(Se, I do not give my 
consent to the notices of question of 
privilege.

The Chair shall in future disallow 
notices of questions of privilege in 
imine 'where it is not clearly shown 
that the alleged breach of privilege Is 
connected with the business of the 
House.

There may. however, be cases where 
it may" tie alleged that a member’s 
conduct involves moral turpitude and 
to that extent the member may be 
deemed to be guilty of lowering the 
dignity of the House. In such cases, 
appreciate procedure should be fol
lowed and the matfeT^Vinuld not be 
brought as a question of privilege. I 
have already ruled in my ruling of 
2nd December, 1974, that the rule of 
sub judice does not come in the way 
of disciplinary jurisdiction of the 
House But the Chair and the House 
will have to consider each case on 
its merit.

13.10 hrs.

QUESTION OF PRIVILEGES 
AGAINST AI.R.—contd,

MR SPEAKER Yesterday. Shri R. 
N Goenka sought to raise a question of 
privilege against the All India Radio 
for broadcasting in its news bulletin 
and in the broadcast entitled “Today 
in Parliament*' on the 4th Decem- 
bei, 1974, certain matters as proce
edings of the House which in fact 
were not »n the official record Of the
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proceedings of the House of that day. 
Shri Goenka, while seeking to raise the 
question of privileges, inter alia 
stated:

“In the official record of the pro
ceedings no doubt all these were 
omitted, yet various newspapers 
had published what happened in 
the House, some briefly, others at 
great length for their own reasons. 
I did not invite you to take formal 
notice of them, as I felt that there 
may have been a genuine misunder
standing m that the Press Gallery 
may not have heard your ruling 
and wanted them to have the bene
fit of doubt. But the All India 
Radio, which is an official organ, 
a Department of Government, can
not have the same excuse. In their 
coverage of the news regarding 
what happened in Parliament, they 
said:

Immediately after the question 
hour, pandemonium prevailed 
in the House as Mr. Priya 
Ranjan Das Munsi (Cong
ress) soughtt to ascertain 
from the Chair whether a 
newspaper report about Mr 
R. N. Goenka had anything 
to do with the Member of the 
same name in the House. .

The All India Radio, not only 
broadcast the expunged matter, 
but in the commentary “Today in 
Parliament” on 4th December 
night .. talks of ‘cheating and 
forgery’ under ‘quote’ ” .

Thereupon, the Minister of Infor
mation and Broadcasting, Shri I. K. 
Gujral, explained the position and 
inter alia stated:

“On the 4th December 1974 some 
reference were made in this House, 
immediately after the Question Hour 
on the newspaper report about 
Shri R. N. Goenka by Shri Priya 
Ranjan Das Munsi, M.P. The pro
ceeding* arising from his reference

were reported by the All India 
Radio in its bulletin at 2 p.m. and 
another bulletin. ..AIR was not 
alone in reporting this incident. All 
the news agencies, including the 
PT1 and UNI and several newspaper 
correspondents reported the inci
dent —  the AIR news bulletin 
made n.o reference to allegations 
about cheating and forgery against 
Shn Goenka which were reported 
by the news agencies as well as 
newspaper correspendents----

Shn Goenka has special objec
tion to the commentary Today in 
Parliament’ m which the words 
‘cheating’ and ‘forgery’ were used. 
Sir, as the House is aware, this com
mentary is written by experienced 
newspaper and newsagency corres
pondents The Commentator on 
that day was Shri N. Gopinath Nair, 
a senior Correspendent of UNI----

He referred to the issue raised by 
Shri P. R. Das Munsi about the press 
report involving Shri R. N. Goenka 
In that context, he mentioned the 
words ‘cheating’ and ‘forgery’ only 
occurring in the press report and 
as quoted by Shri P. R. Das 
Munsi . . . ”

The posit)on is that the representa
tives of the Press, including the Gov
ernment news media, are admitted to 
the Press Gallery on the clear condi
tion that they will faithfully report 
the proceedings of the House in an 
objective manner and, more imper- 
tantly, observe the decisions of the 
Chair and carry them out in letter 
and spirit. There can be no excuse that 
what is ordered not to be recorded in 
the proceedings can be reported in 
the press or broadcast.

I have looked into the official record 
of the relevant proceedings of the 
House of that day and I find that the 
observations attributed to Shri Priya 
Ranjan Das Munsi in the news broad
cast of AH India Radio at 2 p.m. on 
that day are not recorded therein.
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Nor do I find the references to “for
gery” and “cheating” in those proceed
ings. In fact, this is what X had said 
in the House on that day:

“I never called Mr. Das Munsi. He 
is not considered as speaking—

I have not allowed it; 1 had not 
called any Member. If anything has 
been said, without my permission, 
this is not on record. I told it very 
clearly.

I am not allowing anything with
out notice. No Member has got the 
riglit to get up without the per
mission of the Chair. Anything said 
by any Member without being called 
or without my permission will not 
go on record.M

I am, therefore, of the view that 
the All India Radio should not have 
broadcast the observations of members 
as proceedings of the House which 
did not form part of the official record 
of the proceedings and the news agen
cies and the Press should not have 
similarly carried the alleged report 
of the speeches in the House. It is, 
however, admitted that there was 
terrible noise in the House at that 
time and in the din and uproar it is 
possible that the Press correspondents 
and other representatives did not 
clearly hear my orders, and as Shri 
Goenka has also said that there may 
have been a genuine misunderstand
ing in the Press Gallery and he 
wanted the Press Correspondents to 
have the benefit of doubt, I think, that’ 
th* same benefit of doubt may also 
be extended to the Correspondent and 
Commentator of the All India Radio 
since they are also placed in the same 
position in the Press Gallery as other 
Press Correspondents and the House 
may be well advised to waive its pri
vilege in this case and leave the mat
ter where it is.

I should, however, make it quite 
cl§ar that in future serious notice 
would be taken of such lapses and in 
order to prevent their repetitions, I

3005 LS—10

would advice the Press Correspon
dents in the Press Gallery to make 
sure from the official reporters about 
the correct position so that the pro
ceedings are reported or broadcast 
faithfully.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): That is not possible. 
(Interruptions)

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Are you sure that your 
rulling will be broadcast by the All 
India Radio?

MR. SPEAKER: I am very much 
hope.

«ft ^  (w m ) : f̂i r 

f«iy*iT t o t  t  v t

fTc'FT̂  1 srre sta

1

gft wdH frjrrft yrsfoft (^ n fsm ) -. 

^  irmr w f t q p  | fa 
tftt sran* fa  tot

£ 1

12.18 hr*

QUESTION OF PRIVILEGE 
AGAINST JUGANTAR OF 

CALCUTTA—cvntd,
MR. SPEAKER: This is the third 

ruling.

I have to inform the House that 
Shn Jyotirmoy Bosu gave notices of 
questions of previlege on the 1st 
August and 18th November, 1974. 
against the Jugantar, Calcutta, com
plaining that while reporting certain 
proceedings of the House of the 29th 
July and of the 15th November, 1974,
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in its issues dated the 30th July and 
16th November, 1974, respectively, the 
newspaper deliberately suppressed the 
name of Shn Jyotirmoy Bosu.

The matter was taken up with the 
Editor of the Jugar̂ tar. The Editor 
has, m his letter dated the 12th Dec
ember, 1974 stated inter alia as 
follows:—

Quote
“It is not possible for a news

paper to publish the full proceed
ings m regard to any matter and the 
editor is obliged to reduce the re
port and publish a summary there
of. in the summaries of the pro- 
cedtngs of the 15th November, 1974 
and 29th July, 1974, as published, 
it appears the name of Shri 
Jyotirmoy Bosu. MP was omitted 
among the members who had 
spoken on the motion It is not 
correct to say that the name of Shu 
Bosu was deliberately omitted or 

that the Jugantar is in the habit of 
suppressing the name of Shn 
Bosu.”

“From the proceedings it appears 
that there were also other speakers 
who spoke on the question whose 
names could not be included in the 
report.

“We want to make it clear that 
■there was no intentional or delibe
rate omission of the name of Shn 
Bosu. We respectfully submit that 
there has been no breach of pnvi- 
lege. We, however, express our deep 
regret and tender our sincerest apo
logy for the omission which may 
have caused some pain to the Hon 
Member and which we had no inten
tion to cause."

In view of the above, the matter is 
treated as closed.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I was the mover of the 
Motttigi asulfthey had omitted my name 
deliberately.. However, 1 accept their 
apology. Ho further action is neces- 
m rf\

20, 1974 Re. Import Licence 24-
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12.21 hrs.

RE IMPORT LICENCE CASE

MR. SPEAKER: Now, may I tell 
you another thing. I have received a 
no-confidence motion and also Ad
journment Motions. Adjournment Mo. 
tions have been given notice of by 
many hon members, Shri Madhu 
Limaye, Shn Vajpayee, Shri Jyotirmoy 

Boou, and so on the failure of the 
Government to accede to the unanim
ous Opposition demand for a Parlia
mentary probe into the Pondicherry 
case on the basis of the new evidence 
unearthed by the Opposition represen
tatives after the perusal of the CBI 
report and other documents which 
conclusively establish the involvement 
of the former Minister of Foreign 
Trade, Shri L N Mishra, m the whole 
affair And similai is the other one .

*rsw  uftar, p* *rw % tffsrarera 
*rt 3* 33HT

1

wwwiqrtar srk sft-srrfaire*
1

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) I am not pressing mine.

MR. SPEAKER. It can be either a 
no-confiderce motion or an Adjourn* 
ment Motion

Mr. Morarji Desai.

SHRI MORARJI DESAI (Surat): 
After we saw you last evening, we saw 
the Prime Minister and gave her a 
Memorandum about what conclusions 
we have come to on a perusal of the 
papers supplied to us so far, and we 
have pleaded with her that a clear 
prlma fade case of ministerial involve
ment has been made out In these 
papers which makes it very necessary 
to have a further probe for any final
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action that requires to be taken. While 
accepting her offer, 1 had made it very 
clear that we reserved our right of 
asking for a further probe and action 
if a perusal of the papers required us 
to do so. It is not possible for us to 
mention in the House several things 
which are in these papers because we 
have agreed not to do so, and it is 
also proper that we should not do it. 
But it is very vital and essential for 
the House as well as for the Govern
ment and even for you, Sir ..

AN HON. MEMBER: For the coun
try as a whole.

SHRI MORARJI DESAI: Of course, 
the country is represented by this 
House. It is very essential that this 
should be probed completely as a 
prima facte case has been made out in 
our view beyond any doubt so far and 
a further probe is necessary to make it 
final. This can be done only by a 
Parliamentary Committee as we had 
asked for and that is what we p'ended 
with the Prime Minister ’to agree to.

It was then said that some time is 
required to consider it. Several hours 
have gone by since then and I should 
not consider ;t difficult for the capacity 
of the Government to come to a con
clusion within these few hours on thi* 
question which, I hope, will be to 
agree to out request and not other
wise.

I do not know if they want further 
time. But if they want it, we can 
have It tomorrow. The session can be 
extended or we can have a secret ses
sion tomorrow or on Monday if it is 
necessary. That also can be considered 
by the Prime Minister, and that is 
why I would appeal to her to accept 
this very reasonable and legitimate 
demand of the combined opposition in 
a matter which is very vital to the 
honour of this House, also to the hon
our of the Government and to the head 
of the Government also, if I may be 
permitted to mention it.

May I, therefore, request her and 
also request you to see that this de
mand of the opposition is granted.

farqtt (star) • fpr sfrr 

* tfr t  | srsrR r aft 
*rtt t  1

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): The leaders of some of 
the Opposition Parties met the Prime 
Minister, as stated just now, and some 
of her colleagues last night. They re
peated their demand that a Parliamen
tary Committee* be appointed to go 
into the question of the grant of licen
ces to the Pondicherry firms. The op
position Leaders a’so gave a written 
memorandum to the Prime Minister. 
It is a detailed memorandum and re
fers to a number of documents and 
statements The memorandum re
quires a close study. The House will 
appreciate that such a task will neces
sarily require some time.

SOME HON. MEMBERS rose.

MR. SPEAKER: This is a motion 
by Shri Indrajit Gupta.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA (Alipore): 
In •this matter I wish to make it clear 
at the outset that our Party had not 
authorised Shri Morarji Desai to speak 
on our behalf . . (Interruptions).

SHRI MADHU LIMAYE: We do not 
consider ycu to be in the Opposition. 
He did not make any reference to 
the allies of the Congress Party 
(Interruptions).

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Has Mr. Morarji Desai 
ever expected that he WOUM represent 
you?
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AN HON. MEMBER: It is a com
bined opposition. 

SHRI SHYAMNANDAN MISHRA: 
We do no·� consider them to be in the 
opposition. 

SHRI INDRAJIT GUPTA: Our 
Party has been taking a consistent 
stand from the very outset, and long 
before Shri Morarji Desai took it upon 
himself to come from the back row so 
the front row. We have been taking 
the stand that a Parliamentary Com
mittee should be set up ·�o go into this 
matter .... 

SHRI SHYAMNANDAN MISHRA: 
Then it is a combined demand. 

SHRI PILOO MODY (Godhra): 
Then he is only being petty-minded .. 
(lnerruptions). 

SHRI INDRAJIT GUPTA: Have 
you finished? May I proceed? 

SHRI PILOO MODY: By all means. 

SHRI INDRAJIT GUPTA: As far 
as we understood it, it was in order 
,:o make such a Parliamentary Com
mittee's work, if it is appointed, useful 
and purposeful* that we have been 
demanding that these papers, CBI re
port and documents connected there
with, should be made available to the 
House. 

That was the purpose. And we had 
said it on the flQCr of the House re
peatedly that ;f the Hot,se is to come 
to a ,correct judgment-:i final juog� 
ment-in this matter, it can only do 
so if it is assisted by the Government 
in making available the report and the 
connected papers. That we consider 
essential for the interim stage l:efore 
the setting up of a Parliamentary 
Committee. It seems, so far, we are 
on a certain common ground on this 
side. Now, after a lot of argw:nents, 
debate and ::;o < n a:,d aiter two or 

three weeks have passed, the Govern
ment agreed, in a certain modified 
form, to the demand of the Opposition 
Parties. They c::>uld have agreed much 
earlier-I regret to say th?t th�y did 
not agree earlier, 

SHRI PILOO MODY: And with 
greater grace. 

SHRI INDRAJiT GUPTA: AnywaY 
they agreed on certain coridltions that 
those papers would be shown to the 
Opposition Parties, to their leaders 

or to any Member who is authorised 
by their leaders. 

Now, Sir, that work of perusal of 
those documents, as far as I know, is 
still going on; it will be completed 
within a day or two J am informed 
by Mr. Bhogendra Jha whc is repre
senting our party in the work of this 
perusal that Jome one l\1emher-·-I for
get the name-now had suggested that 
this perusal work should be completed 
by Friday or Sa�ur::lay. Our represen
tative was a[(teeable to that. But, 
other Members said ·n')'; they insisted 
that time must be given even up to 
Monday of the next week. That it
self is enough to show that even if 
anyone particular Member or one or 

more particular Members here-I clo 
not know if they wish t.o make a 
claim-claim that they have completed 
the perusal, it still shows that all the 
Members or many of the Members 
have yet not done so and they have 
asked for time iill Monday. 

Anyway, now, Sir, whether thP. 
perusal is completed on a particular 
day or on some following day, I ·wish 
to make a subm:ssicn as to what is 
the further proc:,cture and modalities 
that will follow fro:n that. Here, as 
far as I have understood it, there are 
two viewpoints-one is put forward 
or, rather, implied by Government, as 
far as I understar1d it-and the other 
is by Shri Morarii Desai and the sub
mission he just �ow mc1de. 

As far as his submission is concern
ed, I have understoo-i it to mean this, 
that already on the basis of whatever 
perusa1 has been done, some Members 
feel that a primn-facie case has been 
established and, the!"cfore, straight� 
away, we should procC'.!d to the consti
tution of a Parliall1e.1tflrY Committee, 
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The Government's viewpoint, as l 
understand it, is this. They have ad
vanced the plea of some more time 
being required to study the memoran
dum which has been given. Here, I 
am not fortunate enough tu have Eeen 
the memorandum -i d') not know 
what it contains. Anyway, it is my 
firm belief that Governme:1t would 
pr��r that no ParliamentJaey Com
mittee is set up and that the matter 
should be hushed up or conveniently 
brushed aside under the carpet and 
the matter should encl there. 

I would not subscribe to either of 
these viewpoints. Otherwise there 
was no point in fighting for rn many 
weeks to have access to those papers 
and documents. If we are not going 

. to come to a considered viewpoint, 
then how are to pror.eed further in 
the matter? On that p,;iint I have 
made certain proposnls which I shall 
explain and which are embodied in 
the motion that I have submitted. I 
do not agree with the Government's 
viewpoint that the matter should be 
dropped here ,ind enrled for the s,m
ple reason th·1t I am quite sure that 
what has happemid so far has its im
pact, outside this House, on the 
country, on the public. I made this 
point earlier sCJrne days ago alf.O. 
That is not adeq11ate enough to set at 
rest tre doubts and suspicious which 
have been aroused in the public mind 
not only regar•.ling certain individu
als, o l her Membe,:s of this Jfouse or 
Ministurs of Government but also re
garding the very rnvereignty of this 
Parliament itself. I do not think what 
has transpired so far is adequate to 
allay those suspicions and doubts. 
This isr not a party affair, I repeat it. 
It is a matter in which every side of 
the House should be vitally interested 
'flo see 1!lrat' ugly suspicions and 

_ doubts are not allowed to linger in 
the public mind in the way they have 
been created. 

Therefore, Sir, the suggestion I am 
making is this: That wnen the work 
oif this perusal has been completed
it may be Monday or any day. that iS 

fixed. I have no objection to that
what is the nP.xt step that shoul:1 be 
taken? Our sugg2stion is that those 
hon. Members belonging to various 
parties who have been associated with 
this work of perusal should be con
sulted by the hon. Speaker, who will 
sit with them, they willl exchange 
views as to what they have fo•md in 
that perusal. I believe, Sir, they have 
been permitted to keep certain not0s, 
though not alk>wed to carry those 
notes outside the room. Those notes 
are available. They can lie compared 
and exchanged. Some discu!'sion 
should be held with some purpose and 
the purpose of that discussion in my 
view should be that those hon. Mem
bers along with you should formulate 
or frame some agreed terms of refe
rence. Some substantive pr,ints must 
come out of this perusal. Otherwise 
what is the use of perusing? Are we 
perusing in the air? Some agreed 
terms of reference should be formulat
ed and those terms of reference will 
then be forwarded to a parliamentary 
committee which should be duly 
.consti!tu'ted represe'.1ting various sec
tions of this Hause because then we 
fee1 that that Parlirnnentary Com
mittee will be able. if I may say so, 
to complete the work, which ls very 
necessary, of investigation into the 
conduct of concernect persons who 
may be either Members of this House 
or Ministeris of the Government so 
that ultimately we may at last be in • 
a position to reach a con�idered-and 
officers also-and objective final con
clusion in this matter and then decide 
to take whatever action we ccnsider to 
be necessary. In this way, I hope, the 
_G�vernment will considPr it also that 
it is not a matter o:!' dropping the mat
ter and declaring it to be closed I 
am totally against that and certair.ly 
�hen a_nything has bee,1 brought to 
h�ht which can establish t.he guilt or 
misconduct of :my person-be a Minis
ter or a Member or an official-he 
should not be spared. 

If you go back to the history of the 
last 15 years of this House there have 
been numerous occasions when pro-
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minent Ministers of the Government 
have had to go—not on the basis ot 
enquiry, even not on the basis of 
established proof or conclusive evi
dence—when they happened to be in 
the centre of some controversy or * 
type which was considered by even 
the then leader of the ruling party to 
be not a matter which was healthy or 
conducive to carrying on the responsi
bility  which that particular M inister 
was entrusted with. I am not going 
into the merits those cases whether 
it was done correctly or not. B ut 
they had to go and some of them later 
on came back also. Because so long 
as we function—I do not know how 
long it is going to be now as some
thing is happening in the country— 
within the framework of parliament
ary system then in addition to facts, 
evidence and so on which from time 
to time may be alleged or establish
ed—there is also such a thing as 
Parliamentary propriety which cannot 
perhaps be strictly defined but it is of 
the essence of the spirit of Parlia
mentary Practice. I dare sa/ in other 
countries, in >ne country whose mode] 
we are fond of quoting, and saying 
that we are follow ing them I am sure 
their concept of Parliamentary pro
priety is something different to curs. 
I find that in that country, in the 
United Kingdom, Ministers them
selves came forward sometim es to 
resign at the slightest tinge or breath 
of suspicion against them. I am not 
saying that necessarily you must do 
the same thing here, because we are 
of a different culture anil of a diffe
rent tradition. But, I would suggest 
that whereas on the one side, it will 
be completely wrong and irdefensible 
of the Government to try by virtue 
of its majority here to get this mat
ter ended, closed, dropped once and 
for all, at the same time, I would 
appeal to my friends on this side, 
however agitated they may get when
ever I get up. ..

SHRI PILOO MODY: Actually, you 
are qjurtte sweet,

SHRI INDRAJIT GUPTAi Thank 
you that from the position which we 
have reached now, when certainly we 
succeeded after two or three weeks in 
getting the Government to agree even 
though in a somewhat limited and 
modified form to the demand which 
we have been making right from the 
beginning that we should now come 
forward to propose some substantive 
procedure, some modalities by which 
this matter can be led to a purpose
ful conclusion and not just because 
today happens to be the last day of 
Parliament that something must be 
said today, last day of Prrliament or 
last da y of the Lok S-ibha.. . .  I am 
not afraid of the spectre. It is not 
that because today happens to be the 
last day, willy nilly in a hurry, some
thing must be -lone just now, straight
away. If that is one of the appre
hensions that Mr. Desai has that he 
fears that there may not be another 
Session......

SHRI MORARJI DESAI: Not at all.
SHRI INDRAJIT GUPTA: If there 

is such a fear, th?y should dispel it. 
The Prime Minister should dispel it. 
Sir, I do not want to take much time. 
I will just read out for the benefit of 
the House the Motion thpt I have sub
mitted to you. I feel that it does try 
to suggest a rwsitive way out so that 
all sides of the House are satisfied 
provided Government does not wish 
to evade the issue which is something 
much bigger than what we are debat
ing here. I think they should try to 
understand that though it would have 
been much better if they had yielded 
with good grace to this thing and ulti
mately if they had done it two-three 
weeks ago.

My Motion reads as follows:

“The House is of opinion that 
after the work of perusal of the 
CBI report and connected docu
ments has been completed the hon. 
Speaker, in consultation with the 
Members who have baen associated 
with the work o f perusal should 
formulate agreed terms of reference
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tor a Parliamentary Committee re
presenting all sections of the House 
to be duly constituted in order to 
complete the work of investigation 
into the conduct ol concerned Mem
bers of the House ard Ministers of 
Government so that the House may 
be enabled to come to a final conclu
sion in the matter and take neces
sary action thereon.”

This is my Motion, Sir. I commend 
it to the House.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I would like to m ake 
a submission.

MR. SPEAKER* I thought that Shri 
Morarji Desai has spoken on behalf 
of all of you. Shri Indrajit Gupta 
has also spoken.

(^rTfaliT):
% srrsm % srr? vttx

V f  S *T 3 T T % %

trftftqrfa is t  vx f * m r
TO ST̂ TT STT'TT
1T5PT ft f^TT I  I

SHRI JYOTIRMOY BOSU: Sir, we 
have not pressed for the adjournment 
motion on the clear unuerstanding 
that after Shri Morarji De?ai makes 
his statement on behalf of the Oppo
sition, we shall be trying to high
light certain thing* that have arisen 
without quoting from the documents 
as we have promised to do.

MR, SPEAKER: I have to see and 
decide as to whether we would take 
up this motion immediately 0r we take 
it up later on.

SHRI MADHU LIMA YE* Which 
motion?

AN HON. MEMBER: Under what 
rule?

SHRI K. RAGHU RAMAIAH: 
There is no motion before us.

SHRI INDRAJIT GUPTA: On the 
last day of the session it is our Pra
ctice always to waive previous notice. 
We have to come to some decision. If 
you do not want to take it up, it is 
a different matter.

SHRI SHYAMNANDAN MISHRA: 
We have also submitted some motions.

SHRI MADHU LIMAYE: My ad
journment motion is there. It is 
a priority motion.

MR. SPEAKER: There were so
many adjournment motions. We are 
not taking up any. They are not 
in order.

SHRI JYOTIRMOY BOSU: I have 
not seen before a motion being 
recited on the floor of the House 
immediately after question hour. I 
have nothing against it that way. 
Shri Indrajit Gupta has made a speech 
It is all interesting to hear. But for 
my education, kindly tell us under 
what rule, under what authority, this 
motion is being talked about, this 
motion is being introduced and it is 
being pressed for a debate today. 
We had tried to co-operate with you 
in the matter of coming to a conclu
sion coolly and properly. There
fore, in the Opposition we had a 
meeting and there we decided that 
we are not pressing for the no-con- 
fldence motion.

MR. SPEAKER: 1 will need time to 
consider how far this motion can be 
accepted . .

SHRI JYOTIRMOY BOSU: There 
is a request to the Leader of the 
House for a secret session

MR. SPEAKER: It is a great pro
blem for me what to do with tfrig 
gentleman.

SHRI SHYAMNANDAN MISHRA: 
May I seek vour guidance? Just as 
we had a reaction to the statement 
made by the hon. member, Shri 
Morarji Desai, shall we have the re- 
action to the proposal made by the 
hon. member, Shri Indrajit Gupta» 
from the ’Government?
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-SHRI K. RAGHU RAMA I AH-  It is 
the sam* thing. He has only sugges- 
ted certain modalities.  The  propo
sal is substantively the same.  I have 
already given our view;  I said what
ever has to be said.

MR. SPEAKER:  It is just  notice 
ol  a motion.  lt wiil be  taken 
up at the appropriate time.  We will 
treat it as notice of a motion.

SHRI  DINEN  BHATTACHARY- 
YA (Serampur):  Mr, Raghu Ramfi-
ah's statement is nothing but a blufl to 
«vade the House.  It hns nothing to 
do with Shn Indrajit  Gupta’s mo
tion

SHRI  INDRAJIT  GUPTA*  The 
point is this.  First of all, Govern
ment should tell the House whether— 
it is allnght if thoy want time  to 
study that memorandum and all that— 
they are m principle not averse to 
the idea of a  parliamentary  com
mittee. Then what wjJI be the moda
lities, what the procedure will  be, 
we can discuss.

SHRI G VJSWANATHAN (Wandi- 
wash)  Let them say ‘yet’ or ‘no’.

SHRI INDRAJIT GUPTA.  If they 
say *we do not think anything of that 
kind  is required’,  it is a diiferent 
matter.

*ft fHFBT fanjTTTt .

*rt T̂tf*rr sft %  I fa  'fti 
55T*nT apt I— WS* ¥T

snfm fmr mr | i *rtr im wtrnrft 

mf *ftx iff mf I IV *tft far
Vrft f, ^TR tfX tfHTX

% fapr ?f«ff % vtmr

WR tfeft tft % 

vm §r  #*rrc t xftx mx

f«rf%r vt tftoftfc

H *nrarr«t % fer* fare 11

3ft fa* xfrx

TT  I  %  ?t aft tf*  I tftx

faff % ST* tf ?*TT* ̂   g<£ f

** w*mft *Pt ipr  % *rm?r x$ i

*Fj*rrc ̂ x 3pT?rr tft

I €(%Z SNR a|?t *TPT ̂  *n£

%f«F i *pr  qTfa*rrinrtf ̂ ft 

 ̂*rr*r sarfarp'  ?r *rpnftir

 ̂  ?rfnTfT t, <ft *rr*r*rT qx& 

3TRT % I P?)T ̂  FRT SF̂ 5TT̂t SfTCT 

%  sRst  cpTTsft smr i

«ft FJraftH *T5?r  Ĥt *r?r stft ̂  i 

H In wf ?t*t  =*rrf?rc i

«ft franar fwjnft «rrsr̂arV  srsr *r*r 

wrrwpr ̂sr  $ <ft «ft   ̂ *ift

#5^1  ̂?FT ̂5̂Tt 'STTf̂q- «rr ~&1  STT̂T

gr*T  *r «rr sprier

«rr i

^ rft aFTWTfT

srrsft *r I ?

«rt  fwintt wrâift * mvfhr 

TfJT̂qr r̂r̂ft ̂ W t̂ i

SHRI K RAGHU RAMAIAH: On 
that point, by way of clarification, 
may I point out that the Law Minis
ter was here the whole day, busy 
with the Representation of the Peo
ple  (Amendment) Bill.  The next 
day he had to go to Rajya Sabha 
He was not keeping aloof without 
sufficient reason.  He was not keep
ing idle.

wrsffaflnft wrofat : irrarfta 

5?a; afar ̂   snre  srm #5 wx *

%*3TT enr *P̂ r̂> *Fnnrrff Ssr t|| i mx 

m  % m   f«*? qrfwr̂t vfcft
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*rt̂ m fcrsrr m   «n£? 

«*$? *Mt 1 . *.

: |$TT3¥ I

«ft usir fifrft vm W : r̂srcr vr 

*rsm wr | ? qrfw#^

wwwi  j f® *ft yrr̂r, in̂r 

ft  11

SHRI  JYOTIRMOY BOSU: Jus
tice delayed is justice denied.  This 
is a  matter over  which  we  are 
struggling  since  28th  August.  In 
spite of the assurances, they lushed 
to the court of law to protect  this 
from  the clutches  of  the  House, 
although m the  matter of miscon
duct or misdemeanour  on the part 
of a member or a minister of  the 
House,  it is  the  domain  of  thi* 
House and this  House is supreme. 
Why did you think we were sitting 
there hour after hour till late hours 
going through the papers thorough
ly and minutely?  Our object was to 
fold out whether from whatever we 
have  seen a  prima facie  case  is 
t̂ablished to prove that Shri Lalit 
Naram Mishra was fully and wholly 
involved or not  After going through 
the papers,  we are unanimous  that 
Shri Lalit Narain Mishra  is  inextri
cably involved in the matter. There
fore, we  want  to  see the  Prime 
Minister and  saw her. (Interrup
tions).

MR, SPEAKER: The Prime Min
ister is going with my permission 
because  she is  hosting a lunch  in 
honour of the King of Bhutan.  All 
the other Members of the Govern
ment are there.

SHRI JYOTIRMOY  BOSU: After 
we came to the agreement that we 
Shall  be  allowed  to  peruse  the

papers and make mental notes  and 
no notes should be taken out, we have 
been cooperating  with them  fully. 
During our persuai il has come out 
clearly, and there is no second opinion 
among he readers on this, that a 
prima facie case has been established 
Shn Laht Narain Mishra  had  been 
wholly involved in the matter from the 
beginning lo the end. And it is, there
fore, necessary, because the House is 
supreme and  has its domain  over 
misconduct, malpractice  or corrup
tion by members, it is necessaiy that 
a parliamentary probe be instituted 
because it is much more serious than 
even the Mudgal case.

MR SPEAKER:  So  far  as  the
question of privilege raised by Shri 
Samar Guha and others is concerned, 
it is very difficult to take it up today 
We can  keep this  privilege  is'-.ue 
pending  Further, I do not see Shn 
Samar Guha here.  We will keep it 
pending.

SHRI  JYOTIRMOY BOSU:  The
CBI Report from which I quoted the 
other day, which you did not allow 
me to lay on the Table of the House, 
on the  basis of that I was  fully 
entitled to go  to a  court  of law. 
praying that Shri L. NT. Mishra  be 
cited as co-accused. But, I refrained 
from  doing so  because, as far  as 
Shri L. N. Mishra and other mem
bers of  this House are  concerned, 
the House is there----

MR. SPEAKER: He wanted lo lay 
a part of the document on the Table 
which was not permissible.  He can 
lay only a full document.

SHRI  JYOTIRMOY  BOSU:  I
wanted to lay on the Table the whoie 
document.  I can do it right now.

MR. SPEAKER: Not now.  I  do 
not know what it is.

3005 LS—U
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SHRI SAMAR GU£A (Contai): 
Sir, what happens to my question of 
privilege?

MR. SPEAKER: That has been
postponed. You were not here. We 
wafted for some time. We have post* 
poned it to some other time.
$  % w s T ff  v x  forr |

% yp qrc f w  |  i

: arK $r trssnfir?: 
*rt*rcr <fc §t% % wk \ w ft
$3s»Ff m  jirr 1

vhR eft
$  ^ ?T̂ r fifrzTT :

SHRI JYOTIRMOY BOSU: I did 
not go to a court of law to make 
Shri L. N. Mishra a co-accused, 
though it is permissible under the 
circumstances. Because I had every 
hope that the House would take 
cognizance of the whole thing and 
sit in judgment as to what extent 
this man is involved in this serious 
licence scandal.

13 tars.

Through the perusal of the docu
ments. very revealing things have 
come out. I gave a privilege motion 
day before yesterday stating what 
Shri L. N. Mishra had said was 
false, saying, “I knew nothing of 
what happened after I ceased to be 
the Minister of Foreign Trade on Sth 
February, 1973.”

It has come to my notice, long 
before I, started perusing the docu.. 
ments, that on that day, Shri Tul- 
mohan Ram went to his house and 
garlanded him. Shri Tulmohan Ram 
saw Shri L. N. Mishra twice on that 
d a y ....

MR. SPEAKER: That was dis
posed tit

' He. Import Licence 
mi*.--

m m  jVOTIfcMO* BOi5U: lh ^ e  
morning, he was assured tluit' st^s 
will be taken to complete the licen
ces, and, in the evening, he was
assured that the job had’ been done.

Then, there are various contradic
tory things. I do not want to go
into details. It is precisely for that
reason that a parliamentary probe is 
essential. The matter is hanging 
fire from 26th August. It is now 
about four months. The Lav/ Minis
ter has had a plenty of time to go 
through the documents. There is no 
reason why he should require more 
time to study the documents. It is 
essential that either we sit tomorrow 
or on Monday or on both the days 
and, if necessary, hold a secret ses
sion for which we have given the 
notice to the Leader of the House, 
Shrimati Indira Gandhi who has just 
disappeared from here.

It is necessary to the real fact 
finding in this very session. If it 
means that we are required to sit for 
one or two or three or four days, 
whatever it is, we are quite willing 
to do it. Please don’t stand in the 
way. You have the power to appoint 
a parliamentary committee instead 
of allowing the majority to deny it on 
this rightful issue.

SHRI SEZHIYAN (Kumbakonam): 
Sir, the Government has not given 
any clear indication o f what they 
propose to do. Since 28th August, we 
have been demanding a parliamen
tary committee to go into the entire 
question. Several motions have been 
given. My motion demands the sett
ing up of a parliamentary committee 
to go into the conduct of Shri Tul
mohan Ram as a Member of Parlia
ment in the entire affair. These 
motions are still pending.

The Government, though belated, 
allowed us to go into the documents. 
We reserved the right to drftw oc
clusions and to 'suggest certain mea
sures After going into the docu
ments, our demand for a parliaraen-
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tary committee has been strengthen
ed. It is not as if that some Minis
ter or a Member has been found to 
be guilty or there is a misconduct. 
But any ordinarily intelligent per
son, with the material supplied to 
him, will come to an inescapable 
conclusion that something could 
have been done. Even in those cases 
referred to in U.K., it is not as if 
they could prove the guilt and then 
order for a parliamentary probe If 
an intelligent person comes to a rea
sonable conclusion that the thing 
could have happened, even then a 
parliamentary probe is started there.
1 do not think that today is the 
lust day of Parliamentary democracy 
m this count!y, today may be the 
last day of this Session but not of 
Parliamentary democracy in this 
country Therefore, I want them to 
ft.vc a ca te jonv ’ icoly They say 
that they want time Yesterday 
evening wr- gave the Memorandum 
which contained only about f.ve 
pages 1 do not think the Govern
ment is not aware of the backgiound. 
They are the possessors of all the 
documents and they have mucn more 
than what has been given to us. We 
went through the documents that 
were given to us for two or thre«* 
days. I can conscientiously say that 
excepting the documents that were 
given to us at 2 O’Clock yesterday, 
all the ot'ier document* I have gone 
through To the capacity that was 
possible for me. We went through 
them in an objective way and we 
have given that memorandum. Many 
of us have been associated with Com
mittees like the Public Accounts 
Committee and in these Committees 
we have been allowed to handle files 
of a confidential nature; some of the 
documents which were not given to 
the others were given to U3 and we 
were able to process them. Then- 
fore, it is not as if these documents 
are of such a sacred nature that they 
cannot be shown to a Parliamentary 
Committee. Only some selected 
documents were shown to us and even 
with these. I can say that there ere 
many yaps, there are many mysteri

ous portions wHich cannot be ex
plained by the dumb files, there are 
many places where I can easily point 
out contradictions and conflicts. One 
does not tally with the other; certain 
things do not tally with even what 
has been stated in the House or 
even with the charge-sheet. I can 
point out many gaps. Therefore, 
these things need a Parliamentary 
probe. It is not to be decided by the 
majority of the House. If thev think 
that this House is supreme, they 
should also accept that Parliamen
tary democracy is more supreme 
than a single party, this party or that 
party. For the benefit of Parliamen
tary democracy, we should have a 
Parliamentary Committee.

In Bulletin No. 2, No. 2075, as 
many as 10 to 15 motions were sug
gested for the appointment of a 
Parliamentary Committee. It is not 
as it, for want of a formula, they are 
waiting. We fully support the mo
tion put forward by Shri Indiajit 
Gupta and 1 want to know the re
action of the Government to it.

They say that they want time. Hovr 
much time do they want’  A few 
days or weeks or years’ The Law 
Minister knows the facts of the case 
He is the person who came to the 
House and said that a case had been 
registered. He gave a cooy of the 
charge-sheet to the House; though 
for a long time he did not give the 
date, but ultimately he ;ave it. So. 
he knows the background. Going 
through our Memorandum should not 
take much time A couple of days 
should do. By Monday they should 
be able to give a conclusive reply to 
our demand. If they think that today 
is the last day, they can stall it. they 
can put it under the carpet, then 
thev are doing a great disseivice not 
only to this House but to the entire 
Parliamentary democracy. I demand 
a clear and categorical reply from 
them as to how much time the Lew 
Minister requires to go through our 
Memorandum and when the members 
of this House can be expected to
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have a clear reply from the Govern
ment, from the Minister for Parlia
mentary Affairs.

HCTT («nf5PR)

warn  ̂ t fa

fffafa srt̂ ot wrr 

wm 11 %fa?r «rr srpr̂ $ fa ssr *?t

*r4  t fa 3T3T rn? *f*PT TTcft 'TT̂f 

fa*ft f5TR «T> ̂affaTT ̂   cfSfT

*1  ?T3PT % sTRT WMT 3fT̂»FT I
aft to ?r«r ?rr»r% %m t,  vt 

*tfarr i r̂fâr >*t gpwW 

m   w  TfT «rr fa  snw-»s»ft

TT fWT *TT *TTcTT | |

ypr % gy *ft ygT «rr fam̂rrr *reT*f?r *r 
f  *fttct w&r vt Mmftnm % sr *r

<T? fâTTT «F7rF % ̂  TfaT mf TO | I

t STRUTT ̂ TfrTT f fa »sft ̂ nfT?5T Ti*T 

% wr*wr* *r »rn*>r̂ wff %wff % w fa*rr f1 
snn; TO*n-<«*ft ** %  fa srnft

f  ̂wrr s?r *r> *pft  ?renr?rr 

% f?Tr«r?T wr% «pr sp?rr* thr qntff 

*ift *r̂ «rnrr  *rr? *rr tt % stt̂tot

HT fâ TT *>*% % farr xr$ *rf*rfa TT »T5*

«i<t fasrr ̂rr̂r r̂f̂tr ? %fâ t̂̂ tt 

*£t ?rr T*t { jpfrfâ p̂r'ft tfa 

5*r *rit srnr ir %̂r *ft ̂nfr̂r n*r staft

*ft 5*r *r  ft* t srt* *ptc t?*r *p*
«ft  nsr ’pt *rfafa

*rr fjrfaro  *rr ̂r fa*rr *tot, 
tft far T O  cT«TT fft  «ft?TT T3T%

3̂fT̂ rfw?r̂ T?ft̂

?*r k 3ft ?wn?Nr ivt/ (f»r *$  | fa

3* % «TT* ir ̂ arfa«P w?%£8*1$

I %fâ  ?PRTf#aft % $* v$ *«fNr

Trq- l̂fa^ ĵjrof faBrr»nrrt t 

ire* vt ̂fr w  *rr fa  wrwfvv
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vr ̂ fafâr ?r<r pn iftT   ̂  % *ror 

fa®rr <ft fa *3 *rra% % artw  %» 

 ̂ 3 #  «r*fV ?Pfr ̂rhar % 

anft ir ̂  <®fa?r #■ fa*r 11 ?ramNfk 

ft ws | fa jfafa»r juTt 1 g*r 

^r W kr f ? wrfâ: 5TO % swt 

%, f̂ R % *r?ft *ft vu&(h |, «rr̂r«ft

 ̂?rnr «pr  «wtfa  | fa

T̂afft«ft Wft59r«BTf *n̂fTf?WTarW 1 

?rrr fa# % sr* v*m ̂

 ̂ 11 %faff ?rr̂  vt ̂TT fw

fir w% %*Nr 1

fw ̂ «ft t̂ tw  ̂%  f fa 

farRT w   t 1  fnr ̂sprrar %%

% fa<f *fi?   ̂ 1 1 *narsr 

ATT gwrtt  3f7̂ |

»̂ tr 3 m wrr f fa vtt-

TTTĉTT %ft TO  I  ̂̂  2Tf<T % VPTT 

fa  ?t  t I WT fasfT OT ?

«ft nw fifnft wT̂rWt  irssrsr 

mt&f ott f̂rrrsr *nr  t̂ rtrr̂ ?r 

%r< i=r mu   ̂ <w

fazrri vtift ̂srr

n-»-fain̂ wmx *r ̂  ̂

 ̂*r̂r  fa  sf̂TT̂r im

% %w»r it tv f?w  iftt 35?

1̂% tt fm 1

fa ?t*t %  «p̂r   ̂

Wr ft

T̂rTT tfa r̂ ?f?rrW *r

% mr i[*r fasr «Rftar <nc <*$% t • 

far : (ffcsim)
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fw  fvngrft nnW

tft  *rt s*™  <ft3 &
3$  nr *rm$r 3  grnmr
?̂ft | nrr«TPT*rf̂fr*5T?rT*r«fT$ 

qft armr *rT̂ft 11 
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SHRI SHYAMNANDAN MISHRA 
<Begusarai): I  would  request  the 
hon. Members on the other side  of 
the House to consider  our demand 
with a certain amount of objectivity, 
if not with generosity.

The whole thing has to be brought 
into  perspective.  There have been 
two demands from this ride of the 
House  One has been for the consti
tution of a Parliamentary Committee 
here and now....

*«m  * m* w<r vt* fore
% f*pr SSTRtT *, m 3ft W  <TT

%  art% ft, -crt frm to,

i i

«rj fmb: wfcw n

r̂or ute?  Mm i nr '̂r% 

*tfaq[ i qv t o i  ̂  T̂r   ̂ ?Pt 

r̂%*'Yfw»j j

SHRI SHYAMNANDAN MISHRA* 
Now, Sir, there is one demand  that 
no time should be lost in constitut
ing a Parliamentary CommitU>e to
go into the entire gamut of the issue 
involved.  Another demand is  from 
my hem. friend, Shri Indrajit Gupta 
that we should tafke two or three days 
mor# and then decide about the for- 

t mation ol the Committee. As I could

understand it, he wanted  the  Mem
bers to have two to three days more.

SHRI INDRAJIT  GJJPTA: I  said 
just the opposite.  My Member  is 
agreeable to complete  the work on 
Saturday.  The other Members said 
they should get time upto Monday

SHRI SHYAMNANDAN MISHRA: 
So far as his  party is  concerned, 
probably,  they would be prepared 
for the constitution of a Committee 
even tomorrow.  That is the conclu
sion to which I come.

SHRI INDRAJIT  GUPTA.  You 
see  my  motion  Before that  the 
Members ha\e to sit with the Speak
er. discuss, exchange notes and com
pare the notes and then finalise the 
terms of reference.  After that the 
Committee should be constituted.

«ft wtWt • m  ^
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SHRI JYOTIRMOY BOSU:  When
we were discussing these matters, if 
I remember ... (Interruptions\

SHRI SHYAMNANDAN MISHRA: 
Now, the hon. Member  Shri Gupta 
would not like to commit himself to 
any time horizon so far as the consti
tution of the Committee is concerned.

But, one could infer from what he 
had said that after his Member  has 
completed his study, he would be in 
a position to discuss with the other 
Members the formulation of the terms 
of reference on the basis of which a 
Committee could be constituted. On 
that basis, I had reasonably expected 
that he would probably require two 
to three days’ time more for  the 
constitution of a Committee.  But, if 
he does not want to commit himself 
to any time  horizon,  it is his busi
ness.
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SHRI INDRAJIT GUPTA: You
leave it to me.

SHRI SHYAMNANDAN MISHRA: 
About this motion also, when we 
wanted to know the reaction of the 
Government, the Government said 
that it could not accept it even, in 
principle. That is, the Government 
does not want to commit itself to the 
principle of the constitution of a 
Committee. The other thing is that 
he had suggested the constitution of 
a Committee. So, there is, in a sense 
a rejection of the demand at this 
point of time so far as Government 
is concerned.

Now, my hon. friend, Shri Indrajit 
Gupta said, when the hon. Member 
Shri Morarji Desai made our demand, 
that he was not speaking on behalf 
of the entire Opposition. This I can 
understand. But what the hon. 
Member Shri Morarji Desai had to 
submit to you. in substance, is also 
the demand of my hon. friend, Shri 
Indrajit Gupta. And may I remind 
him that two or three months back, 
during the last session, his party had 
associated itself with a resolution 
which demanded the constitution of 
a Committee to fix responsibility m 
the matter? (Interruptions). He said 
so. But this requires to be repeated. 
At that time, his party could do it 
though it was not in oossession of 
much of the material, or the facts to 
warrant the constitution of a Com
mittee. Now, after the study of the 
documents for two or three days, I 
think his party should have been in 
a better position to say that thev 
stand by the earlier demand for the 
constitution of a Committee. What 
he was submitting was that others 
seemed to be in a hurry and he was 
doing justice to us. We have not 
come to any conclusion in a hurry. 
We have done so after a great deal 
of study and after due deliberations 
amongst ourselves. It may well be. 
my hon'ble friend or any ̂ member of 
his party, was not associated with 
some of the consultations we had in

this matter. Here, I owe an expla
nation on behalf of those who deli
berated amongst themselves. May I 
say that it is not our fault that his 
party was not associated with the 
deliberations that we had?

SHRI INDRAJIT GUPTA: We are 
not complaining that we were ex
cluded from your talks.

SHRI SHYAMNANDAN MISHRA: 
But many people would like to ask 
as to why the CPI was not associated 
with the deliberations. I would like 
them to understand that on whatever 
occasion we had invited them to take 
part in our deliberations they had 
always absented themselves. So» the 
whole thing is that we have come to 
this decision to which the hon. Mem- 
ber of the Communist party had 
come earlier also during the last 
Session and it has been arrived at 
after due deliberations.

So far as the reaction of the Gov
ernment to this demand is concerned, 
I must submit that it is wholly un
reasonable. Why do they want to 
have more time? What have they 
been doing all the time? Had they 
been sucking their thumb? This 
matter was raised during the last 
Session also and the whole thing had 
been discussed from day to day dur
ing the current Session. The minds 
of the Members of Parliament were 
full of suspicions about it. What was 
the Government doing so far with 
the documents that had been made 
available to them by the CBI? Do 
they want to start from this point of 
time, that is, after we submitted the 
memorandum? Were they not ex
pected to study those documents 
earlier? I I

Now, that raises a very important 
point. We had raised many issues 
during the lasF Session but the Gov
ernment has hem  keeping its mind 
closed on those issues and they did 
not try to study those issues which 
had been thrown up during the 
course of the discussion. So, ft comes
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to this that if we had not taken pains 
to go into this matter, then Govern
ment would have allowed those issues 
to remain covered. That is the basic 
thing. Otherwise, they would not 
have taken this plea that they re
quired more' time about this.

Now, Mr. Speaker, you have not 
been pleased even to grant permis
sion for the reference of the matter 
in some form to the Committee of 
Privileges But in the case of hon. 
Member, Shri Tulmohan Ram, you 
had been pleased to say, as you had 
been reminded by the hon. Member, 
Shri Atal Bihari Vajpayee, +hat a 
special committee, as is done in the 
House of Commons, may be called 
for to go into the conduct of the hon. 
Member. Did we riot get a completj- 
ly unresponsive attitude from the 
Government also to that remark of 
yours?

Now. what is the door open to us’  
I would like to say that this demand 
that we have now formulated does 
not brook any delay and it is both 
in the interest of the Government 
and the Members of this House in
volved, because there is a clear sus
picion now raised in our minds. So 
there must be fixation of responsibi
lity in this matter. But how do you 
fix responsibility m this matter 
on those who are accountable to the 
House. If it is conceded that there 
has been something in the nature of 
a scandal, then, would not this hon 
House like to fix responsibility for 
this scandal? We do not say at this 
point of time who' has been respon
sible so far as this House is concern
ed, although we could conride in you, 
or the hon. Leader of the House so 
far as our impression fa concerned. 
But* here, we have taken a complete
ly objective stand. We want a Com
mittee to be constituted to identify 
persona, factors, circumstances that 
have been responsible lor this shady 
deal. In that not a very objective 
demand? Why should not the ’Gov
ernment accept this demand now? 
Mr, Stpeaker, Sir, you would also

recall that the then Home Minister, 
Shri Uma Shankar Dikshit had said 
in his statement during the last ses
sion that a Committee was not ruled 
out. I ask you: would you like this 
Government to go on breaking one 
assurance after another? He had 
given this clear assurance in the 
House that if after the probe, a 
Committee of the House was requir
ed, that was not ruled out. 1 would 
like the hon. Home Minister, the pre
sent Home Minister to consider whe
ther he would like to stand by that 
assurance of Shri TJma Shankar 
Dikshit or not.

MR SPEAKER: Please conclude 
now.

SHRI SHYAMNANDAN MISHRA: 
Then, Mr Speaker, Sir, finally, my 
submission would be that if the Gov
ernment does not accede to this de
mand for the constitution of a Com
mittee, then, those of us who have 
studied the documents owe a duty to 
the House We will have to apprise 
the House of the facts and of the 
evidences which have been unearthed 
during the course of our study. How 
do we do that unless there is a sec 
ret session? Therefore, we have made 
the second demand that there should 
be a secret session, not for fixing 
responsibility in a collective manner 
in this House but for aonrising the 
House of the facts and the evidences 
that have been thrown up curing the 
course of the study. I hope that the 
Government with your help and 
guidance would persuade itself to 
accept the first demand in the first 
instance, and if it does not do so. 
then to accept the second demand 
for a secret Session on Monday

«rr?

w m  n f lw  : S^TiaSTf TO if W  
* »#  Sr % m  1
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SHRI PILO MODY; Kindly recog
nise us.
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MR. SPEAKER: Thope who want 
to go may go, authorising their col
leagues to lay the Papers.
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SHRI  N K.  SANGHI  (More): 
Sir, on a point of order. You should 
also hear us* on this side.

MR. SPEAKER: In this ease, Mr. 
Sanghi,  I thought the  Opposition 
wanted to express a view and later 
on if the Government wanted to say 
something, they can. But, if you want 
to make out a debate out oI it, that 
is not  possible  I do not mmd  a 
debate If on your side he demands it 
If he demands it, I do not mind But 
they have given their motions  1 
must call them  There rs Shri Madhu 
Limay’s motion, there is Shri Mishra's 
motion, there is Shri Vajpayee's mo
tion  How  can I say, ‘No I would 
not listen to you  unless somebody 
else comes m between'?
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%*t m«ft vt <nf«y%(t fâr faff ̂srr «nrt 
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“to strengthen the hands of the 
minister in the reopening of the 
case*’.
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SHRI N. K. SANGHI (Jalore): On 
a point of order, Sir. The CBI re
port has been shown to certain 
opposition leaders with certain quali
fications, We are not in the know as 
to at what stage the perusal of these 
documents is. Once the process has 
started under the directions of the 
House, since we do not know at what 
stage it is, we would like to have your 
ruling whether this is the light stage 
to ta&e up a subsequent discussion 
emanating from the paginal of the 
fioeument.

SHRI B. V. NAIK “(Kanara): In
continuation oof this point o f order, 
may I say, there are certain leaders 
of the opposition who are aware of 
the report. There are oettain mteis- 
ters who are aware of the; report. 
But we are ignorant of the report A  
large section of the House is Ignor
ant of the report. How do yoii ex
pect us to understand what they are 
saying?

SHRI G. VISWANATHAN (Waftdi- 
wash): I support Mr. Naik. It should 
not be the privilege of n few leaders 
to see the report. We should all be 
given to understand what the report 
is.

MR. SPEAKER: This discussion
arose out of Shri Morarji Desai’s ac
ceptance of the Prime Minister’s’ offer 
in her speech, namely, perusal of 
the documents by the opposition lead
ers or their nominees, and I am keep
ing it within these bounds. Now, if 
you also claim to be an opposition 
leader, I do not deny that.

SHRI B. V. NAIK: Our claim is 
that this should be allowed to be dis
cussed inside the chamber of the Spea
ker.

MR. SPEAKER: Now everything 
is confined to the statement made by 
the Prime Minister. I am nobody to 
come and change it here or their, or 
interpret it in any way. I am going by 
the statement.

SHRI PILOO MODY (Godhra): Mr. 
Speaker. Sir, to begin with, I entirely 
sympathise with the hon. Member, 
Shri Naik, In fact, it has been our 
persistant demand___

MR. SPEAKER: You can sympa
thise with him at Bombay,

SHRI PILOO MODY: Sir, I cannot 
hear what you are saying.

SHRI INDRAJIT GUPTA: Pot o* 
v«ur aar-phone.
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SHRI PILOO MODY: Then, I cannot 
hear what I am speaking.

As I started by saying, I entirely 
sympathise with what the hon. Mem
ber, Shri Naik, is saying. We have 
made persistent efforts in this House 
to see that these reports are laid on 
the Table of the House. We have also 
suggested that there should be a sec
ret session of Parliament in which this 
can be discussed. Now, neither sug
gestion is acceptable to -the Govern
ment because, unfortunately, the Gov
ernment has gone into a state of think
ing from which it cannot reprieve it
self. After hearing all the supplica
tions that have been made here and 
the persuasive disertation of Shri In
drajit Gupta, all that the Minister of 
Parliamentary Affairs could do was to 
get up and say "we want more time" 
They have been asking for time from 
the end of the last session. Because, 
when in the end of the last session I 
gave notice of a privilege motion 
a Gainst Pratipaksha they could have 
sent this matter to a parliamentirv 
committee, and the matter would have 
died there, or even held up for mav 
be another six, eight or ten months

But the arrogance of this Govern
ment is its own greatest enemy. Thank 
God, they have some vital enemies 
still left in this country and their 
arrogance is the worst of them. What 
they have denied on one occasion, 
they cannot agree on another occa
sion. That was their only plea for 
which today they are in this pathetic, 
pitiable condition. They want more 
time because Shri Gokhale has to read 
the report. Yesterday at the meeting 
with Shrimati Gandhi, Sardar Swaran 
Singh was there, Shri Raghu Ra- 
maiah was there; I do not know who 
else, Shri Dikshit and God knows v’hat 
other Ministers were there; none of 
them was connected with the affair. 
But Ehd Gokhale, who should have 
been there, was not there.

AN HON MEMBER: He was there.

SHRI PILOO MODY: He had to be 
given more time. As far as I remem
ber, Shri Gokhale is also one of the 
perusing members. Now I can under
stand the plea of Shri Bhogendra Jh’a 
that he could have finished by Friday 
but wants time till Monday. Shri Go
khale, who happens to be the least 
literate, needs another week or ten 
days to think over. This is nothing 
but the mort useless excuse for stal
ling, hoping, as the hope of a giant 
man clutching at every straw, that 
something will come which will ex
tricate them from this particular mess 
which they themselves got into.

First, they did not want a parlia
mentary committee; then, they did not 
want a parliamentary probe. At one 
time, they did not even want a discus
sion on the subject in the House 
Then, they did not want a debate. 
They did net want to place the CBI 
Report on the Table of the House 
Then, thev did not want to place thf 
supplementary documents; they did 
not want to place the diary. They did 
not want a committee again.

Finally, they realised that in spite- 
of their intransigence, they had to 
yield inch by inch, inch by inch, and, 
ultimately, whatever documents they 
had, fabricated or otherwise, they 
made available only to the leaders of 
the Opposition. They started the same 
delaying tactics. They made available 
the documents only to the leaders of 
the Opposition and in secrecy, saying. 
“You please see them”. Thereafter, 
they are told to only read it, don’t 
think about it, don’t speak about it, 
don’t write about it—just read it.

This sort of reading without think, 
ing and talking can only be done by 
the Congress and cannot be done by 
the Opposition. Therefore, I would 
say that this is the pettiest, the mean
est, the lowest, form of harassment 
that any section of Parliament has 
ever been subjected to.
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Now, I want to know: Who is res
ponsible tor this delay? Who is res
ponsible for wasting the money of the 
public exchequer? Who is responsible 
for the wasting of time of Parliament? 
Who is responsible for postponing le
gislative business? Who is responsible 
for postponing discussions on all the 
important problems that we are facing 
in the country, the problems that were 
to be discussed in this session7

It is only the Government who is 
responsible for all this and who was 
unwilling to yield to justice and right 
demand. We have wasted a whole 
session, an entire session, to save the 
miserable neck of one man I do not 
think this is doing justice. The Gov
ernment must realise it. The sooner 
they realise, the better it is.

Today, as Mr. Indarjit Gupta siid,
they are before the bar of the people 
and the people are not going to ex
onerate them. Only the Opposition is 
in a position to exonerate them if ex
oneration is demanded We are not
doing witch-hunting. We are not ask
ing for any particular man All we are 
saying is that justice and right must be 
done. Whether it is one man, whe
ther it is two people, no people or 
ten people, that is not material. But 
as we stand today, only the Opposi
tion can vindicate the honour of this 
Government.

Who is guilty? Is Mr. L N. Mishra 
guilty or is the rest of the Government 
guilty?

AN HON. MEMBER: The Prime 
Minister.

SHRI PILC MODY: It is only the 
Opposition who can decide it. The 
Opposition can only decide it if the 
Government gives a fair opportunity 
to the entire Parliament to look into 
•the papers and decide by itself who 
is guilty. 1? it does not give that op
portunity, the entire Government wfll

stand condemned. The entire Gov
ernment will be guilty. It is only, 
therefore, a parliamentary committee 
which we have demanded that can in 
any way exonerate them from the 
doubt, slander and, malice which is 
today on their head.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): May I make a submis
sion? I just put it in one sentence. It 
is this.

Since there is a unanimous request 
from the Opposition for a probe which 
was made clear by the statement of 
the leader of my party that we want 
a reference to the committee and this 
can be done only after the perusal 
of the documents is complete and 
after you can formulate the terms of 
reference and since we are under obli
gation to uphold the honour of Par 
liament, you sir, the hon. Speaker, can 
certainly, on the basis of your own 
stand earlier which you had made it* 
a principle way, and also gauging 
the o’ iviou*. fnct of o sufficient num
ber of MPs wanting the reference to 
the Committee, vou can appoint, on 
your own, a Committee, say. in .1 
week’s time at the outside, without 
reference to th* Government party in 
view of its lack of response to deal 
with a matter of paramount urgency 
My submission, therefore, is that, un
der the rules, you can do so (Inter
ruptions) .

MR, SPEAKER: Here I do not have 
the support of the House. 1 cannot, 
I have made it very clear. The Com
mittee can bo appointed only by the 
House.

SHRI S. A. SHAMIM (Srinagar): I 
also want to make it clear that Shri 
Morarji Desai did not speak on my 
behalf. There are other people also 
who are not articulate, who do not 
like to say. For instance, 'the Mus'im 
League member has asked me to con
vey this to you that Shri Morarji De
sai did not speak on his behalf as well. 
Nevertheless, as my friend, Mr. Madhu 
Limaye, says, I support the demand.
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feut not the demand made by Shri 
Morarji Desai. I do not, in any case, 
speak on behalf of BLD, that junk 
party.

There is no doubt that the Govern
ment is interested in concealing the 
truth. But I am afraid the Opposition 
represented by Shri Morarji Desai in 
this case, is not also interested in 
knowing the truth alone, because, in 
that case, they wou.d have accepted 
the most sensible suggestion made by 
my friend, Shri Indrajit Gupta. What 
has he said? He says that the perusal 
is not over. The Opposition Members 
do not challenge that. Then he says 
that a Committee cannot be just for
med in the air. The Commitee must 
have terms of reference. This is ano
ther sensible suggestion. Then, of 
course, that Committee should not 
comprise of the so-called leaders of 
the Opposition parties. That Commit
tee must be a representative Commit
tee You will remember. Sir, I have 
a’ao suggested that the business of 
showing the documents to the leaders 
alone is not doing justice to the Pav- 
liamentary forum. I sympathise with 
Mr. Naik and the others genuinely 
because for all these Members except 
myself—because I have seen the real 
copy of the C BI-for all of them it U 
u pantomime, somebody is talking 
about something and the entire House 
does not know what they are talking 
about. Government has given a hand
le to the leaders of the Opposition— 
to some of them; I am certain—to 
make references, alleged references, 
and they are getting away with it. H 
the Government had the guts and 
the clarity of mind, they would have 
conceded the demand for a secret 
Spsftfon where the entire House v/ould 
have known what exactly is in ere-- 
maybe. some of them; I do not say, 
all of them. Let the Government come 
out with the documents and lay them 
on the Table of the House and have 
a secret Session.

Emphasis is laid on only Shri L. N. 
Mishra by most of the Opposition

members. I think, they are doing a 
great service indirectly to Mrs. Indira 
Gandhi by suggesting that there is 
only one corrupt Minister in the whcie 
Government. I would like the entire 
House not to draw that inference. 
The way the Opposition has been after 
the blood of one person leads the 
country to infer that there is prob
ably only one corrupt man. I had 
thought that the enitre Government, 
from top to bottom, was corrupt, in
cluding all those Ministers who were 
in charge. The only thing is that no 
Tulmohan Ram has had occasion to 
name them as well.

Therefore, my point is that dhri 
Indrajit Gupta’s suggestion is the most 
constructive one; it is the most sen
sible one and it should be acccpt^d. 
Neither the Government nor the Op
position should make it a point of 
prestige. Government by saying that 
they will not accept the demand for 
a probe, and the Opposition by saying 
that, if the Committee is not formed 
today, they will not leave the Goverr - 
ment alone. My suggestion would be 
that the constructive suggestion of my 
friend, Mr. Indrajit Gupta, should be 
accepted.......

AN HON. MEMBER- Mr. Hiren Ma
ker jee's?

SHRI S. A SHAMIM- Not Mr. 
Hiren Mukerjee’s. He has brought a 
new element. He wants you, Mr. Spea
ker. to shoulder the responsibility. 
But all the time you have tried to 
evade the responsibility. If you 
had accepted the responsibility, then 
vv e would not have wasted one month 
Therefore, it is better for you now 
to accept the suggestion of Mr. Indrrf- 
jil Gupta.

SHRI SAMAR GUHA: I have only 
one submission to make. I will not 
take more than two minutes.

MR. SPEAKER: I am not calling 
you now.
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SHRI INDRAJIT GUPTA: Shri
Bhogendra Jha who was there and 
•examined the CBI documents has; ask
ed for your permission to speak,

MR. SPEAKER: Yes.

Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ah- 
medabad)- Various submissions have 
been made on this important issue. 
You have already been pleased to 
observe that this has resulted Into 
a kind of a small debate. It is so 
because of the unusually long, indeci
sively and deliberately clever manner 
in which the Government are trying 
to keep this House and the Parlia
ment and the country from the main 
truth. Now, I do not want to spend 
time again m telling you 'in too many 
details as to why this whole proce
dure you were good enough to adopt 
has been extraordinary. If the CBI re
port were made available to a Parlia
mentary Committee, I would have ac
cepted it straightaway because I 
would have thought that I am re
presented in that Committee even 
though I may not be a Member of 
such a committee. But to ask this or 
that particular Member of this or that 
particular party or section to ft® 
through the report, that in itself chal
lenges the very basis of the rights of 
every Member of this House who is 
equal with every other Member. After 
all. party considerations come only 
with regard to certain formalities 
like channels of communication bet
ween the party whips, and for decid
ing how much time particular Mem
ber of a party must get on the basis 
’of the strength of that party in this 
House, and such other matters. But 
there are certain basic rights of 
TUPs about which surely the Govern
ment and much more the Chair cannot 
say that some Members are more 
equal than the other Member t 
But I do not want to repeat that 
aspect. Now, the whole course is al
ready decided and acted upon. Some 
Members have already seen the report 
under the oath of secrecy.

Now, Shri Morarji Desai and Shri 
Indrajit Gupta had in their own way 
made certain submissions to you. 
They have focussed the matter from 
two different angles and both have 
ably put forward their arguments. 
What surprised me however, is this. 
After Shri Morarji Deaai’s statement, 
Shri Raghu Ramaiah, on behalf of the 
Prime Minister, although »he Prime 
Minister was present in the House, 
gets up and reads out a prepared 
statement saying that Government 
want some more time. Now, you might 
have seen that after Shri Tndraiit 
Gupta got up and made out «»b]e 
case from his angle, to that also the 
same Minister gives the same reply! 
Now, that means what Shri Morarji 
Desai and Shn Indrajit Gupta paid 
‘is the same thing and that the Gov
ernment are determined not to be 
open or to be receptive to this pomt 
at all.

Now, they say that they want some 
time I want to ask. Whv do they 
want some time* After all some of 
us on this side have seen the CBI re
port. Of course, I am not thprc But 
at least the Government has seen it 
from the beginning till today. So. they 
know whether there is a prima faci? 
case or not They have all the facts 
in their possession But even from 
those facts which are in the posses
sion of some of the Members on this 
side, they have come to n definite 
conclusion, not a tentative conclusion 
now A tentative conclusion was on 
the basis of an inference before look
ing into the CBI report. Now, it i<? a 
definite conclusion that from what
ever reports document? and notings 
on the files these few members have 
seen, they are convinoed beyond doubt 
that there exists a prima facie case 
for sending the whole matter to a 
Parliamentary committee.

14 bra.
Now, Sir, th« Government ire in 

full possession of facts. I want your 
guidance on this particular point. 
Whv should the Minister of Parlia
mentary Affairs say that Government
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want more time so that Mr. Gokhale 
reads the various documents? He 
should have, if act all, made this 
otter much earlier that he wants-' 
Government want—more time. But 
asking for some more time to-day is 
in order to merely get the whole 
thing cancelled or lapsed. They want 
to get this thing lapsed and killed!

Therefore, I want to ask this ques
tion—Why does the Government 
want more time? Is it for throwing 
out the whole thing? Some of my 
friends wonted a secret Session- my 
friends Shri Bosu, Shri Shamim and 
others spoke about it. They all re
peated the same demand. But 1 
want to give a warning. If we have 
a secret Session, what will happen? 
Sarvashri Madhu Limaye, Atal Biharj 
Vajpayee, Shyamnandan Mishra and 
other Members have taken on oath 
of secrecy, as regards the perusal ol 
CBI reports and related documents 
They are now saying that they cannot 
speak about these papers in any case 
while we are here in open session 
because of the oath. Now, if you 
have a secret Session, what will hap
pen? In a secret Session, no strangers 
and pressmen will be allowed. Only 
the Members will be there and they 
will only be sitting and discussing all 
these things. All these things and 
secret matters will be brought in 
Bui because it is a secret Session, 
we want be able to speak anything 
outside and the Government which 
has a majority will, in any case, 
throw the whole thing out, whether it 
is a secret or an open Session! And, 
thus, the main purpose will not be 
served. My point is that the purpose 
will be served'only if there is *1 fu ll 
proper Parliamentary probe.

In conclusion, I would invite your 
kind attention to my own m otion- 
No. 216 printed in the Lok Sabha 
Bulletin, Part n  dated 6th December, 
1974. This is what I said in my 
motion. I quote:

"that this House resolves that
* special Parliamentary Committee.

nominated by the Speaker and 
under his Chairmanship, be consti
tuted with a view to going through 
the CBI Report and deciding whe
ther the conduct of some of the 
Members of the House was in con
formity with the high standard of 
Parliamentary democracy and 
decency.”

I am very glad that some of the hon. 
Members who gave their motions that 
are printed in the Lok Sabha Bulle
tins and several who have spoken 
just now also confirm after going 
through the CBI reports etfc that 
there is a prima facie case for a 
Parliamentary probe. So, I am happy 
that what some of us inferred and 
imagined even without the perusal of 
the documents is being fully confirmed 
and strengthened.

My point is that this Parliamentary 
probe must take place immediately.
I am glad that after the CBI report's 
perusal some esteemed friends have 
been n’ jre than convinced about the 
prima fade  case. Therefore, there 
should be a probe, and it must be 
announced to-day, and to-day only. 
Parliament has a right to demand 
that There is. after all, a democratic 
policy in our land and, no matter, 
who the person is. higher of the histh, 
if he is found guilty of certain 
charges of corruption and undignified 
behaviour he should be forced to be 
removed bv a Parliamentary probe. 
In a Parliamentary democracy, no 
one is indispensable or unremovable

Please therefore decide to-day, and 
do not let it go to another three or 
four days because this will then be 
thrown out!

MR. SPEAKER: Prof. Guha has
already spoken.

SHRI SAMAR GUHA: I want to
draw your attention to one thing.

MR. SPEAKER: I shall give you
two minutes only. Your party 
Members have already spoken.
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SHRI BHOGENDRA JHA (Jaina- 
*ar': I kept on standing. ..

MR SPEAKER: I am not denying 
you a chance.

SHRI BHOGENDRA JHA I can
not keep quiet.

SHRI INDRAJIT GUPTA: He had 
been perusing the documents.. .

MR SPEAKER: I shall call him
last of all.

SHRI BHOGENDRA JHA: No I
do not seek time from you I want 
that this House should have some 
more facta

MR. SPEAKER- Do not lose your 
temper. You will be called

SHRI BHOGENDRA JHA: You
heard everyone.

MR SPEAKER Mr Guha will 
you wait a minute?

SHRI SAMAR GUHA: For him I
shall sit I shall speak after him

MR SPEAKER: I am not going
to allow eveivbody

SHRI SAMAR GUHA You may 
carry on

SHRI BHOGENDRA JHA- Let the 
Speakei decide whether I should 
speak or Shu Guha I cannot stand 
evcrytune.

SHRI INDRAJIT GUPTA* When 
Mr Mody got up to speak Shri Jha 
also rose But you said at that time 
that after Shri Mody you would 
allow him

MR SPEAKER- I tell you I am 
doing it this way I allowed the 
party leaders to speak first. From 
the same party some Members came. 
I told them that their leaders have 
already" spoken. You may have two 
minutes Mr. Guha and then Mr. 
Bhogendra Jha

SHRI SAMAR GUHA: Sir, let him. 
first speak.

SHRI BHOGENDRA JHA: Sir, 1
want to know your decision. If you 
do not allow the second Member to 
speak from the same party then I 
will sit down. (Interruptions}

MR. SPEAKER: You had sat dowru 
in his favour and he has withdrawn 
I had called you and you sat down in 
his favour. I am not going to call 
any other gentleman now. I allow
ed perusing nominees and the leaders 
to speak. In your case you were not 
the perusing nominee.

SHRI SAMAR GUHA: I hid no
minated Mr Madhu Limaye. You 
have allowed more than one person 
from different parties.

MR SPEAKER I request you to 
please sit down now. We had enough 
of it

SHRI SAMAR GUHA: You have 
allowed more than one spokesman 
from one party.

MR SPEAKER* That was done. 
Mr. Limaye has spoken.

SHRI SAMAR GUHA: Certainly,
if you do not allow other Member

MR SPEAKER. I am not allowing 
any other Member

SHRI SAMAR GUHA: There
should not be more than one from 
every party.

MR SPEAKER I accept that

Papers to be laid on the Table,
SHRI BHOGENDRA JHA: Sir,

kindly hear me I am not insisting 
upon to speak. Shri Indrajit Gupta 
has moved a Motion* Some other 
Motions are also before you. Then, 
those Members said, that they are 
not going to press those Motions. 
Shri Indrajit Gupta read out the 
Motion and he has flpoka* on
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ME. SPEAKER:  this i* Notice of 
a Motion which l received while sit
ting here.

SHRI  BHOGENDRA  JHA:  Sir,
Members have  perused  the  docu
ments.  Today’s discussion begins on 
that basis.  Having gone  through 
the documents, if you think that my 
views or suggestions on these  Mo
tions are necessary, you allow  me 
Because my name has also been men
tioned by certain people, because 1 
was in the Committee and you know 
how the memorandum was drafted 
(Interruptions).

MR. SPEAKER:  Not at  present
I clearly said that this is Notice of 
a Motion  This is Notice of a Motion, 
like other Motions. I have not taken 
any decision on it yet.
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SHRI K. RAGHU RAMA1AK:  Sir, 
it is very unfair to pin us down to 
any particular time.  On behalf of 
the Government, I did say that the 
memorandum requires a close stady 
and that it will require some time. 
How can I say how much time the 
Government will take?  It is very 
unfair.

SftRl INDRAJIT GUPTA:  What 
about my Motion?  I have not given 
you any memorandum.

3005 LS-I2.

SHRI K. RAGHU RAMAIAH:  We 
have not even had a copy of that. 
(Interruptions).

SHRi  BHOGENDRA JHA:  Sir.
the Minister has stated that all the 
Oppsifion leaders had met the Prime 
Minister and gave the memorandum. 
This is factually wrong. (Interrup
tions)

SHRI INDRAJIT GUPTA:  Sir. wc 
arr» all feeling hungry and you are 
also feelmg hungry and that is why 
you are also very angry sometimes.
I would suggest that you allow as a 
special case, those Ministers who are 
waiting to lay the Papers.  We do 
not mind.  Let them lay the Papers 
and go away and then this discussion 
can continue.  You  can  hear  Mr. 
Bhogendra Jha and others also.

MR. SPEAKER:  I shall not give
any chance to any Member.  I have 
asked the Minister to reply.  He has 
already replied.

SHRI SAMAR GUHA:  Sir. on a
point of  order  A  specific  resolu
tion,  a  specific  motion  nas  been 
brought before the House and it has 
been  categorically  stated  here.  . 
(Interruptions).  Where they have 
categorically stated that a Commitee 
should be constituted.  In reply to 
that, the hon Minister has said that 
they want time  Time may bo eter
nal  Time may be one day, two days 
and so on.  It is everybody’s hunch 
that today may be the last day not 
only of this Session but of this Par
liament.  Therefore, this  House  is 
entitled to know when is the Govern
ment going to give their considered 
view  What is the  specific  time? 
Time may be of Nth degree. It does 
not mean that  Otherwise, this Gov
ernment will carry the whole ble
mish, the Prime Minister will carry 
the whole blemish, of shielding one 
corrupt Minister.  The whole people 
will thinOhat' tfie Government and 
the Prime Minister are carrying the
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whole blemish of shielding one 
Minister.. . .

MR. SPEAKER: No, no.

WTW W  TST
. • •

SHRI BHOGENDRA JHA: On a
point of order—On a point of order— 
On a point of order.

MR. SPEAKER: This is not the
way of outing a point of order.

PROF. MADHU DANDAVATE: He 
has said ‘point of order*. Let him 
formulate his point of OTfier.

SHRI INDRAJIT GUPTA: When
one or more motions have been 
formally moved, how do you dispose 
of them?

MR. SPEAKER: I told you that 
you had brought ft at the time I was 
sitting in the Chair. I said you had 
sent in a motion which would be 
treated as a notice.

aft sren tow*,
*P7 3̂[*«rT S*.T spw £ •

SHRI INDRAJIT GUPTA: You do 
not join this game of playing for time 
like this.

mm  w w
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SHRI BHOGENDRA JHA: On a
point of order.

MR. SPEAKER: Please do not
disturb. Shri Vajpayee was called 
first. He was already on his point of 
order.

SHRI BHOGENDRA JHA: No.
You are violating your order, dee 
the record.

PROF. MADHU DANDAVATE: 
Let him formulate his point of order.

MR. SPEAKER: He is not in a
position to'Iormulate.

SHRI BHOGENDRA JHA: My
point of order is that you as Speaker..

: fa n x  iftihs nr, 
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SHRI BHOGENDRA JHA: Agreed.

SHRI INDRAJIT GUPTA: This
should apply to everybody, not once 
in a blue moon and only to us.

SHRI BHOGENDRA JHA: My
point of order is this. You had an
nounced when Shri Madhu Limaye 
was speaking that you are going to 
give me time not in the capacity of 
the second member of the party hut 
as a person who has perused the 
documents. Today the discussion has 
arisen on that basis.

The second point of order 1$ ihat 
while the Minister was making his 
statement, he had included all the 
Opposition parties.. . .

SHRI K. RAGHU RAMAIAH; No, 
no. The correct version is this. I 
said ‘leaders of some of the Opposi
tion parties’. I did not say ‘all*.

SHRI BHOGENDRA JHA: Any
way. Either you abide by your order 
or you say you have committed a 
mistake in announcing that you 
would give me time.

MR, SPEAKER: If it satisfies
your vanity, I will admit that I com
mitted a mistake. I am sorry. (Tn- 

trruptiom)►



293 Re- import Licence AGRAHAYANA 29, 1896 (SAKA) Re. Import 294
cote ... Licence cate

SHRI BHOGENDRA JHA: I will 
get «  more reasonable chance outside 
. . . .  (Interruptions). What is your 
rating on that. Unless you allow me, 
I will not speak.

w m  ungtar : m x  m  yx  
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SHRI BHOGENDRA JHA: Sir, to
day being the last day of the session 
—1 do not hope that this is the last 
day of Parliament or Parliamentary 
democracy; even though the forces 
are there, they are not strong enough 
to destroy parliamentary democracy. .

SHRI ATAL BIHARI VAJPAYEE: 
Obviously he is referring to the rul
ing party.

SHRI BHOGENDRA JHA: The
issue has been precipated according 
to me. Even before the perusal of 
the documents, our stand was there 
should be a probe by a parliamentary 
committee. At that stage, many mem
bers of the ruling party wore also 
of that view. That is my assessment 
of the situation. Having perused 
most of the documents—the report, 
the case diary, seizure list etc., 
many of us could not give adequate 
time to that. Yesterday I -:ould not 
give time to the House; dav before 
yesterday also I would not j;ive time 
to the house. After spending 10 
hours each day, still I have not com
pleted it. I do not think anyone else 
has been able to complete the perusal. 
They have decided that the study of 
the documents should continue) to
morrow, day after tomorrow and 
perhaps even beyond that. In such a 
situation, Mr. Indrajit Gupta suggest
ed and I also suggested that there 
should be a probe by a Parliamentary 
committee. So, from the beginning 
we have been demanding that there 
should be a parliamentary probe. I 
would still say that it would have 
been much better tor democracy, for

this Parliament, for the ruling party 
and for the entire Council of Minis
ter without exception, if this had 
been allowed. 1 do not support the 
suggestion for a secret'session. On 
the basis of the evidence collected, 
the CBI have given us abundant 
material after perusing which one can 
be in a position to come to a conclu
sion on a particular point. In such a 
situation, let the Government announ
ce their decision now. Even if there 
is a secret session, there would be 
suspicion lingering in the minds of 
the general public. So. I am not for 
a secret session. I think there should 
be a parliamentary committee. Even 
if it is a full parliamentary debate, 
neither Parliament nor Government 
will lose anything, because the facts 
have come out in the charge-sheet 
and nothing new will come out which 
will harm the country or the demo
cratic system or the Minister. So, 1 
suggest that let the perusal of the 
documents be romoleted and then let 
those members come to some unani
mous conclusions.

In such a situation, this being the 
last day of the session, let the Gov
ernment announce their decision as 
to what steps they are going to take.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise on a point of order.

MR. SPEAKER: There is no paint
of order.

»ft wctt far^rrt
sm  f t w  jn?r; If
<st f̂Tcft *fr? sir eft
stsftt  ^ r€t sretf ^ t tfr<r°n wn

k  tftr w a  ?rw w f t  |  srf ̂ m r x .

STfsrt'SH STCT \
*t$  ^TST *$t *WT % 1 

^ ?T T V T ^ — srttft^ S fT
& Srftsr 3*  

srra 3r | fa  t o t r
SFTT% TT VT *  I «fft WW Sfft*
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[*ft i m  faqrtt

«p*r£)r w m r  saftan: t o * | <ft tfftr
f*rw src t s  % t ^  stw irrf%
<rcr sprr |— jsr t
srsra 1

SHRI DINEN BHATTACHAHYYA- 
After so much ol discussion lasting 
.so many days over this matter, if 
nothing happens, what will be the 
impression in the country about 
Parliament? So, it is our firm opinion 
that the Government should imme
diately fix some time, appoint that 
committee and decide the tcims of 
reference of that committee.

SHRI INDRAJIT GUPTA: I can
appreciate the hon. Minister fot 
Parliamentary Affairs being in a 
difficulty because he Has ^ot only 
that brief which he got in the morn
ing. He 1s sticking to that He is 
not in a position to say anything 
which is outside his brief I would 
say in all seriousness that we are 

prepared to accommodate him. Let 
the laying of papers go on; in the 
mean while, let him have further 
consultation, and let him come back 
and announce the decision of the 
Government Because, there are mo
tions moved which cannot bo dis
posed oi this wav, in a cavdlier 
fashion, passing on to the next busi
ness. We will not allow that.

SHRI S M. BANERJEE: I rise on
a point of order, Sir. My po>nt of 
order is this. I want a ruling fiom 
you on two points. My first point 
is that the notice of a motion has 
been given. Fortunately or unfor
tunately, the notice has been read 
out m the House. It has gone in the 
proceedings. Today is the last day 
of the session. I want to know 
whether you have accepted it and, it 
you have accepted, when it is coming, 
whether it is coming in the next 
session.. . .

MR. Stt&Aftfift: It is a No-Day- 
Yet-Named motion.

SHRI S. M. B A N E R jfe  Under 
rule 384, It has Seen moved, A e th er  
if is under rule 184 or 108, I do not 
know. But it is a motion. 1 am a 
Member of the House and I am en
titled to know what is going to be 
the fate of the motion. If you have 
accepted the motion, what is the 
reaction of the Government thereto’

My apprehension is that ‘he people 
are marking time and, today, the 
session will adiourn and everybody 
will go away, including m/self I 
want to know the fate of the motion. 
Let the Government come forward 
and openly discuss it Let the motion 
be discussed. Let them reject it. 
You give your ruling.

MR SPEAKER: Please 'it down

As I have ten times told earlier, 
it i«? the notice of S' motion It is 
like any other motion It is a No-Day- 
Yet-Named motion. ,

SHRI K RAGHU RAMAIAH* Sji. 
I really thought that the Onposition 
would appreciate the spirit m winch 
I mad£ the statement Yesterday, it 
was about 8 P.M or so when a me
morandum was given, when a sugges
tion was mfide about the parliamen
tary committee, etc. Again, this 
morning, some other suggestions a ê 
made Do you expect the Govern
ment to immediately react, all at 
once, within a minute? The memo
randum which contains so many 
points has to be examined. The Law 
Minister is doing it. It is unfair to 
expcct that the Government must 
react immediately. I 'cto not accept 
this suggestion.

z fr im  fafrrO vncfcft :
^  | ft?

^  tfra w  t o  | 1

MR. SPAKER: Whatever you take
it.
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$»Ity ATAL BIjHARl VAJPAYEE: 
We ge a 'walk-out in protect.

*(ft *P| fan* : sts*tst irfhrzr,

$  *rrar srras: n® $ 1

W W  mffc* : ST&3T aft I

Shri Atal Bihari Vajpayee and 
some other hon. Members then left 
the House.

14.33 hrs.

PAPERS LAID ON THE TABLE

Notifications under All India 
Services Act, 1951

THE MINISTER OF STATE IN 
THE MINTSTRY OF HOME AFF
AIRS, DEPARTMENT OF PERSON
NEL AND ADMINISTRATIVE RE
FORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRl 
OM MEHTA): I beg to lay on the 
Table a copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (2) of sec
tion 3 of the All India Services Act, 
1951:—

<i) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Twenty-fourth Am
endment Regulations, 1974, 
published in Notification No. 
G.S.R. 1299 in Gazette of India 
dated the 7th December, 1974.

<ii) The Indian Administrative 
Service (Pay) Twenty-third 
Amendment Rules, 1074, pub
lished in Notification No. 
G S.R, 1300 in Gazette of 
India dated the 7th Decem
ber, 1974. [Placed in Library. 
See No. LT-8827/74].

Audit Report of Working of Cochin 
Refineries Ltd., 1973 and Notifica

tion under Customs Act, 1962

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to lay on the Table:—

1. A copy of the Report (Hindi
and English versions) of the 
Comptroller and Auditor Ge
neral of India for the year 
1973—Union Government 
(Commercial)—Part IV— 
Appraisal of the Working of 
the Cochin Refineries Limit
ed, under article 151(1) of the 
Constitution. [Placed in Li
brary. See No. LT-8328/74].

2. A copy of Notification No.
G.S.R. 691(E), (Hindi and 
English versions) oublished ,n 
Gazette of India dated tne 
17th December, 1974, under 
section 159 of the Custom - 
Act, 1962, together with an 
explanatory memorandum. 
[Placed m Library. Sec No. 
LT-8829/74].

Correction of Answer to USQ No 
4569, dated 16th December, 1974 re. 
Finding of U.P. Land Reforms Com
mittee, Gujarat Agricultural Pro
duce Markets (Amndt.) Rulfs, 1974 
and Notifications under Gujarvt 

Panchay*t Act, 1961

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): On behalf of Shri Anna- 
oheb P. Shindc, I ây on the Table*-

1. A statement correcting the le- 
ply given on the 16th Decem
ber, 1974 to Unstarred Ques
tion No. 4569 by Shri Madhu 
Dandavate regarding Finding 
of U.P. Land Reforms Com
mittee on Violation of Land
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[Shri Prabhudas Patel)
Celling Laws. [Placed in 
Library. See No. LT-8830/ 
74].

2. (i) A  copy of the Gujarat 
Agricultural Produce Mar
kets (Amendment) Rules, 
1974 '(Hindi and English ver
sions) published in Notifica
tion No. GHKH-57-74-APM- 
1073-24194-D, in Gujarat 
Government Gazette dated 
the 9th May, 1974, under sub
section (5) of section 50 of 
the Gujarat Agricultural 
Produce Markets Act 1963, 
read with clause (c) (iii) of 
the Proclamation dated the 
9th February, 1974 issued bv 
the President in relation to 
the State of Gujarat.

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the above Notification. [Plac
ed tn Library. See No. LT- 
8831/74].

3 (a) A copy each of the following 
Gujarat Notification under sub-section 
(4) of section 323 of the Gujarat Pan- 
chayat Act, 1961, read with clause 
(c) (iii) of the Proclamation dated 
the 9th February, 1974 issued by the 
President in relation to the State of 
'Jujarat:—

(i) The Gujarat Panchayat Ser
vice (Casual Leave and Spe
cial Casual Leave) (Amend
ment) Rules, 1974, published 
in Notification No. KP/23/PSR 
1072j 10526jTH, in Gujarat 
Government Gazette dated 
the 6th February, 1974,. to
gether with an explanatory 
note.

(ii) The Gujarat Panchayat Ser
vice (Classification and Re
cruitment) (Amendment)

Rules, 1974, published in No
tification No. KP{16(74)|PRRf 
1072[122|TH, in Gujarat Gov
ernment Gazelle dated the 
6th March, 1974 together with 
an explanatory note,

(iii) The Baroda District Local 
Board Pension Fund (Am
endment) Rules, 1974, pub
lished in Notification No. KPj 
189|PRRjl067]6310|TH, in 
Gujarat Government Gazette 
dated the 19th August, 1974 
together with an explanatory 
note.

(iv) The Gujarat Panchayat Ser
vice (Classification and Re
cruitment ) (Amendment)
Rules, 1974, published in No
tification No. KPj220!PRN} 
1071|8212|TH, in Gujarat Gov
ernment Gazette dated the 
11th October, 1974 with an 
explanatory note.

(b) Two statements (Hindi and 
English versions) showing reasons for 
delay in laying the Notifications men
tioned at (i) and (ii) above.

fr) Four statements (Hindi and 
English versions) explaining the 
reasons for not laying the Hindi ver
sions of the Notifications [Placed in 
Library. See No. LT-8832/74].

Central Silk Board (Amendment 
Rules, 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI ZIAUR 
RAHMAN ANSARI): I beg to lav 
on the Table a copy of the Central 
Silk Board (Amendment) Rules, 1974 
(Hindi and English versions) pub
lished in Notification No. G.S.R. 1165 
in Gazette of India dated the 2nd 
November, 1974 under sub-section (3) 
o f  section IS of the Central Silk 

Board Act, 1948. [Placed Library* 
Sat No. LT-8883/74],
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Report or Monopolies and B w n w - 
stv* Thai* Phacticeb Commission re. 
Acoommotr or certain equity shares 
or M /s Malwa Sucsah M ills Co. Ltd. 
by Mzs. K, C. Thapar and Bros. Ltd.

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI B. SHAN- 
KARAN AND): On behalf of Shri 
Bedabrata Barua, I beg to lay on the 
Table a copy of the Report (Hindi 
version) of the Monopolies and Res
trictive Trade Practices Commission 
under section 23(6) of the Monopo
lies and Restrictive Trade Practices 
Act, 1969, on the proposal of M/s. 
Karam Chand Thapar and Bros. (Coal 
Sales) Limited for acquisition of cer. 
tain equity shares of M/s. Malwa 
Sugar Mills Company Ltd. and the 
order dated the 30th July, 1973 of 
the Central Government thereon, 
under section 62 of the said Act. 
[Placed in Library. See No. LT- 
8834/74].

Annual Report of Post Graduate 
Institute of Medical Education and 
Research. Chandigarh for 1973-74. 

and Notifications under Homoeopathy 
Central Council Act, 1973

SHRI B. SHANKARANAND: On
behalf of Shri A. K. M. Ishaque, I 
lay on the Table: —

1. A copy of the Annual Report 
(Hindi and English versions) of the 
Post-Graduate Institute of Medical 
Education and Research. Chandigarh, 
for the year 1973-74, under section 
19 of the Post-Graduate Institute of 
Medical Education and Research, 
Chandigarh, Act, 1966. [Placed in 
Library. See No. LT-8835/74J.

2. A copy each of the following No
tifications (Hindi and English ver
sions) issued under the Homoeopathy 
Central Council Act, 1973:—

(1) aO . 460(E), published in 
Gazette of India dated the 
30th July, 1974.

(il) S.O. 469(E), published in 
Gazette of India dated the 
2nd August, 1974.

<iu) S.O. 482(E), published in 
Gazette of India dated the 6th 
August, 1974. [Placed in Li
brary. See No. LT-8836/74].

Review and Annual Report of Indo- 
Burma Petroleum Co. Ltd. for 1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
I beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-section 
(1) of section 619A of the Companies 
Act, 1956: —

(i) Review by the Government on 
the working of the Indo- 
Burma Petroleum Company 
Ltd. Calcutta, for the year
1973.

(ii) Annual Report of the Indo-
Burma Petroleum Co. Ltd. 
Calcutta for the year 1973 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. LT-8837/
74].

Report on Police firing at village 
Parthampurai, distt. Baroda and 

Memorandum of Action taken 
thereon

SHRI OM MEHTA: On behalf of 
Shri F. H. Mohsin, I beg to lay on 
the Table a copy each of the following 
documents (Hindi version) under sub
section (4) of section 3 of the Com
mission of Inquiry Act, 1952 read 
with clause (c) (iii) of the Proclama
tion under the 9th February, 1974 
issued by the President in relation to 
the State of Gujarat:—

(i) Report on the police firing at 
village Parthampura. Distt.
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[Shri Om |Aeh^]
Baroda on the 14th August,
1972.

(li) Memorandum of Action taken 
on the Report. [FZ^ed in 
Library. See No. C-8838/ 
74].

Notification under Essential Com
modities Act, 1955

SHRI PRABHUDAS PATEL: I beg 
to lay on the Table a copy of Notifi
cation No. G.S.R. 684(E). (Hindi and 
English versions) published in Gazette 
of India dated the 9th December, 1974

Fourth

(1) Statement No. XXVI •
(ti) Statement No. XXXI

under fub-secti<?n (6) of section 3 of 
the Epsejitiaj, Commodities A ct 1955. 
[Placed in Library. ' See No, L’f-8839/ 
741.

Statements showing action taken
BY GOVERNMENT ON ASSURANCES, FlC. 

GIVEN DURING VARIOUS SESSIONS OF 
Lok Sabha 1

SHRI B. SHANKARANAND: I beg 
to lay on the Table the following 
statements showing the action taken 
by the Government on various assur
ances, promises and undert;}cings 
given by the Ministers during the 
various sessions of Lok Sabha: —

Lok 'Sabha

• Eleverth S.bbkm, H 70.

• Twelfth Se&sion, 1970*

fifth Lok Sabha
(ui) Statemeng No. XXXIV, • • • Second Session,' 1971.
(iv) Statement No. XXV • * Fourth Session, 1972.
(v) Statement No. XVII • • Fifth Session, 1972.
(vi) Statement No. XV | • • Sixth Session, 1972.

E(vn) Statement No. XVIII • • • Seventh Session, 1973.
i (viii) Statement No. XII • • Eighth Session, 1973.

(xi) Statement No. X • • • • Ninth Session, 1973.
(x)1jStatement No. XI • Tenth Session, IQ74-

(xi) Statement No. IV • • • Eleventh Session 1974.
(xii) Statement No. I • • Twelfth Session, 1974.

[Placed in Library, See No. LT-8840/74],

Review and Annual Report or Man
ganese Ore (India) Ltd., Nagpur for 

1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE iSHRl 
ARVIND NETAM): On behalf of
Shn Sukhdev Prasad, I beg to lay on 
the Table a copy each of the following 
papers (Hindi and English versions)

under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(i) Review by the Government 
on the working of the Manga
nese Ore (India) Ltd., Nagpur 
for the year 1972-73

(ii) Annual Report of the Manga- 
nese Ore (India) Ltd. Nagpur, 
for the year 1972-73 along 
with the Audited Accounts
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and the comments of the 
Comptroller and Auditor Ge
neral thereon. [Placed in 
Library. See Wo. LT-8841/ 
74].

Cotton Textiles (Control) 2hd 
Amndt. Order, 1974, Reviews .and 
Annual Reports of Minerals and 
Metals Trading Corp. or India Ltd., 
New Delhi, for 1973-74 and Export 
Credit and Guarantee Corp. Ltd., 
Bombay with Audited Accounts *or
1973 and Govt. Resolution thereon.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VI3HWANATH PRATAP SINGH): I 
beg to lay on the Table: —

1. A copy of the Cotton Textiles 
(Control) Second Amendment Order,
1974 (Hindi and English versions) 
published in Notification No. SO. 
3147 in Gazette of India dated the 
30th November, 1974 under sub-sec- 
tion (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed tn 
Library. See No. LT-8842/74].

2. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1958: —

(1) (a) Review by the Govern
ment on the working of the 
Minerals and Metals Trading 
Corporation of India Ltd., 
New Delhi for the year 1973- 
74.

(b> Annual Report of the Mine
rals and Metals Trading Cor
poration of India Ltd.. New 
Delhi, lor the year 1973-74 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon.

(ii) (a) Review by th© Govern
ment on the working of the 
Export Credit and Guarantee

Corporation Ltd., Bombay, for 
the year 1978.

(b) Annual Report of the Export 
Credit and Guarantee Cor
poration Ltd., Bombay, for 
the ye"ar 1973 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
fPlaced in Library. See No. 
LT-8843/74].

3. (1) A copy each of the following 
papers under sub-section (2) of sec
tion 16 of the Tariff Commission Act, 
1951 —

(a) Report (1974) of the Tariff 
Commission on the continu
ance of protection to the Dye- 
intermediates Industry.

(b) Government Resolution No 
12(1)-Tar/74, dated the 17th 
December, 1974 (Hindi and 
English versions) notifying 
Government’s decisions on the 
above Report.

(11) A statement (Hindi and Eng
lish versions) explaining the reasons 
for not laying simultaneously the 
Hindi version of the Report mentioned 
at (i> above. {Placed in Library. See 
No. LT-8844/74J.

A n n u a l Report of Press Council of 
India for 1973

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI
I. K GUJRAL): On behalf of Shri 
Dharam Bir Sinha, I beg to lay on the 
Table 0 ropy of the Annual Report 
(Hindi and English versions) of the 
Press Council of India for the vear
1973. under section 18 of the Press 
Council Act, 1965. [Placed in Library. 
See No. LT-8845/74].
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Indian Museum (A mndt.) Rules, 1974 
and certified Account* and Audit 
Report of Indian Institute or Tech

nology Kharagpur, fo r  1971-72

SHRI ARVIND NETAM: On behalf 
of Shri D. P. Yadav, I beg to lay on 
the Table—

1. A copy of the Indian Museum
(Amendment) Rules, 1974 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 1275, in Gazette of 
India dated the 30th Novem
ber, 1974* under sub-section 
(3) of section 15A 0* the 
Indian Museum Act, 1910. 
[Placed in Libra* y. S-te No. 
LT-8846/74].

2. (1) A copy of the Certified 
Accounts of the Indian Insti
tute of Technology, Kharag
pur for the year 1971-72 along 
with the Audit Report there
on (Hindi and English ver
sions) under sub-section (4) 
of section 23 of thr Institute 
of Technology Act, 1961.

(ii) A statement (Hindi and Eng. 
lish versions) showing rea
sons for delay in laying the 
above Accounts. [Placed in 
Library. See No. LT-8847/ 
741.

Statement re. reasons for delay in
LAYING THE AUDITED ACCOUNTS OF
Employees’ State Insurance Corp. 

and Audit Report for 1971-72

SHRI B. SHANKARANAND: On
behalf of Shri Balgovind Verma, t 
beg to lay on the Table a statement 
(Hindi and English versions) showing 
reasons for delay in laying the Audit
ed Accounts of the Employees' State 
Insurance Corporation for the year 
1971-72 and the Audit Report there
on. [Placed in Library. See No. LT- 
8843/74].

MR. SPEAKER: Mr. Madhu Limaye 
.. .  .He is not here.

SHR| INDRAJI^ GUPTA (All* 
! » » ) :  % .  Speaker, you are set 
allowing the House to come to any 
conclusion on this matter.

MR. SPEAKER: Whatever you had 
to say, you have said, and whatever 
they had to say, they have said I 
do not come in. So far as this matter 
is concerned, it is concluded now.

SHRI INDRAJIT GUPTA: As a
protest I walk out of the House.

Shri Indrajit Gupta then left the 
House.

14.37 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL • Sir. 1 
have to report the following messages 
received from the Secretary-Ge:.< rai 
of Rajya' Sabha;—

(i) ‘I am directed to inform the 
Lok Sabha that the Rajya Sabha 
at its sitting held on Thursday, 
the 19th December, 1974. adopted 
the following motion in regard to 
the Central and Other Societies 
(Regulation) Bill, 1974:—

“That this House do recom
mend to Lok Sabha that Lok 
Sabha do appoint a member of 
Lok Sabha to the Joint Commit
tee of the Houses on the 
Central and Other Societies (Re
gulation) Bill, 1974, in the vacan
cy caused by the resignation of 
Shri Niti Raj Singh Chaudhary 
from the membership of the said 
Joint Committee* and communi
cate to this House the name of 
the member bo appointed bv 
Lok Sabha to the Joint Commit
tee.**

I am to request that the con
currence of the Lok Sabha in the 
said motion, and also the name 
the member o f the Lok Sabha
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appointed to the Joint Committee 
may be communicated to this 
House/

(ii) ‘I am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on Thursday, 
the 19th December, 1974, adopted 
the following motion in regard to 
the Adoption of Children Bill. 
1072: —

“That this House do recom
mend to Lok Sabha that Lok 
Sabha do appoint a member of 
Lok Sabha to the Joint Commit
tee of the Houses on the 
Adoption of Children Bill, 1972 
in the vacancy of Shri Amar 
Nath Chawla and communicate 
to this House the name of the 
member so appointed by Lok 
Sabha to the Joint Committee.”

I am to request that the con
currence of the Lok Sabha in the 
said motion, and also the name of 
the member of the Lok Sabha 
appointed to the Joint Committee 
may be communicated to this 
House/

(iii) “In accordance with the 
provisions of sub-rule (6) of rule 
186 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No, 4) 
BUI, 1974, which wag passed by the 
Lok Sabha at its sitting held on 
the 17th December, 1074, and trans
mitted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in re
gard to the said Bill.*’

(Iv) *ln accordance with the 
provisions of rule 127 o f the Rules 
of Procedure and Conduct of Busi
ness in the Rajya Sabha, I am

directed to inform the Lok Sabha 
that the Rajya Sabha. at its sitting 
held on the 19th December, 1974. 
agreed without any amendment to 
the Representation of the People 
(Amendment) Bill, 1974. which 
was passed by the Lok Sabha at 
its sitting held on the 16th Decem
ber, 1974.*

COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS

M in u t e s

SHRI G. G. SWELL (Autonomous 
Districts): I beg to lay on the Table 
Minutes of the Forty-sixth to Forty- 
ninth sittings of the Committee on 
Private Members’ Bills and Resolu
tions held during the current ses
sion.

JOINT COMMITTEE ON OFFICES 
OF PROFIT

E l e v e n t h  R e p o r t

SHRI JAGANNATHRAO JOSHI 
(Shajanpurr I beg to present the 
Eleventh Report of the Joint Com
mittee on Offices of Profit

ESTIMATES COMMITTEE 

Sixty- ninth Report

SHRi M. G. UIKEY (Mandla): I
beg to present the Sixty-ninth Re
port of the Estimates Committee on 
the Planning Commission—Develop
ment of Backward Areas.
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Shri Bhogendra Jka'a 
Residence (St.)

5 i i  Rly. Convention 
Comm, fteport 

S.C. 6 S.f. Comm.
Reports

COMMITTEE ON SUBORDINATE 
LEGISLATION

F o u r t e e n t h  R e p o r t

DR KALAS (Bombay South)- I 
beg to present the Fourteenth Report 
of the Committee on Subordinate 
Legislation

RAILWAY CONVENTION COMMIT
TEE

Fourth and Fifth Reports

SHRI S A KADER tBoml^ Cen
tral-South) I b$g to present the 
Fourth and Fifth Reports of the Rail
way Convention Committee, 1973 on 
action taken by Government on the 
recommendations contained in the 

Third and Fourth Reports of the Rail
way Convention Committee, 1971 on 
Commercial and Allied Mat* -is 
Parts I and II respectively

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

R e p o r ts  o f S t u d y  Tours

SHRI D BASUMATARI (Kokrd- 
jhar): I beg to lay on the Table a 
copy each of the following Repoit*. 
of the Studj Tours of the Committee 
on  the Welfare of Scheduled Castes 
.and Scheduled Tribes —

(1) Report of Studv Tout o1 
ft'tudy Group I of the O m - 
mittee on its visit to Gujatat 
in September-October, 1974

(2> Report of Study Tour ot 
S tu d y Group II of the Com
mittee on its visit to Raja
s th a n  m October, 1974.

PETITION RE. DANGER TO 
MARINE LIFE BY POLLU- 

TION FROM CAUSTIC SODA 
PLANT AT KARWAR

SHRI B V NAIK (Kanara) I beg 
to present a petition signed by Shri 
Ramnath Medon General Secretary 
Akhila Karnataka Fishermen’s Pan- 
shad, Mangalore* and other regard
ing danger to marine life by pollu
tion from a Caustic Soda Plant being 
set up at Kaiwar

14 40 hrs.
STATEMENT RE ALLEGED BOMB 
INCIDENT AT THE RESIDENCE OF 

SHRI BHOGENDRA JHA. M P.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS (SHRI OM MEHTA) 
On behalf of Shri Brahimnanda 
Reddy I beg to lay a statement le- 
garding an alleged bomb incident at 
the xesidence of Shji Bhogendia Jha, 
MP on the 17th December, 1974

STATEMENT

According to the Delhi Administra
tion, the Parliament Street Police Sta
tion receive 1 telephonic information 
from Shri Bhogendra Jha, MP, at 
1030 p m  on the 17th December, 1974 
that two persons of unknown identity 
had thrown into his residence at 10, 
Windsor Place a solid object which 
looked like a bomb The police im
mediately went to the spot and con
tacted Shri Bhogendra Jha, who gave 
the following detail* of the incident.

On the 17th December, 1974, »t 
about 10 pm . a person aged About 
23 years entered his compound Smce 
his movements appeared suspicious he 
was checked by the servant where 
upon he threw an object and ran
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away. On inspection, this object was 
found to be a coconut shell trapped 
in a plastic cover and secured with 
cello-tape. It was suspected 10 be a 
bomb. The person, who had thrown 
the bomb, was chased Upto Windsor 
Place, where he was joined by an
other person having a cycle and both 
of them escaped.

A case u/s 447, IPC has been re
gistered in this connection and is 
undei investigation The subpectod 
explosives was de-activated by being 
put in water. It did not have rny 
fuse or initiation device. However, 
the opinion of the Explosive Expert 
is being obtained.

14 42 hrs

STATEMENT re. GRANT OF ADDI
TIONAL DEARNESS ALLOWANCE 

TO CENTRAL GOVERNMENT 
EMPLOYEES

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM) • Mr 
Speaker, Sir, in response to the Call
ing Attention Notice tabled by Shri 
S M. Bancrjee and others regarding 
the giant of dearness allowance to 
employees of Central Government, T 
had made a statement in the House 
on 6th December, 1974. I had stated 
at that time that the Government 
hoped to be able to take a decision 
on the dearness allowance payable to 
Its employees in the light of all con
siderations. I had occasion to spell 
out in some detail these considera
tions in the course of my replies to 
the points raised by the Hon’ble 
Members. I am however. now mak
ing a further statement in deference 
to your wishes as indicated in the 
Houae on the 18th.

Government are fully aware of the 
hardship caused to all sections of 
Government employees by the rise 
in prim . It was this awareness that 
had led Government to initiate seve
ral measures In recent months to ai- 
rest the rising trend in prices. These

measures have already met with a. 
measure of success. It is of the ut
most importance that the recent wel
come change in price trendsi is main
tained and further improved upon.

It cannot be denied that successive 
increases in dearness allowance of 
Government employees, though justi
fied by rise in prices, have eroded 
su jstantially the resources for deve
lopment. The grant of dearness al
io \ ance to Central Government cm- 
p]<> ees has also repercussions on 
State Governments. Many of the 
schemes which are crucial to the 
growth of our economy form part of 
Stdte Plans The impact of our deci
sion? in regard to dearness allowance 
on State finances cannot be com
pletely overlooked. We are now en
gaged in a detailed assessment of 
the resources. Decisions on dearness 
allowance will be taken soon after 
this exercise is completed.

The welfare of its employees, par
ticularly the lower paid employees, i» 
of special concern to Government. It 
is this concern that had in fact led 
Government to improve upon the for
mula for grant of dearness allowance 
recommended bj tho Pay Commis
sion The House may rest assured 
that the decisions of government cn 
dcmness allowance will keep the 
genuine interests of the employees in 
view I am confident that the Gov
ernment employees also appreciate 
the severe strain under which cur 
economy i« functioning and would 
extend their wholehearted coopera
tion m findmc solutions to the vari
ous problems particularly that of in
flation facing our country.

SEVERAL HON MEMBERS: What
is this?

SHRI S. M BANERJEE (Kanpur): 
Sir, I rise on a pomt of order.

When we made a statement in this 
House with your permission under 
Rule 377 and also during the course 
of the debate on the Supplementary
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Shri  M. Banerjee

Demands for Grants which wer* l>e- 
ing discussed, the hon. Minister of 
State for Revenue and Expenditute, 
Shri PranaB Mukherjee said that this 
would be replied to or that the mat* 
ter would be brought to the notice of 
his senior colleague, the Cabinet Mi
nister and that  he would make a 
statement thereon and he mentioned 
nothing more  than what has  been 
mentioned in the reply to the call at
tention motion a reference to which 
has been made by  my hon, friend,

Shri C. Subramamam.

Sir, we have  made it abundantly 
clear that we were not interested m 
hearing from him to what difficul
ties there were or were not ur this 
and that.  We know after this Com
pulsory Deposit, law has been enact
ed and so many other so-called onti- 
lnflationary measures  were brought, 
the prices have gone up and that was 
the reason why they were entitled to 
another instalment of DA upto Octo
ber 1964 four instalments  have al
ready fallen due  All their tall talk 
of curbing the prices  is simply  to 
hood-wmk the  people.  You  know 
the prices have gone up.  My point 
of order is this. We wanted >nly an 
assurance  from him.  Let him say 
that they will not give DA to the 
Central Government employees.  But 
what is the use of freezing it indirect
ly giving the hope to the employees 
that they would be entitled to it? We 
wanted a definite assurance from him 
whether they will pay the four ins
talments or whether, according to the 
information available to us they are 
going t*> freeze all the four instal
ments of DA.  That was the matter. 
I want a straight answer from him  
whether the DA that is due lo the 
Central Government  employees will 
be paid or not.  I want  a clear-cut 
reply.

w?   ot fm, si* *5 m*m w  

«rr mn t   * aft f*   «n?

      5* t fa fcr *r 

forfcr   11 «rt fa

*tt  i *rr«ntrwfwf

imr arrT *nr* f wrxtti

w* nt 3RTRT   *ff vm  * *

nt   w nr   i

mar wmfth : n't

nn n *rt*Frr  ?

tor iift * nwft  ?

«rt TWIWffTT wwft  («w*rr)  * 

nri 5PT   J ? itfwrfon *fr m 

jprr ? 1 i *T5TPT ? I

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram). We want to know 
whether the Central Government is 
prepared t*> banction the four instal
ments of DA that have fallen due to 
the 28 lakhs Central Government em
ployees.  If not, we, the Opposition 
Parties, have to take some decision 
against thia anti-employees and 
workmg clas attitude of the Govern
ment not only in this House but out
side also.  You are  forcing all the 
officers and employees of the Central 
Government to launch a movement, 
and os a result the Government work

will come to a standstill.  You *re 
provoking the employees in this situ
ation.  You are responsible for that. 
Please bear it in mind.  (Interrup
tions).

SHRI C. SUBRAMANIAM: I have 
categorically stated that a derision on 
DA will be taken soon  after this 
exercise is completed.

SHRI  RAMAVATAR  SHASTRI* 

When?

SHRI C. SUBRAMANIAM:  Very

soon.

SHRI JYANESWAR MISRA: *V«*y 
soon* mean* what?
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SHRI INDRAJIT GUPTA (Alipur): 
I want to ftrir the Minister one thing 
only. According to the law, they can 
freeze or impound half of this DA 
which Is doe to the employees. Axe 
they not now trying by executive ac
tion to impound the whole thing? I 
think by the time they take a deci
sion, the sixth instalment will be
come necessary.

SHRI C. SUBRAMANIAM: No such 
decision has been taken. I have al
ready stated that we are still to con~ 
wder the matter and take a decision 
and that can be taken only after we 
make an exercise of our resources 
position.

14 45 hrs.

during this session. There are seve
ral complicated and Constitutional 
issues involved, particularly in view 
of the latest judgement of the Sup
reme Court in the writ petition filed 
by Ahmedabad St. Xavier College 
Society and others against the State 
of Gujarat and others, which require 
careful examination. The new Vice- 
Chancellor could take charge of his 
office only in the second week of this 
month and has since then been meet
ing the representatives of teachers. As 
it is essential to have his views al*1©, 
I have been holding discussions with 
him.

I can assure the House that every 
effort is being made to complete this 
work expeditiously so to that a Bill 
may be introduced in the Parliament.

SATEMENT re. PROPOSED AM
ENDMENT OF DELHI UNIVERSITY 

ACT

MR. SPEAKER: Item No. 28 P^of. 
S. Nurul Hasan.

THfc MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
1 PROF. S NURUL HASAN): Sir, I 
beg to lay a statement regarding pro
posed amendment of the Delhi Uni
versity Act.

STATEMENT

In reply to Unstarred Question No. 
3891 on December S, 1974, I had, in
ter alia, stated that it was proposed 
to introduce a Bill to amend the 
Delhi University Act in the current 
session of Parliament.

I would like to inform the House 
that inspite of Government's best 
efforts, it has not been possible to 
finalise legislative proposals for am
endment o f the Delhi University Act, 
and bring them before Parliament

14.45-1/2 hrs.

STATEMENT re. DELHI DRAMATIC 
PERFORMANCES BILL

MR. SPEAKER* Item No. 29 Prof 
S. Nurul Hasan.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S. NURUL HASAN)- Si-, I 
beg to lay a statement in response to 
the matter raised by Shri Madhu Li
maye in the House regarding recom
mendation of the President for intro
duction of the Delhi Dramatic Per
formances Bill given notice of by Mm 
on the 12th November, 1974.

STATEMENT

In connection with the Point of 
Order raised by Shri Madhu Limaye 
regarding the delay in obtaining Pre
sident's recommendations for the con
sideration of the Delhi Dramatic Per
formances Bill, 1974, the notice of his
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intention to move for leave to intro
duce which was given by him in his 
letter dated 12-11-1974, the Deputy 
Speaker was pleased to observe that 
1 owed a Statement to the House.

2. Shri Madhu Limaye’s letter dated 
12-11-1974 giving notice of his inten
tion to move for leave to introduce a 
BiU with short title: “The Delhi Dra
matic Performances Bill, 1974” w&s 
sent by the Lok Sabha Secretariat cn 
19-11-1974 to the Ministry of Educa
tion, Social Welfare and the Depart
ment of Culture where it was receiv
ed on the same day. Due to a mis
understanding it did not reach the 
officer concerned. The Lok Sabha 
Secretariat made a further reference 
on the subject on 23-11-1974 which 
was received on 26-11-1974 -md st 
the request of the Department of 
Culture, the Lok Sabha Secretoiiat 
was kind enough to send a copy of 
Shri Madhu Limaye’s letter with en
closures, which was received by the 
concerned Section on 3-12-1974 
There was thus time available for me 
to obtain the recommendation of the 
President to enable the Hon’ble Spea
ker to decide whethef the Hon‘h!e 
Member could introduce the Bill on 
13th December, 1974. Unfortunately, 
the officials concerned in the Depart
ment of Culture thought that since 
under Rule 65(3) notice for a period 
of one month would be needed after 
President’s recommendation has been 
received and since the Session of the 
Lok Sabha was due to end much be
fore. the President’s recommendation 
could be obtained after the norma! 
consultations with agencies ron^rn- 
ed were completed.

3. I have no hesitation in flaying 
that this impression of the Depart
ment was unjustified and the matter 
should have been dealt with expedi
tiously. For this lapse on the part of 
the Departmentr 1 express to the 
House and to the Hon’ble Member my 
sincere apology.

14.4ft hv».
STATEMENT rfe. REINSTATEMENT 
OF EMPLOYEES O f ANTIBIOTICS 
PLANT OF INDIAN DRUGS AND 

PHARMACEUTICALS LTD., 
RISHIKESH

MR. SPEAKER: Item No. 30. Shri 
K. R. Ganesh.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA
NESH): Sir, I beg to lay a further 
statement regarding implementation 
of the award given by the Union La
bour Minister about the reinstatement 
of some former employees of the 
Antibiotics Plant of Indian Drugs and 
Pharmaceuticals Limited, Rishikesh.

STATEMENT
I made a statement on the 11th ins

tant on the matter raised by Smt. 
Parvati Krishnan on 19-11-74 under 
Rule 377 regarding the abnormal de
lay in the implementation of the 
award given by the Union Labour 
Minister regarding the re-instatemcnt 
of some former employees of the 
Antibiotics* Plant of IDPL, Rishikesh 
I have since held a meeting on 19th 
instant in which Labour Minister, 
Smt. Parvathi Krishnan and S M  
Paripoornanand Painuli, representa
tives of the Workers’ Union and Man
agement participated. With a view to 
Implement the decision, instructions 
are being conveyed to the Manage
ment.

14 46-1/2 hrs
STATEMENT re. NDMC DUES TO 
DELHI MUNICIPAL CORPORATION 

MR SPEAKER: Item No. 31. Shri 
Om Mehta.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS. DEPARTMENT OF PERSON
NEL AND ADMINISTRATIVE RE
FORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): I beg to lay a « ■ » -  
ment regarding NDMC dues to the 
Delhi Municipal Corporation.
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Statement
The Municipal Corporation of Delhi 

imposed a tax with effect from lit  
July, 1869 on consumption' or tale of 
eleetridty under section 113(2)(d) of 
the Delhi Municipal Corporation Act 
with the prior approval of the Cen
tral Government. Thereafter the 
Municipal Corporation demanded the 
tax: from the New Delhi Municipal 
Committee on the supplies made to 
the latter. The New Delhi Municipal 
Committee challenged the legality of 
the demand and contended that the 
bulk supply of electricity made to 
them under section 284 of the Delhi 
Municipal Corporation Act did not 
amount to “sale”  of electricity to 
them.

2. Conflicting opinions have been 
given on the legal issue by eminent 
jurists. For resolving the legal issues 
several meetings were held from time 
to time and finally at a meeting taken 
by the then Home Minister on 13th 
September, 1968, it was suggested that 
the matter might be referred for arbi
tration to a retiied judge of the Sup
reme Court. The Delhi Municipal 
Corporation resisted this suggestion 
for some time but ultimately passed a 
resolution to the effect that the dis
pute be referred to the Government 
of India for arbitration by a retired 
Judge of the Supreme Court. On 1st 
April, 1971 the Commissioner of Delhi 
Municipal Corporation and the Pre
sident of the New Delhi Municipal 
Committee signed an agreement for 
referring the matter to Shri S. K. 
Daft, a retired Judge of the Supreme 
Court, for arbitration The arbitra
tion was to be on the following 
points:—

(&) whether the said tax has been 
validly levied by the Delhi 
Municipal Corporation and is 
binding on the New Delhi 
Municipal Committee; and

(,i> the amount, if any, payable 
by the New Delhi Municipal 
Committee to the Delhi Mu- 
nicipal Corporation or re
fundable by the Delhi Muni
cipal Corporation to the New 
Delhi Municipal Committee, 
as the case may be.

The terms of appointment of Shri Das 
could not be settled. Therefore, he 
did not take up the job.

3. The position was reviewed early 
in' 1973 and It was decided that the 
Lt. Governor, Delhi should make an 
effort to resolve the dispute. The Lt. 
Governor, Delhi made such an effort 
and asked the New Delhi Municipal 
Committee to pay the amounts due, 
but the New Delhi Municipal Com
mittee reiterated their earlier view 
that legally they were not liable to 
make any payment on this account. 
The Lt. Governor thereupon suggest
ed that the matter might be referred 
for arbitration as earlier agreed to by 
the two local bodies. Government 
have accepted the suggestion and ne
cessary steps are being taken in this 
regard. The amount due from the 
New Delhi Municipal Committee, ac
cording to the Delhi Municipal Cor. 
poration, was Rs. 4.30 crores upto 
30th September, 1973.

14.47 hrs.

ADOPTION OF CHILDREN BILL(1) whether Delhi Municipal Cor
poration is empowered under 
various provisions of the 
Delhi Municipal Corporation 
Act, 1957, to levy tax on the 
supplies of electricity made 
to the New Delhi Municipal 
Committee with effect from 
1st July, 195ft;

3MM TM__1*

Concurrence m recommendation op 
Rajya Sabha to appoint a Member to 

Joint Committee

MR. SPEAKER: Item No. 32.
Shri Bedabrata Barua.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): Sir, I beg to
move:

“That this House do concur m 
the recommendation of Rajya 
Sabha that Lok Sabha do appoint 
a member of Lok Sabha to the 
Joint Committee of the Houses on 
the Adoption of Children Bill, 1972 
in the vacancy of Shri Amar Nath 
Chawln and do resolve that Dr. 
(Smt.) Sarojini Mahishi, a mem

ber of Lok Sabha, be appointed to 
the said Joint Committee to fill 
the vacancy.”

MR SPEAKER: The question is:

“That this House do concur m 
the recommendation of Rajya 
Sabha that Lok Sabha do appoint 
a member of Lok Sabha to the 
Joint Committee of the House? on 
the Adoption of Children B)U, 51)72 
in the vacancy of Shri Amar Nath 
Chawla and do resolve that Dr. 
(Sm t) Sarojini Mahishi. a member 
of Lok Sabha, be appointed to the 
said Joint Committee to fill the
vacancy.”

The motion was adopted

CENTRAL AND OTHER SOCIETIES 
(REGULATION) BILL

Concurrence in recommendation of 
Rajya Sabha to appoint a Member to 

.Ioint Committee

MR. SPEAKER: Item No. 33 Shri
Bedabrata Barua again.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA):

Sir, I beg to move:
“That this House do concur in 

the recommendation of Rajya

Sabha that Lok Sabha do appoint 
a member of Lok Sabha to the 
Joint Committee of the Houses on 
the Central and Other Societies 
(Regulation) Bill, 1974, in the 
vacancy caused by the resignation 
of Shri Nitiraj Singh Chaudhary 
and do resolve that Dr. (Smt.*: 
Sarojini Mahishi, a member of Lok 
Sabha, be appointed to the said 
Joint Committee to fill the 
vacancy.”

MR. SPEAKER: The question is:

“That this House do concur in 
the recommendation of Rajyo 
Sabha that Lok Sabha do appoint 
a member of Lok Sabha to tin 
Joint Committee of the Houses on 
the Central and Other SocieticF 
(Regulation) Bill, 1974. in the 
vacancy caused by the ie&ignation 
of Shri Nituaj Singh Chaudhan 
and do resolve that Dr (Smt 
Sarojini Mahishi. a member of Lok 
Sabha, be appointed to the said 
Joint Committee to fill the 
vacancy.” _

The motion was adopted

<14.48 fars.

STATEMENT RE. DEMAND O f 
BODOS FOR ROMAN SCRIPT

MR. SPEAKER: Item No 33-A.

Shri Raghuramaiah to lay a state
ment on behalf of the Home Minister

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM
AIAH): Sir, on behalf of the Horn*
Minister, I beg to lay a statemeci 
regarding the demand of the Bode.* 
for Roman Script
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STATEMENT 

Sir,. as the Honourable Members 
may recall, a statement was macfe 
by me in this House on 21st Novem
ber, 1974 on a calling ittention notice 
relating to the reported clash bet
ween the tribals and the police in 
Assam. Since then the Bodos have 
continued their agitation for adop
tion of Roman script. Picketing and 
demonstrations by Bodo volunteers 
have taken place in various locali
ties in Assam. Some wooden bridges 
were burnt dislocating communica
tions. On 24th November, 1974 a 
group of Bodos reportedly attacked 
a police party causing injuries to two 
Sub-Inspectors of Police. There was 
police firing in two places resulting 
in the death of one person. 

In order to maintain law and 
order, the authorities had to arrest a 
number of persons. We understand 
that the State Government have 
agreed to release all the arrested per
sons against whom there are no 
charges of substantive offences. A 
good number of persons have ;:inre 
been released. The State Govern
ment have informed us that no in
stance of rape or Kidnapping of wo
men has come to their notice. 

The Bodos were· learning their 
language in the Assamese script tlll 
last year. It is only this year that 
they have taken to agitational method 
which has resulted in hardships to 
so many people. Tribes like Mikirs, 
Dimasas, Rabhas, Mechs, Lalungs use 
Assamese script. Assamese script 
provides a link among the different 
tribal languages in the State and the 
tribal languages on the one hand and 
the Assamese langiiags! on the other 
and thus helps in integrating· the 
various communities living in the 
Statle. A common script will help 

strengthen the many bonds of com
mon interests which have existed 
for centuries between the communi
ties and will contribute to building up 
of a united prosperous State in this 
sensitive border area. If there are 
any difficulties or apprehensions these 
could be discussed and settled in a 
peaceful manner. Violence will lead 
us nowhere. This aspect seems to 
have been appreciated and I am glad 
to inform the House that the Bodo 
Sahitya Sabha have suspended their 
agitation albeit temporarily, have 
had 'discussions with the Education 
Minister, Assam ·on 28th November, 
1974 and propose further discussions 
in the third weelc of January, 1975. 
Three representatives of the Plains 
Tribals Council of Assqm also met me· 
in this connection on 18th December, 
1974. 

' Now that the dialogue between 
the State Government and the Bodo 
representatives is in nrogress, we 
should all endeavour to create pro
per atmosphere for Hs success. 

14.48} hrs. 

INDIAN TARIFF (AMENDMENT) 
BILL* 

MR. SPEAKER: Item No. 34. Prof. 
D. P. Chattopadhyaya. 

THE MINISTEJR OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Sir, I beg to move. for leave to intro
duce a Bill further t'o amend the 
Indian Tariff Act, 1934. 

MR. SPEAKER: The question is: 

"That 1e«ve be granted to intro
duce a Bill further to amend the 
Indian Tariff Act, 1934." 

The motion was ad.opted. 

PROF. D. P. CHATTOPADHYAYA: 
Sir, I introducet the Bill. 

*Published in Gazette of India Extraordinary, Part II, section 2, dated 
20-12-74. 

tintroduced with the recommen- dation of the President. 
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SUBMISSIONS BY MEMBERS ON 
VARIOUS MATTERS 

SHRI NOORUL HUDA (Cachar): 
Sir, I want to make a,_ submission. 

A serious situation has arisen in the 
Department of the Comptroller and 
Auditor General of India involving 
70000 employees following the autho
ritarian and undemocratic attitude and 
action of the Auditor General. There 
is the Joint Consultat'ive Machinery 
of the Central Government employees 
and also there is a Departmental Com
mittee. But' no meeting has been 
convened during the last 6 years of 
this Departmental Committee or the 
.Joint Consulfative Machinery. Sir,, 
the Auditor General has been con
stantly refusing to meet the leaders 
of the recognised ·employees' associa
tions since 1972. 

Since 1972 the Auditor General has 
not even created the necessary condi
tions. Since 197'4 normal facilitieic, for 
carrying on the association activiti-es 
have not been given before they went 
on strike in May 1974. The depart
mental authorities in the Comptroller 
and Auditor General have started vic
timising the office bearers and also the 
employees in almost all states, Kera
la, Orissa . .Madras, Gwalior in Madhya 
Pradesh. And victimisation has reach
ed such a huge proportion. And aft'er 
May 1974, there is a massive victimisa
tion .'.)f the office bearers all over the 
country. The office o{ the Auditor 
General ls an important wing of the 
Government of India. Such a totali
tarian and authoritarian attitude en 
the part of the Auditor General cannot 
be allowed to continue for an indefi
nite period. This is seriously affecting 
the effkiency of the department. So, I 
demand that the Finance Minister 
should make a statement on the sub
ject so that the Auditor-General is 

\ prevente<! from victimising the em

_\ 
ployees l\lld he starts negotiation with 

them immediately so that the emplo
yees 'of the_ Auditor-General's office 
can come to a reasonable settlement 
between themselves. I want the Fin
ance Minister t0 make a statement on 
the subject immediately, 

MR. CHAIRMAN: Be brief. we 
will have to start the Private Members 
business. Be brief. 

SHRI KRISHNA CHANDRA HAL
DER (Ausgram): I wish to raise the 
following matter to save the Calcutta 
port; in the national interest and to 
keep the industries going and to ,give 
employment opportunities for the un
employed youth and to save the prob
lem State of West Bengal, 40,000 
causecs of water should be allowed 
from Farakka Barrage throughout the 
year including lean months. Further 
to make Durgapur Steel Plant viable 
and for industrial interest of the eas
tern zone, it is essential that the Dur
gapur Steel Plant should be expanded. 

I also demand further that every 
year due to floods and water logging 
in the river Kanur in Burdwan district 
where 40,000 acres of paddy crops get 
damaged, steps should be taken by 
Government to undertake drainage and 
irrigation project. This is a long
standing demand of the people of Bur
d wan District and it should be com
pleted before the financial year 1974-75. 

So, Sir, through you I draw attention 
of the Government to take proper 
steps regarding all these problems 
which I have mentioned. To-day being 
the last day of the session I do not 
know whether to-day it is the last day 
of the Fifth Lok Sabha....-,! urge upon 
the Government to take necessary steps 
t0 redress the grievances of the people 
of Burdwan and West Bengal 

SHRI S. M. BANERJEE (Kanpur): 
Mr. Chairman, Sir, first of all, I would 
like to support what My hon. friend, 
Mr. Huda said about the victimisation 
that took place in the Department of 
the Comptroller and Auditor General. 
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In Gwalior alone, there is maximum 
number of victimisation which runs in
to hundreds and the position la worse 
through the country. I am sur
prised that the Finance Minister has 
not been able to persuade the Auditor* 
General to follow the same procedure 
which was followed by the Bailway 
Minister. Under the Constitution, the 
Auditor-General enjoys a peculiar posi
tion. He can come and address the 
House. He can sit and the Opposition 
may have to ask him a barrage of 
questions relating to the victimisation 
cases. I would like him to appear be
fore us so that we may be able to put 
questions to him about this. About 
the railway employees, we request him 
to make a statement. If the railway 
employees are not reinstated immedi
ately and the four instalments of D A. 
are not paid to the Central Govern
ment employees, the employees thro
ughout the country, despite MISA, DIR 
and all sorts of acts, are bound to go 
on strike and nobody can stop* it

My last point is that you are aware 
in Kanpur because of a clique by the 
doll?r lobby headed by Dr Muthana, 
Director of Indian Institute of Techno
logy an eminent scientist of the country 
who was selected as Chairman of the 
Institution had to resign H*s resigna
tion letter is still pending.

SHRI ATAL BIHAR I VAJPAYEE 
(Gwalior): Oh: this is misfortune.

SHRI S. M. BANERJEE Yes It is 
misfortune only becauso he replaced 
Padampat Singhania who must have 
been connected with Lakshmi but not 
Saraswati because he had nothing to do 
witth learning. With greatest difficulty 
we were able to change him and bring 
Dr. Zaheer. I was told that Dr. Muth- 
ana's resignation has been accepted. 
If this is so, how is the -continuing 
even today. There cannot be peace 
m WT Kanpur unless this gentleman 
is removed and Dr. Zaheer is brought 
back an Chairman. I want the Edu
cation Minister to make a statement 
in this connection.

(rcm )
*T<rraffT *tr?t

Wfrft T O f  tfrsffT % SFcPfa rc*TF ^  
snfasr f**rr % I fafiffT *  s*r

*rt faarifw R %
fa-nr 42 stpi *ri»r ?j?r «fr t
f t  srra £ fa
% wrTxr 20 jtw
t.w  f 1 1 sftr «rr*ft % 22 t̂ps r,t& 

*r$t f  1 fa *ff <r&tt 
% fafasr vm rf *f vm , M m  TVS,

n r v r r t t  x r s  ( x f f z  v m ) ,  
? r r 7 % ! w :* w rf*r ,iT *z z r 'r T $ .
* V  srifo t 7*  *r
* trV  Twrsrm ftu V  * *nsrt tt  » 
f  r̂r r̂r f  fa  «rf^r »rr^n' *rr «tshi v 

srwfr itxm  v r fa ir ifa n * 
f o r  fa zr  T t  3ft 2 2 ’T F I

wit f, r̂rfa w  ^fm r w,j
rrr fftr yd  ^  f r a

TO I

m ?  ^  % faf*r?r fa*n % srfr 
t f f f f  ??r*r rftr q i f r  £9  J R T  s f f t  

srpTf**7 fz&m *r srnr vm
T  TTHf H ST*nfa?T t  1 *  T Z  spr

Tr»rr *rfr **  wfc I » ^ T ^ p r t t

sm«r qfrT srp: *frr srrr^ fa*r **rt £ /
^ rfr  3?  tfr irjJFrr aprr 

?ftT qr vfr wrrsr *rnfrrT % vxt | fa 
ktp^t sr^rr7  =ffr f»r »r«ptir ^  f ®

=5rTf^r 1 i w t  ?rfr r?r sriV 
«*■ v t f  ttt  osrqr » r ^  1 1 $  * t f t t  f
f  5f, K T T T T  S*T ^  ^ t

?r^r ^ j s r - ’ r tT n fT -^ n ffn - 
71^ jtn rt arfcr t ,
f-^rijqz^r,^=nrr
7rrf*5Pr 1 1 *nr ^  ^  ^ft^rr
| » w e  fairK ^  V* wt 

^>t t o t  Ir nx % ,
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[«ft TT»nw?mc w t f r ]

th  w f #*n% *i< 5^<rr 1
f f  iN ft, «r«r ^nrrr, *r *^nnr$ 1 #  

£  f *  w m r  *  * v n :  w f t w f t f l r  

*r fa $ rr s w t  ft *ra- *<  % ?«r tfr 
i n w *  w  crrf̂ P ̂  irŶ r̂ rr *?> ̂ r*?1- 
fm  f a w  arr s %  1

^irfvrf^crqrr>r ?>*r ^rrf^i 
jt$ arj?r {%*:£ suw r 1 1 f^cr* f t  ^ ’ct
*  t o *  | *r$r **% ijiff 
*rc^| 1 1 % $> *nr*r|t ^

p*cr wfanfl' ^  1 “^r ffPTC 
l ^ r  «f> wrfwar % ^
% fcr# ^ w rfv ff % f w  r̂> ^nfaffr 

*F> t- ^  ^  1

15 hrs.

SHRI ERASMO PE SEQUEIRA 
(Marraagoa): Sir, yesterday. I had the 
opportunity of drawing the attention 
o f the House to the great health hazard 
caused by pollution from the Zuari 
Agro Chemical factory at Sancoale in 
Goa. There were several cases of fish 
mortality some time ago, and after con
siderable pressure from us. Govern
ment asked the factory to stop func
tioning and told them that some short 
term and long term measures should be 
carried out in order to stop this pollu
tion. Obviously, these measures have 
not been carried out because since then. 
by seepage of effluent from the re
servoir on the top of the hill at San
coale, over one lakh square metres 
have been rendered unfit for cultiva
tion by 'pollution either of Arsenic or 
Ammonia. Worse than that, recently, 
fish mortality has restarted. Now, Sir, 
my demand on the Government it, 
they must realise that this is not a 
light matter and that his Is very seriou 
matter because the entire coastal popu
lation, as you know, is a fish-eatin* 
population and if Arsenic or Ammonia

is getting into the fish, then the possi
bilities of something going wrong over 
a wide stretch of population atm very 
very strong. There is no reason what
soever why the Government should 
not act and promptly. I therefore, re
quest that either the Government 
should ensure that this factory carries 
out the measures immediately or it 
stops the functioning of the factory 
until it takes these measures. This is 
my demand and I hope Government 
will act within the next three or four 
days.

Sir, since the hon. Minister of State 
of Finance is here, I would like to draw 
his attention to widespread financial 
impropriety in the Union Territory of 
Goa. To give him just one example 
there was a project for a Kala Acade
my, theatre, on a particular site. This 
is something like a five crore project. 
That site was considered to be not 
suitable, and the project was shifted to 
a beach where it may be washed away 
by the first high tide by just a stroke 
of pen. What is the Government doing 
to discharge its responsibility under 
the Union Territories Act? There is 
maladministration and there is finan
cial impropriety in my Union Territory 
every day. The Government is doing 
nothing. I demand that they should 
discharge their responsibility.

sftw rrfim  (*m?rnrr*) :* w -  
aft. $  It

srT?rm£
1 w x  *pt

* r w r $ i  % g r a T f r r w
¥rT***rri?wT| i S  *«rr $ fa —

"trfepr m  m  am * t w  *t 
w i w r  fo v r  w  t f t r  f w w  f t  « ft  

t i f o W w f  *rt grsnr j®t% f t  
% ftn? ?*r v m r vk  &ft 1”

m r m  ffor* *ptihr <n#
% font *sw qpprarr m  t »

far o t t  I  f t  aim t ?
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v * r $ ? r T ff fa  * r s f t w fm ^ r r r m  
fqrwr % 3<tt w t $ ’ i «n$ v t f  *rT*rsft 
fa?*ftor 1 . . .  (w w p t ) .
«r$ q  u t o t  Sr q<r v r  g?rr T$r ff 1

fK V  T̂T W 3PT | qT?r 
frrar 5frfe*r fatft $, «fk  iflr faSr $,
*rr«r isr i f * r *  *pt wrf̂ enr f a *  $ ,
Srfa* tt^ t tr? fw r  | fa  enfasRTs 
it w ti zv*  t w  % 5^% ŵ rrtr jrr^  1 

* w  ?r>ft * m T
% jRfrt? $ u * r  &  srr?ffor z *t *  snrt 1 1 
#  ^rrprr jf fa  *r$ *r?ft r t
JTferar * fa  m  ^ m r^ t arr r ft 
| fa  v i  t o  ^  t W  srr* ? **

tfSTTcTT *7 #  ^  iRft *fk »T$ *T3fr
ft arf-rwr 1

«ft TW «WT (* fa ) : JTWffa 5ft,
$  m  % msaw & « w t  ^r ^ r  
wm  fc?rr<Tr fj fa  <rmV wm »nrr
% *r$r *r sn arm fa u w
*rr% v t «ft«ror *?V n f tft, 3*r % srtvton 
W w ^ r t  fr ^  w^^faw orrfa iffr «pt- 

F̂=stct spt srrfarart *fr % *ft n  ^  
^r *tt 1 ??r *t fa?T?fr ft  ^rfwr faaft ft  
nwrf Sr y£\ f t  £, afr 3*
^ r f ^ R T  * r r f ^  ^  * n *  ar^ f*m r 
t j v  t r m  errfor *r *ft
® # $ it « fh c * T O * F ? f f* r i f t ^ s f  $ 1

S * r % f a t $ ^  fa € ftp r*ft sV «ft vfrc 
srer ^  fsrar $  H tff serf % % « n : %

k m ft  *nfrtr»r?r f t  tar tft 
TT^ftSr *tt* «r^ 

* $ r $ ? *fr ft a f*? r t  t * r c f r ynharfoif 
wft ift fawr | fa  t**r grrfff % «W f 
^ ^ R S c r ^ i  ?r>vnrm%^r%fa|qfr^ 
« r j^ < r  % «ttt **r fft grtiT wnr t

\ * t t  * n r  ^  |  f a  fw  a *FT % 
Jflffar «nPf f^rr ,

Jm  Fwfarc ^  qr«F m  fW sr
f«rr Tsrr r̂r | 1 ?*$f ^
«r#r % 1 ^ f  faer% #  #Wf %
?ft fair f  1 $  f s r ^  w x  crr r̂
?n? aftarr f ,  *f^lr n ^ w *r  ^ g ^ r %  3 * r r  
^  ^  f^rar | fa  <r5r ^  |, w ftn? 
3wt ^ ^ ^ f^«rf?nT^«rr’T%mwT«r# 

=f^T |f fa  ?rr% ?rr% 
sras t  s fa  v f ?r f*r«rr% %
^  Jf w r ^ r r  ^ s r ^ f  ?fr ajwr % « r N t  
*t$T m *r ?rrf^FR wtt^t ?rirr s fk  #
^ r  ^  srfaTsr ^ r r  1

«ft »n?ft (fr^rfr :
if *rr«r srrr̂  ^  »r^(wr *1* *£\ %ft<
fasrr;rr f  fa
^ r » r  5^  *rt f-rrTt
5T̂ T ^ 5T̂ fT fr^T ^  9TT5T f|  *ft » TT̂ q
*nrr r̂ ^ r  <rc fa#<r »rr sir t  i
^  # r  4 fa  *  %*<r ^ r  jt̂

^  fa^T >nrr sferr w*r 377  k  sr%«hr
* m  ? fr f? » r  i f t  s r p ^ f T  ̂ r  f w r  ^ r  1
*r? « fk  ^r% wt * i *rsft
*Tft ^fT?rr4 jiM  t  1 fa^srV «wr 
% *w*tfn nit fa^T
*Tfr* ^rrff tR ?ff *TT̂  W tt W>J W*W%

% f ^  ^  $r$t t
%faft ff*TTtsr *T 3Tf arar ^ ^nr>? ^T | 
<r*r «Tf fa^TT ^f^rr
>rrf ^  f^rr orr?rr ^ \ ^fTTnsj 
n, fa^rr %, ^frr xizi n vtt ^ r  %
«rnff *r f  f r w f f  % *mqr it  t  w rfa«rrf«w f 
% «r?qrr f̂T ?r ^  |, «nft# 
^ f r  *r T?ft t  1 it art *w$ |
fa ff ^  fa  »nfl $  ?rr*r vn?*m f  

*r wj?r ^ r  ?r«r m  r̂> ff^rnsfif 
« r  fa^rr sfnpt ^  f?nt ^  $  v t f  
m i nit fem sfffrr | 1 %i% ff̂ r’sr 

fa?r zrr?TT «rr ^  fa?r
^  ^  s t p u .................... ( « t w r ) ............
wrqr ntn ^fatr, ? f T ^ t  % m  %

m  sfarf*r?£ w R  ♦  ?rt*t | i
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[*fr tpj?f j

crrsr ffr  m f a r f t  f t *
*  ’R lf a w  * r  wtthi * 5 ? ^
f w  * r t r  w r e fa c r  v w  ^T^arf 5
iftr WPT % *TT5*r*T % fsw^r T̂7«IT *TTfflT
If fa  ffaipft faforar <wpm ft <r* 
f a w r T ^ f c f m j s w y *  s r f ^ r w f f f t v R  
i f  3  ?PR WTOT fTTO ft*lT  <srr*T 
r̂f?TT 1

«T «TTTT
*iT$m g j wsFftor *r«fV sft % ffp^Y % *r«rsr 
ir  s>?r f a r  <£T?r ?  f o r  1
3 l ^ f  «fl¥»TT fa f^jft ^SRT TT«5
m  v  w r  faan?* % w sr n w fft  
v>?r 4ft  s r r r  |  ?n  f ^ r r n f t  % m j  
*PT f a *  ir T^-^TTpfr * f t r  f fr fs p p  5 H t
fafalT 9TTfa*T ift, v t SfFT TTCJ 
m  % 5Ffr fa*n srr?n ^Tferr , 3 ^ 4 

stt<t wrt <rTfa??TR, * < r m
*TTTVfST*} f^ ftS K  fasft «JTfc * *

s s fr  spr ^ n m *  f a % m  1 $  w r o r  r ^ r r  p  
fa  snr% w fa w r  ?r q?*r q f  % s*r 
arra1 r t  ?&*r*FT n » f  a *  ir *3 fm * * m  
f a q y  >irfSRT 1

SHRI H K L BHAGAT (East 
Delhi) I am grateful to you for giving 
me this opportunity We say a news 
item m today s papers which is a very 
senous matter It is stated tbat a 
foreign national has been arrested on 
the border of Pakistan from whom 100 
automatic rifles and other things have 
been siezed This is quite a senous 
matter 1 would jequest Government, 
particularly the Home Minister who is 
present, tbat this requires very serious 
attention and its ramifications must be 
seen May be some organised efforts 
are being made to smuggle arms and 
ammunition into this country This 
is a matter which must be looked into 
Immediately. If a statement could be 
made today itself, well and good. If

not, the ramifications of this must be 
unearthed because it is quite a serious 
matter.

SHRIMATI PARVATHI KRISH
NAN (Coimbatore): 1 would draw the 
attention of the Minister of Finance 
to a very senous thing that has hap
pened in Tamil Nadu Just now we 
were told that there is no money to 
pay the Central Government employees 
on account of D A  But there is a 
firm called Agricultural Farms L td , 
which has evaded income tax again 
and ‘again to the tune of lakhs ol 
rupees Their case was, compounded, 
it is being compounded again and 
again We would like to know what 
action is taken against those officer* 
who are responsible for something 
very shad\ that is gomg on there

Secondly I had requested the Minis
ter of Agriculture on Monday to make 
a statement on an issue that is ex
tremely important today that is the 
issue of increasing di ought and famine 
that exists in Tamil Nadu According 
to newspaper reports and reports of 
discussions that ha\e taken place m 
the Tamil Nadu Assembly, people m 
many districts including in my con
stituency, m Palladam are living on 
poisonous roots and <feed grass chil
dren are dying, cattle are dying and 
crops are withering What is bemr 
done by the Central Government in 
order to ensure that relief is rushed 
to that State and help is extended to 
famine and drought areas?

Lastly, my plea is (it was also made 
yesterday by my hon colleague Mr 
Banerjee and others) why is it that 
the Railway Minister is not here today 
to make a statement on the latest posi
tion of victimisation? Time and again 
he has given many assurances. Even 
the other day, we were told, that in 
the Southern Railways alone more than 
400 and odd workers are still out on 
the starvation line, more than 4000 
casual and temporary employees are 
out Over and above tbat c.̂ se* 
against them have not yet been with
drawn. It is the Railway H tob to  «*•
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the administration which is preventing 
the cases being withdrawn against the 
Railway workers. We had asked for 
a  statement. I  think  the Minister 
should be made to make a statement.

nw fifrft wnrtift (»*rfararr): 

smmfa aft, yiwrftsr* wfxzx 

% fzfwx vnrWt n arr%

whrrWf % fa*ar f̂t «frpT«rr£t tft
m T?ft %  ?T*T * 5* ̂  *t ̂ TT̂nr

3»*r 11 trs €lr  ift

^ptt  r̂r ifi «ft,  s?r% fafr

fa*rr i sr* f̂ffa § f*

spnrsr % wrtf %  srv$r I iw  

jftrfr * *m w:7 fc*rr *nrr $ i 

vfaiW*  **nift it vr»r  fosrr »rar 

t,  f̂T r̂r TRVT  ?fi f̂RTT

*nrr $ %ttx 3*i?T  «rfara?T ?. ot't 

g?r sfTiW fwr ror | far ̂ vt m̂rrri 

vft * ̂r<m % *rt *n? i

wqfr ̂fr,  ?rr tjj* ?fi srr̂ | to

r̂t ^wfnn  ̂fa* q?y»nff * 

jrrTR1 *?r mrs* fcffltr «n *?st«pV *tr?*rrr

r̂-̂ Tjr I—-3*̂ TflrPOT  *rm

omr t *<r% ^ ir  $—?rfa* 

<** ift o wfa*r % ?r irt

v̂rrfciff vt ^mf?T $

 ̂ % wr r̂?r¥V tpf̂Fr

sfr jrrsrgrr «irr *m %% ?;r ̂ Tfcraqr f<rarr 

n-«rr $, «R̂f *yfaif*iff ̂rt wrm <rc swfV 

f«wr »m 11  *PPErfara *m  t̂ 

*ro  | ? wt fa?r *r?ft ̂  srrgft 
% wr qr «rr?r stffV ̂ftt  ? tot 

?mr q*r»r aronm  * *t «mr«ft 

mi,  fat srasr f ?  «m 

*nr srrar $ art fart  fwt *t f*r

TT̂TT WTRT WTT I

n̂fr  iwpft «Ft «rtr % 

^ TOfawr|. . . .

qv mvftamrar  :  f̂Nrr *t 

*rst ?i

«rt wsw fi  ̂ srm :̂  r̂>n

3ft % m f ̂r *$t ̂ i  ?rt to 3ft 

*n?r Tf̂r ̂  11 Srfo* ̂ «fi %  Jr 

«rft  srmr ?

fRTW: wi\  «5l*?t

|#

«ft W7H f̂ rft «rwWt: t <Tjrr̂  ̂

 ̂r̂r?r t? vp 11 -̂xr >î n vhx 

sfrw s*rr̂ f̂ r  T̂ffnr i

?»rn «TTrT—% *m ft 5r  | 

?ftT  377 *r ?ftfc* »rr ftWT  ̂» 

SBTvT ̂ft ̂ Ttn «rrt jforr  5PTJT JTr*TfnfT 

«R!TT *FU |— 3*tfr «TT*r 100 smifâ 

3F̂ F ?ftr 500 TToŴT CTHHtSTrf fJTTT 

t,  ar?  7Tfwr?T  ?r  ?TT   ̂r  STTf  fT̂ T 

siw t fsp  Ttrrfr rt m*t ̂ frfw* 

^ STTfW yt T̂t tl  S»f  rr̂r 

r̂f̂r tt ̂ mr | m ̂ ri>  r̂| jnfsrsr

|  ^ ŝr̂T m  gi T̂Tff «tt:

W  ̂TT T̂T «TT, ̂  f̂FPirT fWT  f̂T

t̂̂ tt JETT ? % <ti® «rRfnr

ft toht f i tt̂ tt#  ̂ 

sftr  f̂r fr'il «fr Wr̂f f̂ Tsfr fF? 

T̂TTf rrrf̂r ̂r*r ̂  j

*pmfn T̂̂ T, T̂fw-TI'l n 

H5JT T̂Y  ̂fap ^T TTWTfaT  T̂̂ft 

t . .

ÎT WFFfN snfŝ i

«ft inrw fŵnft «m t̂ft: w

«n*r  r̂r% | ? k*t % Tnm̂ r̂r 

f̂t I—q̂f.  5RrSp  %  ̂ % \ tt* 

veerWi %  ? fftr tt̂ t ?tt t̂
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[*fV far$i*V îssrTifrj 

srr xr?fhi? $ 1 «r£ w  ift f7^r«r m \ 
^  fcft vr <ft*?r «tt, %fa*r a m  % *rs $  
r̂r «tt, ^  ^  TO  % swvt 7m  

*rt fa n  trri %rr ^ r r  $ fa  $*t 
ft® %o % ?nrart> fr «rffa r  
TOrrr if) JTfrT̂  ST«TTf *?r &pft*T 
*>t fa  arrfw^rri; if §srr «ra*r ?Tft 
ssw r «rr?n ^rft^- f a ^  * f a f w  
T*r *Fs rrpff % $  v k  &r tit 
«p*rak t t  «fk  ^  tft * 1$ vfsw apr«nr 

orr̂ r, fsrcrer w m  *r warm *  farc i 
ftr %* w rfc % %*s *r 
*rr^ |, f *  %?ff % %r?ff %, 5rf?rr wrar 

5pT * *  *?r«* *>
| i At «nn % vnfr »r^ ff «ft 

W  I  fa  TTWSftaT *T# fWr 
^rfftT , $*r i r w  *rt?r f  fa  srnr *wrd 
srrar 3* <f*r <q?rm *rh ift 
<m<rr*r % sn r f w  *rtft $ v<£r 
w f t  fa  * t f  srsmrfafr r a n  w«t wfemr
* 3>l

fw nftf n^nw *. «rr«r qrrarft fc*  
¥t m q  ir v f  wr&rf vt *w% f w r  

w r  vr w rar f a w  * r r f^ ~  
qm  $  m*m £ i %fa* *t* tftt m  % 
smffe %*wi m  vra sTt̂ rr $ 1 $ 

tt»t 3rr*RT *nprr $ i «r*ft gsr* ^  
<?r v f ? *  3 *  <rcr «fk  <frfat%*r 
v> «rr<r ?>fr $, *»* fa r o ?  ift $ i
SHRI SAMAR 6UHA (Contai): It 

was agreed in the Business Advisory 
Committee that my motion will be 
taken up. Are you going to extend 
today’s session by 2 hours, so that the 
non-official business can be taken after 
I have at least moved the motion and 
made a few preliminary remarks? 
Unless it It accommodated, I will now 
allow any business to continue in this 
House.

SHRI P. G, MAVALANKAR (Ahm* 
dabad): I support the demand that the 
time be extended by 2 hours.

SHRI M. RAM GOPAL REDDY 
(Nlzamabad): I have visited Goa and 
seen the Zuarl Agro-Chemicals Facto* 
ry. They have made sufficient arrange
ments to treat the bad waters. The 
story of fish dying is at least 1| years 
old. After that, there is no death of 
any ftsh. Unfortunately, members 
from Goa bring it up every time and 
the national project, supplying ferti
lisers to enable more food being pro
duced for being supplied to Goa and 
other places, is being sought to be con- 
demaned every time. The management 
is very much alive to the situation 
and they have made all efforts to see 
that bad waters do not, pollute the sea 
water.

He said about his constituency,. . .

MR. CHAIRMAN. Don’t reply to 
what he said. You make your submis
sion

SHRI M. RAM GOPAL REDDY* He 
can say about his constituency. But 
we represent the whole country. We 
can also say about it when the facts 
are twisted,

SHRI JYOTIRMOY BOSU (Dia- 
mond Harbour); Sir, day before yes
terday, I moved a motion against Mr. 
L. N. Mishra. In argument with Mr 
D. P. Dhar, I made certain comments 
which have been misunderstood by 
my friends In the press. I wish to 
make it clear that I did not mean am 
offence to anybody. I am sorry if 
anybody has been offended.

MR. CHAIRMAN: Shri Barupal. 

^ «W T «T O H ffW  ( # f « R )  {
Knmrftr aft, W  w f r  f
t  i p  jf fa  w rm *  *r
f a r o f  % < m * t  % frrq? f t  |, fa*§ 

ft iw  sufft m t* <wff t$r £
i 5 0 * * w f r ?

m s % i t  fa  wsft #  
fafrwlr #  f f  «rarI ifrc fafrrm
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p rtt WT3 1$ Vtyf) | fa
Tnw w rc % $ m k *, trrft 
tt m rpt w m  qir jitt | «ra
% flfTTTW *TTTfc| I T m  flHRFTT
^nrt 3ft, tfta fa*ft qsrnr «f nft % 1 
3 *  vt Tt?rwr*T ^«rm t t  iHr 
fSurr to t  $ 1 «nrr<5T
JfTpft «f?t « r * w  #  11 f
•rrjprr fa  % w s r  *fter 
**rs «p*r 20 M t  trv arfar fen
GITflf *TRt *Rr% *$t 5^pft % 3r M  | *
«rrsrr *f^rr j( *vwx t *  *ftsr fcreT?:

1

SHRI BH0GENDR4. JHA (Jai- 
nagar): Sir, there is <* disturbing news 
which. I want to bring to the notice 
of the Finance Minister. II this trend 
continues and develop* further, there 
will be a serious, danger to the func
tioning of our public sector and also 
to our democracy.

There is &ome organisation known 
as the Congress Economic Council in 
West Bengal, I am quoting from the 
Patriot of 17th December. 1974. It 
says:

*'-----it is reported to have threat
ened a 'Shiv Sena type' agitation to 
back its demand fo~ the removal 
of United Commercial Bank Chair* 
man, V. R, Oesai for his alleged 
*anti-Congress activities'/'

They have charged the Chairman of 
the United Commercial Bank saying:

“Shri Desai has managed to form 
an anti-Congress cell in Bank's Head 
Office, and though this cell he is 
actively working against interests of 
our party.

This is a charge against the Chairman 
of the United Commercial Banks. They 
have demanded that he should be re
moved and, if that is not done, they 
have given the following threat:

" . . . . i f  for any reason whatsoever, 
our above demand is not met, fflt 4

shall be compelled to start serious 
political agitation in the State to 
achieve our ends in which the en
tire party will participate. We 
would like to inform you that we 
do not want to adopt Shiv Sena tac
tics to achieve our ends, but if for
ced to, we shall not hesitate to adopt 
such means, though this is alien to 
our tradition and culture.”

This is a very serious matter, The 
Finance Minister belongs to that area* 
This representation was made to the 
Finance Minister. It has been exa
mined by the Reserve Bank and the 
Reserve Bank inquiry found the char
ges baseless.

I would like to draw the attention 
of the Finance Minister to this very 
senous matter, that institutions like 
banks should not be subject to such 
threats in the name of the paxty. They 
are using the name of Shiv Sena and 
the3- are giving a threat of Shiv Sena 
type of agitation in other parts of the 
country. It is being done in the name 
of the ruling party, the Congress 
party

I want the Finance Minister to 
make a statement on this.

MR. CHAIRMAN; My difficulty is 
that from 3.30 p.m. w o have to taki* 
up the Private Members’ Business. 
Before that, there is so much of other 
business to be concluded: we have to 
finish Supplementary Demands for 
Grants in respect of Gujarat and a)so 
Pondicherry; then, there is a n«otion 
to be moved by Shri Samar Guha. 
When shall we begin the Private 
Members' Business?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA** 
IAH): Let us proceed according to 
the order paper and postpone the non- 
official business to that extent.

SHRI DINEN BHATTACHARYYA 
(Serampore): Every time you cannot 
postpone the non-official business.
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SHRI P. U. MAVALANKAR: I have 
a suggestion, to make. We continue 
with the business in the order ol pre
cedence, as outlined in today's order 
paper, and if we take one hour or 
45 minutes more beyond 3 30 p m , 
then that much of tune can be added 
to the Private Members’ Business.

SHRIMATI PARVATHI KRISHNA!* 
(Coimbatore): I support it. Lt us go 
according to the order ol precedence 
as in the order paper. For example, 
we have the Supplementary Demands 
for Grants in respect of Pondicherry. 
Jt is very important Seme discussion 
has to be there

SHRI K RAGHU RAMA1AH 1 sup
port Mr Mavalankar’c suggestion

WlWfil *T5T TOT f  f%
|  f r

w m  i <nrr̂ r % *ts

snrsre wr̂ rr i
| 3twr a, n( -otjt

?nrrc?T §farr i

»nmfn
3ft, Trsrwsrra wr r fre  ^  mw 
'srspTT ’ET̂rr̂ r ft f  qfa r̂r’sr nft

tk v t f  r m  sq^src *  ??t% 
t  sfrr or<n| ^  wtfomft 

% % ?fhT ŝrt sfnr f , ^
| I tftr ẑ o qr> Jr ift Tfft 

srf&r TTsrwiw ir *ft ^r% W  t o f t
5ZT5p=«rr ^  11 vm viH  snfin?

fF«rfcT W W  t ,  35 wnfftr* %
^  a  inrr <nr fe n  | «t*t

% t o  it ijjar

*wm ftw  n f w  (% sfoir) < 
w m fa $t, «nft 3ft irntfta sTsrrcft 
aft ^ i  fa  t t t o t  % s t*  
w r  w i t  »nrr $ jr t  srcfVw |

atvnc vt wtrc **r i 
tf Ir f^ftT % «rr*w imt % wfoft %

|  f% «r<rr « r r w  ijf% «ft 
VT n?t i t  'TfT WTffnrr tsrcpir m 
m<r* m**rm i m ^  iraft

3PTR f*F *TTT fftT *fto
cn^o «rt fmwTf^rt r z  
itt* vn  x m i*r ^  r t  If i
*r>fa ^  ^ n r r  % fafr
m rj f t  f  5ftr ?fto in#o trc *fft

?nif % ?m  \*t % ^ar^frr,
sr^rr? *fr m *  ^ t t  ^rr r̂ t  i sa

5RTtr ?fr vnhnrjfr T^r srr tr

| 5$ ^T*f I

«ft V I  5T5TT?ft (?T«n^) 
fnmffr aft, s r w ?  rr???r

jTT?fprft( Tftn̂ n 
% I *  TOTTT fT ¥*T 5̂1̂
jt siw snm rr  wfsrr w »  fam 
»pn | i
?T̂ 5?T spfrpFTT *ft f?«Tit T̂*TT ^
tor f#  f r t  f  - sfcr
»tw t  i t  ^  «p  i

JTf^r qfTTRT T ^ T  T  f?T?
^  *r*r*r t

*I<T ?PTT»’ TT spg fT  Tive*’
*riT fT̂ s»T rfm r^  fnrtE
vt n wx w  * * * ****  i 
t  inr »ft *?trt ^i??n f  fT 
f w  i?r ^ r r  OTrariT H ^  
t  i w ft ^mrrc? *r w n r  fn^  t
rr̂ r »tt?  ^ ^  W rf ktrw> f t  T O
t o w !  % *rw ^  *rf I  v ft  h 
^Pwrsr tftarf v t sprr ^  % r r  ^ •
r̂rerr & ^r? #  ww v r  smfr % 

’n r  ferr ^fptt ^ i wfc *nfs 
arrf̂ nff vV ?r*rm * f r  t w r n  v r  
9R«r v r  1 1  ie*r qr ’t t t k  
W « r  ^  ^ ^  1 1  t  wnprt 
;  fa  wur t o f t x  v f  fa  *(H| vf^rm
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*15* vt faffs vt ir̂r  % fa* fcr

mfv r*r ?r*prr  vtf ŝrsn̂

f*ww 9"% i

faftr* v\x k*z *rrflwsrfcrf 

if »rf̂ j ***** *V 5rt̂nr ?̂sjt 

Vt 3ft fcPFS SRt $$ £ * faS-fatf STafSTT 
% ar̂ft §£ I 1  r̂rfcT % wf 

faRT 3TPTT t  fa*?t Srfcff if

fa  sr̂off if ?rft f»r?rr r̂rrr t i

#  *r*rr «rr 1  *rfrr

it sfrat ■srrfjT vt tott if ftrar srnrr | 

-?wr

*r wrf*R ̂ r ̂r?rr $ 1 #$pt

* ̂<TT fa » ̂*faqj if far? fftsft :*Tfj&

ir«r?r % fa* 1  m  ̂'t * <**

 ̂  *r  t  m  *f> z

%*7 Tf7ir ir *r>  t 1 ^ £*rr

fwrfa t tt  r̂c°r I fa ***

<=rY if'TfrY f»WT> f frk ftaft £ ?rV 5*̂ 
5r̂  sr̂fr sw fh wr? jt̂t vr 
y*T%  *rt q-̂r# *rr *sr̂ 

qw *rfo Ht I *rV *prr*r 

?r stsht vr f»r«rr ft £ ***> *rr f̂ Y 

£ i * -grr̂r $ fa it* * fâ nf 

fas-T WF JTf«T*B»*f <rif*W> %*& ?fT if 
<?m Tif̂ir 1

«ft tw t̂ts (w f)

if WT'TFT ̂ TfTfrr *> 3ft  & *$1 

<?T Tft t * Tt

awm % *fft f̂* Wf  f 1 rrtfffâF 

if̂rt aprpnrrfr <* *rr*V *r$ ? » <t*t 

*rr upttk '*ft flrw «tt 5f̂ f̂ r 3rr<rr 

| 1  ffm stNvrt 

sffr  r̂r«r> I tf*  srfwr   ̂

grr?r> 11 fw   ̂ | ̂ Ir w>ft 

*r ̂fr ̂ nr srf̂7r<T €̂r ̂  f^ ̂rmr 

 ̂1 *rpw*rtf *t$r?rcr «rjfT $ w- 
JTV | 1 ww sr̂r tfK w  sr̂r t

wrsr %*r*r ff «rV wr

f»r?r  t • ’Jfww ̂   W t 

fa *$r % arj?r ari ĉr̂ rr   ̂ 

w  ®>s % wrqrm ̂rdr ̂r

war irk *nar  if <rf̂rr mm ̂ f 
p̂«r w ifif f 1 ®>r f̂rpff n$\n$\ 
iŵ'Tr ft  t 1 ?r̂r ̂r ̂ n̂r̂ir 

ar|?r ftft wV «rk w if 11 wtjt % 
*£?t r̂n̂r | i r̂*nr> *rrm> 

w wrpr  ̂ f̂ r srr̂nT *ft ^ t̂ 
?r̂ r % fa *nr *r  ̂̂ tft 

f*r?<f »r wt  9t?5 ?ft  ̂1 

r̂r-fV ̂ti?t wrr 3TT sw nr̂r̂rr ̂rcf̂ 1 

?r*T r̂?jfr ir r̂*r r̂»rrer t »?rV 
1000 riooTr i300̂ srfaf̂ ?r

7*# ^ I t fa?<f if %̂«T 240

farcer ?)̂ Tn 1 *r? f̂f# % *pnr*m 

% 3TrvT vf’T  *T;TnT t firw «F̂r

?tnTf r̂fa'*r 1

T̂r 3TT f̂r?4 if J?p 3fr> f«TN I 

4Tf̂  ̂ tt r̂  f«rr t 1 f[*T 

 ̂ % tftot ^rrF ?rV

*T3r̂ yrt 11 srft<5r

r̂l '̂r 11 3-r% <rr̂ <t̂r

sr/r | 1 3Tift  f̂*r *r/t f̂ mr  ̂1 
«r*rr̂r *<rt fa-rarr t j  if 

v,s iVfr f̂ r̂r r̂r̂rr |, jrnT5̂ if ?r»?r 

fa«rt fT«rr r̂r̂rr | 1 #fa?r r̂ff if 

<rr̂ fa«rt fcsr ̂rrm 11 ?fr?: *̂t-

?fT  *?> fa?ft ?t f«rrr ̂rrar 11 
fw*r ̂  *rc>ar  if ww ̂  

 ̂fa it* ^Fwft%  <rr ihr 

% ĝ'r ? w \ rrm f̂rf̂r if 

srk  ^w> 13ft f̂?r̂r % ̂ n?%

if  fa*r r̂r T̂r % fwt *wrc?r

fajrr r̂Rr r̂f̂r ̂  sRrcrar %

r̂|i w  sMTf vrs 

vt ̂rfsrr far*r*r \
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* y * v f o w r i N *  ( i r ^ i n )  *rn r  
wfwNw *pt ittem for  $ » £*r

1 %faR nm f?r?h* ^  
a #  wtf* srpT w f t  *r^rr g 1 *rw 
*S*r % t it f  *  *nfy tft tt^rt vnf 
far^ r 1 stffemrc,
*n**rr, ?&xm, «rrr, ym fta mfk swrerr 
5* ^arr w r  $ t n  $  <r> rf tfy  s m  
*§*  | l stjr % 5fr r̂aPY

«rr f% $*r iftwmvr % 
f a f t  $ m  * * r  1 n f ? r  w v l  % M
**? I *£T frtfcr *£rf TOftr f  ,
srpr tt^ t  *pt % *rr* t t  fa r  *r?n fcrr 

«rt f w  fatfy ?rr*r «p *jqr 
fa r  fcrr *rr^ £ ^nrr snq- * 3rf?R

*  5F^r * 1 %mr irrq% rr*rr tot 
forr ?r> farfar «rf?r <?t 3rm*fr 1

srwsrr if m: wm.z srf* s fr  
t o t  if  t a p ir r  £ 1  ^  w  £
f a  ^fesrrs^rc t t  ^TT?jRr flurr srnr 
^r?rr * r ff*  1 srTfc^tf 6 *  P 1 
sup- ^  ^t srfa^r *n<r s*rft 
^  ^  cfr ?̂r% «rf^Tf*r srf̂ r »r«r> 
?>r 1 srw ***rt tfV £ , 

H’jft §  • #  w  v**r f  Hr 
^ r r * T  wt Tr^rTsrr viq $*fr w* 
i f  sr> r m f v  s*w ry «ra f t p *  * V  
w r  *\f in »r%, *?r ^mr
t> t̂kt «r$* s% 1

ffrlw  jrtt?  in f  (?ramrT)
TO fW*TT TOVT flFTT *t WOT*
p t  t^t % 1 *m  fa% % v r ^ m ,  

tftr ^m nm r » ! w  
^ r o f  % f?rt wnr iftx
s f w ^  *fhr*r w iT’ft [vt 

f^vnf «rrc w  % nfim r  fc i 
* ^ r  «ftaprr ^  n r  f t  w t  
t o  cm^r v t ftm i  % far*
^ * * > 0  *ftaprr^pfttottc

1 ^ f M
«r5rf?r »rf«r ^  «rf | %fa *$ fm ^ x  
% irfar* frm i *r f r w  ^  *t yft
1 1 W  m rt *> % fW  ^pfO
t  fv  «rrft i?r *m w  ^  ^  « n w  

asm 1 *rr wmr ^ r
irtt *ror?% * m  f  iAt vw t 
^ r  0f» ^
fT O ^ V ^ ir 1

frr?r % st*tst faR % W  
* m  w d  fnnTrnrr ^  M m  

^ 1 ?  t  1 f a w  TT̂ WJT ir 
fcpn spm I  fT ftrsrr «ft» 

ar»rR % igm f̂srzfT «pt f ^ t  w? % 
Tr̂ fy % fsrarr? vr f r o m  ttstt fw i 
TO  1 **nst *r^t ?tt 
F  w f  1 ^  «r>T ^  tarra i  1 
^  smf^T t  1 ^  ?rrfj *  
fTJrTarm w m  fgr r̂rl
fwrf«rf?r trr^fV itorm ^ ?>ft 
«nfy vi *wt* ^tt?t s^ ttt ^ 
<rnr ^  ŵ rr «nrr I  fsr^fr «nrf n 
W  £r Tft I- 1 fpft
ifrc f̂ r^Tf w?fy ^ ^  5TT«f?n ft f«r 
3Tĉ y % TT Wm % *T?T TV* f?T 
vhRTirr % iy; t  t> %«riff«RT
% * w r* ^ ^ srt ym ^ y  ^  1 
m fv wr *tVft ^

% tftafy vr ir W r i

SHRI JYOTIRMOY BOSU Sii, tb< 
hon Speaker wanted the Lav Minister 
to make a statement The Law Minu 
ter w trying to circumvent the preps 
ration of electoral rolls.

MR CHAIRMAN: That is a new
point

SHRI JYOTIRMOY BOSU. I have 
written to the Speaker. They are sup- 
posed to make a statement here today 
itself So many other Minister! have
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made a statement but the Law Minis* 
ter has not made any statement. They 
are committing a big fraud on parlia
mentary democracy and cooking uP 
electoral rolls to suit their advantage. 
That is all I want to say.

SHRI M. S. SANJEEVI RAO (Kakl- 
nada): This year we have imported 3 
million tonnes of toodgrains and the 
prospect seems to be that the situation 
will be very bleak In the next year 
also. The Andhra Pradesh Chief 
Minister has requested the G overnm ent 
of India particularly the Planning 
Commission to allot Rs. 7 crores for 
Nagarjunasagar Project where we have 
already spent Rs. 120 crores. There 
is a big dam there and the water is 
lying idle. It they can give additional 
Be. 7 crores we will be in a position 
to give 3 lakh tonnes of additional 
foodgrains for the whole of India. We 
have already given five lakh tonnes ol 
foodgrains. So, I request that the 
Central Government should give im
mediately Rs. 7 crores so that w<i can 
increase food production and help the 
country in general, Sir. Thank you.

«ft W !  smT* m *  :
srtfrrfa fa r  % srwr f
far anr?fr fa*  ^
t, - m  *  r m  srf?r?rar 
| 1 & 1

f  ST*FTT VT S*fT*T *ftT
f^rr?n gr Of ^  % ir fv ?  
wtimift arc* 1

♦SHRI s. A. MURUGANANTHAM 
(Tirunelveli): Mr. Chairman, Sir, the 
‘D’ Class match factories in Sivakasi 
taluk of Ramanathapuram District, in 
Koilpatti Ettayapuram and Kaluguma- 
Xai of Tirunelveli District in Tamil 
Nadu are in the throes of a deep 
crisis, the consequence of which might 
be the loss of livelihood for many 
thousands of workers—men and wo- 
me<v~emsft6y«d in these factories.

These ‘D* class factories are generally 
run by small entrepreneurs and they 
are also in the cooperative sector. 
These factories were enjoying conces
sion in excise duty which was 3.70. In 
1967 the Excise Department issued an 
order specifying that the *D* class 
factories set up after 1967 would hsve 
to pay the excise duty of 4.30. On the 
ground of unfair discrimination bet
ween ‘D’ class factories started before 
1907 and after 1967, the affected fac
tories took the issue to the Court. 
Last month the supreme Court upheld 
the contention of the Government on 
the basis of which notices have been 
served on all the ‘D’ class factories 
started after 1967' to pay excise auty 
at 4.30 from the date of the order 
passed in 1967. I have received hun
dreds of telegrams from the affected 
match factories. If the excise duty 
at 4.30 is collected from them from 
the date of the order, besides the 
question of unfair discrimination, the 
factories started after 1967 may h&ve 
to be closed as they would not be able 
to bear this additional burden, result
ing in the unemoloyment of many 
thousands of workers in the areas 
I have mentioned at the beginning. X 
appeal to the hon. Minister of Finance. 
Shri C. Subramaniam, that he should 
immediately revoke the order directing 
the levy of excise duty at 4.30 for *D' 
class factories started after 1967. The 
revocation of the order should be eiv~ 
en retrospective effect There should 
be uniform levy of excise duty at 3.70 
for all the ‘D’ class match factories. 
I would like to submit to the hon. 
Finance Minister that if this is not 
done immediately, the affected people— 
both the small industrialists and many 
thousands of workers—will take to 
violent agitation to express their legi
timate grievances.

PROF. MADHU DANDAVATE 
(Rajapur): Sir, you will agree with 
me that whereas there is alround in
efficiency in the country in a number 
of sectors, the Parliament’s staff has 
really maintained a remarkable effi
ciency and, therefore, from all sections

•The original japeech was delivered! in Tamil.
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[Prof. Madhu Dandavate]

of the House, we bad repeatedly de
manded when the Pay Committee Re* 
port bad come out and when the stage 
of implementation came, and we sug
gested that the Pay Committee ® Re
port for the Parliament staff should 
be re-structured in such a manner that 
the great disparity that exists to-day 
in the recommendations should be 
completely removed and those staff 
members belonging to the low rung of 
the ladder should be able to get better 
facilities and they should be able to 
get better salaries and better allowan- 
ces.

That suggestion was made by Mem
bers belonging to various sections of 
the House. 1 would request that all 
these suggestions should be taken note 
of.

There is one more suggestion. Thro
ugh you, I would request that since 
all sections of the House have re
peatedly suggested that the lower rung 
of the ladder of Parliament staff has 
been discriminated against, justice 
shouldl be done to them. While im
plementing the Pay Committee's Re
port for Parliament staff, proper Jus
tice should be done to them.

On 3rd October 1974. when lots of 
arrests were being made under MISA 
in order to check smuggling, it had 
come to light that on 3rd October
1974. two employees of the State Bank 
Branch in Ghaziabad were returning 
back from a cinema. They found that 
many lockers of the State Bank d  
India. Ghaziab&d Branch were left 
open. Therefore they went to find 
out the person incharge but he was 
found missing. They then came down 
to Delhi and contacted the Regional 
Officer at Delhi. Then only they in
formed the Regional Officer to send 
someone there. Ihey found that lock
ers were left open. This has created 
panick in the functioning of the bank* 
A statement should he made to-day 
itself in case Parliament is not dis
solved!

SHRI K. SURYANARAYANA (Ulu
ru): Mr. Chairman, you and the Bouse 
are aware about the pension lor the 
freedom fighters. That is not being 
properly disbursed. Or fee same is 
not being considered by Government. 
Though the Government is anxious to 
sanction it, the officers concerned, in 
my opinion, are not a* all taking much 
interest I know particularly tha* 
our Deputy Minister concerned is 
taking a lot of interest and also the 
Members belonging to all freedom 
fighters are taking interest in the 
pending cases.

In so many States, they are going 
to the office and requesting them to 
expedite the case. But, nobody is giv
ing a hearing. That is our opinion. 
Sir, Government should appoint imme
diately a freedom fighters' Parliamen
tary Committee to scrutinise cases and 
expedite the matter immediately be
fore we come again lor the budget 
session. Then only we feel or the 
country may feel th at we are not only 
concerned with Shri Tul Mohan Ram 
or Shri Mishra but we are also con
cerned with the old freedom fighters 
and that the Government is taking 
steps to give them some pensions. In 
my State, 20 people had already died 
after getting the pension. And so 
many people might die now without 
getting it. That is why I want to 
bring this to the notice of the Gov
ernment through you !o the Minister 
concerned. Fortunately, our Deputy 
Minister is also here and he is taking 
a lot of interest in this. So, time 
should be fixed In the meanwhile by 
Government for considering seriously 
to appoint a scrutinishing Committee 
consisting of Members from Parlia
ment There would not be any tro
uble for the Government; there would 
not be any trouble from the other 
parties representing the freedom fight
ers as they will take care of it, 1 
want to request through you to take 
up this matter of appointing a scruti
nising committee of M. Ps.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr, Chaimum. Sir. the
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way In which MISA and DIR are being 
used against political workers parti
cularly m Bihar is causing us a great 
deal ol concern. What is worse 19 
that after their arrest under  MiSA 
and DIR they are being subjected to 
very inhuman  treatment  inside the 
jail. Recently, there has been a very 
serious lath4charge inside the Monghi- 
jhar jail and some very  impoitant 
political workers wore badly injured. 
One of them—I cannot imagine how— 
a very well-behaved political worker, 
Shn Rameshwar Prasad Singh who is 
*0 much respected by the people in his 
district has almost iost his arm. May 
I suggest,  therefore, to the Govern
ment to agree in the first instance to 
institute a parliamentary inquiry into 
the way MISA and DIR are being 
used in this country?

Secondly, I would also like to sug
gest that  Government should  look 
into the matter as to why many ot 
the people arrested under MISA and 
DIr are being  kept as under-trial 
prisoners for an  inordinately  long 
period. There are many persons who 
have been released by the Court but 
some others who have been arrested 
on those very grounds are not being 
released by the Government. This la 
a duty cast upon the Government of 
India to see as to how MISA and 
DIR are  being used and, therefore, 
they should  make it 1 piint to go 
into all those cases wh«*re people ere 
being uunecessanly detained although 
many arrested on the same grounds 
have been released by Courts.
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SHRI SAMAR GUHA (Contai) Sir, 
I had Riven notice of a privilege mo
tion to the Speaker  agftinst Justice 
G D. Khosla who presHed over the 
Netaji Enquiry Commission, The hon. 
Speaker  directed me to  raise  the 
matter on the floor of the House under 
Rule 377.

Sir. while Mr. Khosla was presiding 
over the Commission he published a 
biography of Mrs  Indira  Gandhi. 
There is nothing wrong in that Justice 
Khosla wrote Mrs. Gandhi's biography. 
But. Sir, as Chairman while he was 
presiding over the proceeding ct the 
Commission he has done the grossest 
violation, as he has violated (he Com
mission's rules and norms.
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MR. CHAIRMAN: When we take up 
your Motion, you can make your 
points.

SHRI SAMAR GUHA: I will chal
lenge his verdict in my motion but 
this is a different thing. He was give* 
the assignment of conducting the en
quiry. He was appointed the Chair
man of the Commission, on summon 
and affidavit, on the condition that he 
will keep everything secret and confi
dential. You know, that he submitted 

Kindly hear me fifst. Then, you 
will understand. He has committed 
the grossest violation.

MR. CHAIRMAN: You have your
Motion.

SHRI SAMAR GUHA: This is a 
difterent thing. This is not concerned 
with his verdict, this is not concerned 
with his judgement. What I would 
like to say here is this. He submit
ted the report on 30th June 1974.

MR. CHAIRMAN- This is about the 
Report. When he discuss your Motion, 
you can make these points

SHRI SAMAR GUHA: You have not 
even given me hall a minute. This is 
a different thing.

MR. CHAIRMAN: This is about Mr. 
Khofcla. This is about his report 
This is an altogether different issue 
which you are raising.

PROF. MADHU DANDAVATE: 
Khosla is famous for many things,

SHRI SAMAR GUHA: Yes. This is 
a different thing. What he has done 
is this. Government submitted the 
report on 3rd September and the 
House is seized of this matter.

MR. CHAIRMAN; What resort you 
are referring to? Is it the report of 
the Netaji Enquiry Commission?

SHRI SAMAR GUHA: I am on a 
completely different issue. This gen
tleman was assigned 0 task by the

Government on summon and affidavit. 
But, he has committed the grosfe-st 
violation ol the law. 1 will challenge 

-his verdict later on. This House is 
seized of this matter. But, he has 
brought out a book namely ‘Last days 
of Netaji’. When this report was not 
given to public consumption, when 
this report was not available to pub
lic, he has brought out a book through 
Thompson and Co. Before submit
ting his report, before it was placed 
on the Table of the House, and when 
the House was seized of this matter* 
he had the publicity to bring out this 
book through this Prsss and he has 
disclosed secret and confidential mat
ters to the press. He has brought 
out this book to make monoy. He has 
priced it at Rs. ,j5/-. This is the 
grossest violation *n terms of his 
assignment and he has violated the 
legal provisions. He was appointed 
Chairman of this Commj&sion and he 
was given certain assignment on sum
mon and affidavit. But, I sav he has 
committed the grossest violation of 
the law. In the next Session. I wiU 
bring a Privilege Motion. He has al
most, 90 per cent verbatim, incorpo
rated the materials of the report of 
Netaji Enquiry Commission m his 
book.
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SHRI B V NAIK (Kanara): You 
are awaie that during the la t̂ ses
sion. the Minister of State jn the 
Ministry of Externj] Ail airs. Shri 
Surendra Pal Sin^h, had said that in 
his discussions »n U K , it w s levealed 
—I am raising a general question, I 
hope it will be of interest both to the 
External Aft air s Mi mb ter and the 
Minister of Parliamentaiy Allairs who 
would kindly *.onvey this to him— 
that the question of leasing out the 
island of Diego Gaxcia by the Govern
ment of UK to ihe US Government 
was a matter under active considera
tion. Subsequently, though I have 
not seen it m the press, 1 have iece*v- 
ed a reply from the Ministry of Exter
nal Affairs on a matter of extreme 
importance and paramount signifi* 
cance for keeping the Indian Ocean 
as a peace zone, that nn December 3,
1974, the UK Government announced 
that It had decided to agree to pro
posals from the US Government for a 
relatively modest expansion of the 
facilities on the island of Diego Gar

cia. You are aware that even in the 
US Senate there has been consider
able amount of internal opposition in 
the proposals of *he US Navy for the 
starting of a base there.

It is. therefore, necessary for us to 
register our protest before Parlia
ment rises both fo the US and to the 
UK. I would onlv submit that it 
should be a matter of deep concern 
for the Government of India and the 
Ministry of External Affairs in parti
cular whether if the UK makes a pro
mise and goes back on it, this country 
should continue to function as a part 
and parcel of <he British Common
wealth
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, SHRI P M MEHTA (Bhawnagarj 
The Bha\anagdr Chaml;>er of Com
merce and other absoci ltions o£ my 
district have sent tole^rams to the 
hon Finance Mini&t r̂ to the eilect 
that forms prescribed under the Com
pulsory Deposit Scheme are not avail
able with the banks and therefore 
those who were required to deposit 
the amount within the stipulated 
period, namely, 15th December, 1974 
could not do «k> and therefore the} 
have requested the Government either 
to extent the time limit or to waive 
the penalty clause The penalty is of 
the order of 25 per cent of t l»  depart 
required to be t»ld Therefore 4h»s> 
matter should be attended to at the 
earliest I have met the Finance 
Minister today and I haw also writ
ten to him but unfortunately he has 
not yet been able to attend to tbis 
problem and therefore I demand that 
the Government should extend the 
time limit for depositing the amount 
under the Compulsory Deposit Scheme 
or it should waive the penaRy clause

SHRI P. G. MAVALANKAR (Ahme 
dabad): Today happens to be the last
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day of the current session. I want to 
say this with your permission. There 
has been intense sr.ecul.ation in the 
Press and elsewhere about a snap poll 
for the Lok Sabha. We are not n,en
tioning these matt�rs from anv point 
of view of nervousness or fea:. Afte:
all v.e come nere as represel'ltatives 
of the people and whenever we are 
asked to go back to the people we 
should welcome it. In this session 
there was not muc:h time for di�cus
sion of certain important matters re
lating to the conduct of free and fair 
elections. We have been demanding 
that the Election Commission should 
be expanded by Dt least increasing 
the member from l to 3 Members and 
that thl! electoral process must be 
cleansed so that many Members can 
think it proper and con·Jenient. tu get 
elected on the basis of their record 
and not on the basis of money. I 
happen to be a l\Iemher of the electo
ral reforms committee appointed by 
Shri J. P. Narayan and that Committee 
has submitted an interim Report. 
The Congress Parli2JTientary party 
has also appointed a committee on 
electoral reforms. The Law l'.'1inister 
has gone on record that he wants to 
convene a meeting of wme opposition 
leaders and inde1JP:1der1ts to go into 
th.is matter. I i1ooe that i!' a� all a 
snap poll is comi11g Governmeut wm 
see that they .::onvene a meeting on 
these lines so that elections may bP 
fair and fre€, so that elections will 
have significance and prope:- mec1ning 
in our democracy. 

SHRI K. P. UNNIKRISHNAN 
(Bad agar a): The Session is ending 
today and I should like to raise a 
question which is of perenial import
ance. It is of utmost importance and 
urgency to my State: the question of 
rice supply which has come down 
from 85.000 tonnes per month to 18,000 
tonnes per month for Kerala It has 
forced the State Government to rectuce 
the quantity of rice and also the total 
quantum of ration. Even the quota 
of wheat is not .eiven. So I earnE-stly 
urge the Government of India to 1es
tore this quantum immediately, 

16.06 hrs. 

STATEMENT RE. REPORTED 
SABOTAGE OF TWO SPEED 

BOATS 

MR. CHAIRMAN: Yesterday Shrl 
Madhu Limaye raisc<i a poir,t in th9 
form of an adjouri1ment motion and 
the Speaker had asked the Minister 
to make statement. It is a!1 lawfully 
long statement and I will ask him to 
lay it on the Table of the House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR1 
PRANAB KUMAR MUKHE.:R.T �': l 
lay it on the Table of the House. 

Statement 

The recent change i·.1 the trend o1 

smuggling which showed that contra
band in bulk is being smuggled 
through I aunches and boats from the 
neighbouring areas led rthe 'Govern
ment to consider the auestion of ac
quiring fast sea-�oi!1g launches. Tha 
Government have placed on order for 
purchase of 20 fast moving sea crafts 
with a Norwegian firm against which 
two sea crafts were received towards 
the end of October, 1974. These two 
boats, namely, Durga and K::ili were 
commissioned on 27·10-1974. Taking 
both the boats together they have 
been operational for nearly 70 per 
cent of the days ;;;ince tbey were com
mfasioned. One or other of the boats 
has been operational on all days ex
cept on two day�. 

The reports that there has been a 
sabotage of the boats which rendered 
them non-.operational have been lciok
ed into and found to be incorrect. As 
one of the IJress reports stated tha1 
sugar had been put into the fuel t'an'k, 
samples of fuel were taken and te�ted 
by the Naval Chemical. and Metallur
gical Laboratory, Bombay, but no 
'!'ace of sugar was found therein. 
The boats have been fitted with high_ly 
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sophisticated machinery and equip
ment and expertise in maintenance 
and handling of the same is being 
built up.

Meanwhile, as was stated in the 
Rajya Sabha in reply to supplement
ary to Starred Question No. 411 on 
3-12-1974. there have been teotmng 
troubles and the repru-s have been 
attended to in the Mazagon Docks. 
The position was also explained In 
the Finance Mmistiy s Consultative 
Committee of Parlnm^nt on 18-12-74-

Both the boats have been taking 
part m various ant* irr iq<jlmg opera
tions in and arour [ B mb;\ rrea. 
The fact that there have been no cat
ches b> these ooits recently could 
also be ascribed to the possibility that 
the Arab dhows may not be coming 
near this area The intelligence re
ports also indicate that smuggling 
activities have been considerably 
restrained

The Government hav«* so far ob
tained onlv two boats, another 4 boats 
are expected by the end of this month 
The remaining boats are expected to 
come in batches of 4. and all to reach 
before the end of Mirch, 1975 It 
«ill be apprecia*3d that wilv when 
we have a very much larger number 
of boats, we can vake our coast-line 
impregnable I inav’ also mention 
here that the Custmu Department in 
Bombay also has some launches con
fiscated from the smugglers and 
which are used for anti-smuggling 
work

The boats establishment has been 
placed under a senior officer on depu
tation from the Navy and I mcy as
sure the House that at] possible pie- 
cautipns are being taken to guard the 
boats carefully from any attempt »t 
sabotage

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (GUJARAT), 1974-75
MR. CHAIRMAN: We shall now

take up Supplementary Demands for 
Grants (Gujrat)

Demand No. 14—Economic Advice 
and Statistics 

MR CHAIRMAN Motion moved:
"That a Supplementary gum not 

exceeding Rs. 38,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to defray 
the charges "which will come in 
course of pavment dunng the year 
ending the 31st day of March, 1975 
in respect of ‘Economic Advice’ and 
Statistics’,”

Demand No 15—Loans and Advances 
to Government Servants in General

Administration Department
MR CHAIRMAN; Motion moved

“That a Supplementary sum not 
exceeding Rs 3,33,00 on Capiial 
Account be granted to the President 
out of the Con&olidated Fund of 
the State of Gujarat to defray the 
charges which will come m course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of Xoans and Advances to 
Government Servants in General 
Administration Department'.”

Demand No 31 —Loans and Advances 
to Government Servants in Finavo 

Department 
MR CHAIRMAN; Motion moved 

“That a Supplementary sum nut 
exceeding Rs. 2295,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of 'Loans and Advances to 
Government Servants in Finance 
Department.’”

Moved with the recommendation of the President
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D em an d  N o. 38.—L oans and A dvances 
to  G overnm ent S ervants in  L egal 

Departm ent

MR. CHAIRMAN; Motion moved:

“That a Supplementary sum not 
exceeding Rs. 13,87,000 on Capital 

Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in couise 
of payment (hiring the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Legal 
Department’.”

D em an d  No . 44.—L o an s  and A dvancls 
t o  G overnm ent S frvants in  Food a n d  

C ivil  S upplies D epartm ent

MR CHAIRMAN; Motion moved'
"That a Supplementary sum not 

exceeding Rs. 8,50,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund ol 
the State of Gujarat to defray thi* 
charges which will come jn course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans find Advances to 
Government Servants in Food ami 
Civil Supplies Department’.*'

D e m an d  No. 46.—L o a n s  and A dvancfs 
to  G o vern m en t S ervants in  G ujarat 

L egislature S ecretariat

MR. CHAIRMAN- Motion mowd

4<That a Supplementary sum not 
exceeding Rs. 50,000 on Capital 
Account be granted to Hie President 
out of'the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Gujarat 
Legislature Secretariat’ .”

D em an d  No. 50.—R e u e f  W orks

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 43,08,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
tKc 31st day of March, *975 in 
respect of ‘Relief Works’.”

D em an d  N o . 53.—C o- operation

MR. CHAIRMAN; Motion moved:
‘ ‘That a Supplementary sum not 

exceeding Rs r,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
ffche State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Co-operation’.’

D e m an d  No. 55.—A griculture

MR CHAIRMAN; Motion moved:

“That a Supplementary sum not 
exceeding Rs. 3,55,000 on Revenue 
Account and not exceeding Rs. 
40,00000 on Capital Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to defray the charges which 
will come in 'course "of payment 
during the year ending the 3lst day 
of March, in respect of ‘Agriculture’.’ ’ 

D em an d  No. 56— M inor  Irrigation, 
Son. C onservation  and A rea 

D evelopm en t

MR. CHAIRMAN: Motion moved-
“That a Supplementary sum not 

exceeding Rs. 4,38,000 on Revenue 
Account "Be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which wilt come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of 'Minor Irrigation, Soil 
Conservation and Area Develop
ment*”
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D em a n d  N o . 59.— F ish eries

MR. CHAIRMAN; Motion moved:
“ That a Supplementary sum not 

exceeding Rs. 1*000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Fisheries'.”

D em and N o. 60.—F o re s ts

MR CHAIRMAN: Motion moved*
“That a Supplementary sum nut 

exceeding Rs. 52,000 on Revenue 
Account and not exceeding Rs. 
50,00,000 on Capital Account be 
granted to the President out of the 
Consolidated Fund of the State ol 
Gujarat to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1975 m respect of 
‘Forests’.”

D em an d  No. 62—L o a n s  and A d va n ces 
t o  G o v e rn m e n t  S k tv a n ts  in  A g r ic u l 

t u r e  F o r e s ts  an d  C o -o p e r a t io n  
D e p a rtm e n t

MR CHAIRMAN; Motion moved:
“That a Supplementary sum not 

exceeding Rs. 48,70,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come m course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Agricul
ture, ' Forests and Co-operation De
partment*.”

Drmand No. 69—Housing 

MR. CHAIRMAN; Motion moved:

“That a Supplementary sum not 
exceeding Re. 10,00,000 on Capital 
Account be granted to the President

out of the Consolidated Fund of 
the State of Gujarat to defray the 

charges which will come in course 
of payment during theyear ending 
the 31st day of March, .975 in 
respect of ‘Housing’.’*

D em and No. 71.—S o c ia l  S e c u r ity  
an d  W e lfa r e

MR. CHAIRMAN: Motion reeved:

“That a Supplementary sum not 
exceeding Rs. 74,50,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come jn cour.se 
of pavment during the year ending 
the 3Ip day of March, 1975 m 
rcspect of ‘Social Security and 
Welfare'/’

D em and No. 73.—L oa n s  and  A d va n ces 
t o  G o v trn m e n t  S erv a n ts  in  E d u ca

t io n  an d  L a b ou r  D ep a rtm en t

MR CHAIRMAN: Motion moved:

“TTiat a Supplementary sum not 
exceeding Rs. 42,00,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in couise 
cf  ̂payment during the year ending 
the 31st day of March, 1975 in 
respect of *Loans and Advances to 
Government Servants in Education 
and Labour Department’.’*

D em an d  N o. 77.—P o l i c e  

MR. CHAIRMAN: Motion moved-

4That a Supplementary sum not 
exceeding Rs. 20,82,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come ift course 
of payment during the year ending 
the 91st day of March, 1975 in 
respect of ‘Police*."
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D em and  No. 85,—L o an s  and  A dvances 
to G overnment Servants xm Hom e  

Departm ent

MR. CHAIRMAN? Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,09,29,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Home De
partment’.”

D emand No. 91.—E xport P romotion

MR. CHAIRMAN: Motion moved
“That a Supplementary .um not 

exceeding Rs. 3,00,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Export Promotion’.”

D em an d  No. 94.—Industries

MR. CHAIRMAN; Motion >noved:
“That a Supplementary sum not 

exceeding Rs. 83,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujaraf to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Industries’.”

DrMAND No. 95.—Village and Small 
Industries

MR, CHAIRMAN; Motion moved:

‘"That a Supplementary *;um not 
exceeding Rs. 8,70.000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State o! Gujarat to defray the 
charge* which will come in course

of payment during the year ending 
the 31st day of March, 1975 ix* 
respect of ‘Village and Small In
dustries’.”

D emand No. 102.—L oans and A dvan~ 
ces to G overnment S ervans in

Industries, M in ies  and P ower 
D epartm ent

MR CHAIRMAN; Motion moved:
“That a Supplementary *um not 

exceeding Rs. 20,00,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of Maich, 3975 in 
respect of Loans and Advani es to 
Government Servants in Industries, 
Minies and Power Department'.”

D em and  No. 109.—P ublic H ealth*
S anitation and W ater S u pply

MR CHAIRMAN; Motion moved:
“That a Supplementary sum not 

exceeding Rs. 7,00,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 3lst day of March, 1975 m 
respect of ‘Public Health, Sanitation 
and Water Supply*.”

D emand No. 116.—L oans  and  A dvan
ces to G overnment S ervants in  
P anchayats and Health Departm ent

MR. CHAIRMAN; Motion moved:
“That a Supplementary sum not 

exceeding Rs. 77,31,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of *Loans and Advances to 
Government Servants in Panchayata 
and Health Department’.”
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D e m an d  N o 118 — N o n-R esidentiajl 
B uildings

MK CHAIRMAN Motion moved
“That a Supplementary sum not 

exceeding Rs 8,00,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Non-Residential Build
ings’ ”

Demand No 124 —Irrigation 

MR CHAIRMAN Motion moved
“That a Supplementary sum not 

exceeding Rs 20,84,000 on Revenue 
Account ani not exceeding Rs 
1 30 000 on Capital Account be grant
ed to the President out of the Conso 
lidaled Fund of the State of G u jar it 
to defra\ the charges which will 
come in course of payment during 
the >ear ending the 3lst da\ of 
March m respect of ‘Irrigationf

D em an d  No 131 —L o a n s  and A dvan
ces to  G overnm ent S ervants in

Public Works Department

MR CHAIRMAN Motion moved 
“Tfiat a Supplementary sum not 

exceeding Rs 68,00,000 on Capital 
Account be granted t0 the President 
out of the Consolidated Fund of 
the Slate df Gujarat to defiay the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Public 
Woiks Department"

D em an d  N o  146—L o an s  and  A dvan
ces  to  G o vern m en t S ervants m  

R evenue D e pa rtm e n t

MR CHAIRMAN Motion moved

* That a Supplementary sum not 
exceeding Hs 30,00,000 on Capital 
Account be m riled to the Pr$aT3«*rit

out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of 'Loans and Advances to 
Government Servants in Revenue 
Department’ "

SHRI JYOTIRMOY BOSU ^Dia 
mond Harbour) On a point of
order, what *s happening to the pri
vate members business’

MR CHAIRMAN That has been
decided when you were not in He 
House

SHRI JYOTIRMOY BOSU I went 
out only to dnnk a glass of water

SHRI DINEN BHATTACHARYA 
(Senmipore) The State of Guja
rat is under Pie&ident’s rule and more 
than a vear has elapsed, still nobodv 
knows when there will be an elect
ion There is so much talk about 
a snap poll to the Lok Sabha but 
there is no talk of any election to 
the Gujarat Assembl> or even to the 
Pondicherj Assembly

1608 lirs

[Sh ri Isk a q u f S * m b h a ii tu the Choir1

There should be no dela  ̂ m boldWR 
an election in Gujarat and taking th<* 
opinion of the people an to who 
should rule Gujarat From the Ctin 
Ire it is Shnmati Indira Garnlhi
the Prime Minister who is ruling over
the people of Gujarat who hau 
thrown out the congress rule in Guja 
rat because of corruption and other 
charges My emphatic demand is 
that the Government should immedi
ately decide and tell us when election  ̂
are going to take place in Gujaiat

I am a Member of the Consultative 
Committee on Gujarat It is a far
ce, nothing more There is one

meeting after three or fpur months
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lasting lor two or three hours to 
discuss issues relating to the people. 
In such a type of Consultative Com
mittee you do not get any opportu
nity to focus attention on problems or 
discuss issues which are of serious 
concern to the people. You do not 
have any opportunity to do so in 
that type of Consultative Committee.

Now I come to certain problems in 
the State of Gujarat. There are 
near about 18,000 villages of which 
it has been reported. It has come 
in the newspaper also that more than 
13,000 villages are hard hit by drou
ght and other serious conditions. It 
has been reported that the prices of 
rice and other essential goods are go
ing up. These are not coming down. 
In spite of tall talks of checking infla
tion and rising prices by the Govern
ment, nothing is taking place. So 
far as Gujarat is concerned the pri
ces are going up. I am amazed to 
find that only 200 grams of rice and 2 
kg. of wheat and 1 kg. of jowar is 
distributed as ration from the pub
lic distribution system per unit per 
month, not per week but per month. 
I do not know whether they are play
ing with the lives of the people or 
not. Sugar quota has been* cut 
down by more than 100 grams and 
the price of sugar is also going high
er and higher. There i« no effective 
step being taken by the Government.

I know, in this House, one hon. 
Member from Kutch area has pas
sionately appealed to the Govern
ment for making arangements of 
drinking water in the Kutch area,
I have got some knowledge about 
some places in Gujarat where 1 
have seen with my own eyes as to 
how people are suffering lor want 
of drinking water. I do not And 
any amount that has been sanction
ed—extra amount, extra money that 
has been spirit far the arrargempnts 
°f drinking water to the rural popu
lation specially in the Kutch area. 
But I And that extra amount has 
l>cen sanctioned for the modernis
ation of the police. I do not find

any reason why, when people are 
not getting drinking water. Govern
ment is taking away money from 
the public exchequer to modernise 
police so that they may beat us. 
People fight for their demands ably 
and efficiently, that is why they are 
taking away money for modernising 
the police. I strongly record my 
protest against this sort of expendi
ture by the Government but for not 
arranging the minimum requirements 
for which people are so much anxi
ous. We felt that Government at 
the Centre would take every step 
to reduce their hardship but nothing 
had been done.

I take up atrocities of the Hari- 
jans. It is the land of Gandhiji. 
SabarmatL Ashram is situated there. 
I have read in history that from 
there the famous Dandi march started 
and he took an oath that he would not 
return back until freedom was achiev
ed. He did not return because he 
thought that the freedom that we 
have got was not real freedom. That 
is why Mahatma Gandhi did not 
go back to Sabarmati Ashram.

Although much time has elapsed, 
there is no chance of any immediate 
election in Guiarat. They are not 
taking any effective steps to reduce 
the sufferings of the people. In the 
Ahmedabad textile mills, they have 
closed down thi third shift. In many 
places, the factory owners are clos
ing down the second shift also. Al
ready Government is adopting a wage 
freeze policy. 50 per cent of the DA 
lias been cut. This closure of shifts 
is causing miseries which cannot be 
described here If they do not 
take prompt stops, the situation may 
So out of their control as it happen
ed during the struggle launched by 
the Nav Nlrman Samiti. Employe- 
es of the Central Government, State 
Governments and local bodies are 
not getting any rise in their DA 
although prices are shooting up daily. 
This is a very relevant demand. We 
thought that the Finance Minister 
will announce the decision about DA
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tShri Dment Bhattacharya]
to Central Government employees to
day, but hia statement has made the 
situation worse Until the Central 
Government sanctions this increase 
m DA, the State Govermrents and 
local bodies cannot give any rise- to 
their employees

Elections should be held early not 
only to the State Assembly but al&o 
to the corporations, municipalities and 
panchayata. The people have no 
faith m thig Congress Government 
That Is why they are shouting that 
they should be given an opportunity to 
express their view through elections 
If >ou do not give it the people mwU 
be bound to take direct action Th s 
wilting on the wall mu«t be tak^n *n- 
to consideration by this Governrnert

With these words I oppose t^ese 
supplementary demands

F m r i  tto

wm % wmi ̂
t  f^R ^  % fan,

f3R tfr vrerr fasrR mn  ^

5»Tn;f%m *nrT «tt 1

spars ^  «rpr
t  fwi m f  fs  w f r  ft *tt*t 
wi 1 1 W  f m m  *f?r *rfa<r 1 1

«rk fh*#t TO» * ^ r  wz v i  
f  1 fa rfc  far*? <rNrT't w m  
fw p i w  *Pt m  *ri *fi f t
*?rrr? arcwrarfi % ? i*  *\t
T i t ^ r  m*& wrTf^' % *nr ssr 
fern * r w r  % d r  w r  w f
** ^  Mp $  » w  p r  * *  %

^mrr f*nt£*r fft $>rr f ,
spftfip sarrartfta <rsfer ir apr sr%fnfa 
ifr irfsrrfttfT tftr mm % sft* w n m  

vfr 3Tn*m ^Tfpw 
^  ^>f^r?rwrgpffwT

3 ^  ’RTT ^  <Tjp* JJMV I  1

Trsr f̂t ct̂tt ^  *rsr$TT *ft 
t o  vnr % *m t vft
5̂rTT 7?r | | 3*1 s**T % W

| fan TT
VWr WfsT.
wTz* m  w\ *nrf ft
m  k fr  fjrvfi ft  wri h#  f^ r r  «r-»r 
t *f?t m\f ^ r t  ih ir ntft *if f 1
n an TT TT3f|f{ f t  | ^  n *3̂  T>
v m rfw  ?iri«i t^nf% ^  *ftI ^  i 
Wn’w  w*r%fr 4t7n¥ ) f*m *r% 
5^TT«ftTT| SRtJIn $ft #  n£Vf*JTT
»rer k ) ,̂f*nst*n ^ r r y  % 
fcr ^  *T 57̂ ?<TT n/T I

w fiT V H r
f  I

^  % firZ, VTiTFT <rr% Igr Vft
f $  »r“*T t f % f  gft «|?r 
£ 5f$T % Tim €1 ? r ?  8 t»^
* ^  f  1 «r?T »?^r t* *  f , wrnrarpft,
f fn w  ?r«n wr r̂rfŵ n % ^  f  i
Tn % fa s t in ' V't ^
VTf P i t o  % * f  vnf^piT scr ?rfer t  
$wr % %% *w «rr t  ^  t  ■ 
w  ?rq[ ^  ar̂  ^  w  w jt
<t wswftww? | » 
f%*rt ^itr ^  w  | i

^^rrm v t  t o t  ^ v l r  m ^ fa r
% f a *  ^  firm  K m  % i f i t  wr*r^ 
«rrt 1 w|T%T w r»f>w  w  * $ 4  

«rr i w w im  s i f a  % iw  
m  is ftf
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v t x  %-srr m  wr 1 f a f r r  %
^7Trf|lf| 1 

Tft STF$>Tn ^TT *  w r
f * r r « n s f | s r ? f c i  f w T T f f  ^ v F r f a T i -  
^rfttrfiprffVTiTSTOT ftnrn1̂  tra-

f w v  *brf apr̂ - f t  *rF*m % fa n **  
?>* srrfeir 1 tprrnr % snrr % ?  f 

a f t ^ T W ^ r v i  r r 
ffrxfffa*? ifrr  TTST-frfr* f * * f r  sfft
^ r s r R r w f r f  «t f m ?
%*fT *rr?pft If T O T  O ’*  
f r F T ^ q r ^ f v t ^ V ^ - R ^  
w f t  r̂rffn- afr t

*m rr arff *rf «ft fa  srj? s p ft 
wirr f r n r  f r r r r  grrft^r * ftT 
J T T W r ^ r w P T T ^ i r r T i f t  1 i fT T r  *rt 
* m  srfrfrF sr w  v r  s n f t  s r r r ^o
f c s r  ^rrqtrr 1 s t f t e t f f  »t*tt afTTTr 
arr t $ t &  ? * t  ?**  f a ^ r m  s r i f r  r r  r i t  f » 
fr̂ rr *r ?tt $ fa  « r * F m  *r* >  nr* 
tr*p 2T^ «*** ipw  % fa *  W T T  % 
Tr^rPr *mw W ^ T t^ rr  I *T$ TOTO 
%  fait ? F * f  nf> fc I fafTTT 3r*?> ?T**r
£ r m  i r - f r  ^ t t r t  ft ? »  at *fir t  i 

^ *  nf^jr 1  i

«ft mt«f f«5  ( srrr) *rf f
v d t  % tw*<r *<? ^ w y n  <**£ it 
*r*rr n*r | \ Trc?«T«r v w  it ijt rpr 

w  w<r y fi 1 1 w  vt * i t  j t  
#  « < r# n t $  f a  q«r f a r  * ft $  F«r*
JT3JT * f t  f a i r  I T f 2J T f f
w r ? *  f a i r *  ' f f t f a r F w  *rr % s r  
f t?  w r fa * r  f i w r  * u r  «rr i ^ r  m  * jn * r *  

* ?  T$ r «r» v r a *  
ir v m t  m if  «r ftw % rfrw *& *r 
*www 5°t «rr «PVt f t  % **r*r w

«rr *ftr ?n $ ct ^rnwf ft %*sr
% *?r *77 TTfilftf Wrn 5TPT fâ TT I
fs w ^ n ir r n ^ fc m  fa r̂rnff Sr snry
f^Tf 1 $ 55T5TT yft n& f f  I 
% jpii fam  crf^wn ff^V f3ffr | « JT-snr  ̂
^  q f  fp r  tf-frafT stft I, ^ r
STrff^B ffPT r̂ *§?TTiTiT %

3 ?r %  ?r?fpr t  ir>T f t  fa* m  %  
vra &  w fr  %  %fa?r ??r fevrr ^  
* r^ rT  f 9  sfjt irr qrf y  1 ?«r %  «ft 
jttsptt n ^ f ? T  »rr?PT *  sfkr?? 5r ^ 9  

*r Tft ^ 1 «r r̂ %  v t  
«r?7 ^r?TT # m v  m ^ n  |  iftr  m rr 

3 *  *t ?rc^ ^  * ? f i>  ffrtrr arrcfT H\ 
^ ^ 7 ^  wt’tst %  ^ n * r ^ t t * t  v r  
"5p *rrr srr^ 9R «?t q v  
vf??r %  it w r  ^  stft wr 
fw^r <it 1 ^ t t » t  *r m  wfiror ^*fr |  
fa  fir-T %  crr?r> ^  f ^ r f  
%  P tt s fa  ?*r #  5f%^rsr f w r  ^rqr 
jfr ^ 3fT3T5r 3 *T STFT v t ^f't. T **  STPfT'T 
v t  trf grf-f ?rnRf ? r  «nF«rr t  » *«fer wm 
v r  » r w r  sur * * m n *  h%t faqr *rar |  
*rtr f w  qri^ x>* x  mw 
t t  T «  f?HT »r^r |  f a  r̂ 3»r *r *T3rrnr 
«FtTBrÔ TfP>#TT % iftK**** fT>,
*s 9  sttjt v t i f t i r  1 1  f *  «fm  ?r Tr«?r>rrr 
w f  m  T?f> ? 1 *> w r m >  * r i %

v> v r  rrc^cffa ? r r ^  v  eftrnr 
^ r  ?rf> fa?r *rar | 1 w y  f>r *TT5? ^  

fr*rwr ^rr v r  <«n ^ r r  w  |  
?r'r«r fr«sr ? ^ ? t i  m *

^r^qi t  fJM V  'TPfr ¥ t  f#T^rt JTt^^T 
gr?tr **  ^ N 3! iw w  faar -Jrr «vrr 11 
Tr=r f??#r * w i f a  it 3? #  7^% $
sr^r*^ «r? ifr s m t ^  wrf^ir epwr 
m ^  srr?r « r *>  sirsrr
m> 9($ »rf^  ar ^1  ^ » fr ^ 'm r
firffsr # c*r srr?T v r  *m r
f « r  i fiTar «p f f i w f f f f  «r<r «r tr«?qf?i 
»ir«r^ nr?rr f**  w w  f ^ f p r  v \*
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fair! ft I % 3JT̂  *  OT3 WT>
tfsr fa<far *T f^  i m suft
m m  ft fa  W  vwrfwt % qjiTOi stto
% mt<n sr>rer?fta <mrK c i H  «r  1 
<ff*arr 35  $f «r> ?*? *> femv;
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SHRI ERASMO DE SEQUE1RA 
(Marmagoa) The State ot Gujarat 
has been undei President's rute over 
a year now, and still we do not know 
when the elections are going to be 
held. I am not objecting to the in
ti eduction of the President’s rule, be
cause this was through a popular up
surge. and it wag the people them
selves who decidcd that there should 
be a fhange But if they decided 
this, when the people in Gujarat 
rose, it was to give themselves an 
opportunity to choose a better gov
ernment. They did not rise to al
low the Congress Party to rule Gu
jarat through the back-door, wbi b 
is precisely what is happening. AnJ 
it is the demand of my Party, the 
BUD that this Government shooU 
announce here and now when the 
elections are going to be held, giv
ing an opportunity to the people 
of Gujarat to decide who is going to 
run the State.

Very often, we have occasion to 
speak 1n this House about varies 
matters, specially connected with the
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developments that are going on in 
the various States of our Union, and 
very often the answers that jve are 
given are that this is a State matter 
which has to be handled by the State 
Government, and that we should not 
speak about it. But, here is a case 
of the government of a State which 
ifi to-day being run tby the Centre 
and what did they do? Please look 
at this. In Gujarat, as you know, 
one half of the State has been declar
ed a drought-affected area by the 
State Government itself, which to
day is run by the Central Govern
ment. The State authorities have 
asked the Government of India for a 
drought relief of Rs. 80 crores and 
the Central Government has given 
them not more than Rs. 13.5 crores. 
This is the attitute of the Congress 
Party to the suffering? of the masses. 
They are prepared to find money Jor 
all kinds of trips abroad for all kinds 
of Ministers, and all kinds of public 
officials whom we find practically at 
every airport in the w orld  every fee* 
ond week, but they cannot find money 
fo r people who are affected by the 
drought They pay they do not have 
money for drinking water. Is there 
anything worse than this?

Every non-essentif*! expenditure oi 
Government should be curtailed 
forthwith. This country is coing 
through a very serious economic cri- 

and until you tighten your belt 
and pull up your socks, you are not 
soing to be able to pull this coun
try out of it. You say you are bring
ing down the prices and you say we 
are trying to pull ourselves out of the 
economic morass. But 25 yeat« cf 
mismangement of the country by 
Congress mis-rule has brought about 
this situation. Everybody knows 
that the matter is getting worse day 
by day, and unless you tighten the 
belt and until you have financial dis
cipline and cutout non-essential 
expenditure you will never be 
able to take cere of the needs of 
the people in this country, especially 
when nature he# been so unkind a: it 
ho8 been in Gujarat this year.

We have often bard Mr. Mavalan- 
kar speaking in this House about the 
educational chaos that has been go
ing on in Gujarat. And I 3et the 
feeling that the Centre is not look
ing after the educational problems 
of Gujarat because the students rose 
and taucht them a lesson, and there
fore they are now being victimised* 
Now this is what happens. You talk 
about dei  ̂)cracy. You talk about 
the power of the people. And wnen 
people force you to discharge your 
responsibility, then you turn round 
and force them, and victimise th*m 
and punish them.

Gujarat is an example of what is 
happening in several parts of the 
country, where the State Government 
becomes sour and the Centre takes 
it over This Government while 
talking about the people, does not 
make any serious efforts to solve 
their problems.

On behalf of the BLD I demand 
firstly that the Government should 
tighten it? belt, so that it can t?Xe 
care of the extraordinary situation in 
Gujarat by sanctioning more funds 
theie Secondly elections should 
be held there immediately and no 
more extension of President's rule 
should be there The people should 
be enabled to exercise the right that 
thty have to choose the State Gov
ernment that they want

1640 hr*
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MR. CHAIRMAN: The question is,.
“That this House do agree with 

the Forty-ninth Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 18th December, 
1974 ”

The motion was adopted

16 41 h »

SUPPLEMENTARY DEMANDS FOR 
■GANTS (GUJARAT), 1974-75~~Contd

SHRI D P. JADEJA (Jamnagar)* 
I am grateful for giving me an op
portunity to participate in this dis
cussion I had an opportunity only 
the other day and I wish now to 
state one or two points for the con
sideration of the honourable House 
and the Hon. Minister.

Sir. the other day the honourable 
Deputy Minister for Finance ir formed 
the House that the problem relating 
to Gujarat in general and the water 
problem in Jamnagar is being handl
ed by the State Government.

They are aware of the serious situa
tion that has arisen there and, as a 
means of relief to the State, w*tn a 
population of 3 lakhs. Government h?s 
thought of spending almost Rs. 50 
lakhs this 8*u«>n in bringing water 
to this city by tankers.

Now, Sir, all that I want to ask the 
•Government is that there ww a

scheme whicn wag only three times 
more expansive than this water 
tankers scheme that you are going to 
have this year, and it would h^ve 
been a permanent solution for this 
dty. I may tell the Government at 
this moment that this scheme is not 
being considered in the next five year 
plan also. I mentioned the othsr day 
that Jamnagar had been facing a 
drought situation and it is for U years 
out of 14 vests. Still water problem 
is not being taken as seriously as it 
should have „

I request the Government to recon
sider this i«sue. As far as the 
drought-affected areas of Gujarat are 
concerned, top priority to the medium 
and minor irristtion schemes *houM 
be given and should be taken on hand 
Not only that. They should even be 
prepared to waive certain technical 
objections that have always come in 
the way of our country’s develotsment 
projects. The second point, and I shall 
conclude, is about the marine wealth 
that the coast of Gujarat offers to this 
country A survey conducted has 
reported that the richest fishing 
ground m India is off the coast of 
Sauravhtra

SHRI B. V. NAIK (Kanaraj: And 
Karnataka too.

SHRI D. P. JADEJA* May be. Ihe 
centre decides to develop 2 fishing 
harbours in ''very State throughout 
the country irrespective of the pot
entiality of the State. Considering 
the long coastline that the State has 
I would like *)>e Government to re
consider this issue and give G«iarot 
its rightful daim of having at least 
six fishing harbours on the coast of 
Saurashtra and South Gujarat. I sav 
this mainly because there is ample 
proof of the potentialities there. Our 
Fisheries Department and 0«r nav
al forces which are on tfie coastl’n*’ 
have sighted at’d even taught hold 
of several f* rtifn trawftw optfatinfi 
In this area. That U the teal proof 
about the richness of that Coastline. I
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would make a plea with the Central 
-Government in taking this opportu
nity pi requesting them to have a 
force and let %  find out by what 
means we wi’.l be able to save our 
coastline at least 18 miles by seek
ing that as our territorial water. 1 
thank you /or giving me tills oppor
tunity.

SHRI P. M. MEHTA (Bhavna^ -) : 
Mr. Chairman. Sir, this House will 
recall that there was a steady and 
progressive Government in the State 
o f Gujarat. But, it was broken by 
the ruling party to achieve their 
selfish narrow political ends. There
after in the Assembly election 1972 
the people of Gujarat gave them a 
very good an*i comfortable majority. 
They got 140 out of 152 of the s,tren- 
jgth in the House, Shri Ghanshyam- 
bhai Oza tooc over the Chief Minis
tership. But, he had been thrown 
and kicked ou- by his own party 
men. Thereafter the second Gov
ernment was driven out by th3 peo
ple because it was a corrupt and in
efficient Government not carinj lor 
the people.

T hey cou U  not give a stab ’*; Oc.v- 
«rn m en t *h;.it i.ar put the G uiarat 
S tate  into m i^ r a ^ le  condition to
day.

There h » i;rr>gramme of un.ploy- 
ment; unemployment i? mounting up- 
—educated and uneducated youths go 
from door 0 door for employment 
But, there are no new avenues for 
them because the progress of Guia
rat has become stagnant. Sir, to
day the people t.f Gujarat—-especially 
the poor people, landless labourers 
and workers~-?ve passing th*cu<;h 
untold suffering. Gujarat has been 
hard-hit by successive drought? and 
floods. PeopI? are not getting ade
quate quantum of foodgrains. What 
is supplied to them through the 
public distribution system is only 1 
kg. o f jowar, 2 kg, of wheat and L'OO 
Crams of rice per month. The ryen 
market price of these essential com
modities Is so high that these people 
marmot buy from the open market 
3005 LB.—15

Government has so often declared 
that prices are coming down but it 
is simply a political propaganda. 
Prices have not come down in Guja
rat. They are rather going up day 
by day in Gujarat. There is acute 
shortage of essential commodities and 
this Government had not cared to 
give the required quantum t the 
State of Gujarat. The requirement 
of Gujarat is 50,000 tonnes of food
grains per month and the other day 
the Minister told the House that they 
had raised the quantum and are giv
ing 78.000 tonnes to Gujarat This 
is only ha’ f cf the requireirent. 
Therefore, I demand that immediate
ly they should rush foodgrains to the 
people of Gujarat so that they may 
get at. least 5 kp. of foodgrairc per 
month. The Clovernmer* ha-5 as
sured 8 kg. foodgrains to the labourers 
and the workers working on relief 
works. They are not giving th*t 
much of fooigrains to those people 
who are working in the otren on these 
relief works.

Similarly, there is acute shortage 
of drinking wat^r in many paits of 
the State. Well before time we had 
demanded that they should collect 
some tankers and supply water to 
the village of low source of water by 
tankers. But they failed in doing 
so. There is y.j fodder and thou
sands of cattle have perished and 
many more a»y. rrovlng towards slew 
death. There will be an acute short
age of milk ir. the near future

Sir. they say they will start re
lief works. The total requirement 
to provide employment is to the* ex
tent of 12 lakh people and today they 
have provid«vi employment only to 
three lakh people. This is the man
ner in whi?h they are helping the 
people. Sir, people, are starving 
They havfe n.> foodgrains. They 
have no purchasing capacity. They 
have no ompkrTnent This Gov
ernment is totally indifferent and 
careless to the people of Gujarat, 
Sir, to meet this serious situation of 
scarcity and brought. Gujarat will 
require Rs. 20(5 crores and the Gov-
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[Shri P. M. Mehta] 
ernment has given only Rs. 13 cror
es and under the pretext of the �·e
commendations of the Sixth Fm-
ance Commis,;icn. Governme,1� '.i.i 
shirking their responsibility. Sir, 
they should glve adequate funds to 
the State ::if Gi..;Jarat because today 
Gujarat i·s Ender the Central admini
stration. '1'!.12 Rdministration is run 
by the Advls·�:·s to the Govern')r. 
What can th" ;:nor Advisers to the 
Governor do? It is beyond their reach. 
Therefore, it' is the duty of the Mem
bers of Parliament today, in the ab
iense of an Assembly in that State to 
demand that the Central Government 
should rush fodder, provide tankers for 
the drinking water and should make 
adequate allocation of funds to meet 
this scarcity situation. 

SHRI P. G. MAVALANKAR 
(Ahmedabad): Mr. Chairman, Sir, 
during this week this is the second 
time we are able to focus the attention 
of this hon. House. and through it, of 
this hon. House, and through it, of 
the whole country on some of the out
standing and burning probl'em fac
ing my State, beuuse Supplementary 
Demands for Grants have come for 
the second time during the same 
\veek. My first point is that, what
ever happens to the rumour aboul 
the snap poll for the Lok Sabha, we 
all in Gujarat are very keen that 
the elections for tht' new State Vidhan 
Sabha, take place as have been sche
duled to, sometime in February or 
March 1975, beca11se the present six 
months extension of President's Rule 
will come to an end sometime in 
March 1975 and the elections, there 
fore, must take place prior to that. 
But, if the elections are coming, I 
would like to stress that it i� no use 
having elections if they are not to 
be held in proper atmosphere. Sir, 
if the elections are not held by a 
machinery which is independent of 
the executive, if the C}overnrnent, it 
the Centi al Government through the 
Gujlarat: State Administration ures 
the election machiY1ery, the State 

Power and the h.ur'::c:,icracv and other 
means at their disposal for getting 
votes, then, these elections will 
remain more or less condemned, and 
they will make a n.:ms!,1Se of all t�at 
we say that we st'.wd for parha
menHn:y democracy and duly elected 
representatives of lhe people. There
fore, while I am one w;th the other 
Members for the demand of early 
elections and constitntio_') of a new 
Assembly as early as possible, and 
not later than February or March 
1975, I would also like to say that the 
elections should be held in a l'ror:er 
9.imosphere and in a cleaner atmos
phere. I hope that in the meantime, 
between now and that time, Govern
ment will not come forward with �my 
Ordinances. This is not only true ot. 
Gujarat but of the whole country. 
Today is the last day of the Winter 
Session of the Lo'.i.;: Sc1bha an11 I am 
afraid that Govet:1ment may already 
have in their store a few Ord:nances 
because their habit is, in the recent 
past, that they 'lre almost w.1iting for 
the Parliament ;3esskm to be over 
and they come out with a cmp of 
ordinances. If that is their thinking, 
that is complete negation of Parlia
mentary democr1cy. This is point 
number one. 

Secondly, I would like fo stress with 
all the seriousness and sjncerity at 
my command that Gujarat today is 
in an extraordinary situation. My 
friend Mr. S·equeira was say
ing that half of the State is 
in drought. As a matter of fact, 
the danger is that by the time 
January or Febr•nry 1975 ani,·es, 
we shall be finding nearly 1wo-1hirds. 
of the villages of lhe State being 
declared as dro•.1ght and scarcity 
affected villages. It means, out of 
nineteen districts in my State, z.s 
many as fourteen or fifteen will be 
hit by drought and scarcity. Yet, 
my friend Shri Pranab Kumar 
Mukherjee the Minister of State of 
Finance and his senio, colleague go 
on telling us-in fact, their other 
colleague the Deputy Minister said 
so a little earlier this week-that 
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alt;1ough they have sympathy for 
Gujarat. they have no m0ney for 
Gujarat. 

What is this kind of i.'yrnpathy 
unaccompanied �1y money fo a State 
which has for the last 14 yc.irs given 
a very good acrnur:;:, of itself in 
regard to following a sound fiscal 
policy in the admi:1istration · of 
Gujarat? Every �ingle pai:,a, almost 
every single paisa, has been spent 
econ:imically, wi-,ely anr:l properly. 
There is hardly an·1 charge of corrup
tion. 

Shri Subramaniam was saying that 
a lot of money . l;)ent i>1 the n..ime of 
natural calamities and drought gees 
waste and they clo not want that 
money to be spent like that, and 
therefore for plan purposes, he w:11 
give advances. We require at ll'r.st 
Rs. 125 crores, if not more. Are we 
to und·erstand that Government' are 
suggesting that the Rs. 125 crores 
which we are going to ne,,d will come 
only under the ..Jlea 1f this plan or 
that plan programr.ie, wr.i:::h means 
that other things \Vlll g0 down and 
we will not be spending money in 
giving succour and relief and com
fort to the scarcity-s�cicken people? 
Therefore, I charge this' Government 
that they are deliberately taking 
shelter under the totally inadequate 
and disast'rou� recommendations, as 
I described them in fois House of the 
,Si•x,th ¥!inance Commission··s ' 1recom
mendations, and for their ,a:v ing that 
they are not prep<1rcd to give any 
amount to the Government c1nrl ;:,eo
ple of Gujarat. This will be a 
tre>11"endous sin, a black deed, for 
which they will never be pardoned. 
So. Sir, when t,1da:v is the last day 
of this winter session ()f the Lok 
Sabha I hope 1he Minister will come 
out not only with a graci:ius W·�·rd of 
sympathy but a verv welcome word 
of concrete help in terms of the 
crores of rupee re::pirej for scarcity 
relief. 

I have three more poinis to ,1rge. 
One is about Harijans. They are in 
great distress. Only three days tack, 
I read a report in Jansatta. Ahmed-

abad, where their own reporter in 
Rajkot has given a long report of how 
a Harijan young man, an employee 
of the State Gove1 nment, was almost 
beaten to death-fortu;1ately he did 
not die-by a police constabll'.:. Later 
on it was found that this was because 
of certain prejudice Dgainst the 
Harijans. This i;: happening every
where, in many places not oniy in 
Gujarat but in the whole country. 
Therefore, when you talk of social 
welfare-there are some Demands 
under Social Welfare-please look at 
the problem of the Harijans. 

About these Demands, I find m,e 
thing of interest. There is a Demand 
under Legislature Secre1 Driat. The 
Prime Minister says that they are all 
for respect of the Chair, the autho
rity of the Chair. Bllt this Congress 
Party appointed the Speaker of the 
Gujarat Assembly which is di�·rnlved 
-but the Speaker continues to be 
Speaker: I am rcferrinr. to Shri 
Raghavii Leuva-to the Ch;:i.i,rman
ship of the Ad Hoc Pradesh Co�gress 
Committee! This is their resped :!:or 
parliamentary democracy! 

SIIRI' P. M. MEHTA: He �ays he 
continues ,as. President of P.C.C. 

SHRI P. G. MAVALANKAR: To 
ma'.,e a person the head of the Ad Hoc 
Pradesh Congress Committee who 
also happens to be the Speaker of the 
Assembly-these are th(!ir norms of 
parliamentary democr1:1c:; and res
pect for the ind2pendence and im
partiality of the high office of the 
Speaker! 

SHRI B. V. NAIK: Has he not 
resigned? 

SHRI P. G. MAVALANKAil: He was 
forced to resign_ 

SHRI P. M. MEH'fr\: He mys he 
continues as Speaker. 

SHRI P. G. MAVALANKAR: He 
continues as Speaker. Here is the 
Speaker of the Gujarat Assembly 
concurrently functionin" as the Pre
sident of the Ad Hoc Pradesh Cong
ress Committee. This is atrocious. 

There are some 
Agriculture. I ·,vant 

Demands t;ncier 
to say a word 
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IShri P. G. MavalankarJ 
on that. For the Sardar Patei Ktishi 
Kendra at Dantiwada in Banaskantha 
District there is a provision of Rs. 40 
lakhs. I hope to see that the particu
lar campus at Dantiwada is develop
ed as soon as possible.

Shri Sequeira ha.j already mention
ed that there has been a lot of ais* 
turbanees and unrest in various 
educational campuses in my State. I 
have been demanding of Government 
particularly the Education Ministry, 
to place on the Table the V.V. John 
Committee Repoit. But nothing is 
happing. I only get the same ieply 
that the Government of Gujarat are 
still considering it  I want it to be 
laid on the Table We must know
about the various problems in the 
various Universities! in Gujarat 
Merit scholarship to th.? tune of Rs 
8 lakhs is not bein^ given to the 
merit scholars on the plea that they 
have not had the exams.

There were no examinations last 
year and so how could they appear’  
You must give them the amount on 
the understanding that thev would do 
as well at the next exam-nation a? 
they did in the last examination
17 hrs.

Lastly I want !o say that the con
sultative committee on Gujarat had 
met only four times. I demand that 
the fifth meeting must be held, not for 
one or two hours but for two days, ami 
that should be hel 1 in Ahrrertabad so 
that the people of Gi’ jnrat mav feel 
that the parliament™ v committee is 
having a sense of involvement with 
their problems. Shri Dmen Bhatta- 
•charyya knows that the Home Minis
ter promised but went back on his 
promise The next meeting should 
take place in January, 1975, not in 
January. 1978 in Ahmedabad for two 
day*.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Almost within two days we are having 
an opportunity of discussing the

problems o f Gujarat again on a batch 
of supplementary demands for grants 
amounting to Rs. 7.48 crores. I ap
preciate the concern of the hon, Mem
bers regarding the difficult situation 
through which the people of Gujarat 
are passing. But the very fact of 
bringing a second baioh of supple
mentary demands would indicate that 
the Government was alive to 
the problems and wants to 
help the distress-stricken people 
of Gujarat in whatever way possible. 
Rs. 4.99 crores of this amount would 
be out of Central assistance and one 
of the important projects would be to 
provide assistance to the Govern
ment employees who are getting less 
than Rs. 850 per month as salary 
to buy foodgrains during the harvest 
season The quantum of assistance 
would be two months total salary or 
Rs 500 per head, per officer, which
ever is less I do not thinK that it 
would be sufficient to meet nil their 
needs but whatever is pos&ib’e w:thin 
the limited resources available is be
ing done.

Shri Dinen Bhattacharyya said that 
consultative committees meetings arc 
not being held fiequcntly. Anothei 
hon Member has some observation* 
and he replied to the point and he 
said that within six months fron- 
June, 1974 three meetings had already 
taken place.

SHRI P G. MAVALANKAR: Foi 
half-an-hour, two hours, some hour*

SHRT PRANAB KUMAR MUKHER- 
JEE: I think that Shri Diner
Bhattacharyya and Prof. Mavrtlanka 
are Meml>ers of that consulative com 
mitte* and if they wanted to sit ini 
longer hours nobody would hav< 
prevented them. What I say is tha 
if necessary there would be mfcr< 
frequent meetings. The Ministry o; 
Home Affairs who are directly re, 
ponsible for con zoning these meet 
tags would take ogre of it and

• would pass on the feelings of th 
hon. Members to my colleague it 
that Ministry. I would like to poin 
out only a few steps which have
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been taken lor giving some relief to 
the drought Btriken people of Guja
rat It has been pointed out that 
mt adequate employment opportuniti
es have been created. Nobody 
would deny the fact. In fact, prac* 
tically the problems which the people 
of Guiarat are ♦facing are more or 
less identical with the problems of 
the other areas ah?o. Of course, 
there may be some difference in the 
degree and m the quantum of the 
sufferings hut their very basic lutuic— 
problem of unemployment, piob- 
Iem of scarcity, problem faced 
dut* to rising prices—is HlmfAl 
identical in almost all Parts ul the 
country 1 would like to pour, out 
that under the President'c luic cer
tain steps have 'x^n taken 15 ameli
orate the sufleiings a nr, miseries of
Iho people,

N imb*r of p isons lot win m
vu>rk has b*cn created. i , 59.616

Num b 1 ot p r>o»s ptnicalaily 
•imhtel p-T'.ons, jPfirm auj 
persons ot olJ 8j*e to whom 
cjsh doles have b?cn fjivm 23.227

Number ol village s which have 
bicn provided with the 'After 
supply by tankers. . . 117

Number oi old wells b;mg deep
ened . . .  31

Number of new wells bjrtg
charged . . . .  5

Number ol tubewells Riven 358

I do not feel tnat these figures are 
adequate and to a considerable ex
tent these have rendered any ielief to 
the people. Rut at the same time 
I feel that some steps have been tak
en and it would be our endeavour to 
take more effective steps within the 
limited resources available to us to 
see to what possible extent re
lief could be rendered to the people 
of Gujarat,

Most ol the points mentioned by 
the hon. members have already been 
discussed in this House on the 17th it
self. Therefore, I need not repeat 
these points.

With these words, 1 hope that.,...

SHRI P. G. MAVALANKAR: 
Not only good woris, but concrete ac
tion.

SHRI PRANAB KUMAR MUKH- 
ERJEE: Whatever is possible within
the limited resources available to us 
would be done and except that it is 
not possible for me to g>ve any blank
et assurance to the hon. member. 1 
hope that the money for which the 
approval is &ought would \ e given. 
Even this amount of money would be 
helpful to the people who are suffer
ing m Gujarat. Therefore, with
out any amendment let the ho’ > lloune 
Pa&s this giant.

SHRI H M PATEL <bh. i.dhukj) • 
The Mimstei has crncem/aied hi5* 
remarks only on what is provided m 
the Supplementary Giants but he has 
not attempted a serious answer to the 
vai'ous points raised b'f the speak
ers He should have attempted, tor 
instance, to explain m some gieater 
riefnil—why it i$ thut the adherence 
to Sixth Finance Commission’s recom
mendation is a must’  Why do ” ou 
not consider that human suffering must 
have somewhat greater priority than 
ihp recommendations of a Commission. 
Whv is it that you think that th<» re
commendations that the States Dev
elopment Plans M>ust be accomphfhed 
first and that vou must spend vour 
money On them? Do you seriously 
consider that the development plans 
are all located and will benefit the 
areas m which there exist scarcity 
conditions? If that i« not so, how, do 
you expect the scarcity fo go—by im
plementing the development plans” 
Therefore, I would t̂rnnjjly urge the 
Mimstei to consider this plea that, 
however, important the Sixth Fmsn- 
cc Commission’*. i°romnH»ndations 
mav be and they are very sound to 
mv mmd also but there has been 
Ihe co-incidence of scarcity coming 
along in the very first jear of the 
decision of the Government to ac
cept those recomme:u'at>ons. Cne ot 
the underh ng assumption*; of those
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reommenations was that yt wol 
a mlate fns ovei a  perio  of 
goo years an ha some lime  elap
se etween the a eptane of the re
ommenations  An  the  jrri al of 
sarity onitions, th state  wol 
have ha more tesores to me*»t the 
sitation reate > the sarntv on
itions   This snol e orne  m 
min   When ymn own o.Heers have 
also a epte that to relieve the sar
ity onitions  s stantially  mote 
s ms than what vo have so fa pro
vie ll e nee*siry win aTe >J 
not  proviing mote money*

SHRI P  M jlMIITA  The other
ay I  ha  sgge>ietl thr  the im
plementation ol a i npoi tnnt  wor 
vi   havnagar Taiapore     G
Railway lme shol  > taea p  The 
Government of Gjaiat ha assie 
to mae goo the ttit it  an> o
rre  in the sith vear, a oi mg 

to the riteria lai own   rthei 
moie the have assr' lan free of 
ost   What pre'ovts  its implemen
tation*

SHRI PRANA  UMAR  MU H
RJ    All these points weie  is
sse  on the  IVtn  In orer to 

save the time of the Hose at the fag 
en of the se sion I i not to h 
those points

MR CHAIRMAN  I will now pt 
the emans to vMe

The estion is

That the respetive Spplemen
tary   s ms  not  e eeing  the 
amonts  on   Revene  A onts 
an C aortal A o its shown tn the 
thir ol mn of he ler  Paper 
e grante  to tn* Presient  ot 
of the Consoliate  Pn 1  of  the

State of  Gjarat  to efray  the 
harges whih will om® In 4iiise 
of  payment ring the 5 ear  en
ing the 3181 ay of  Msrh,  1975, 
in respet ol the fol wina emans 
entere   m the  st wr  ol mn 
thereof

eman Mo t 15 8   14

5 5*,  55 56,  59 €0

6 *>9,  7r 7*»   85

94* 95* 102   io9, 
lift 118 124 n*,ari46

The motion wa* aopte

m3 hi*

GUJARAT  APPR PRIATI N (N 
5) I *  1974

TH  MINIST R   STAT IN 
TH   MINISTRY    INANC
(SHRI PRANA UMAR MU H R
J )  S  I eg to move toi leave 
to intio e a ill to athon e pav 
ment  an appropriation  of eitam 
tither s ms irom  an ot of  the 
Consoliate  n of the State ot 
Gjarat for the servies of the finan
ial vear 197475

MR CHAIRMAN The estion is

That leave e giante to intro
e a ill to athorise paymtnt 

an appropriation of ertain fr
ther s ms  from an  ot of the 
Consoliate n ol the State of 
Gjarat for the  servies of  the 
finanial year 197475

The motton was aopte

SHRI  PRANA  UMAR  MU
H RJ   I intro e the ill

I eg to movel

That the ill to athorise pay
ment an appropriation of eitam 
frther s ms from an ot of the

P lishe m  Gaette of  Inia traorinary, Part  It setion  2, 

ate 201274

tIntro e Move  with  the  reommenation of the Presient
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Consolidated Fund of the State of 
“Gujarat for the services of the 
financial year 1974-75, be token
into consideration.”

MB. CHAIRMAN: The question is:
uThat the Bill to authorise pay

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Gujarat for the services of the 
financial year 1974-75, be taken
into consideration”

The motion was adopted.

MR. CHAIRMAN: We shall lak* 
up cla'r<?es. There are no amend
ments to clauses 2 and 3 and +u the 
Schedule.

The question is
“That clauses 2 and 3 an'l the 

Schedule stand part of the Bill ”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title) 
Amendment Made:

Page 1, line 3,— 
for “ (No. 5)” substitute “ (Nt». 

4)'* (1)
(Shri Pranab Kumar Mukherjea

MR. CHAIRMAN: The question K:
“That Clause 1, as amended, 

stand part of the Sill.*’
The motion wag adopted

Clause 1, a« amended, was added 
to the Bill

The Enacting Formula and the Title 
were added to the Bill.

SHRI PRANAB KUMAR M U- 
KHERJEE: I beg to move:

'That the Bill, as amended, be 
passed.**

MR. CHAIRMAN: The question 13;

“That the Bill, as amended, be 
passed/'

The motion tms adopted.

17.16 hrs.

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (PONDICHERRY), 

1974-75

MR. CHAIRMAN. We now take 
up Supplementary Demands for 
Grants (Pondicherry)

D em and  No. 4— A dm inistration  or 
J ustice

MR CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 5,12,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of 'Administration of Jus
tice ' ”

Demand No. 5—Elections

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not 
exceeding Rs. 60.000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of ‘Elections’ ”

♦Moved with the recommerdati >n ol the President.
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D em a n d  N o . 6—Rsvsiwx

HR. CHAIRMAN: Motion moved:

*Xhat a supplementary sum not 
exceeding Rs. 9,75,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
o f Pondicherry to defray the 
charges which will come in course 
o f payment during the year end
ing the 31st day of March, 1975 in 
respect of ‘Revenue’.*’

D em an d  N o . 7— S a u s  T * x

MR CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,95,000 on Revenue 
Account be granted to the Presi
dent out of th e Consolidated Fund 
of Pondicherry to defray the 
charges which will come m course 
of payment during th e  year end
ing the 31st day of March, 1975 in 
respect of ‘Sales Tax’ ”

D em a n d  N o  8— T ax es  on  V ehicles

MR. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 50,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of Taxes on Vehicles'.”

D f m a n d  N o . 9— S ecretariat

MR. CHAIRMAN:** Motion moved:

“That a supplementary sum not 
exceeding R*. 4,31,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1075 in 
respect of ‘Secretariat"’

D e m a n d  No. 10— D istrwjt A d m in is 
tration

MR. CHAIRMAN; Motion moved:
‘That a supplementary sum not 

exceeding Rs. 99,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in couise 
of payment during the year end
ing the 31st d ay of March, 1975 in 
respect of District A dm inistra
tion' "

D f m a n d  No. 11—-Tr easury  ani> 
A ccoun ts A d m in istr atio n

MR. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding R<? 5,11,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come m course 
of payment during the year end
ing the 31st day of March. 1975 In 
respect of ‘Tieasury and Account# 
Administration’ M

Demand No 12—-Police  

MR CHAIRMAN* Motion moved:
"That a supplementary sum not 

exceeding Rs 24,83,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the year 
ending the 31st day of March, 1975 
in respect of Police’ .”

D e m a n d  No 13— Ja il s

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,48,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the year 
ending the 31st day of March, 1875 
in respect of Mails’.’*
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DEMAND No. 1 4 ~ S tat#w i » y  and 
P rinting

MB. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,62,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of *S1ationery & Print
ing'.”

Demand No. 15—Mtsckllaneous Ad- 
MimSTRATIVF Gfneihl Services

MR CHAIRMAN: Motion mo.’cd

“That a .supplementary bum not 
ex ceding R> 2,55,000 on Revemi'1 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicheriy to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of 'Miscellaneous Ad
ministrative General Services’ .”

Demand No 16—Retiremfnv 
Benefits

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 30,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the yeai
ending the 31st day of March, 1975 
in respect of ‘Retirement Benefits’.’*

D em an d  N o . 17— P ublic  W orks

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 35,99,000 on Revenue 
Account and not exceeding

Rs. 18,66,000 on Capital
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Public Works’.”

D e m an d  N o 18— Ed lt a h o n

MR CHAIRMAN: Motion moved:

"That a .supplementary sum not 
exceeding Rs 70,55,000 on Revenue 
Account be gi anted to the Presi
dent out of the Consolidated Fund 
of Pondicheriy io defray the 
ch.uges which will come in 
course of payment during the year 
ending the 31st day of March, 1075 
in respect of 'Education' r*

Demand No 19—Medical

MR. CHAIRMAN; Motion muved:

"That a supplementary sum not 
exceeding Rs. 38.05,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Medical’.”

Demand No 20—Information and 
Publicity

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,43,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charge* which xq c jme m 
Cwur̂ e of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Information and Pub
licity’ ”
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D em an d  No. 21— L abour and 
E m p lo y m e n t

MR, CHAIRMAN; Motion moved*
"That a supplementary sum not 

exceeding Rs 2.13,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
o f Pondicherry to defiav the
charges which will come in
course of payment during the year 
ending the 31 st day of March 1975 
m resopet of ‘Labout and Employ
ment’."

D fm an d  No 22—S ocial WrtiAhE

MR CHAIRMAN Motion moved
“Thai a supplemental y sum not 

■exceeding Rs 2̂ 18 000 on Re/em»i 
Account bo gi anted to Ihe President 
out of the Consolidated Fund of 
Pondicherry to defray the charge 
which Mall come tn course <>f p.t>- 
ment durmg the yeai ending th<* 
31st day of March. 1973 tn re&pcct 
of ‘Social W elfaie"’

D em an d  No. 23—Coo$t ration

MR CHAIRMAN Motion moved.
“That a supplementary sum not 

exceeding Hs 218,000 on Revenue 
Account ant? not exceed iri. 
Rs 11,49,000 on Capital Account bi 
granted to the President out of the 
Consolidated Fund of Pondieheiry 
to defray the charges which will 
come m course of payment during 
the year ending the 33st day of 
March, 1075 in respect of Co-ope
ration' M

D e m a n d  No 24—M iscellaneous 
G eneral Econ om ic  S ervices

MR CHAIRMAN: Motion moved

“That a supplementary sum not 
exceeding Rs. 51,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
Pondicherry to defray the charge*

which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect 
of ‘Miscellaneous General Economic 
Services'”

D em an d  No. 25—A gmcultviie

MR CHAIRMAN; Motion moved:
“That a supplementary sum not 

exceeding Rs. 1.45,000 on Revenue 
Account be granted to the President 
out of tfie Consolidated Fund of 
Pondicherry to defray the charges 
which will como in course of pay
ment during the vear ending the 
3Ut day of M«i*ch, 1975 m r0sp<.ct 
of ‘Agriculture *’

Dfmand No 26— Animal Hi’sbanurv

MR CHAIRMAN Motion moved
“That a supplementary bum not 

r>xcoedmg Rs 1.45 000 011 Revenue 
Account bp granted to the Prcsid'iit 
out of the Consolidated Fund of 
Ponrticheiry to defiay the charges 
which will came in course of pay
ment during the year ending the 
31st da\ of March, 1975 in respect 
of ’Animal Husbandry’ ”

D em an d  No 27—Fisherifs D epart
m en t

MR CHAIRMAN* Motion moved.
“That a supplementary sum not 

exceeding R* 2,88,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect 
of 'Fisheries Department*/*

D&m a n d  No 30— F o o d  a n d  N u t r i t i o n

MR CHAIRMAN: Motion moved*
“That a supplementary »um not 

exceeding Rs. 50,OW on Revenue 
Account be granted to the President
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out of the Consolidated Fund of 
Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
3lst day of March, 1975 in respect 
ol ‘Food and Nutrition’,'’

Demand No. 31--ELrcTRiciTY 
MR. CHAIRMAN* Motion rn< veil-

"That a supplementary sum not 
exceeding R̂ . 45.33,000 on Revenue* 
Account and not ?\i.ecr!inc 
Rs. 2«.31,000 on Capital Account \r 
granted to the President out of the 
Consolidated Fund of Pondicherry 
to defray the charges which H ill  
come m corn so of payment during 
the yea 1 ending the 31st day of 
March 1975 in respect of ‘EAectn- 
city\”

DKMAVti No. 32—PoRlS AND PlrOIAGF *

MK CHAIRMAN Motion inovtd
“That a yuppiementary «um not 

exceeding Rs 91,000 on Revenue 
Account and not *xc?eJinfct 
Hs 1,72.000 on Capital Account be 
fti anted to the President out of the 
Consolidated Fund of Pondicherry 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March. 1975 in respect of ‘Ports 
and Pilotage’ *’

D em and No, 34— L o an s t o  G o v ern 
m en t S e rv a n ts

MR. CHAIRMAN: Motion moved.

“That a supplementary sum not 
exceeding Rs. 4,00,000 on Capital 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1075 in respect 
of ‘Loans to Government Servants’.*

Shri Nurul Huda.

••SHRI NURUL HUDA (Caehar): 
Mr. Chairman, Sir. The Pondicheiry 
Budget for 1974-75 has been presented 
tor obtaining the approval of tne 
House. The Pondicherry Assembly 
was suspended in the month of March 
thij, year and Pt esident's rule was 
imposed Since then nine monfns 
have gone by and the Central Gov* 
ernment have not said anything y,o- 
sitively as to what steps they 
taking to instat a popular Govern
ment in Pondicherry. During 
these months the issue was discussed 
on the floor of the House quite a 
number of times During the la'I ses
sion when the matter was taken up 
for consideration then it was demand
ed that earty elections should be Iield 
in Pondicherry to facilitate installa
tion of a popular Government there
in reply, the Central Government ha * 
stated that Government were consi
dering the matter but I regret to tay 
that during all these nine months* the 
Government ha\e not been able to 
give a fixed date 01 a time table for 
holding elections m Pondicherry ;,nd 
it is not yet certain whether they 
will at all hold elections there even 
after the next March

Mr. Chairman, Sir, we have notic
ed that wherever the ruling; party did 
not comprise a majority party, as it 
wa& in Manipur and Pondicherry, 
they would not allow the opposition 
parties to form government. Evun if 
the opposition parties formed Govern- 
ment under popular pressure, the rul
ing party tried to topple that Gov
ernment, some bow or other. In 
Pondicherry the opposition parties 
formed a Government but there wer* 
some trouble. Taking advantage of 
the trouble, the Central Government 
imposed President’s, rule there an1 
durtnt; all these nine months, the Cen« 
tral Government did not appear to 
have had any Intention of ending this 
rule by installing a popular Govern
ment there. In thfc connection I v ou!d 
like to refer to the situation obtain
ing in Manipur The Congress and

♦The original speech was »«!iwt*ed m Bengali.



407 *>SG (Pondicherry) DECEMBER 20, 1974 1*74-7* 46ft,

iShri Nurul HudaJ

other members frequently delected 
from one side to other and after the 
fall of Aiimuddin and Seiza Govern
ments, the Congress have once again 
formed a Government there with the 
aid of the defectors. We would not 
have objected to it if it offered a 
stable Government but we do not 
think that it is possible looking to 
the situation as it prevails today. In 
Pondicherry the textile workers and 
workers engaged in other small indus
tries are not getting their dues even 
when the President’s rule is tn iorce 
there Matters like road construction 
and other public welfare activities &re 
not being attended to properly and I 
feel, it is not possible for the Central 
Government to rule Pondicherry from 
Delhi. Therefore, I would like to sav 
on behalf of our party and the other 
opposition left parties will also per
haps speak, that elections should be 
held during February-March and a 
popular Government installed in Pon
dicherry. The Minister of Finance and 
other State Ministers are present 
here, I would therefore demand thf»t 
they should categorically state when 
elections will be held in Pondicherry. 
If they fail to give a positive answer 
then all the utterences of the Prime 
Minister and other leaders of the rul
ing party about democracy would 
amount to tall talks. There are other 
demands in this budget which I am 
sure will be dealt with my .succes
sor speakers. I would complete my 
submission by once again urging uprn 
the Finance Minister and other Mi
nisters who are present here today 
that on this last day of the session, 
they should give a<s an assurance 
to when elections will be held m 
Pondicherry whether this will be done 
during the next two to three vnonths 
or not.

SHRIMATI PAHVATHI KRTSTI- 
NAN ("C oim batoreM r. Chairman, 
today seems to be the day for se*f- 
appointmenR Firstly, we had a self- 
appointed leader of the so-called 
combined Opposition. Now we hrve 
another self-appointed spokesman for

all the leftist parties. Anyway, X 
will get on with the subject in 
hand. . . .

SHRI NURUL HUDA; I did not say 
that I was the spokesman lor all 
the leftist parties. This is unchant- 
able. She should withdraw her re
marks.

SHRIMATI PARVATHI KRISH- 
NAN: You said “on behalf of all the 
leftist parties."

SHRI NURUL HUDA: No; I did 
not say that. (Interruptions),

SHRIMATI PARVATHI KRISH- 
NAN: There is nothing for me to apo
logise I maintain what I have .said.

Now. as foi as the Demands ior 
Grants of Pondicherry are concerned, 
yesteiday, I raised the point that we 
wanted discussion on the affairs of 
Pondicherry for the precise :e*son 
that Pondicherry is under the Presi
dential rule It is not only that 1 
want to raise the fact that elections 
are very important, and that is whv I 
want to make my position clear that 
if, to-day, there is Presidential rule 
in Pondicherry, it is precisely because 
in an unprincipled manner the ruling 
Party along with that party of the 
self-appointed leader of the combined 
opposition the Congress (O) toppled 
the progressive alliance government 
in Pondicherry. That is why this 
state of affairs hag come into be in?.

Now, wherever an undemocratic 
rule exists we have never hesitated 
ot any time to oppose the Govern
ment.

Wherever the Government have 
acted against the people of 
the country we never hesi
tated to opposition and, at 
the same time we have never hesitat
ed to support any measure that helps 
our nation and our country to go 
forward. Therefore. M that be their 
wish, critics of my party are welcome 
to distort it because they are wear* 
Ing permanently, a particular *v->e of
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glasses., ol the colour of which never 
changes and through which they can 
never see things clearly.

To-day, in Pondicherry, what is the 
position as a result of President’s 
rule? We have been asked to vote 
money for the implementation of the 
Third Pay Commission’s recommenda
tions. I would like to say that this 
money is not enough for the simple 
reason that many of the Third Pav 
Commission's recommendations are not 
being implemented in the State of 
Pondicherry. For instance, the Gov
ernment Press workers have not as 
yet received the arrears that are due 
to them after the decision of the im
plementation of the* recommendations. 
Similarly, the teachers in Pondicherry 
are also not receiving their duos be
cause the same anomaly, the same 
neglect and the same dilatory tactic* 
the Central Government are continu
ing towaids the employees in Pondi- 
eherry as thev are doing toward* the 
Central Ckwnment employees 
throughout the country by refusing 
to give them the DA that is their due 
according to the recommendations of 
the Pav Commission.

Another point I wish to mention In 
Pondicheriv today because of the 
fact that there no democratic gov
ernment. the Lt. Governor is doing 
exactly as he pleases Everything is 
controlled by him and undemocratic 
methods are being resotted to Fir 
instance, the French Municipal Act 
of 1880 was the Act that was o p e n 
ing in Pondicherry right till now In 
January this year a new Municipal 
Act was parsed to further democra
tise the municipalities in Pondicherrv. 
But what is happening? When the im
plementation w ^  due, the post of the 
Mayor has been abolished and so 
it is necessary today that elections 
conducted for electing the Chairman 
of the municipality. The Commission
ers, the henchmen of the Lt. Govern
or and thereby indirectly the hench
men of the Government of Shri Pra- 
nab MukeHee, held the meet in a?

These meetings, were supposed to b® 
for the election of the Chairman, and 
when the election has not taken place, 
the Councillors have walked out in 
protest. Repiesentations have been 
made to the Lt. Governor and still no 
Chairman has been elected. The Com- 
missioner.-} of the Municipalities are 
playing ducks and drakes with the 
finances and afteirs of the municipal
ities.

This is the gift that is bestowed by 
the President’s rule which is being 
implemented by the Lt. Governor 
with the blessings of the Central Gov
ernment Otherwise, one memoran
dum after another has been sent to 
them. One telegram after another has 
been sent to them. Why is it then that 
no action has been taken? Only, as 
recently as the 26th November. Mr. V. 
Subbiah, an ex-Minister and the Com
munist Party leader of Pondicherry 
has sent a telegram to the Central 
Government saying:

#
“Pondicherry Lt. Governor sub

vert*? democratic functioning xocal 
hoards by *iot conducting Chairman
0 'M't.CM Municipalities and Pancha-
yau since January following en
forcement New Act Present
Municipal Councillors Mandate ex
pires December Stop. No prepara
tion made for fresh election Stop. 
Please direct Governor conduct 
immediate election. Chairman and 
prepare fresh election conforming 
New Act ”

This i% the telegtam Till now iher* 
ha<- been no reply and no action taken 
by the Central Ooa ernm.^nt. It is In
cumbent upon the Minister to »?iv<* us 
an assurance that the Municipal Elea, 
tion will imme uately be conducted in 
Pondicherrv. The democratic func
tioning of paivhayats and municipal** 
ties should be guaranteed forthwith.

1 wish to bring so the attention of 
the hon Minister to the fact that in 
Pondicherry the cooperative Milk 
Dairv farm was producing surplus 
milk and this was not only being suo- 
plied to the people ot Pandicherry.
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but the Dairy ,H:s supplying 2000 lit
res to Bang·.1lore Dairy Farm and 
another 2000 litres to Neyveii Lignite 
Corporation which is very close to 
Pondicherry. As a result of the Lt. 
Governor's action the arrangement;; 
for distribution of milk have beeu 
changed and now oeC,)me riddled 
with all kinds of malpractices. Pro
duction has c'!SO gone down. Previ·
ously the D,dry was producing 15,000 
litres but no�·, it is hannlino 8 000 
litn:s onfy. During the period ' of 
President's :·uk the Cooperative D,liry 
Far-m has alrc:Jdy incurred a lo;_; of 
Rs. 8 lakhs. We are asked to give more 
money. We �tre being asked to give 
more fund,3 in order to enable tb,� 
Pondicherry Government to pay 1,ack 
the debt due to Central Govenment. 
But there is rio worry being be,t<:w
ed there to set right the mismanage 
ment of the Government Cooperntiye 
Dairy Farm. and to remedy the situ
ation of losses there. Is the hon. 
Minister taking ,my steps to check 
the malpractices there? He has not 
said anything. Instead he comes and 
asks for more mon�y. Is this how we 
are going to fight inflati<)'!1.? Is this 
the way we are going to set right the 
economy of the country? This is the 
way in which a sm::ill cornE.r of the 
country has been negl'=cted and the 
malpractice and corruption which 
exist in Tamilnadu are being allowed 
to creep across through the borders to 
affect the people and the 1Jministra
tion of Pondich2rry also. Here was 
a plant which was making prorit but 
now it is incurring losses. This hfec
tion and contagion has come from 
across the border. from T:3milnadu 
�here we have ·oeen demanding an 
mqmry Commission to go into the 
corrupt practices of the Karunanidhi 
Ministry, but which demand has been 
turned down. So this cGntagion and 
infection is coming from across the 
border ... 

SHRI THA :<:IRUTTINAN (SiYa-
ganja): How is this rel,�vant. Sir? 
This is completely aho11t Pondicherry. 
How this is rele-;,JL1t? So far she 

was praising the previous DMK Gov
ernment in Pondich01-ry and nuw she 
is saying like this ... 

SHRIMATI P ARV ATRI KRISH-
• NAN: This kind of thing is seeping 

from the Home Ministry in the North 
Block right down to Poridicherry. 
That is where the collusion is. We 
would like to see that this collusion 
is brought to an end by elections 
being held in Pondicherry and a cJe· 
mocratic system •Jf Gov8rnment being 
brought into being there 

There was �he a·,su···1·.0e by late 
Shri Mohan Kumaramangalam who 
was a Member of Parliament repre
senting Pondicherry and who had the 

, good fortune or .nisfor+ une to become 
a member of the Central Cabinet 
Both in his capacity as Member ot 
Parliament and as Memoer of the 
Central Government, he gave .assur
ances for the industrial develonment 
of Pondicherry. 

Now, Sir, those assunrnces become 
a part of the assur:mces of the Gov· 
ernment as a whole anrl to-Jay since 
Pondicherry is under prP.s1clential rule, 
it is incumbent on the Government 
that the assurances m�de bv one of 
their Ministers shou!d be c�n;.ed out 
and should be impi.emente.i. What 
are those assurances? Pondicherry 
would �et medium sized steel rol
ling mill along with a thermal power 
plant and extension of the port qt 
Pondicherry has c1 support measure 
for ]anding of seabo::-ne coal. When 
we go tG Pondicherry Wf: find no such 
thing at all. We ar•? asked to vote 
for the grants. Has the Government 
got in mind anything br. the develop
ment of a backward arc>a like Pondi
cherry? We have been asked to give 
money for electricity and so on. There
fore. it is pertinent for us to ask what 
has happened to those assurances for 
the thermal olant? An,j what has 
happened to the assurance for the 
steel rolling mill which is ,;ery im
portant for the poor State of Pondi
cherry to overcome the unemploy
ment problems that are there. 
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Lastly, the most important point 
, which I have to bring t.::, the notice of 

,. the Minister is the complete shan.l;Jes 
- in the food situation in Pondicherry. 

The system of levy that exists is suc:h 
that rice is only going int0 the hands 
of the hoarders. And that is why 
that demand has been made. That a 
power levy system should b€ in1 rocluc
ed and rice and foodgr:1ins should be 
distributed through fafr price shops 
for every 300 familie-;. This demand 
should immediately be granted and it 
can be granted becm1se it 1s now in 
the hands of the Central Government 
since Pondicherry is under presiden
tial rule. 

Therefore, in concludin�, I would 
appeal not only that all these ciemcinds 
of the State of Pondicherry should bf: 
granted but also-the Home Minister 
is here; he should listen to this very 
carefully-by the end of this montri, 
I am sure. he would be good enough 
to react the proce=di n:;s and l:::ece,mf 

.. ...r aware of the demands of the people 
of Pondicherry-and sioe to it that 
these are granted aild that the elec
tion to the Municip'.llities and Panc:ha
yats on the one hand and the Assem
bly on the other 11and are htld with
out any delay in Pondicherry and see 
to it that all malpracUccs imd corrup
tion thRt are creeping in there are 
over.come immediately thr0ugh thE. 
setting up of a Jem::icnU,:ally elected 
Government there. 

"' DR. HENRY AUSTIN (Ernakulam): 
-

Mr. Chairman, Sir. �,<; eve;:yone knows 
Pondicherry is a beautiful State with 
Auroville, a new experiment in inter
national living. located just adjacent 
to it; although it ;s in Tamil Nadu it-

,, self. Besides, it has a culiural herit
age radiRting from the Aurobindo 
Ashram and f,rom its French oast. 
It is very unfortunate that this beau-· 
tiful State is now depriv�d of a 

� democratic set-up. It is now under 
the Presidential rt-�le. Governor's 
rule or Presidential rule is some
:fbing not outside the framework of 
our Democracy yet this set up lacks 
l.n popul�r participation. This cer-

tainly deprives the State of its natural 
growth. 

Sir, a new con.::·2pt is gail!mg cur· 
rency in our country t<J the effect that 
the smaller the St-1t," the better 1t is
for its economic growth. The socio
economic transformation that you wit· 
ness in the states like the Punjat. 
Haryana and even my own State
Kerala-has proved beyond a shadow 
of doubt that, given the proper leader-
ship and attention, a smaller State
can be built up li'.<e an ideal State· 
even faster than the larger states,-
Punjab, Haryana and Himachal Pra
desh are instances of this. Unfortu· · 
nately even with ctll the re,1•Jwn-in
ternational and national-of this State, 
the development of Pondicherry is 
neglected. If nne goes to Fondi
cherry, one finds the acu1e �overty of 
the people who are completely neg,ect
ed; in spite of the cultural ba£is that 
you find there, in Pnndicherry, we 
find the vast majority of people is 
poor, living in squabr ancl in slums 
which are an eyewre t0 everyone who 
goes foere in search of cultw:e or of 
spirituality or for und�rstan:iing the 
experierce in international living teing 
carried out in Auroville. 

I would. therefore. apoeal. now that 
the State is being directly ruled or 
managed by the Centre, to the Fin
ance Minister to tai<e urgent steps for 
slum clearance in the State i,1 a big 
way. So. slum cleara:.c:E. should be 
undertaken and efforts :,houid I.Je made 
to devote some mcnev for construc
tion of houses for middle and low in
come groups. 

I wanted to intervene in this dehate 
for another reason also. You kr,ow 
part of the Pond icherry State lies in 
Kerala State. It is a:l a!10maly. One 
has to travel over 3ix hunrlred miles 
from· Mahe to go to Pondicherry_ That 
part of the State hac been exploited 
for centuries by foreigners. It was 
after valiant fight put up by the Mahe· 
people that this enclave was liberated· 
from the foreigners. This region is 
utterly neglected. There is only one· 



4*5 DSG {Pondicherry) DECEMBER 20, 1074 m4-79 4 1 $

{Shri Henry Austin]
industry located at Mahe, that is, Mah? 
.Spinning Mill It has uow been ta*e» 
■over by the National Textile Corpora
tion and, as such, it is incumbent on 
.the Centre to see that this plant set 
-expanded so that more people can get 
jobs. As far as other industiies are 
concerned there is practically none 
This area is on * he mouth of a small 
Ashing harbour. Fishing industry is 
.thriving m Cannanore which is 'adja
cent to Mahe but Mahe with its won
derful port facilities receive but scant 
attention for the development of 
mechanised fishing. I do not under
stand the reason why Fishing indus
try is not developed there.

Even to make a small repio-a'i'tation 
people from Mahe have to travel long 
distance to Pondicherry It is so 
difficult I do not want to utilise this 
opportunity to suggest that Mahe 
should be incorporated v,itn Ktrdln 
I do not want it although Kerala is 
a small State and we would like to 
have a little more territory.

So. my humble appeal is when you 
consider the budget of Por.rMcherrv 
you should give proper direction to 
the Lt. Governor to all >t t ecorsary 
funds to bring this aren a! least to the 
level of the re&t of the Pondicherry 
State Sir. I am thankful to %ou loi 
having given me the opoortimlv tn 
intervene.

SHRI ERASMO DE SEQUEJRA 
(MarmagoaV Mr. Chairman on this- 
day of self-appointments about which 
the hon. Lady Member was speaking 
a few minutes ago, I am, with v«ur 
permission, self-appointing myself a? 
spokesman of all the Union territories 
with reference to the demands of 
Pondicherry.

It is very seldom when We discuss 
together two areas of the country 
which came under President’s Rule 
tout bv different methods—first Guja 
rat where the President’s rule came * 
-due to the upsurge of the people as.

, I hope, It will soon b e in  Bihar Also, 
and the other is Pondicherry, which 
we are now discussing, where the 
toppling game was played and this 
latter is an area, which X think, alt 
of us, who believe in a democratic 
set-up should discourage.

Sir, what is happening in Pondi
cherry is also happening in the other 
Union Territories and the hon. lady 
member was just saying that m the 
Pondicherry municipalities, after the 
change-over from the former Frcnch 
law, the municipal presidents and 
mayors have been removed and new 
presidents have not been chosen, and 
meanwhile, the Commissioners are 
running them to their hearts’ content. 
In the other Union Territories, for 
example, in Goa, what is happening 
is that, wherever the Opposition is 
running iruncipalities, the local Go
vernment is drying up the finances of 
the municipalities by giving them 
completely inadequate grants and 
Uivinjg them too 4ate The Central 
Government, which is supported to 
supei intend the finances of the Union 
Territories is literally not looking at 
these problems at all The urban 
areas are being neglected as a result 
of the political manipulation of the 
Stat* Governments Thte is srme- 
thing whirh the hon. Minister must 
take into acount. I am glad *he 
Home Minister is here. It it» really 
his responsibility He must do some
thing about it.

Now, Sir, there wa  ̂ a talk just 
about the Thud Pay Commission’s 
recommendations and it is true that 
many of these recommendations' h»vc 
not been carried out in nnv of the 
Union Territories. This is where th* 
Home Minister a.id the Finance 
Minister must put their heads together. 
As far as Goa is conoernec. we are 
very patient peotrte. But. you niusi 
not take our patience for granted 
You must do something to see that 
whatever is due to the Government 
employees in Goa, In Pondicherry 
and elsewhere is paid to them.
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One more problem arises, Sir, and 
that is that with the peculiar set-up 
of the Union. Territories, where Delhi 
insists that many thing* which oouW 
be done in Goa should be approved 
by the Home Ministry purely fox' 
bureaucratic reasons, it takes now in 
the Union Territories twice as Ion# a® 
or thrice as long as the time some
times, to get a decision which should 
be made at the State level. Now, 
the Union Territories were conceived 
in order to accelzotte development 
in order also, I presume, to help deci
sion making, because that is the only 
manner in which you can accelerate 
development. Precisely, the opposite 
is happening This is southing 
which the Government must loo*
into.

Sift .there is) terrific maladminis
tration going on in the Union Terri' 
lories. 1 know two examples. Pondi
cherry is one ar.4 Goa is another 
For example, in Goa cot motion has 
teadbed a stage tod a :, where a bu» 
permit on the Bombay—Goa line is 
given only on *ne expret^ corwiH-m. 
ol course un-wriltap, tha* all tickets 
will’be booked through a travel agency 
which has very intimate connections 
with the local Government. Now, these 
are things which the Lt. Governor is 
supposed to look into. He is the 
administrator, and the representative 
of the Central Go’* eminent. If you 
have a Lt. Governor like 1 have, who 
is a gilt-edged rubber stamp, then the 
Government should cither teplace 
the IA. Governor or make him do his 
job. 1 mentioned a little while earlier 
to the Finance Minister here in this 
House about the Kala Acndemv 
theatre, which was to be on a oatti- 
euter site. This i? * five crow pro* 
jte t Then, it was shifted to some 
other place by a stroke of pen. These 
a it  p « U m »  01 the Union Territories 
Y«t* have the superintendent responsi
bility. 1 am very sorry to tell you 
that.yeu are not carrying it out. My 
request is that you look into it, and do 
afMpttfohm 9a that you discharge your 

under fh<* Union Ter-
z m  l.&~~i*

ritones Act.
SHRI K. MAYA THEVAR (Dindi- 

gul): Mr. Chairman, Sir, on behalf of 
the Anna D.M.K.. I would Hk* to say 
a few words on the Supplementary 
Demands for Grants in respect of 
Pofidldherry Mr. Chairman, Sir, this 
House is aware that my party Anna 
D.M.K. came out victories in the last 
general elections in Pondicherry. The 
hon. Anna D.M.K. formed a Govern
ment, which was a popular Govern* 
ment and a democratic Government, 
with the support of the Communist 
Party of India. But, this ruling party 
of the Government of India, with the 
support of the unprincipled parties 
like the Kamraj Party and Meratfi 
Desai Party, toppled the popular Gov
ernment and democratically elected 
Government formed by my party, 
Anna D.M.K.

You have introduced President's rule 
in Gujarat—welcome. You introduced 
President's rule in Pondicherry—not 
welcome. It is not wise. You have 
toppled down the best government, a 
straightforward government, an hon
est government which was formed there 
under the presidentship of Shri M. G. 
Ramachandran, our leader, to eradicate 
corruption in the country, to root out 
corruption in Tamil Nadu as well as 
in Pondicherry. But you are allowing 
the most corrupt government in Tamil 
Nadu led by Shri Karunanidhi. You 
should have dismissed that Govern
ment which is a most corrupt Govern
ment in Tamil Nadu. Instead of top
pling the most corrupt government in 
Tamil Nadu, you toppled the Govern
ment formed bv the Communist Party 
of India and m3 party, the Anna 
DMK, in Pondicherry.

Therefore. I tell the Central Govern
ment and the ruling Congress party: if 
you have faith in democracy, you must 
immediately order general elections in 
Pondicherry withdrawing President’s 
rule. We are not in a country like 
Russia or China to be governed by the 
President throughout We want a
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people’s government run by a people's 
party. We must look after the people’s 
welfare.

So far as the problems of Pondicher
ry are concerned, there is. no train 
service there. There is not even a 
passenger train running. Myself and 
the other sitting M.P. for Pondicherry 
have placed this matter before the 
Railway Ministry, before the Central 
Government and before the Con
sultative Committee of MPs and also 
before the General Manager of the 
Southern Zone for running one passen
ger tram, not even an express train 
But the Government of India are not 
sympathetic enough. They do not 
allow' even a single railway track 
therewith the result that the MP# and 
MLAs and bon Ministers of the Cen
tre cannot go there by train Thev 
are having no bus facilities also.

SHRI DINRN BHATTACHARY YA- 
(Serampore) Ministers move by plane

SHRT K. MAYATHEVAR They can 
go, but poor people like us MPs cannot 
do that

As regards the food problem, Shri- 
mati Parvati Knshnan has stated that 
the rise in the price of rice is unpre
cedented m the history of Pondi
cherry Now rice is selling at Rs 7 To
10 per measure The poor working 
class, labourers, ordinary peasants and 
poor farmers and workers cannot pur
chase rice in the open market I do not 
feel shy in revealing the difficulties of 
the poor people there Thev are starv
ing* people are dying eveiv day for 
want of food foodgrains Some eva
cuating from the Terri *oiv to some 
other State for earning their livelihood, 
for their daily bread. There is acute 
shortage o f rice in Tamil Nadu, rice 
selling at Rs. 10 per measure.

8HRI B. V. NAIK (Kenara)- How 
« »n y  kgs. a measure?

SHRI K. MAYATHEVAR; You know. 
So I need not answer.

SHRIMATI PARVATHI KRISH
NA#: He is weak in mathematics.

SHRI B V. NAIK. Standard measures 
have to be quoted.

SHRI K MAYA THKVAR* There is 
a considerable cut m electricity in Pon
dicherry. Government have said that 
they are going to purchase power from 
Tamil Nadu But I know Tamil Nadu 
is already under a cut of 40 per cent 
m electricity So where is the ques
tion of purchas’ng all elcctricitv 
Tamil Nadu where it is already m 
shortage*

Tberelore they will have to pay a 
heavy price for pui chasing elermc*lr 
from Tamil Nadu Therefore the Cen
tral Government should dirett that the 
plam lot jjeneratmg electricity in 
Pondicherry should start working AH 
the Members know that corruption has 
become an incurable disease in Pondi
cherry Tamilnadu is adjoining 
Pondicherry and the disease from 
Tamilnadu is spreading io Pondicherry 
Therefore I plead that the Tamilnadu 
Government should be dismissed first 

(Interruption*)

SHRI THA KIRUTT1NAN* How is it 
relevant’  He should plead for some
thing for Pondicherry

SHR* K. MAYATHEVAR: I am say
ing so because corruption Is spreading 
from Tamilnadu to Pondicherry; if Hie 
next election is held we will form the 
Government in Tamilnadu and in 
Pondicherry The Central Govern
ment should dismiss the Tamilnadu 
Government. DMK will prove that it 
is the peoples party and it wilt %wove 
that it is the majority, (fnterruptbna)

I blame Central Government tor 
postponing the election In ftmdicfctriy. 
fa the adjoining State oi 
you know what is happening in the 
municipal elections, in th* penchayat



421 DSG (Pondicherry' AGRAHAYANA 29,1899 (SAKA) 1974-75 422

elections and in corporation elections. 
The Tamilnadu ruling party knew 
fully well that it cannot even retain 
its security deposit in the election. 
The Central Government is unneces
sarily suspecting that there will be 
difficulties in Pondicherry. There 
should not be so much concern about 
their defeat or success. Therefore I 
call upon the Central Government to 
order the next elections and withdraw 
the President’s rule in the name ot 
democracy and m the name of peoples 
rule

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): I 
am very greatful to the hon. Members 
for making their observations. Certain 
interesting revealation have been made. 
DMK Member pleaded strongly for the 
dismissal of the Tamilnadu Govern
ment. Another hon. Member suggest
ed that Government supervise the acti
vities in Goa. Certain other points 
which do not directly relate to the 
present demands were also made. These 
demands were placed before the House 
during the last session but could not 
be taken up due to some technical re
asons. These demands relate to the 
year 1974-75 and deal with certain im
portant aspect affecting the life and 
development of the people of the 
Union Territory of Pondicherry. It 
has been said that the Government of 
India is not taking care of the economic 
development of the Union Territories. 
It is not correct. In regard to the de
velopment or plan expenditure of the 
Union Territories, they come out of 
Central assistance, not only in Pondi
cherry or Goa but in almost every 
Union Territory. The bulk of the non
plan expenditure also comes out of 
Central Assistance, that is, by wav of
outright grants or assistance.............
(Interruptions')

Tafoe the current year plan alloca
tion. I can tell that Rs. 4 crores have 
*>•» sanctioned. Incentives have been 
introduced in tfte Union Territory and 
whatever would be the net additional 
m ources realised, the Flan of the

Union Territory would be augmented 
by that amount from the central assis
tance and under that scheme also the 
additional sum of Rs. 35 lakhs would 
be available for the developmental 
plan of Pondicherry.

lg hrs.

While making her observation the 
hon. lady member suggested why the 
elections of the Municipal Corporation 
in Pondicnerry are not taking place. 
New acts had been passed in 1973 ami 
certain preliminaries have to be com
pleted and until and unless those pre
liminary works are done, it we hold 
elections then the elected authorities 
would not be in a position to discharge 
their tunctions and they may be bog
ged in the procedural rung. The Union 
Territory administration authorities 
have been suggested to expedite the 
preliminary procedure work so that the 
new Act would be given effect to with
out unnecessary delaj.

So iar as election of the Chairman 
and other Commissioners are concern
ed, it has been suggested by the Union 
that the present term of tfte Commul- 
sioner.s may be extended for some time 
m the next year also.

Regarding the revision of the paf  
scale to which the hon. lady member 
referred, I can tell her that pay scales 
have been revised except the category 
of teachers. Within the present Sup
plementary Grant a sum of about 
Rs. 187 lakhs (including the arrear 
from January 1973) that allocation hap 
been made m Grant No. 14.

Regarding developmental projects, 
particularly of the Plan, to which the 
hon. lady member suggested, these are 
under the active consideration of the 
Government and a project like this 
would undoubtedly be not financed by 
the Union Territory’s resources. If 
these projects are sanctioned and 
found economically viable, these would 
be centrally sponsored schemes and en
tire amount would be given out of the 
assistance from the Central Govern-
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fShrl Pranab Kumar ^Sukherjee] The motion was Adopted.
meat. Therefore, what I can tell the 
hon. members about the allocation, and 
other things, we had some discussions. 
Certain questions were also raised on 
it and It has been suggested by the 
Home Minister to whom the questions 
were addressed that elections in Pondi
cherry would take place at the appro-
priate time and the situation.........
(interruptions)

I know which would be the appro
priate time. The situation under which 
the President’s rule was imposed is 
known to everybody including the hon, 
member belonging to the Marxist party 
and the lady Member from the CPI, 
and, therefore, it is not the 
pleasure of the Government of 
India to come forward for the 
various points of the Union Territories 
and other State Government Their 
problems could be taken care of by 
their own representatives and at their 
own places m a better way. Nobody 
could deny it. But Presidential rule 
and extension or continuation of it is 
under an extraordinary situation and 
extraordinary situation demands such 
type of extraordinary measures. With 
these words 1 commend these Demands 
to the House.

MR. CHAIRMAN- The question is—

“That the respective Supplementary 
sums not exceeding the amounts on Re
venue Accounts and Capital Accounts 
shewn in the third column of the Order 
Paper be granted to the President out 
of the Consolidated Fund of the Union 
territory of Pondicherry to defray the 
charges which will come in course of 
payment during the year ending1 the 
31st day of March, 1075, in respect of 
the following demands entered in the 
second* column thereof—

Demand Nos. 4 to 27. 30 to 32 and
34 *

18.0$ hr*.
PONDICHERRY APPROPRIATION 

(NO. 3) BILL*, i#74

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCE 
(SHRI PRANAB KUMAR MU* 
KHERJEE): I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Union Ter
ritory of Pondicherry for the ser
vices of the financial year 1874-75.

MR CHAIRMAN. The question t»:

“That leave be granted to in
troduce a Bill to authorise pay
ment and appropriation of cm tain 
further sums from and out of the 
Consolidated Fund of the Union 
Territory of Pondicherry for the 
services of the financial year 1974- 
75 M

The motion was adopted.

SHRI PRANAB KUMAR MU-
KHERJEE I introduce! the Bill.

I beg to movei:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Unkm 
Territory of Pondicherry lor the 
services o f the financial year 
1974-75, be taken into considera
tion.”

MR. CHAIRMAN: The question is:

‘That the BUI to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Union 
Territory of Pondicherry for the

♦Published in Gazette of India Extraordinary, Part II, fedion 2. to*** 
30-12-1974.

tIntroduced/Moved with the recommendation of the PfiaWUmt
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fervice# of the financial yoar
1*74-75, be taken mto considera-

The motion was adopted.

MR CHAIRMAN- We shall now 
take up the clauses.

The question is:

“Clauses 2 and 3 and the Sche
dule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Scheduled 
were added to the Bill.

Clause 1—(Short title)

Amendment made

Page 1 lme 4, tor '(No 3 ;” sulwf<- 
tute “ (No 2 )”  (1)

(Shri Pranab Kuniai Mukherjee)

MR CHAIRMAN The question iv

‘That clause 1. as amended, 
stand part of the B ill”

The mot to it was adopted

Clause li amended, was adJul 
to the Bill

The Enacting Formula and the Tit le 
were added to the Bill

SHRI PRANAB KUMAR MU- 
KHERJEE: I beg to move:

‘That the Bill, as amended, bo 
passed.”

MR. CHAIRMAN' The question is:

'That the Bill, as amended, be 
pas*&l”

The motion twu adopted.

Bin
18 6S hr*

SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGftU 
RAMAIAR') Su, I beg to movo‘ *

‘ That the Bil] fuither to «<mend 
the Salaries and Allowances of 
Members of Parliament Act 1̂ 54, 
be taken into consideration ”

The Joint Committee on Satams 
and Allowances ol Membejs of Pai- 
hament has made certain recommen
dations m losoect of amenities and 
facilities to Members These have 
been examined bv the Government 
and m view of the present economic 
.situation and budgetary constraints, 
it has not been found possible rt 
the present moment to accent all 
these suggestions But the Goie n- 
ment have examined and found three 
of them acceptable

One relates to the increase in the 
telephone calls from 10,800 to 15,000 
per year This recommendation will 
be given effect to by the rules. So. 
that is not before the House That 
will be published shortly. At the 
moment I cannot say but, I think, it 
will be prospective

The second recommendation which 
the Government has accepted is the 
one which relates to medical facili
ties At the present moment, we 
have a certain number of doctors in 
North Avenue and South Avenue. 
The idea is to increase the number 
at doctors by two so that they will be 
available to visit the residences of 
Members. This is being done. This 
is being examined in the Health Mi-r 
nistry. That will be given effect to 
by the executive order.

*ltov«d Wttli the recommendation of the President.
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There is one other recommenda

tion which the Government have 
found it reasonable and have accept
ed it. This now forms part oi the 
present Bill. That relates to the 
mileage. At the present moment, it 
is 32 p. and the proposal now is to 
increase it to Be. 1.

This in shorC is the scope of the 
Bill. 1 commend it to the House.

MR. CHAIRMAN: Motion moved-
“That the Bill further to amend 

the Salaries and Allowances of 
Members of Parliament Act, 1954. 
be taken into consideration.*’

SHRI ERASMO DE SEQUEIRA 
(Marmagoa)- Sir, just today we had 
the hon Minister of Finance before 
this House telling us—I am unfortu
nate enough to hear—that the Gov
ernment is not in a position to pay 
the Central Government employee? 
the tour instalments of D.A. that are 
already due to them.

Later, we had the hon. Minister of 
Finance again telling us, during the 
discussion on the Supplementary De
mands for Grants for Gujarat, that the 
Government is unable to give to the 
Gujarat Government the money that 
they require for drought relief, for 
building wells, for drinking water.

In these circumstances, we have 
now the Government coming before 
the House with this Bill which tells us 
to increase our own emoluments and 
our own allowances. I am in full 
agreement with the committee that 
the Members of Parliament are under
paid, and that they require further 
facilities if they are to do a good job 
I am also of the view that the Mem
bers are under-employed, becauae the 
Government will not agree 10 a 
stronger committee system.

Sir, the country today is going 
through a situation where there is 
mounting inflation due to the wrong

policies and the mismanagement of 
the Government. Every single person 
Is under-paid, specially the Govern
ment servant. Until such time as we 
are able to see that their lot improves, 
1 do not think that we are at sill Justi
fied in improving our own lot in any 
manner, in any way.

For this reason, on behalf of the 
B.L.D. Party, I would like to oppose 
the consideration of this BiU. 1 would 
request the hon. Minister, just like 
the other recommendations have been 
postponed, that be should postpone 
this particular recommendation also. 
We must wait for a better Indian day

SHRI S. M. BANERJEE (Kanpur)- 
Mr. Chairman, Sir, I am surprised that 
at a time when m our country then* 
is a 1 ace going on between hunger and 
anger, between starvation and unem
ployment, this House has thought it ft* 
to have some more concessions for the 
Members of Parliament.

May I invite your kind attention lo 
the statement made by the Finance 
Minister today in response to repeat
ed requests of ours to release the four 
instalments of D.A. which have 
already become due to the Central 
Government employes who arc 
under-paid and under-clothed The 
reply of the Finance Minister was:

'The House may rest assured that 
the decisions of government on 
dearness allowance will keep the 
genuine interests of the employees 
in view. I am confident that the 
government employees also appre
ciate the severe strain under which 
our economy is functioning and 
would extend their wholehearted 
cooperation in finding solutions to 
the various pnoblems particularly 
that of Inflation facing our country

The hon. Finance Minister wants the 
SS lakhs of Central Government 
employees, LDCs, UDCa and others, 
the middle class employees, to face the 
situation and find solutions to the 
various problems, particularly that of 
inflation facing our country.
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Now what are the financial implica
tions h« * ?  It has been said that, by 
'enhancing the rate of mileage from 32 
palae to rupee one and some paise, it 
will be only Rs. 1,50.000 or something. 
Apart from the CGHS facilities, we 
get the concessions when we go to our 
constituency. Now the doctor will 
come to our houses. But in the hospi
tals we have seen that the Central 
^Government employees have to wait 
for days together to get a bed ... . 
•t Interruptions) .

f*rr r r  vr snron fc fa  v r  «n
fati*TT *TST ffipTT ?

•ft quo i^ro v n ff  : irrq
3TT  ̂ Jflflf WtH Wft *TTT *Tf**T I f
wnr m*fr wt wtafart w  
«rr*fY i

The telephone bills virtually come 
to about Rs. 10 to 20 lakhs a year. 
And we are spending that at a :ime 
when recruitment has been stopped in 
the name of economy, when promo
tions have been denied in the name 
o f economy, when four instalments of 
dearne% allowance are being frozen 
m the name of economy. When 
everywhere in the country from cur 
Prime Minister down to any Minister 
talk of austerity, when this House 
which is the custodian of Parliamen
tary democracy, which decides the fate 
of the people of this country, talks of 
starvation and employment, when 
those people sitting o» the Treasury 
Benches tell the workers not to de
mand more, when they are freezing 
50 per cent of the dearness allowance, 
when the whole attitude is to freeze 
everything, we come here with the 
Bill increasing something for our
selves. I would urge upon the hon 
•Minister with folded hands to with
draw this. 1 am one of thoae who 
accuaed of being a defaulter o f in the 
payment of telephone bills, because 
my telephone is being usd as a public 
:telcphonft. X cannot say *No\ My

arrears are to the tune of Rs. 7,000. 
But I am paying Rs. 200 to Rs. 300 
every month towards my arrears lor 
the last two years. So, I have a aenae 
of responsibility. At this hour, today, 
when you have denied the Central 
Government employees four instal
ments of dearness allowance, when the 
employees of this august House have 
not gained anything out of this—I am 
happy, the officers have gained; they 
have drawn their arrears, but the 
Class III and Class IV employees, in
cluding the attendants, have not 
gained even one rupee —

AN HON. MEMBER: He is playing 
to the galleries.

SHRI S. M. BANERJEE; There is no 
question of my playing to the galleries.

I would request the hon. Minister to 
withdraw this Bill. When the deci
sion was taken by the Committee, they 
thought that the Government would do 
something for the Central Government 
employees. But today we have no face 
to vote for this, Bill. It will be 
dangerous to pass such a measure. 
With all my eloquence at my com
mand and in all humility, I would re
quest the hon. Minister, in the larger 
interests of those who are frustrated 
today, in the larger interests of those 
who are downtrodden, of those who 
are at the lowest ebb of the society, 
to withdraw this Bill. Nothing is 
going to be lost. If there is going to 
be a mid-term poll, let It be there. I 
am not bothered about it  But, let 
this Bill be withdrawn. Otherwise, 
there will be serious misunderstand
ings in the country and people may 
think that we, the Members of Parlia
ment, take all sorts of facilities and 
advantages but ask the people to 
tighten their belt

SHRI DINEN BHATTACHARYYA 
(Serampore): I was with great interest 
goin* through th*» statement given by 
the Finance Minister regarding addi
tional dearness allowance due to the
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Central Government employees. It is 
surprising to note that the Govern
ment has not yet decided that they 
will pay the extra dearness allowance, 
one instalment, two Instalments or no 
instalment and they are still examin
ing what reactions it will have on the 
State Governments and after the 
assessment they will decide! This is to
day’s statement They have not decid
ed and the Centra] Government 
employees especially, Class III and 
IV who have not been paid smce last 
January and additional DA are .still 
in the darkness as to what will be 
their fate and whether they will get it 
or not The Government cannot sny 
it

In this situation this Bill has been 
brought here which may be justified 
from the point of view a* explained 
by Shri Raghu Ramaiah. the Minister 
of Parliamentary Affairs But still I 
will sa> that before their bringing this 
Bill the Government must come for
ward and state clearly and categori
cally regarding the payment of addi
tional DA. Already, the Government 
has adopted a policy of wage freeze 
that no employee will get any increase 
in the salary and over and above that, 
50 per cent of the DA will be curbed 
On the one hand, you are freezing the 
wages and on the other you have 
brought down the DA t0 50 per cent, 
but you have not taken any decision 
for freezing the prices and price in
crease That question was categorical
ly put to the Prime Minister, but she 
did not give any reply. When we put 
the question whether the employees 
will be paid the DA due .. (Inter
ruptions)

SHRI NOORUL HUDA (Cachar): 
You cannot prevent us from stating 
our position. 

DR. KAILAS (Bombay South): It it 
relevant?

SHRI DINEN BHATTACHAKYYA: 
tt is relevant in the senae that it will 
come tomorrow in the papers and the 
public win come to know that even the

Lok Sabha staff, Class HI and IV 
especially, who aie giving you services 
day and night, are not being given the 
due share of the increase in DA, and 
that you are now coming forward with 
a Bill to increase the Travelling 
Allowance of MPs. Already the MPs 
•lie given VIP treatment. Over and 
above this, this will be an additional 
money whatever the amount may be.
I do not think that this is the oppor
tune moment to bring this Bill.

Regai ding the telephone, several 
thousands of people arc in the queue 
to get conncction,

SHRI DARUARA SINGH (Ho*hiai 
pu i) What has- it got to do with the 
mam thing?

SHRI DINEN BHATTACHARYY \
I am reVvant in the sense that the 
M'mistej announced that he is increas
ing the number of telephone calls. He 
says that whatever has been given to 
MPs will be mci eased I sav this is 
not an easy matter In tins way thi« 
should not bo dealt with. So, I fullv 
join with the sentiments expressed by 
Mr Banerjee and the othei Member 
trom Goa This is not the proper 
tune to bring this Bill and cieate a 
misunderstanding in the country that 
the MPs themselves, are doing all these 
things for their own benefit while 
lakhs and lakhs of employees outside 
are suffering due to abnormal rise in 
prices

efrwft gw n  ?
w it wt fa s  snwr % xn ft  tai frur
tot $  sr* ftw rr w
m f  *  f f  w * *  #  iw f  v w

w l  ŴTBTT *  tW TnWHvT *IST
m  w *  m  it# 1 1 m  #  
*f#t n f t a *  % a r m r  *i&t f  f c

| m  ’ ft-
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�Rf ( ol"Ff ft l:fQ .;r;;f cfi'<:;;T 'i!'f�ii 
� fcfi' �T1f �'+fr i iti:or{, u;,ci;r tPH it 
�. i:1-� efr � of u� � �rsr;· � �fl'fi;, 
mfqq:; ;;i;rctf�r ?i' it.:cr.:- 'l;fT<: i')..<l'.:: ?i' 
{fiifj � I �T tfq;'qf � fcfi !i"'i9 �,\,r'f � �q� 
cfi'Hlo1'H �'r, �T tfcfi'aT � f<fi �'iii ��T i 
cmr ;;rri:r�� �'.Tiff �T, QT �cfia'T i �'ci 
�),r ��fr � t�rn1 i:r ij .tfa-cr tr iifT «��n:i: 
�.:rifi' i�ftfi);, � t�� � ierr �r, ;,,;,t 
�-GIT� cfi'T ff;f'e£ i �<:ff tf, �fcfi.f if 
� i �·H '9T�t \r t!;tfo 1:.:lfo .f;;;:;i1 
-� i fop f ,iiij' a� � er� �er ,n fi5:mcr 
,? � � ¥IT tm�T'<:I' � � c!Tcf.t ;,,wr 

lT.::. ':'. ;,; 'T 'i � ? 

SHRI S. M. BANERJEE: My son is 
earning Rs. 800 r:er month. I have not 
an 'inch of land throughout the coun
try. I would resign my seat if ·111y
body proves that I have any land. I 
am not even insured. why talk of land! 

MR. CHA.IRMAN: Mrs. Subadra 
Ja.,hi, you are a very senior member. 
There should be no personal attack 
please. 

11,'fl'mfT �·+un iifT�r : tr'+frqfcr ll�r�;,;i; 
it 73.:f<FT <ll'a cfi� .;rir.Jr .:qrf� ,;icJfl!TT 
m<f<li m+f.t w '<ir � 1 it � it 3;:1� 
cfi''<:<lT 'i'fT�l' R fcfi it :,:ii.: 1'.l� ;;J'B' <F{ 
� Q;cfi Q;cfi' f�·;; B'l''1> � ?i' of� t 
fij'Cfi S:ij'f� �T fcfi � cfif <f>1l1 f<FllT 
;;rp:r .rf-::cfi ��f� <+rr f<t, '1';:¢.:;;.::1 
�m fiT urrlflfr err '<H cfiT ,rGfn:r i� 
. 

� 

itm 1 �� it �©:ir gi' fen <(�ms: ef.r 
<T� � If %TfGffW g-r ;;mrr � I m=t 
�ffirf t �"{ 'll' B'ff ul'T� �' m,: 

<fiTl, -q-r '6T ;;rr� � err <1� ,ifqf f�r. Gf$T 

1if� t I 

�f�.f �., tr�a) ;)- ;jj'J fcr't{n: 51'tfi'2: 
fcli� � '1'-icfi'T �'PH cfi�-a �t:r if �� f'ilcfG'1 
� �T� � liITT � t fcfi WT'<: 

MPs (Amdt,) Hill 

�) � cf! �ITT 51'ffcf�;:r �� � i. fcfi 
f ;;r�i �lf inl'T<IT ��(!' it cf IT ;:r <fit 
m �.fifiT ;,,a.;r cfi'Tc 1fi'<: �{ !fi6' �,r-.:: 
� m �rf � f�rtfl'f �llT ir ,:;;ri:r �h: ;;r) 
�q� ::ntRT 1!,�Rffq1�T tff �.fit° f�l:1; 
� �r GfT ITTi err ��FfiT �;;rr�a-. fi:r� 
,,rrrfr "'rf� 'J;fTT -iitf<FT 51'rf<i�i'f fcf� 1'.i' 
gr Gff;;T '9Tf� I 

SHRI B. V. NAIK (Kanara): Mr .. 
Chairman, Sit, as an ex-Government 
servant and a politician at present, I 
might be speaking for both the worlds 
which are supposed to be represented 
by our hon. friends from the Opposi
tion-C.P.I. fnends Shri Banerjee and 
Shri Bhattacl1aryya-and this does 
not mean that conditions are not be
ing created for ·an efficient functioning 
of their Members of Parliamen�. I 
think the post, or whatever be the po
sition of a Member of Parliament, is 
important. If I am a government 
servant or a wage-earner, and I am 
not s�isfied because my family is not 
well-fed or well-educated, will I be 
called as not having performed .my 
duty towards my family? The hon. 
Member may please remember that he 
is a repreoentative of a million peo
ple. If he does not perform his du-
ties properl:i,·, then he will be failing 
in his duty '!:o serve the mili_on people 
in his constituency. I am quite con
vinced that 'the office of the M.Ps 
should .not. be made an Office of Profit 
but many of us are trying to make it 
a political carrier of their own .. 
We cori.demn it. This is necessary· 
for t'.1e purpose of performing our 
duty in an efficient manner-whether 
it is a telephone or an allied ,·on
tact-if I can bring in an exception11l
ly rarer personal information, since· 
the day the petrol prices had gone up .. 
I have nO".; beei1 able to tour my cons
tituency in . my State because even· 
one simple rcund of 500 miles cover
ing three days of continuous travel
ling, I cannot·· afford to do it today. 
Somebody may have to pay for the· 
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petrol eotta or unles I turn'to corrup
tion—if I can use that word ‘rara«c**«i- 
anged’—it is not possible to do so. 
Therefore let us not become penny- 
-wise and pound folish. After all if 
1 have to engage a driver it will add 
to the co«! to the petrol also. Without 
that I cannot have a livecontact with 
the people of my constituency. It 
amounts to my travelling to cover the 
constituency. I have gone through 
this Bill in depth. My submission 
therefore is this. I do not think that 
it comes in conflict with the payment 
o f  dearnes allowance to the Central 
•Government employees. The two are 
4juite diffeient. We have to be efficint 
■we have to maintain good health and 
we have to be alert to perform the 
duties to the best of ability so as to 
srve the people of this country. They 
are generous enough and they are 
not going to grudge the payment of 
100 naye paise in place of 32 paise I 
would, therefore, urge upon my fri
ends both from the right as well as 
from the left side to withdraw their 
frivolous objections.

I support thi.n Bill, fully and com
pletely.

*WU fwihC tffl| ) i
aft, «ft faffTr, «ft

fftf fa**  «i£r*r*f aft *  
t o ?  % Tfasff % ir^ rrf m  %
ffwpsr $  3r> % zw *  «mr W

t  ^  • *rftrr f  fa  * *  
ffWRi 5 ifrsr vm fm
f$m m t  iftt fcgfor w m r  % 
viwrfrrtf *  $ ?rti W *  m  
f  *r *r<r m  mrrw m m  wrfft fa

snm iftx f*r jt r  frw 9* tre 
fwmr m mm f o r to  wmr %
vfaifoff wr nrn, trwr
WFT^f 'Ir WWWT WTfPV
fa w f l  % ift aftf #  *ft
jo o  % v ftt ft  wrerr $<

of MPa (Amdt.) 4)6  
Bill

w rfp  %*ir i wwr so nrrc 
¥V t o  11 t  iW t ^
Hwnrr fw ft n w ft fto  s f w  fctfr ifr 

fcwft w fw  $  &

wift **nff «t$w % far m fft #  
fcim  itfvitn  wraf ipwrr wmr | ft?

W 2 5 -3 0 t o t  infNr ta m r 't  I
$  swr af fo re*  ritff
t  fl J TWIT W  H|tWT W  V lf
*nnff^ftirwft«r^«TTT 
% W f  % «nm ^  ifK  tnr U* n f 
*p*t *?*r ?ft $w r? wwft % 

w f t  m t v r  m v? ift
«pctt 50 w ? r
* <*ft i f w  f% gnrt«:
*mr* ^  wr«r ?nft «P¥m, % arrar w r
mtif s w r  t o ?  «% i

fn?r% imrcf ^ wtat ^  
qtft fiRT— «r?ft tprarcr nirt %

t  iftr «nfV w m
% ift $ I

l*ffr fw —4Nrr fW f aft % «fr— 
tt^t wtv
aranc t  t o t r  «w rrit i m r  

f ,  ^pT **x  %
rm rT  tf^mr *«ft | » t  f*aff
m iw  ht f ^ r  « f  % fa *  s> ^  ijirr,

f*rr m f t  w rfa*t<
f ^  HT̂ RT W I T  (  ? f^PTCT ffffV
%*m W w  |, ^ai% «r«(%
?fn r4 f ^  «nf>
^ «r wr% f^?r% vtnr w # v t

p r  % M  ^  «nr t  
<P*r^ mil n?t*  #  f  # ^

w w w * t^hc f « f

DEC£MB£R 20, 1974
i
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s*r faft t v  «rf«Tftart
vr *wt | * faro »r o t  
w  «ft 4s *, OT % **<T**rf?r «■
T f̂ **mwf VT <n*r t a r  «rr, wfwp 

«ft s o t t  ^faermt % fa *r «rr*r 
fifinr *t i o t  3<r ^nr-^fr sfaftft** 

— trm r  % w  ftmftrtfr 
**  < #  *rmr, M  stfr  <fte *t?tt
*V Trrsrr t T*r faft w*t vn fi*  fc fa  
tm >  f*r* «Tfsrfa^V *  *  «rs t
xfc ftri*4«r %«rT ffunrft 
Wlft % f*m I  s^frt *  <?TO SI* * I
$  ftr vrc <rt o t *t * fa  
*r r o r  v r  n$ * T O f r  j f m  f%  ur*r
«frfT m W  qrwnr *  ^OTT «W T̂T 
*% }T, UWf* r»TT*i T&f u ftft % *  f\4X

t  r *  *rr *n<WT tfr vr s it  *r 
v ttt  f,— *rfc *p*ra y> Fft r*r 
*r * « *  3r> fa n  *rq *ftr 

nfc rr*n «r«pr i  3ft *ft w t t  *  «g  
farm s n * f v  f m w i  f t  
f f t r  TTT% V  q r  £[ »rf«rnw t

%f%qr t o  wrarsr «rfr ^ — w  ^  
Twn'r ^  r̂f*r*frf̂ r-r̂ V fi2̂ ?  f*V 
o jfw r i t  *3TT T?ft fc— - 3 * * )  vff 
srtfV r>«T i fpnrr
* * * ?  I — B»ff sr^rr *>  i os err «
106 *WF FT *TWT «TT ^  fafcwfn 

T TOnT 'TY'TT «T,
tft **t ^  If 'ZW* WT 
f̂«prr *r— m  sr#r f«n=f ^nr f̂r i

t  M «Pf s»rrnT wrf?rr  ̂
f :̂ f*j tfrit «t ir  5rmi vt %. t  ‘rFa f̂,
% yJfenw f>f?m n* ^
w  m|,|TR vV <vrf̂ T i

^  ^«r» ^ re  ««rrrf(r

f^?r t| ^ ^ qtr ^  f  vhc ^
^r% fattsr ^ ^  11 wnr ^  
i w ^ w w i  fr r rgy ^  | f% 

%¥r w 4 ^ t^ r? ir r iw «t
fsî MT «f{T ̂  Ĵfq ^  f^ r  Jft 

<TW f  f r  f*T SPY f*T9f?TT
WTffq— ’̂?T cT̂H iTnrfor I  i

*t? î  $r % i *t£
f w  ?Tnr fi stpir tqfr i

^T<ifw vfinm *rt w ,  w  w  
n R  irrir f ,  r̂«r ^  ^ t t  

?rr?^w % ^r«wr |( «rc* % «fr 
’iT̂ WTn «> A  vr *refr f  i qrw
*WT 1|#T |— OT ITT 9T̂ T ap>
T̂tTT I

w m r  ^  n{t w ifm *  
^ * r  ^rnjm f — sfwfr̂ TT % JjTrf^ 

*N ;^ff «rrf fkflT i
w  w t  *riffo* m i  ?f q^-f ^ r t ' ^  
%rr W i f<̂ ' 3ft f*r?ff | ^  «rr o t «  
t  r̂nr— q»fr *ri tit^vr-f % v rw  i

SARDAR SWARAN SINGH SO- 
KHI (Jamshedpur) Mr Chairman, 
Sir, I welcome this Bill and would like 
to make suggestions for serious consi
deration of the Government of India 
Along with the increase in the rate 
Of road mileage from 32 paise to one 
rupee per Km the salaries of •the 
Members of Parliament should have 
also been mci eased They should be 
at part with the salaries of Members 
of Parliament of the Commonwealth 
countries, of which India is a honour
able member which is, in the United 
Kingdom, Rs. 15,000 per month The 
salaries of the Members here should 
be art par with those of Members 
in the Commonwealth countries at 
least if not at par with those in the 
United State* where, according to my 
information, it is Rs. 2,5000 Rs 30,009 
per month This will not only en
hance the piestige of the country, but
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wou:d also put a full'..stop to charges 
of corruption, as alieged sometimes. 
Sir, commensurate with �he price in.
crease in the case of essential commo
dities and (!Onsumer goods, the sala
ries .of MPs should also be increased. 
Otherwise, Sir, this Bill which in
creases thP rate of road mileage by 63 
paise KM shou!d not have '.een 
brought here. This would only bring 
down MPs' prestige in the public eyes 
and this increase in the road mileage 
allowance is going to cost the ex
chequer only Rs. 1.50 lakhs in_ '< year. 
I know MPs cannot open -their mouth 
due to obvious reasons. But, facts 
remain facts always. 

�T 'el'�! �tmtf : ;jff ''if;t;ifr ,' 
moTief�" � cf� >',Ffiff q:;f�iiWi:fqf ci"r 
f;r ��'f <fi'{ �: I 

�ttfo ��: �f·r�r ;;fr, ;:;,\ 
'i.:ni:r <fi'T �- if tilf<l· ·wrr ·�r � <1'� t1\ 
ll'�1 c1;r f �i,{ fi.,·r .. ,,uf�t:i;· 1 "'."" �-r:1 
f+rf.;fn �': i;f� i'f<f ;;rcfrGf <;rf"'-n·,'if I 

SARDAR SW ARAN SING;H SO
KHI: Sir, the salaries of MPs should 
be increased to at least Rs. 2,000 per 
mon�h. There should also be -a pen
sion scheme for retired MPs t•long v;ith 
suitable ti avcl facilities. This would 
not only boost the morale of the MPs 
but would alsc enable them to work 
in their consti'�uencies, especially in 
the remote areas. 

SHRI CHAPALENDU BHATTA-
CHARYYA (Giridih): Sir, I will be 
very brief I will be very economical 
in words. Mr. Chairman, Sir, I re
member when 1 started my trade 
union career. which was about 34 
years ago, the veteran trade unionist 
Shri N. M. Joshi asked me 'What is. 
the subscription you are raising from 
the coal-miners'?. I said, 'Four annas 
per annum' .. He asked me 'What are 
you going to do with it? You take at 
least four annar a month, but, give · 

Bil! 

them better service and honest ser
vice thereby '!;hese coal miners will be 
benefited hundred-fold'. Sir, the point 
is that, we want to give better ser
vice to our constituencies. l am speak
ing a.s a ".:rade unionist. Every time 
when I return to my constituency, via
Dh,rnbad, to economise time, I am out 
of pocket by Rs. 50-60. The taxis 
which used to charge Rs. 30 are now 
demanding Rs. 90 for one single trip. 

SHRI J'':"OTIRMOY BOSU: But, 
Giridih has <' railway station, Mr. 
Bha·ttacharyya. 

SHRI CHAP ALENDU BHATT A-
CHARYYA: This. takes extra time. 
I get the railway fare. But, I do travel 
by taxi this distance. So, Sir. the gap 
is there anc. has to be made good. We 
try ·�o make good as best as we can 
within our limited ability. 

Of course, as a trade unionist. the 
question of salary and extra DA in 
these harsh days to the government 
employees is dear to my heart; we do 
want that they should be -protected 
against the rise in price-3 .. But this _is 
a fly compared to the elephant. 1lhfs 
'is altogether separate and no politi
calisation of this issue should . have 
been made. With this confidence in 
the good faith, goodwill and political 
understanding of my constituency, I 
support this Bill. 

MR. CHAIRMAN; Shri Ram Gopal 
R(;dtj,Y.. 

SHRI VASANT · SATHE (Akoh): 
Under rule 362, I move: 

"That the question be now put." 
This 'is a motion for closure of the 
debate on thi�.. The moment this 
is moved, -this has to be put. unless 
you consider that it is an abuse of 
the rules. We have had enough 
debate on this. 

SHRI K. RAGHU RAMAIAH: I 
have to reply. 

DR. KAIL.AS: If Shri Sa the were 
on his legs, could I move a motion 



44* Salaries and AGRAHAYANA 29, m e  (SAKA) 'Allowance* of 442
MPs (Arndt.) Bttl

like this*’  He i<s moving it when Shri 
Ram Gopal Reddy ha* been called 
This is very unfortunate When a 
member if standing one moves such 
a motion, especially when chair has 
called him to speak When Shri Sathe 
f.pf*dks I will also move a motion ljke 
this

SHRI PARIPOORNAND PAINUII 
fTehri-Garhwal) On a point of oidet 
on this motion of Shii Salhe I Have 
tabled an amendment It is there in 
the agenda

nr$Ntrhr

*&t ?> t o t  1 rr
$ i w  ??r w  r̂rfni % fsfap' 

f**?T 1 1

DR KAILAS When some Amend
ments «ue aho there, how can he 
Tno\*e (losuie now’

w w fi i  fr*rw?rr f
fa  * * * ! £ *  * * « « ? *  

arm 1 %fa* t  ti$  fsftrr
*iw *?% vnmi arw 1
$ *rnf % c$»rr n*nr # Tn4 
m  T̂TT FWrp>‘ X$W%\

SHRI VASANT SATHE There a 
proviso ‘Provided that the Spe^ket 
may allow a member an> right of 
reply which he way have undei these 
mles So the repl> can fee given 
%ft*r that, you can put it to vote 
The right of reply i& always there 
The Mmistei can give hi« reply

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) Has he taken youi permis
sion’

I T *  m  p r f s s w  n  w*
8 w $ t

wr 1 1 «rrv ^  *' izwr nit

m vtfkingm  $  xrmrr f  rffar 
^rr fa r m  f xr mt* *  

'TOT * vrt w * vrf&rft ftp? %, m
;>T $  WF&r £ ,

SHRI VASANT SATHE I with
draw the motion.

tpTo ( f w r r
*1* ) ?rr?¥, faei% farrtepf
* *  % *r?R*r Z& wtm | aft wrarar
fa*T *r*r % wVr 10 *©
s*rar \ vr *nr?ft f t 0 it© i* ^tf=rr
f an wt I ,  q r f o M t e r  q *  *0 *>r 
farr *wr | m fair ?<rrm w

$1 *WT*?R 31^0
* V5TR 7 1 *0 ?T> VTV3T
» *<* «T|% firw TriJ ^  % I IfiT
=>! ro f io  (jo w n  *wr a> trffrnr 

t m %f*<rw ^n t ft  srr v t  fsr f̂ 
 ̂mnr 1 *$t r,Tn*r 1 5

»f«r4n w r r  % \

SHRI S M BANERJEE This is a 
>eiv cheap joke I never expected it 
from him This is a cheap dig at 
others and it should be tieated as 
joke

SHRI P M SAYEED (Laccadive, 
Minicoj and Amindivi Islands'! On a 
point of order Since the hon. Mem
ber has moved a Motion for closure 
of the debate he cannot withdraw it 
unless he takes the consent ol the 
Hou *  That is m> point of order It 
becomes the pioperty of the House

SHRI K RAGHU RAMAIAH- I 
should like to make an appeal; we 
are at the fag end of the session This 
Is the last day and it is almost 7 
O'clock now Why should any Mem* 
bei go back with a feeling that he 
wa? not allowed to give expression to 
his views He can as well be request
ed to make his points in one or two 
minutes, as the Chairman pointed out.
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Besides the Speaker 0r the Chair
man has to give permission to move a 
Motion of closure and it cahnot be 
moved just like that. The Chairman 
appealed to Mr Sathe and he has 
withdrawn There are only a few 
Members lett an<j let them have their 
say very briefly

qnrram m m  ( ^ i t )
a w  i  f f r f  f * n * r s ? f t  sf, 3rT?ft
f  ?ft ^  3R3ff arr vr*ir*i*t

t c=rr»fi § t 
w  *rrror $ftrr % i srs v ti z*  

f f f w  i t  ^  f. f i t  *%
^r? m  ? . w *  w *fi $$  £

vftx  €  i t  i f r  S' 1 £  *r sp frrr
I  fa  *t»ft *cr* rA-nfr $r err *rwr 
ate %*n *.ft 1 wr*f. ^  jr 1
? f ? 5T w s r  fa r r e r  £  f̂ TTr fgrftsr

I  1 finite * * r t  v
f^nr f t  ftcfT | 1 tfsrrrfa w n
f  i t  ^  * m  ?r«r s r t f  |
i f  OTW?t «ri€f I
wrwramfr q-rff %  ?  1 ^  *(«& *T?r

7t  t » *  *;S*n- far s?*?*
K Z W  * >  wan?,* %  f a <7 rr z m  $ 1  I K T *

m? forr arwri m?nv w  w  
fasjR ; *V safrarer iftft ^rftrq i 
**•5 *?«*?> vr w r  % « f? r fm

xpi $\rft *?«ft % qrm felr *rm fc 
art 3 r̂f *r«r if lr  sw*r w  ?rt 

m * % r  * w  i r *  w r  v w  qrĉ flr
wit w  % orr k  er 1 1

<wr3n*r«** i *  vtfwr v f  & m (t  
wet t »  « ik  ?nr* «n f vrfc
fn'TJW fe*f 1

w w l  nrjuwr, *<c t
fa» n* * *  f »  $fww % % t  t  
^  t  ^ 0  t o  <*WTT |, H $

xrr?f % f^ ? n  1 1 ^  «mr
zrf tf%artnrf^arrn ^ ?r^<wy^vr?fr 
n w ^  t  ?ft fwfr^ I  *̂rtr%
t  ftf  ^< TTT t  w t  f*TT*TT ^rt|T«T
^5ffr> ^  ? I ^  $Jf n*{ft STWnT

11 ^ q;m %*
m  24 « w  C 1 1 nr 7% f , 
#% q?f« €fo fro *2«rr t  v V  
^  3h< tfV 2 # ^ *  ;̂r <rf«r
? r k  & r «*3rf ^  1

% W-ft % srm 5 -
*i» rfw v  ?r itw  w  ^rftfr * t m  ^
m rcwr ĵ Ty arjrr T̂ Vn jfr
srrm 1 1 *rr w  % *
r< €i¥f ? iw r  w
^ rtu a  hft h*t< ?>-»rn ^ 7/awr r̂ffrn ,

Ito  : (Wf-7f«T7|) ff4fr
n ffs r r *  an, «?ri?sr w  q $ n

n i>.?r ?fr TO-? q-^
% i r e *  ?JY ^RTT I ^ IU ; Sf 3IW % i l f r  
f * w  rTTf ^  ifPT ^ t < T  ^  -JW V
g v  a,* im  iff y>r r̂ % f w  v r ( ?rVr 
W i I  I W T  ^  f?Tf « t t  i f ,̂ 7 

^  *fr 1 t*r tfr f?«sff fT<rr 
vwrl f t  ntKo€««^o «fffh* >wn t  
m t W  ^ n W ’TT »fT?Tin-ifRfr3ifTfrH<f
^;r i i f r i U n  ftrff <rr^ w r  n r w  * r " *  
t  f  t* wM»(f »r<«r <r f̂r 
f^ r> w <  *1 f r  ^*r ? t  v ,  *rr «rr 

y ♦i'rsrf* w «f ^  % , ?r*rr»rr v t  % » 
«»j<t ¥ *<r ? ;  ff*; ****** *t ^ ^<rr 
fv  3ft i n w  vr kt̂ tj f ^ r  

v  r<rr vt5f ^  r̂pr % 
w m  ^ fw r » «r<r̂  qw  
hr 1 Tn% ?mr ’Tt w<rr «u<ff f«wr
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: *rrq% m  %
* Sft 1 faar n#r t »

VTo v*TW : OTT fo ?
i f  t^ifi w sV fr  ?
S IS flfv c  *.*$ *  WRTi;
V5ff *wr «fa: <n€f *flr ^^r< fr  t 
v  ^  f & & ar *ft w V  h$r «pt 
***?r ^  <t*tt ^ itrt w«rnr v u

#  s?r fa** vr srfW  * * m  *xm  
f  «rr< srmT ^;^tt f> fa  v ?tk srer
t£*ft *T« Wtf s:T, %*\ n 'W
015- «».T 3h *ft ? t fa f< W  TRTrTf fa %  3RHE1

*K $  3: f o r  3:* <re $  vgw  fa
nR6«r n ff f%r̂ T I

*̂70 w*nff ?fpn*<sf'i ^  
* T % HF.i'W, $  3TTn fa^T *VTI f. I

SHRI D. BASUMATAR1 (Kokra- 
jhar): I whole-heartedly support
thi* Bill. Perhaps Mr. Bant*riee and 
otherswho the Bill wanted not one 
rupee but more. So, they are opposing 
it. While supporting the Bill, I also 
support the suggestions and demands 
made by Shri Barupal.

SHRI K. GOPAL (Karur): When
this Bill u.as introduced I thought it 
might be passed without any discus
sion. I never thought our friends in 
the opposition, for whom I have very 
great regard, will be so hypocritical. 
They brought in the DA issue hew 
also. It itt net that we do not want 
that more DA should be paid to the 
employees. 1 myself have been a gov
ernment employee. I started my life 
on Rs. 95 a month. I do not know why 
they should bring in politics here 
They will agree that the facilities pro
vided to MPs are not sufficient to lead 
an honest life. I hope in the next ses
sion the Minister of Parliamentary Af
fairs will bring another Bill giving 
more faculties to MPs so that we can 
tatfl an honest life.

SHRI r. G. MAVALANKAR (Ah- 
medabad): Sir, this is a very short
and simple Bill. It should have been * 
passed without much discussion. It 
is based on the unanimous recommen
dations of jthe JoJSrct Committee on 
which CPI and CPKM) are also re
presented. I agree that in view of 
the economic crisis facing our country, 
we should not be going in for such 
demands. I must say this to the 
credit of the Government that al
though they generally endorse the 
spirit of the various proposals made 
unanimously by the committee, they 
have said, m view of the economic 
crisis, we cannot go into Ihe f'lher 
questions. They have agreed only to 
these two things. It is not a ques
tion of earning more money but 
reimbursing what actually has been 
spent. It is in tune with the reality 
ol the recent increases in petrol pri
ces.

19 hrs.

On** final word and I have done. We 
as Members of Parliament have to be
have in an honest and incorruptible 
manner. I‘do not know why we should 
ieel shy it we have to ask for more 
money in order to, make our role effi
cient. But I am all with my friends 
ahd I am sure, the whole Houjte ii. 
agreeable that in the conditions of to
day’s economic crisis even though we 
have a justifiable case for demanding 
more, we are sensible enough, sensi
tive enough, not to press for our own 
demands at this stage. But this is not 
asking for more monev. This is only 
asking for reimbursement of money 
which we have to spend l>ecause the 
prices have gone up. Does the coun
try want that Members of Parliament 
may depend on some dishonest rich 
men. or on th$s or that oarty? No. 
We want to be honest *uid incor
ruptible people. So. if we are asking 
lor this, there is nothing wrong about 
it.

Lastly, I am sorry to say that today 
1 have read in the papers and a large 
number of papers have given, if I may
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use the word, a very uncharitable con
struction to this Bill. Thev hav* pub
lished in headlines that Members of 
Parliament are going ahead with more 
money and more allowances. This is 
a very uncharitable reporting. I hope, 
the newspapers also would know that 
what we are doing is not asking for ad
ditional income but we are trying to 
be in tune with the reality.

SHRJ S. M. BANERJEE; It has been 
mentioned by Mr. Mavalankar that 
CPI and CPM Members were also pre
sent in the meeting. We have never 
-opposed it. We ha,ve only said that 
ihe&e recommendations should not be 
accepted now at this hour, when only 
this morning we saw that nothing has 
'been done for Central Govern
ment employees and they are not being 
paid four instalments of d.A. which 
have already become due. When the 
tondjtionfc become normal, then we can 
have it.

MR. CHAIRMAN; Shri Mandal 

**!¥
•WWfll for,

w w w  w tw rt, «ft m w v x  
% % w rrf v t  m f *  m rm  jf i vst

ip& fanftz VFft I  : *T<TT,
W fr  *  f f c  ftwft
*  I . « W f f  %£*flF m
*  « r r w *  |

v r  tjv  ‘“m ”  ?m  fim  
Wf* i f a  wrr-wn: wr?aff £  fatr 

gfairrtfV m i i

* * * #  m  *4i tptfm  3 i w t  % wfr 
** si f7<rr w  «rr,
% w  farirar foqrr err i fcfa^
5 l T f  I *fr  <?*• <j*r# afflfr

ip  ^  far* wpft

t f*  tfr *•»** unr, w ffo  *$"3 l -my

k v s f t  “ ftitmfcm''
iftriT I

<i^rmn| t w  :

m  * 3
•f W  fW9f % *  $®f, fft
fa  *  w  fas? w f c f  f  i

xm s*»r fw^w ^  f  i 
^  *n'jfT 3, wfa* ?rfr>

wt* «rj fnr^(Tnsr^) *
w  % arrt % f̂ nu t o r  $ i

titr £ i

^  TW : fatt %
t- ^  ffr f f f  nv> f* i r  t  \ 

m v t  $0 0 fawfc frw t  ^r<f 
150 w ?  I^Rt 11  iftx faw^r 

^  £9 TOr ̂
«tm qrc «rr |;err

^ i ffs ftcc, ^  «ct whjft
$ fa « i  f<f<V ?f

Kt I

**f« « ; !  % v «  ^ v* fc*
^roft f  i

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K- RAGHU RAMA 
IAH): I would like to express my 
thanks to those on this side as well as 
on the other side who have supported 
this Bill here in this House and also 
to those who supported it in the Lobby 
I am glad that members Oft this side 
as well as Shri Mmlfeiskar there 
have pointed out one very crucial and 
important point which clinches the 
issue. How was this proposal brought 
here? It wan initiated fey the Joint
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Committee of both the Houses, consist
ing ot all parties, and they have re
commended it. Let me read out what 
they have recommended. They have 
recommended various other things.

“ Rent-free accommodation in ‘A* 
type ”
I am talking of the Committee’s re

commendation and not of any member 
or any party the Committee’s recom
mendations as communicated and as 
considered by the Government ...

SHRI RAMAVATAR SHASTRI 
(Patna1): CPI was not a member of the 
Committee.

SHRI K. RAG1IU RAMAIAH: I am 
not going into the internal working 
of the Committee. I have no 
business to do so.

These ate the recommendations of 
the Committee-—

“Rent-free accommodation in ‘A’ 
type, water and electricity charges 
upto Rs 000 to be borne by the Gov- 
vernment. free locyl calls to be rais
ed to 15,000 from 10,800 free medi
cal facilities at all government hos
pitals .
SHRI S M. BANERJEE: On a point 

of order The Minister is reading from 
a document which is supposed to be re
commendations of the Joint Committee 
on Members’ Salaries and Allowances 
He is quoting certain things which we 
have not al all supported. Tf he is 
honest, let him sav which party mem
bers supported (Interruptions.) When 
we demanded stenogrjphcrs, the Con
gress members wanted cssh monev, 
when we demanded service stamps, 
they said, ‘We want cash money’ . This 
is their standard. I challenge, we have 
never demanded, it is they who have 
been demanding cash money*

SHRI K. RAGHU RAMAIAH: I am 
in the hands of the Chair. I do not 
know whether the rules permit me to 
say which party supported what, I 
am preoared to do it. but it Is upto the 
Chair to tell me.

The fact is that the Committee, as a 
Committee, recommended the follow
ing:—

“Postal facilities: the Joint Com
mittee has recommended that mem
bers might to provided service stamps 
upto a maximum of Rs. 50 per 
month, provision of two separate 
doctors in Delhi for domiciliary 
visits; Constituency allowance; the 
Joint Committee has recommend
ed that, instead of cash allowance, 
Government might provide trans
port facilities to members for tour
ing their constituencies, travel by 
ACC; railway pass for family 
members of unmarried___”
SHRI P. G MAVALANKAR: On a 

point of order. The Minister is now 
reading out something which was 
agreed to by a Joint Committee long 
before Shri Rama vatax Shastri and I 
became members. We have not sup
ported them on many of the points. 
He is reading out something of an old , 
Committee My point of order is this. 
He is reading out the various proposals 
of the Joint Committee and he says 
thpt they were unanimous That Joint 
Committee's comoosition was not what 
it is todav Th?t is one thing. 
Secondlv some of us have opposed 
the<p things. Therefore, let him not 
read those things because that will 
create confusion and misunderstand
ing.

ntfrn, x*  *

*f eft

ar̂ 'FT *r«TT «TT. <TT TOS

ir *t«t *r 1 ^
fat*

T ^rrf^ fa; ^  «TR

5* qrnfrir ^  1 aft f^ r

wvr & -3»r n fa® • t

jiftzu fasrw 1

300$ L.S.—17.
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SHRI K. RAGHU RAMAIAH; I 
have not said all the parties agreed 
and which part was agreed and 
which part was not agreed to. They 
were the Committee’s recommen
dations. .. (Interruptions)

SHRI RAMAVATAR SHASTRI: 
Shri D. N. Tiwary was the Chairman 
at that time.

SHRI K. RAGHU RAMAIAH: Re
garding the point of Mr. Mavalankar. 
I will give the date of the recom
mendation.

SHRI P. VENKATASUBBAIAH 
(Nandyal): On a point of order, Sir.
I would like to ask the Minister of 
Parliamentary Affairs He said that 
they were the recommendations of 
the Joint Committee whereas Shn 
Ramavatar Shastri said that they had 
not agreed to them. May I know 
whether there was any minute of 
disssent?

MR CHAIRMAN: It is not a point 
of order.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): In this committee
no minutes of dissent are recorded 
Mr. Venkatasubbaiah had been the 
Chairman of the Estimates Com
mittee Can he show me one single 
instance of Estimates Committee's 
reports under his signature where a 
minute of dissent has been recorded?

SHRI P. VENKATASUBBAIAH. 
But there is a provision for a minute 
of dissent even in the Estimates Com
mittee’s reports A note of dissent 
will he entered with regard to the 
minutes. 1 would like to state that 
for the information of Shri Jyotirmoy 
Bosw

SHRI S. M BANERJEE: I want 
the minutes to be laid on the Table 
o f the House. There is a limit to 
th|s. • '

PROF. MADHU DANDAVATE: As 
many Triends have said, this Bill is 
only restricted to the road mileage. 
1 would request you not to allow 
anybody to bring in any other things 
at all.

SHRI K. RAGHU RAMAIAH: If
that is the consensus, I am happy. 
Every Member these days has been 
feeling the pinch when Tie has to 
travel by car or taxi even from the 
Palam aerodrome to the Parliament 
House. It is only to cover the in
creased expenses by way of petrol 
price etc that the increase in the 
road mileage a llia n ce  has been 
proposed. I am happy about the
consensus in favour of this Bill.

afto ftw  *n r) .

WFT TO? 3TPT *fif3r.T ( fcfwft)

% % fair ft 1 *5  wn

«ftsr *rr jtffe rr t t  $  arcrr 5 1 *<?>r

fm  sn?r v  fa*’  fesfV % far*

% T'f wt f?«r jtcTf, nt s*r

£7 n foef, s r t  m  v* f? •< t e w  i

SHRI K RAGHU RAMAIAH I 
think Delhi Members also will enjoy 
part of it because when they go on 
a committee outside Delhi then from 
the station to the meeting they get 
that advantage In view of the gene, 
ral consensus m the House in support 
of this measure I think I need not 
say anything further. 1 hope the 
House will accept it.

MR CHAIRMAN: Now, tBe ques
tion is:

“That the Bill further to amend 
the Salaries and Allowances of 
Members of Parliament Act, 1954, 
be taken into consideration.*'

Th« nyotiqn ms adopted.
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MR, CHAIRMAN: There being no 
amendments to clause 2, I will put 
the clause to vote.

The question is;

“That clause 2 stand part ol the 
Bill."

The motion was adopted.

Clause 2 wa* added to the Bill. 
Clause I—(Short title)

SHRI PARIPOORNANAND  PAI- 
NULI (Tehri-Garhwal) • 1 move:

Page 1*—

after line 4 insert—

*‘(2) This Act shall  come  into 
force on such date as may be noti
fied by the Government  of India 
after the economic crisis is  over” 
(1)

nft  ffrflrr Jfr̂rr 1 

t srmr *tt fa mif

* tVpt r̂r̂rn nm 

tt % jrqrm ̂pt?  r̂rT*f  st rr

1 «Rm spt ?rr fs fa 

‘srpffft | fa If srt *y*rr ? *rV  f, 

if *Tr «?>* & ? 

snf crc? s*r fsR vr *ttft I ^ f̂r

St cBI % sfSH ̂ I

1 <m sofsrrr *pf ararsrr f ^ if $>f r 

t ?»(t $ 1  3r>

*cfaf?r % <r* «p>
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*:rfaRi* %, %fa* sm %
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ftro  fa  trnfarcW  te’r

*rT7*T
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| ifhc to tfwf ̂ ̂  |
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fptffactanir w R in v r .
^«TT

*fvr W « r r

’T^TRT ?TT?r «plr ^HWT
^  ^  I rn %W Tf% I  f?rr rrm 
mzm  «TpRr^?iT?Tr<ffr3fft^%3r?r 

*resr ^̂ rrf̂ r, stot % fatr
w r r  *rar srrf îr famsrr 
WTf̂ T ^iTf^, 3% %ft rrsp *R*TT w  
^  ^  STRTrT *TT f t f f  ^rrf^T I w q  3ft
f*rifa | *  t r t  % tfr % f^tr,

% V f VPT % f̂lcT̂ T TO  f  I

sr*ffTT «rf? $*? *<ts fr e ^  *rrejft 
’frr afarc ssrc ^  ?tt tww *tt *rf*?* *rr> 
«r? faw «n% % fsrrr ^  tfgift,

#  *r*wr?rT g f c  **  ^r«rar | fa  
t ffc t  *rc? 3ft t r  ?f*r TT̂ rr, ?fr gn& 
fr t i  Ten»far “ fa  $>n t
«r^t t ,  fa 5̂  t  im  ® ftT O f*3^T T* 
®Pt55rr g fa  Srrr ^afaror *nr*re*T
W  vraftarcrfft if srnr ‘̂ncTT
stft ¥t ŝarrft | 1 srr^ *3 
?riwwnf ifK  fa?r^ toIt <rra (f,

$r ^  srnrr ?r$f $  1 t f o  rr?ro 
g %  % ^  mm % ir<ft s f r  dtfr
t o  » *rrar $ tft sp$ fspqrr fa 

^T?TT I  *ftr zr$ cfr facf*T 
t « R T | l  < ft«W «3rf ^ ’SP’TCTT 
*S w  I  tft q f  *> q r m  fV w >  TO 

T O *$V fW te- 
*mr | i  faffjrerrc: #  $
vwfj *  *m m  % firdsrrirm | 
* *  % nwrf if vft fa<ferr-
*rrar $  i **ft wptft*r *rf??rcw f  eft

v r W  w N sw  | # (r^ re ?
crrfF 1 1 ^rf^rr ^ ^  bf^tt ^Rfm g

ft? «»ft % *rm r ^ ^  n ff ^
T̂9rr 1 1 »w?: ^st t o  f*p «rr«r

^  ®rfaro?r « r r r o  *ph t  «rr*ft 
^ t o  fvfr m $  i  wrf^r 

t  1 ^  wr^ft ^  M r  | 1 %* 
?r« f̂ % ^  t  w m  r̂>frsr̂  sr̂ T?r 
t o t  ff* »

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): His amendment states that 
this Bill shall come into force from 
such date as may be notified by the 
Government of <India, after the econo
mic crisis is over. Now, Mr. Painuli 
is a very good friend of mine a very 
right thinking person. I only want 
him to enlighten us on one point. I 
support his amendment. I want to 
know from him as to when he thinks 
that the economic crisis will be over. 
That is all that I want to know. I 
want only this and let him clarify it,

SHRI PARIPOORNANAND PAINULI: 
When the economic crisis is over the 
Government will notify it.

SHRI K. RAGHU RAMAIAH: Sir,
the anxiety of the hon. Member is 
understandable. But, may I submit to 
him that if the economic crisis is over 
and prices come down, then where is 
the need for this Bill itself?

I have nothing more to say. In the 
spirit in which I have mentioned, I 
appeal to him not to press for his 
amendment,

SHRI PARIPOORNANAND PAINULI: 
I seek leave of the House to with
draw my amendment.

MR CHAIRMAN: Does the hon. 
member have the leave of the House 
to withdraw his amendment?

AN HON. MSMB1R: No.

SHRI JYOTIRMOY BOSU: The
motion is put by the Parliamentary 
Affairs Minister, Let him say what 
is right or wrong with this?
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MR. CHAIRMAN: 1 shall put the 
amendment moved by Shri Paripoor- 
nanand Painuli to the vote of the 
House.

Amendment No. 1 was put and 
negatived*

MR. CHAIRMAN: Now the ques
tion is:

“That Clause 1 stand part of the
Bill”.

The motion was adopted.

Clause 1 was added to the Bill
The Enacting Formula was added 

to the Bill.
The Title was added to the Bilt
SHRI K. RAGHU RAMAIAH: I beg 

to move:
“That the Bill be passed".

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I want to ask. my hon. 
friends opposite one thing. I assure 
you that I am not playing for the 
galleries. I have no malicia and I am 
not unnecessarily critical I only want 
to ask: whose creation is the economic 
crisis that we find today which has 
necessitated this position? (Interrup
tions).

My party spokesman has made it 
clear about our stand. \ want to know 
one thing*—whether they agree with us 
or not—since we ane the law makers, 
we should be cautious in the master 
to that the people do not say that just 
because we are in authority, we may 
use it any time we choose to for any
thing which may be right or wrong. 
Most of the Members just now said 
that this is necessary for serving the 
people and their constituencies. Let 
ua understand this. Tell me whether 
these free local calls that would be 
allowed for Local Calls or those who 
have the S.T.D. facilities. Now, tell 
me one thing. (Interruptions).

SHRI B. R. SHUKLA (BahraichV 
Sir, I rise on a point of order—

SHRI VASANT SATHE (Akola): 
Will you allow me at least now to move 
my closure motion? Let the question 
now be put. This is only misusing 
the Third Reading by Mr. Bosu.

SHRI JYOTIRMOY BOSU: Mr. Sathe 
unfortunately why are you showing 
your ignorance? What does the rule
say:

“At any time after a motion has 
been made, any member may move: 
That the question be ' now put, 
ana, unless it apepars to the Speaker 
that the motion is an abuse of these 
rules or an infringement of the right 
of reasonable debate, the Speaker 
shall then put the motion: That the 
question be now put” .

SHRI VASANT SATHE: You are
not using the reasonableness of the 
debate; you are misusing the right of 
the debate.

SHRI JYOTIRMOY BOSU: I am not 
saying anything. Why don’t you hear 
me9 I am only trying to understand 
how will it help? I am only trying to 
understand how by increasing the 
number of free calls you expect to 
serve the constituency because most 
of our constituencies are in the rural 
areas and there are no telephone faci
lities there.

SHRI VASANT SATHE: There is no 
mention of telephone calls here.

SHRI JYOTIRMOY BOSU: Now, tell 
me about road mileage. You are 
entitled to road mileage when you 
make an onward journey or a return 
journey. Now, how the enhanced road 
mileage rate will help you to serve 
the constituency. I want to be edu
cated on that.

There is a question of free service 
stamps. That is one thing by the use 
of which you can really serve the 
peonle Then there is secretarial and 
academic assistance. But all that you 
want in cash. 1 have been requesting
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the Minister again and again that there 
should be mini-buses available to take 
us to and fro from our residence. We 
are forced to hire taxis to come and 
go from Parliament, The Indian Air
lines used to run buses from their 
office to Palam Airport. I had been 
asking that this facility be made 
available from North Avenue. When 
we can save money this way they 
would not do it but they are willing 
to give more money.

VQR* l£fo Wanif : (TO^C) : 

^*n$Nr srf sr iptth* 
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SHRI K. RAGHU RAMAIAH: Sir, I 
do not want to go into any rumours. 
But, I want to confine myself to this 
Bill Now, Sir, the financial implica
tion of this Bill, as has been pointed 
out earlier, is Rs. 1.50 lakhs As 
regards the calls—Mr. Jyotirmoy Bosu 
wanted to know about this—the free 
local calls are increased from 10,800 
to 15,000. 1 do not want to go into 
other details, because at the considera
tion stage, the consensus of the whole 
House was that we should not go mto 
further details. Most of the recom
mendations were not found possible to 
accept. We do not want to go into it. 
Without making any further comments 
I commend this Bill to the acceptance 
of this House.

MR. CHAIRMAN: The Q uestion is: 
"That the Bill be passed.”

The motion was adapted.
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MOTION RE: REPORT OP COMMIS
SION OF INQUIRY INTO THE DIS
APPEARANCE OF NETAJI SUBHAS 
CHANDRA BOSE:

m m f * *  ( ?> ftaF gr) : 
flfrar Jttt f  fa  src art 

*m r w w t  nn %-3tr %nx *«rr-
f a *  f t  eft, % cTTfsp tf?FT
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■?*T *ft 1% * | w i  STR ^ fPT
vt ^  5ffr $5im 1m i  1

IWWfa : srtft lt*T% rfr
5tf3|rr 1
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a to r =tft ?r^. ^̂ Tsr *ft mn 
w?Trtrr vra far Star aft 1 3 ^
f*MT»T ’T^T »  fV W  ^  faf^T f  I

SHRI SAMAR GUI IA (Contaij: Mr. 
Chairman, Sir, I beg to move;

'That this House do consider the 
Report (1974) of the Commission of 
Inquiry into the disappearance of 
Netaji Subhas Chandra Bose, laid on 
the Table of the House on the 3rd 
September, 1974,’*

Sir, a few days before, the Prime 
Minister asked me to give her neces
sary information about the where
abouts of Netaji. Sir, it is needless 
for me to oblige the Prime Minister 
because as I said on an earlier occasion 
the Prime Minister knows much more 
than I do, in this regard. Also, it is 
known to her and to many others that 
whenever there is any information 
anywhere atout Netaji the Intelligence

men wise no time to rush there. X 
would also draw the attention of this 
House that till 1950, it is on record in 
the bulk of the evidence of the Netaji 
Inquiry Commission that the British 
Government and other Governments 
have had sent men to different places 
to find out information about Netaji 
and it is also on record in the evidence 
of the Netaji Inquiry Commission that 
till 1962, Government of India had 
made many inquiries in different 
places of our country about where
abouts of Netaji. Sir, I do not want to 
say much about it. But, I am glad 
that at least the inquiries about the 
whereabouts of Netaji by the Prime 
Minister have done a good service. 
Just a few days before, Mr. Borooah, 
the Congress President of the ruling 
faction

AN HON. MEMBER: Ruling parly.

PROF. SAMAR GUHA: Yes. ruling 
party. He told me that they have 
decided.. .(Interntptions). I will take 
another 15—20 minutes. I have my 
anxiety that I may not get a chance 
again in this Lok Sabha. For that 
reason. I want lo say a few things.

I was saying that Shri D K. Borr.*y<ah 
told me that this vear Congress has 
issued a circular to observe Netaji's 
birthday all over the country. Before 
independence, the Cnncrpss used to 
observe Netan's hirthdav but since 
then officially— l̂thnut;h individually 
manv of them observe it—at no time 
has the AICC over ohserveri Netaii’s 
birthday. I reoeal that at least my 
ouerv and the Prime Minister'-? querv 
had done a service in the sense that 
thev are sroinp to observe Netaji's 
birthdav this year

SHRI tTAGANNATHRAq JOSH1: 
And instal a statue also.

SHRT H. K. L. BHAGAT: I want to 
correct mv hon frjpnd. Th*» AICC has 
been ob«?ervin<* Netan's hMhdav Tf ha"? 
issued a circular to all Conp'ress Com
mittees and it has been observed. It
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is a regular feature of our programme. 
So what he ha* sefld !is absolutely 
wrong.

PROF. MADHU DANDAVAT: Be
cause it was a confidential circular, 
Congressmen did not know.

SHRI H. K. L. BHAGAT: It is a 
regular feature of our programme.
(Interruptions).

t o  q ff
fatft Sean % % fatr «WT
f  I i tm  TO fa  sfto
55T*TT
<i t o  flFjr a i t ar f c f a f f wj i
#  ^T6^T &  TK %* cTC§
arm I

SHRI SAMAR GUHA: I do not 
know whether Mr. Khosla had the 
sense of responsibility of the task he 
had undertaken by becoming the 
Chairman of this Commission. Other
wise, he could not have produced this 
report which is nothing but a fri
volous piece of document. It has 
been recorded in the evidence that in 
December 1045, Mahatma Gardhi 
publicly stated: “If somebody shows
me the ashes, even then I will not 
believe that Subash is not alive” . Af
ter that, on sevsral occasions, he 
made public statements that he be
lieved that Netaji was alive. Not 
only that, he went to the extent of in
structing the Bose family not to per
form the Sradh ceremony. Again the 
AIOC meeting in Bombay when 
Maulana Azad was the Congress 
President, he refused to pass an obi- 
tuary resolution on the reported 
death of Netaji.

Further more on 13 December 1945, 
Pandit Nehru made a public state
ment which ’appeared in the Hi»- 
dswtan Standard after Alfred Wag— 
a Canadian reporter, showed a photo

of Netaji to Baldev Singh, the then 
Defence Minister, and to Panditji and 
also to Sarat Chandra Bose. That 
was a picture of Netaji after the re
ported plane crash. That was tak
en somewhere in Saigon. After that, 
even Pandit Nehru made a statement 
that he had doubt about the reported 
death of Netaji. Even in 1962, 
in a written letter to the elder brother 
of Netaji, late Shri Suresh Chan
dra Bose, he said: ‘‘There is rii) pre
cise and direct proof of Netaji's 
death”. Only passing of so many 
years, he added, contributes to cir
cumstantial evidence of his death.

Then I want to draw your attention 
to the fact that Shri Sarat Chandia 
Bose not once but several times had 
said “I have positive information that 
Netaji is alive. Netaji’s derth story 
is a myth”.

This gentleman, Mr. Khosla, did not 
even have an iota of the sen>e of res
ponsibility of what he was carrying 
on his shoulders. Otherwise, he would 
not have produced this document. 
There is 8,000 pages of evidence of 224 
persons, some ('ocuments and argu
ments. It took foM** why3 to ccmpiete 
the work of the Commission. I do not 
know whether <he Law Minister and 
the Cabinet before accepting the find
ings of the Commission had gone 
through those reoorm and documents. 
There was no necessity of going 
through the whole bulk of the docu
ments. If they nad cjone through only 
the evidence of +he Japanes Witnesses, 
which was only 500 pages that was 
enough to show that there was no 
justification to believe in the death 
report of Netaji. In that case there 
would have been no necessity for me 
to comment on the report. If what 
has been produced before the Com
mission is placed before a bench of 
either ex-Supreme Court judges or 
present Supreme Court judges I 
have no doubt about what this 
remark will be. They will say that 
this document of 125 pages ot Khosla 
Commission is nothing but an out
rageous example of a judicial 
chimera.



Why is it so? I have no time to ex
plain today. I have brought many 
things today but I shall just make my 
introductory speech today. I will show 
from the beginning to end how fruva- 
lous, unfactual, and unrelated to the 
terms of reference is this report on 
Netaji’s death and the other related 
facts there about. In the findings Mr. 
Khosla brought most extranious sub
jects which were not at all related to 
terms of reference of the Commission. 
Out of 80 pages dealing with the evi
dence of witnesses 45 pages are 
devoted to evidence of Satyanarayan 
Sinha. Malhotra, Dixit and another 
S. M. Gortwami. Our brilliant young 
bar at law, Shri Gobind Mukhoty wh<» 
is practising in the Supreme Court, 
argued the case of 24 days. He Hid 
not even once mention these four
witnesses. But about 65 pages of this 
document have been devoted to rub
bish statements where there was 
nothing. My friend Shri GoLind 
Mukhoty took 24 days to argue, i 
beg ot you on behalf of the National 
Committee to remind that It k no 
political issue Netaji is the greatest 
national hero of our national struggle.
We must know what happened to 
him9 It was our first national duty, 
the duty of the national Government 
after 15 August, 1947 to enquire into 
it. The Government did not. I will 

ionly beg of you, to bear with me 
nhat if I get a chance, if I get two 
hour*, 1 will convince the world that 
Khosla Commission’s report was 
nothing but just a judicial chimera, 
anatroeious example of a judicial 
chimera;—from the beginning to end 
it is full of contradictions. He did 
not go deep into any document or 
evidence; he did not do anything of 
the kind.

What is the story about the report 
0/  the plane crash i lvolving Netaji?
The story is that at about 2 or 2.30 on
18 August? 19451 Nfetaji's plane crashed 
at Taihoko. In that plane there were 
8 or 9 persons, alongwith Netaji 
Subhash Chandra Bose and General 
Shedei who was the princioai escort 
ot Netaji. According to the plan of 
the Japanese Government Netaji was 
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to be earned to Manchuria by Gene 
ral-Shedei, as he was a Manchurian 
export of the Japanese army. He 
know German and Russian also. Then 
there were the pilot, co-pilot and the 
navigator and about 8 or 9 persons 
mort* in the plane. Altogether there* 
were or 14 persons in it. It was a 
bomber and <ht*ro ww no seating 
arrangement in it. There was no seat 
belt also. What happened when the 
plan reported to have crashed? I will 
show you how contradictory the report 
is. There was .round of some explo
sion in the plane and the propellar 
fell. The plane nose-dived. I just 
ask you to imagine: in a bomber plane
where there is no seating arrange
ment and no seat belt if that plane 
nose-dived what will happen0-—All the 
persons will be jumbled together 'he* 
fore the cockpit. That will be the
natural conclusion. Now, look who 
died in such a circumstance*? Pilot, 
co-pilot and navigator. These three 
persons were to carry Netaji’s plane 
to Dairen. Gen. Shadei was to es
cort Net#»ji to Dairen in Manchuria. 
He also died. And who else died? 
Died the principal hero of the drama, 
Netaii Subhash Chandra Bose. The 
others on board were all safe but with 
minor injuries, like noil burns, or 
ear burns. Such accidental coinci
dence of selective choice for death,— 
persons wh0 were required to be 
killed, they were killed. Others mira
culously escaped with just minor in
juries. Such providential miracle even 
perhaps God cannot perform. These 
strange things did not strike Khosla.
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Then what about the announcement 
of the report of the plane crash? 
Plane crash took place on 18th August, 
1945. On 23rd hn aimuncement was 
made bv Demei agency in Tokyo 
that at 8 p.m. a plane crash took 
place at Taihoko and Netaji was 
flown to Tokyo, where he was given 
medical treatment in the hospital but 
there he died at midnight. The’ im
perial Headquarters at Tokyo hat! 
sent a signal to Saigon headquarters. 
In it they reported that his body wa#
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seriously injured and his body had 
been flown to Tokyo by the Formosan 
Army and the Formosan Army had 
l;een asked to collect proof of his cleath 
in the plane accident. alongwith his 
remains, photographs, etc. Then it 
was found that they had done a great 
mistake because N etaji's body was 
not flown to Tokyo. The signals were 
sent by the Imperial Headquarters of 
Japan. After five days of the re
ported plane crash. the news was 
broadcast on 23rd August, r.ot by 
Japan but Aiyer was asked to make 
the brnadcast from Tokyo. There w::is 
a mistake in the broadcast, because 
Netaji'� reported body was flow:1 to 
Tokvo. but actually nothing was flown 
to Tokyo. On 25th August Taiwan 
Shimbhum reported something at 
T::iihoko. I have produced all these 
documents before the Commission. 
Formosa Military headquarters quick
ly corrected the mistake. A news 
·was published in Taiwan Shimbhum 
that Netaji died at Zero hour on 19th 
August at Taihoko. 

I will not go into details today, 
When I will give you details, all of 
you will be simply startled lo know 
how this man Mr. Khosla arrived at 
the conclusion unless he has something 
else in his mind. 

The Government of Japan only got 
four documents to p;:oducf' before the 
Ndaji Enquiry Commission. They 
said that all other documents related 
t0 report of plane crash were destroy
ed. Now, about tl-iese four d0cumf'11ts: 
four signals they left at Snigon HQ, 
where all the other papers, in 
Saigon and Bangkok were burnt. I• our 
signals. Death certific::ite of General 
Shedei; death certific:ite of Netaji 
Subhash Chandra Bose; an'.)ther docu
ment they produced is the cremato
rium certificate of Netaji, This is the 
report of the signal. I will quote 
what Mountbatten in his diary and the 
British infelligence in their investiga
tion said about the signals what was 
the reason.-they argued,-for leaving 
these dncuments l!ndestroyed. when 

they destroyed al.l other documents? 
Why nothing else was left? Why they , 
left only four signals about Subhash 
Bose? Their c0nclusiori was that it -
was nothing but ':!cl attempt to mis
leading the investigaFon and enquiry 
work about ihe report of plane crash. 
Mountbatten headquarters also inter
cepted a message from S'ianghai sent 
by a British military intelligence man. 
He said in that -::·,essage that Netaji 
Bose-according to Mountbatten diary 
was not in the plane. Another plane 
was sighted; it had gone back fow'lrds 
Bangkok. 

I will read all the documents men
tioned in Mounlba1.len':, diary. These 
four signals were sent only to mislead 
the British �ntelligence men pursuin,5 
Netaii. In that signal there was· an 
instruction: "keep photographs of 
Netaji". Shahnaw::iz Committe� and 
Khosla committee produced many 
photographs. these photvgraphs of the 
crashed plane, photograph of Habi-
\J'lur Rahman silting with bandages ) 
at the side of a casket reported as 
containing Netaji's ashes. The Ja
panese could take pholograoh of 
Habibhur Rahman: they could take 
all the other photographs. Do you 
recognise this'? Do they not know 
how to take photographs? 

9.50 hrs. 

[Mr:. SPEAKER in the Chair] 

The unusually photo-minded .Japanese 
could take photographs 0£ other 
things, but why not of the reported 
dead body of Neta:ii? Why have they 
not taken that particular photograph? 
The Government of Japan were so 
anxious, so eager to prove to t!1e world 
that Netaji really died, it was r.eces
sary for them to take a phobgraph 
of the body of Netaji: they could have 
produced that photograph to convince 
Anglo-Americans al::ont the viracity of 
the report of Netaji's deafo. 

I will mention about anot'ler signi
ficant thing, Col. T)abibhur Rahman 
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was the only Indian who wal.' said to 
have accompanied Neta1i. Whether 
he really accompanies Netaji from 
Touraine is also a matter :>f doubt. 
In his statement Col. Habibur 
Rahman stated that Netaji's bocly was 
cremated on 20th August 1945. This 
statement he wrote on 24th Augw,t 

"1945 and said that "this s•atement of 
mine should be kept along with the 
casket carrying the a�hes". When the 
Japanese made the broadcast, it was 
said that the body was cremated on 
22nd August. Look at the person! 
The man who was in Taiwan and 
who claimed to have accompanied 
Neta:ji, the man who claimed that he 
was present at the time of Netaji's 
death and cremation, he changed the 
elute within three or tour days. 

These are the photograph:? of the 
crematorium certificate and the deatb 
certificate of Nebji. In 1956, the 
Government of Japan with a forward
ing note submitted these two photo
stet copies of the certificates to the 
Shahnawaz Enquiry Committee. 
Thereafter, they have submitted them 
to the Netaji Enquiry Commission. 
Harinshah collected copies of these 
certificates in 1946 from Taihoko 
and submitted them to Pandit 
.Jawaharlal Nehru. This time we 
collected them from the Health Board 
of Taipie and producfid before the 
Commission. The miracle of miracles, 
the surprise of surpnses is that when 
these death certificate and cremato
rium certificate which were subm,Hed 
by the Government of Japan as the 
official document of Netaji's death 
certificate and crem.,torium certificate 
and when they were translated ;t 
was found th;t these were not 'the 
death certificate and crematorium 
certificate of Nebji but the death 
certificate of a 44 year old Japanese 
soldier Japan was so eager and so 
anxious to prove to the world that 
Netaji really died But why did it 
not produce the real death certificate 
of Netaji if there was any real death 
certificate at all? What stood in the 
way of their having a photograph of 
Netaji if there was any dead body at 

Chandra Bose (M) 

all'? 

Sir, if you give me two hour� time, 
1 will analyse doc!..lment after docu
ment-not today, but next time to 
show how Netaji's death story is a 
myth. 

'Gen. Fuzyara was in charge of 
one of the sectors of the Imphal cam
paign and he was one of the import
ant persons in Japan's military hier
archy during war time When he 
came to present Netaji's sword-Mem
bers of Parliament received it in Delhi 
also-he was asked in the Netaji 
Bhavan, ''What do ynu think about 
Netaji? Do you believe Netaji is 
alive?" The English transiator was 
�itting by his side and I qUJJte what 
General Fuzyara said: "Yes, yes, yef. 
We had given enough hints to the 
people of India. Tl:e military head· 
quarters in Tokyo declared hun dead 
and you accepted it through your 
Parliament. So you and your Govern
ment have something to do about 
it." 

I do not want to argue and justify 
whether Netaji is alive. When the 
sun rises, everybody sees the sun. 
If th sun rises again, they will see the 
burning son of India's destiny. 

Our -whole purpose in the Netaji · 
Inquiry Commission was to disprove 
with facts. documents and arguments 
that Netaji did not die in any i,:lane 
crash. But I repeat that a man like 
Mr. Khosla who sat over 1hirteentb 
the Commission of the Government, 
having a permanent bungalO\·V, hav
in� a permanent staff, perhaps, 

aspiring to be the Chairman of 
Commission after Commission till he 
is alive, has produced such a frivilous 
document and, I repeat further,-if 
the Government produce this report, 
it!s. documents, arguments and 
evidence to any Bench of the Judges 
of the Supreme Court, they will say, 
this report is a classical,-an atro
ciously classical,-example of a judi
cial chimera. 

Sir, I would like t0 continue the 
next time provided the House conti
nues. 
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MB. SPEAKER: Yes: he may con
tinue next time.

MR. SPEAKER: Now, there is the 
Resolution of Shn Shyamnandan 
Mishra.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): We may take it up
during the next session if it is the 
pleasure of the House.

MR. SPEAKER: Is it the pleasure 
of the House?

IION. MEMBERS: Yes.

MR. SPEAKER: So, it will be taken 
up in the next session.

SHRI S. M. BANERJEE (Kanpur): 
Sir, before you adjourn the House 
sine die, I have a request to make

«rrr *fir finr stts,
at sT*rmr 1 |

wrr fircft W  apt «rt 
< m t^ r  tt*t f a s  arm, at & r * t  

‘S ftW ff f w

Now, there is no other business 
left. The session has now concluded. 
This has been a very strenuous and 
eventful session.

I must say that the problems in the 
country are the problems of the 
people and the problems of the 
people would become the problems 
of the Members. Naturally, when the 
Members see the people outside, the 
people approaching them, and the 
electorate is not so small as in any 
other country—a Member of Parlia
ment represents a little more than

one million people and a oig area — 
you can imagine when such a mass 
of people ft.ce him, he feels very 
strongly about the problem# of the 
people and his feeling' triea to find 
expression in this House sometimes 
in a cool manner, in a moderate 
manner and, sometimes, the tempers 
run high. But there is nothing wrong 
in that so long as we survive. And 
we must survive.

The democracy which runs through 
many strain? and stresses and where 
the people are so vigilant and where 
Members are so careful in bringing 
the grievances and the problems of 
the people before this House and the 
opportunities are given to -them that 
democrac} is bound to survive There 
is no other system in the world bet
ter than the system of parliamentary 
democracy

I thought I must appreciate it and 
convey my gratitude and good wishes 
to you. A11 the best of luck to you 
Recoup yourselves; spend some time 
with your families

SHRI SAMAR GUHA: Is it the 
Swan-song of this Lok Sabha *

MR. SPEAKER: You forget about 
all the problems for some time, you 
refresh yourselves and come more 
stronger for the next session.

All my best wishes and greetings 
to you for the New Year. May God 
bless you. May you all flourish. May 
your families find you in a very 
h8ppy mood when you go back. All 
my bert wishes for them. Thank you 
very much.

The House stands adjourned sine 
die.

The Lok Sabha then adjourned tine 
die.
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